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Thursday April 6, 1878/Chaitra 16,
1800 (Saka)

The Lok Sabha met at Eleven of the
Clock

[Mr SPEAKLR in the Chair]
MEMBER SWORN

SHRI MOHINDER SINGH (Karnal)
ORAL ANSWERS TO QUESTIONS
Report of Ohanchal Barkar
Committee

+
+§17 SHRI PRASANNBHAI
MEHTA

DR VASANT KUMAR PANDIT

Will the Minister of EXTERNAL
AFFAIRS be pleased to lay a state-
ment showing

(4) the main recommendations con-
tained 1n the interim report of the
Chanchal Smkar Commuttee,

{b) the recommendations which are
not acceptable to Government and the
reasong thereof, and

(¢) when the final Report of thus
Commuttee will be ready and when
1t wil} be placed on the Table of the
Houge?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE) (a) to (c) Since the
submission of the interim report of
the Chanchal Sarkar Committee ther~
have been furtber discussions with a
view to finalising it This ls expected

2
to be completed shortly and Govern-
ment will gtudy the report and con-
sider further action as soon as it 1s
received

SHRI PRASANNBHAI MEHTA:
May I know from the hon Minister
whether 1t 15 a fact that government
have received some general complaints
against the functioning of Indian Mis
sions abroad and i so the nature of
the complaints and the action taken
by the government to remove deficien-
cies?

SHRI ATAL BIHARI VAJPAYEE I
presume the hon Member wants to
know mbout the complaints relating to
the information wing attached fo our
Missions abroad There are a num-
ber of complaints and the Chanchal
Sarkar Commuttee had been asked to
go Into those complaints and to sug-
gesl ways and means 1n order to
streamhine our foreign publicity

SHR! PRASANNBHAI MEHTA I
should like to know whether the interim
report submitted by the commuttee bas
been studied? What measures do gov-
emment contemplate to see that there
is proper publicity of the policy and
programmes of the Indian government
in foreign countries’

SHRI ATAL BIHARI VAJPAYEE
The interim report 1s being studied in
depth I had an occasion fo discuss
some of the recommendations with the
Members of the Committee As the
House 1s aware the Commuttee |is
headed by Mr Chanchal Sarker and
other two Members are Shn M V
Desa: Director, Institute of Mass Com-
munications and the Joint Secretary in
the Ministry of External Affairs who
looks after foreign publicity who Is
the Member-Secretary Some of the
recommendations are very important
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Two Members of the Committee have
vislted certain capitals in the world
for example, London, Parls, Washing-
ton, New York without Incurring any
expenditure on the part of the Gov-
ernment.

SHRI JAGANNATH RAOQ: How did
they go like that?

SHRI ATAL BIHARI VAJPAYEE:
Because they had certain other assign-
ments and with those assignments
they combined this job also. We are
awaiting the final report and it will
not be proper for me to give out the
recommendations or the Government's
decisions thereon before the final re-
port is received.

PROF. P. G. MAVALANKAR: [ am
glad that the Government is seized of
this rather important and sensitive
issue. May I ask the hon. Minister
whether the final report is likely to
take long or short in terms of the
time factor and secondly, especially
when the Committee is headed by a
knowledgable person like Mr. Chan-
chal Sarkar and consisting of two
experts in the subject, should you not
give us some indication of the kind
of direction, which the Government is
going to take in thus fleld? I do not
want him to give the recommenda-
tions at this stage but at least the
direction in which the Government is
going may be indicated so that we may
be satisfied that things are going on
the right lines.

SHRI ATAL BIHARI VAJPAYEE:
The report is going to be finalised and
submitted shortly. So far as the ques-
tion of directlon is concerned, the
Government will always go in the
right direction.

st witEw e  HAl 7gRE w
qar & 5§ AT & {5 fa¥ai & 97 gar
e 27 § 0% whrwfi w
ardlw dgplr g o R AT W
aga wag T famge ot ww afi §)
gt & wadra T ot & st war
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£ fe war oY o wua w3 N Fod §
To¥ wiw § TIHT CRY WL ¥ oY
et At WYX & S wgar § woene
¥, are wy § gak AF Sy W
¥ fora Fawli & s vapm EmTaT 7

ot gew fugry oY oW
wgrea, afafa ¥ A wafor f 1 §
377 g7 wMq F¥ Wr oF fasfor §
& wrw & 9 gaw wfesrd fage
fer s ¥ I WA ®1 qepla Wi
gTeT &0 99ST A g wfgw
G gagTn gary eave H wna § fawd
g sragrd gart gEaT wiawrfa
w1 7Y & wrew A FeawaAisii ¥ a7
o gafeg § Wi W w1 ofy sega
7ér &7 agq § 1 W@ v g v v
9 319 ) 7 w7 § 97 feaw wrw
wfare w17 gfegn gremwm afaw A
2 i a1 1 Al § 9ww WY ge i
qT afrads s aedr gEm)

gw-AWEdT § mEl €

gfemnd

*618. W GUA W GRA :  WT
wwTT wal 9 FHTH BT FIO0 WG 7 ¢

(%) sa1 ug &% & f§ waee &
23 97, 1977 ¥1 4 wrvargs faa
qr f 30 ¥ que-gEqagi ¥ arerT A
qfead gey F71% W@

(@) w=qar, s aF feat oo
qeneEt ¥ ag qfaqr e w0 &
7§ § W (Foa avs-qearaat & wdy
as 78 ghaar vaw wf # 7f §;
L 15

(7) v wowgwTwET § og
gfear warw w3 el g wr sver
wr g?
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dure Ay % wew Wt (ot
worft waw guiw ww): () Srgn)
(¥) 4250 =M 9, AL AL-
, qwrag §, arc gfear ¥ & owd 4
¥ 388 ®EAT 9 w4 7¥ ghrar &
wrfr g1
(w) Tar g=1x & f5 oY AyY-
qeargt 1 fr qre gfrar 31-3-1979
as ¥ o
ot gOX A0 GAX  TTH AERA,
wwafir ara fasre frgf A & qowE
&reqn ¥ wredra wAt o ¥ s
agrr g f& 13 Ard 1977 ®
“fggea qa 1 BY g AeTE ¥
UARR A 3 g4 7 ¥20 91 fF g7 AT
W 830 AT TF 1977-78 ¥ WA
AT A 34 qff da ¥ Fra, AT
Y 77 # AW FrAT Wt ardr & aqn
AT A oy A 4 fren el W
Prry 2gedft warm 27
Wt aft wew gudw AW o
g $5z T 295 VT FTEHARH 3
feza g 165 7@ AT\
ot gt W gRa  wrd /17 2@
M & a5 g TI@w)
ot ¥7gfc NATX guRw "W TAE
faq Afea Y wwa@sT Fdr )

sl g% AT g2 8 HEN 1977
F1 8LA F qAAIG A} qA T qowey
{zqr g1 5 4 g&7 =414t & ;e
TAA A AVTAT § K AT A E
sriem aifemmr quirarsraad?
T &Y ° < ENEA AT
¥ fag 9417 #ur a1 f5 5 TR WY
Ny qrx wrHt 7 ALY sqEeT ¥y
1AM A #41 § WIAEAT R T TAY
W w87 X8 wAT ¥w ¥ fedy § o
wa o (o wi i e v o srree
nmafy?

Oral Answers 6

oft wegft same guAw W ar
WY qA § 2 EHT YA ¥ A4 A
Wt § fr wre isad ofar o, Srgars
w1 a1 fwfee § gaaY g agT A
w4, 25 wiawe 9 @t § ey 2y
T w01 W fgelt afrgr w 8w 10
afewy Tz7 w3, d79¢ ufear «
15 wfrws 237 4 afew @i wiws
Wl 5 T AF LT FT AKT, WO BA
g7 AL FT AT |

ot ot Agr  AAfT weT™
agry, Tv fendire & vamar qeAE
Frdt o7 feerdirz = a4y 1 wgr o<
Edew @it @ agr ot dzfear &1 wrg
gay a8 ¢ faad Idtem ww A
FIT 1 AT W 7 9 s 0 THGW
A F WG FE § A ArAAr A2
= T4 aw a1 4T ¢ fF ITEM §
TRAE AT WG A qZF FIR A ¥
zafaT & g8 717 97 s @ & wax
G AME F@ T TG 24 TIT FH
Ll x|
e | oopan  0pdy i)
D ————————
- M}W ‘J-I "‘_t’”‘ J‘a!d'
Sdpdyond ) g8 | gl 10k
S grele’ 1 S - 2 par e
shigt A ¥ ke p ey a0
ot o5 rhelid o ur = 2 iy
S o 4 gy  gyBhes gy
ot o Sl S0 el
P d gt pp Laly Wia
O Qgagirkad] S pialed S 2 Ly
W mund S8yl W S
S & yuey Jamo Kl (ulny D
ENS I By g7 peily K ety
[ oo o
it wagfc s gy W . 2o
TR W gW wa w1 g § afew
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agt X wrw S wifew & feg &

wt ofien wiw & ook wreaw
& wmdta ot ot ¥ s ww g
fw wo1 waw Wi Tweqw W fos¥
90 § wgt 9 &€ oF faere www §
W g7 Zdfmme ST frodfrosile #
sreeqn AT & @ s S ¥ ol
@H araeqT ®r owAm ? qom *
Fotle 3% & Wgr I MowdToWle
WIC 2atuTs #Y s T § @ W
sz fasma awgt & wgr wEEr
oqEeq] A § ART T KEET sACAT
®1 wr ?

it wegfc wHrT QAT @R : 91 AT
ar § e greEren % fag 97w
o wiat AfeT # T TTE
g W qan A A g A ww w
450 #rr% dewdd R fRAR @ 412
SHmTE wiisE §1

Malaria Coatro] Programme

*§19. SHRI JYOTIRMOY:
BOSU:

SHRI CHITTA BASU:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
refer to the reply given to the Unstar-
red Question No. 2100 dated 9th March,
1978 regarding United States Assis-
tance for Malarnia Control Programme
and state:

(a) whether Government has reach-
ed any agreement with the United
States Government in regard to Ma-
laria Control Programme;

(b) if =0, the fullest details
thereof; and

(c) the details of the termg and
eonditions of the said agreement?

e ot ofeare wenw iy
(st ™ aremw) : oot (w) WY

(=) "tz (7). T wwr At 357 |
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SHRI JYOTIRMOY BOSU: Hag the
hon. Minister read the 167th Re-
port of the Public Accounts Commities,
1974-75 about forelgn participstion or
collaboration in research projects in
India, in which it was stated:

“These projects however have been
closely concerned with the collec-
tion of vital virologleal, epidemio-
logical or ecological data, which are
well capable of being uséd against
the security of the country and that
of our neighbouring countries, The
utility of some of these projects to
India, especially the Genetic Con-
trol of Mosquitoes Unit Project,
seems to be only doubtful of poteng
tial, whereas ... .”

Is the Minister aware of the fact that
involving loreigners in the matter of
genetic control or any malaria control
project 18 fraught with the danger of
their getting passport for entering
into an area which is very sensitive?

&Y Trr ATOWW - HTAAIY G
AT 1977 & %A ¥ wifqs
o faraqrr A 77 gfeer faan o wordrer
¥ war o fagr oIt wAfEr
Pt aiffafaat & faa sgraam v
qEEr & | EH TR AT FT 9AT T
& oy o man, for & Qeft wgrme o
g frar sraem & 1 wd o
faag o aradls sw ot &, maiw
qi i gf & 1w F fam e awi
& T gwit ety e fodr g,
Temwvigaromfam ) ar v o
®1 Qi Sae Y v am, o ¢ ewnfae
@& w1 giwa far soda |
SHRI JYOTIRMOY BOSU: Is he
aware of the fact that during the
period of about eight years, the Amerl-
can Defence Department, Migratory
Animal Pathological Survey of the

Umnited States Armed Forces Institute
of Pathology and the Smithsonian In-
stitute have conducted extensive re-

search, particularly from four centres
on biological, herbicidal end chemical
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warfare, and if so, how does he pro-
pose to prevent such things in future,
if they allow them to come and do
research agamn In the country?

MR SPEAKER The question 15 bone-
cracking

&t oW oo sdi, e
W & 47 g% ¥ T® Xew dar
ar & w7 7w qeE v K 0y
sAdmgar 1 Afew § o a
g g fr freropst ® oo ¥ fay
PRy & v w faed gergn wrer
AT F7 qoAt § A

SHRI JYOTIRMOY BOSU The
Munster made an observation which
does not apply I am talking about
a project which was named as Genelic
Control of Mosquitoes In that con-
nection I sad that under the garb
of such a research projyect American
Detence Department has conducted
successfully, research on chemical bio-
logical and herbicidal warfare

MR SPEAKRER The Mimster sad
that 1t did not arise He wants notice

SHR! JYOTIRMOY BOSU What 18
your observation on the same”

MR SPEAKER I do not know

SHRI CHITTA BASU The answer
of the hon Minster 1s very short and
clear, viz that there has been no agree-
ment with the United States Agency
for International Development in re
Bard to any gnti~-malanal programme
May I know from the hon Minister
whether it has been, or it 18 the policy
10f the Government or of his Ministry
to rule out any kind of agreement
with the United States, for that parti-
cular purpose” May I know further
whether he is aware of the fact that
the World Health Organization has
made a forecast saying that there will
be an incidence of 12 million malara
Cases by the end of this decade? If

Oral Answers 10

30, what 13 Government's concrete pro-
posal to fight malaria indigenously—
as he 13 very much enamoured of—
ie by way of preventive and curative
measures”?

ot v aTew  ¥@ ¥ WY A
are gfwa fear o %7 § s wfan
¥ wrerpe Y dar 7 A% 4 ey
¥ FreT ¥ dar g1 W & a7 9
wrer & ol qE AT waw awT §
YA & IO ¥ o ¥ W
qR Erw it & o geda warsr &
T I AR A AT AT g
frr & o &

q® mrely e ww r 2o

st oW AToEw @7 ST 6T # qmEt
A T 1 WG ¢ I T A A
airar frrr= Py fr o o =
1 Tart w aftw WA gm0 aar
ara T 8 g 78 Wi Fr W |
w7 g W g 7g $1€ 917 aw A,
TG @A ¥ grar e fag
At ¢ W7 T uhe fem A
framafa frdt ave WY 7t 20 af )

To guit®T AMT e AT AT
7 ot wwfar & e & aa
TP 1 TEE §F § 9 ¥ qq9T 79U
& grrr wafe ot wrer wswrr e
TR e o AT X AT RA X
wreT v o9t & w7 @A 2 1wt
& ag st wrge § 5 wsa w1
T AT A9 §Y G20 A g &a BT A=
for wEW WTE wrewlEt, A wTY
ROTT T WTT | 1, I &7 H7E AdraT
Forar & av gt e | ot @z
ww ¥ fiear wa § QT & g @
T ¥ WY TCAYSY B WY A AT
% fag, WA Rdm AT TN
fog a7 9% B wrox & fag ¢ frdw
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WTAFT GTHTCA TG § ¥4, ¥ @
0 gor woh g #X ) Hag WY
waT v § 5 §7w w1 @
# qwq oy § W1 W 9T &
T @€ wrar &, a1 5§ & fAo e
sqEeqT R 7 oY ¥ A wf wew
TfrET gTET ¥ AVSI § T
sTar g ?

ot T Arow - @ wEETE &
sftgiar e rar sm eI . ..
(wrwer) . ... wrg ofegs w40 w5
& 1 ‘50" wax v wx wigawi & feng
HqMAT WTET § | W9 WA WA
FrofmT aEi 272 21 6079 ¥
% & W wTORY €7 &7 T AE €1
(wxam) . ...

way wgied, # ag faaes s
=gt g fa som @Y qor w47 2, 5E T
qE § & (F) v 9qrvE 7 gwliET
FCHTT F1 wafoay fraaw & a7 6
geEar gur 2, (@) afz @, @ &
wrawHT g1 fawoo s g, W () SO
FUT & Wl Tt e g 7

£ @ &7 9w gaA 2 famr g A
qATET AT AT, A YR TR R
N wrer &, 7 o g femn @, wY
Te8 oA @ £ |

SHRI VASANT SATIIE: Sir, 1t is
for you 1o decide whether a question
should be allowed or not. Once 1t is
allowed by you, it Is not for the Minis-
ter to say that it does not arise.

MR. SPEAKER: He says it does not
arise.

SHRI VASANT SATHE: Once you
allow a gquestion, the Mimster cannot
say that it doeg not arise.

MR. SPEAKER: If he has informa-
tion, he would give it

APRIL 6, 1078

Oral Answers . 12

SHRI VASANT SATHE: That is all
right. Then he can say “I want notice".
But he cannot say that it does not
arise.

MR. SPEAKER: That is right.

st aHT wfirs . worw AR,
& wio¥ aro, w4 ngET & g WA
amgnr § e v owdfom § e
wg w1 wawar gur &, Iawr mat &
warfas aar et w3 vk
t=q & TAEy o faaw Aifese
F1 WIEETATEAWMA enfRe qr ?

Wt vwacaw: e fog AR

atfer =fem

Strike in Khetrl Copper Mines
+

*g20. SHRI VASANT SATHE:
SHRI NARENDRA SINGH:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether it is a fact that the
Khetri Copper Mines in Rajasthan is
closed as a result of strike by 7,000
workers causing a loss of about Rs, 12
lakhs per day;

(b) if so, details of the steps taken
for scttlement of disputes and re-
sults thereof; and

(c) what further steps are taken/
proposed to start the mines?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a)
It is not a fact that Hindustan Copper
Limited is incurring a loss of Rs. 12
lakhs per day as & result of strike in
Khetri.

(b) and (c). In spite of the fact that
the gtrike is illegal, every effort has been
made by the Company, Rajasthan State
Government and the Central Gov-
ernment to persuade the workers to
go back fo work. Government has
given the assurance that there will
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be no victimisation because it is con-
vinced that the strike was illconcei-
ved and irresponsibly led since there
is no recognised Union in the Khetri
Copper Mines. Central Government
and Hindustan Copper Ltd. are con-
tinuing their efforts so that strikers
can go back to work early.

SHRI VASANT SATHE: This is the
most callous reply that the Govern-
ment can give to a question about a
company where a large number of em-
ployees, more than 7,000 are involved
in stoppage of work for over a month.
He replies in part (a) that the loss is
not Rs. 12 lakhs par day. Do I
understand that the loss is less, or
there is no loss at all or it is even more.
He is trying to take a technical defence
by saying there is no loss of Rs. 12 lakhs
per day. How much is the loss. 1
would like to know from him whether
there is any fnancial loss or not due
to stoppage of work and, if so, how
much?

SHRI BIJU PATNAIK: The loss or
profit of a company is not only on pro-
duction. He had asked whether there
is loss of production and the value
of loss of production, whether it is
Rs. 12 lakhs. It was not clear to
me. [ think it is the actual loss in-
curred by the company, The hon. Mem-
ber would be interested to know that
what is the loss as a result of the
strike?

MR. SPEAKER: The Question is:
what is the loss as a result of the
strike?

SHRI BIJU PATNAIK: If it is the
question as to what is the loss as a
result of the strike, 1 do not know
what is the loss,

MR. SPEAKER: That is the question.
He did not say production loss. Please
see the question. It reads “whether
it is a fact that the Khetri Copper
Mines In Rajasthan is closed as a
result of strike by 7,000 workers caus-
ing a loss of about Rs. 12 lakhs per
day:"

SHR! BIJU PATNAIK: Causing o

loss of what—production leas or pro-
fit and loas? About his question, if he

CHAITRA 16, 1000 (SAKA)
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wants to ask on the basis of an im-
proper question, I am prepared to
answer it. If it is production loss, I
would say the loss is Rs. 12 lakhs. If
it is profit and loss on the actual pro-
duction to the company, I would say
it woul@ come, as the mines are
closed, to about Rs. I lakh and odd
per day, rather Rs. 1.28 lakhs per day..
(Interruptions) The loss would be
Rs. 1.28 lakhs per day. Now it does
not work at all. I am just trying to
give the whole picfure. He said that
1 have not done my home work . I
have done my home work. Even if
it goes into full production, even then
there would be a loss of Rs. 20 crores
for the current year. That is the
position of loss.

MR. SPEAKER: 1 will hold over the
question for the next day, Because the
question, to my mind, is fairly clear.
Of course, it could have been worded
better. What is the daily loss as a
result of the strike? It may be pro-
duction, it may be other causes.

SHRI BIJU PATNAIK: The produc-
tion is Rs. 12 lakhs a day. The loss
to the company is Rs. 1.28 lakhs. 1
have said that.

MR. SPEAKER: He says the produc-
tion is Rs. 12 lakhs, other things
Rs. 1.28 lakhs. So, it is Rs. 13 lakhs
and odd.

SHRI BIJU PATNAIK: If there is
no production, the salaries and other
expenditure would come to Rs 1.28
lakhs a day.

SHRI VASANT SATHE: The produc=
tion loss according to the Minister is
Rs. 12 lakhs a day. For a month we
can imagine how much the loss will
be. Even now the mine is closed. In
his answer to parts (b) and (¢) of
the Question, he himselt declares that
the strike is illegal. How can the
Minister pay whether a particular
strike is legal or illegal unless it is
declared by a competent authority to
be legal or illegal?. On the basis of
his declaration, it cannot become ille~

gl
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Then, because there is no recognised
union, he makeg an allegation against
all workers that their strike was ille-
gally conceived and irresponsibly led
by different factional leaders. This
is one instance in which the strike
cannot be politicalised, because all
employeeg are concerned and disturbed,
irrespective of any colour.

Their simple demand is that they
should be given some ex gratiz pay-
ment, call it bonus or anything else,
just as it is done in the adjoining
rmunes, on the basis of the production
earlier. What is the hitch? Why
can't you settle this matter with the
employees, and why are you standing
on prestige by yourself calling it an
illegal strike?

SHRI BLJU PATNAIK: I mentioned
that 1t is an illegal strike though I
have not taken it up with the com-
petent guthority in the Labour Minis-
stry to declare it illegal. The moment
it is declared illegal, there will be
large-scale dismissal of the workers.
I do not wish to do that.

SHRI VASANT SATHE: Then, how
do you say it is 1llegal?

SHRI BIJU PATNAIK: I have sald
it is illegal, it is illegal because....

SHRI VASANT SATHE: Even if it
is illegal, you cannot dismiss them.

SHRI BIJU PATNAIK: Under the
law1 one Can prosecute. You do not
perhapg know, others know. You are
unnecessarily complicating the mat-
ter,

In this copper mines, there has heen
a loss of over Rs 8 crores, last year
ie. in 1976-77. In 1977-78, the loss
was around Rs, 20 crores. Under the
Bonus Act, which is the law of the
country, this mine js not entitled to
8.33 per cent bonus.

All these questiony were raised by
the Joint Action Commities or what-
ever it Is called, because there i3 no
Tecognised union, as a subsequent
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thought. It bas no bearing whatso~
ever on the sirike. The strike was
only for one hour and 40 minutes
not going to work by one section, a
smal] section, of workers, 130 workers
to be exact. Then they went back to
work. Later on, they went back to
strike after a day.

Then the question came up whether
the wages should be paid for this cne
hour and 40 minutes, and that was
resolved when my esteemed colleague,
the Labour Minister, fook the initia-
tive in the matter. There was a meet-
ing of the Depuly Labour Commis-
sioner here along with the company
Chairman and the various labour
unions, although they are not reco-
gnised, and it was settled on 23-3-T8
that the wageg for the one hour and
40 minutes, i.e, the time lost on 20th
February, would be paid.

It was sald that overtime for the
general staff could be reviewed on the
same basis as obtalng for similar
categorieg of staff in the steel and coal
industries.

On the question of stipends for
training apprentices, although it is
not strictly negotiable, {t wag conced-
ed that the management would be pre-
pared to consider liberalising the posi-
tion in this regard The recruitment
and promotion rules can be rev.ewed
in consultation with the unioms,

They wanted 5 college there. In
spite of the heavy loss by the company,
an offer has already been made to the
State Government that the company
would donate =2 lump sum of Rs. 10
lakhg provided the State Government
is persuaded to set up and run a
college in thls complex,... medical
facilities and so on. All these were
agreed to . Even then, they are not
going back to work. The reason is
that the strike wag not called by the
unions. Uniong are not responsible
for that. They did not send any
memorandum, notice, ete. But subse-
quently, they have joineq together and
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created two demands—one is re-
instatement of nine workers who were
dismissed in June, 1975 and criminal
proceedings were started by the State
Government. This was not possible
for the company till the criminal
proceedingg are removed or the court
decides that there is no criminal case
against them. The second wag the
question of bonus. According to the
law of the Parliament, this public
sector undertaking cannot pay this
thing. They wanted some uniform
and I agreed to that. But I request
Mr, Sathe to go with other Members
of Parliament and find out ..

SHRI VASANT SATHE: What is
your Labour Minister doing?

SHRI BIJU PATNAIK: The Labour
Minister hag already appointed a
senior officer.

SHRI VASANT SATHE Why do not
you use his good offices?

SHR] BIJU PATNAIK: I have used
his good offices Even then, they .re
not going to work. I would like to
know from Mr Sathe what more can I
do in thiz matter?

SHRI NARENDRA SINGH: I would
like to ask from the hon. Minister
whether any application was submitted
in this connection by the different
factional leaders and what steps were
taken by the hon. Minister?

SHRI BLJU PATNAIK: There is no
application.

wt efeew whw : 25 arde
Lilk

SHRI BIJU PATNAIK: I have not
recelved any memorandum addressed
to me.

ot wry Tag : weawr  agven, &
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MR, SPEAKER: Please come to the
question
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SHRI BIJU PATNAIK: As I have
sald—T would like to repeat—I would
like the workers to go back to work
immediately and their grievances can
be lookeq into. About the damage to
ihe rope, that there was a delay of 1
hour and 40 minutes, the position is
this. I would like the hon. Member
to know it for which there is no parlia.
mentary delegation required,
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On joth February, 1978, the winding
rope of the service shaft ai Khetri
mines had shown some deterioration;
therelore, ag a safety measure, the use
of the cage for lowering and ralsing
the personnel was suspended. Under
the circumstances, the officers and
workmen were reguired to proceed to
the underground places of work by
using the steps of the inclined shatt
and the steel ladders, These ladders
which are used for only 60 metres
each are divided into small segments
of only 6 metreg each with appropriate
collprg provided at each stage for the
rest. The gtepg and the ladders were
useq in the Khetri mines for a long
period before the service shaft waus
commissioned in 1976. These are also
used quite frequently even now when-
ever there is a power failure which
is quite frequent as the hon. Members
know. In fact, the use of ladders in
underground mineg is normal mining
practice. Some people use them; some
people do not use them. Even 50, |
hour and 40 minutes delay which
sparked off the strike, for some reason
or other, that has been condoned. The
Ministry has not requested the Labour
Ministry to consider the case and
declare it illegal only because we do
not wish to take action against the
workers. We want the workers lo B0
back to work and there will be no
victimisation.

SHRI SAUGATA ROY: Sir, this is a
wild-cat gtrike which has gone on lor
a long time. I would lke to know
from the hon. Minister whether he
will give an assurance on the floor of
the House that there will be no victi-
misation of a singla worker when the
workerg go back to work and whether
he is ready to refer this matter to
adjudication for settlement of all the
outstanding problems.

SHRI BIJU PATNAIK: It the
workerg go back to work, what objec-
tion can the Government have?

MR. FPEAKER: What about victl-
misatior !
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SHRI BIJU PATNAIK: I have sald
about that. In the meantime, I do not
know, If they take to violence ar the
State Government does something to
maintain the law and order, that is
certainly not my responsibility.

SHRI SAUGATA ROY; What about
adjudication? What about referring
it to a tribunal?

SHR1 BlJU PATNAIK: What is (o
be referred?

SHRI SAUGATA ROY: The demands
of the workers. The joint committee
has submitted g memorandum.

SHRI BLJU PATNAIK: There must
be a recognised union....

SHRI SAUGATA ROY: The hon.
Minister does not know the Industrial
Disputeg Act. There is no guestion of
a Trecognised  union. Under the
Industrial Disputes Act, any register-
ed union can raise a dispute and any
worker of a joint committee can raise
a dispute.

SHRI BIJU PATNAIK: There are
two itemg which the management or
the Government cannot accept, that is,
reinstatement of 8 workmen who were
dismissed in 1075 for which the umon
Was de-recognised. ...

SHRI SAUGATA ROY: That does
not debar them to get the matter
referred to adjudication.

SHRI BIJU PATNAIK: I am not
standing in their way to refer it to
adjudication.

SHRI SAUGATA ROY: You can
instruct them to refer the maitter for
adjudication.

SHRI BILJU PATNAIK: I can tell
you that neither the Government nor
the Corporation is standing on prestige
in the matier of referring it for
adjudication.

ot g enfear - svaw v,
eadr war offT gt arw ¥ w20
ard ¥ ¥ ow wir o e it e
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MR. SPEAKER: 1 am not allowing
any further question.

DR, SUSHILA NAYAR: Is it true
that Shri R. K. Dhawan. ...

(Interruptions)
MR. SPEAKER: Q No, 821, No.

There was enough discussion.

(Interruptions)
MR. SPEAKER: K. No. 621. There
was enough discussion,

DR. SUSHILA NAYAR: Sir, I rise
on g point of order....

MR. SPEAKER: There ig no point
of order during Question Hour.
Madam you know that....

(Interruptions)

DR. SUSHILA NAYAR: Without
hearing me, you cannot say that there
is no point of order. My point of
order ig that....

(Interruptions)

MR. SPBAKER: You are on the
pane] of Chairman; you know under
the rules there iz no point of order
during Question Hour,

(Interruptions)

DR, SUSHILA NAYAR: My point of

order is....
(Interruptions)

DR, SUSHILA NAYAR: You ure
discriminating. My point of order
is....

(Interruptions)

MR. SPEAKER: I am on my legs.
It ig the Airm rule of this House that
there is no point of order during
Question Hour, and I think you as
a Chairman on the panel of Chairmen,
know it. There is no question of
point of order.

(Interruptions)
DR, SUSHILA NAYAR: Many point

of orders have bten raised in the
House. ...

MR, SPEAKER: It you have alowed

‘It it 1g wrong.

(Interruptions)
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MR. SPEAKER :Mr. Mathew,
(Interruptions)

MR. SPEAKER: Don't record any-
ihing.

(Interruptions)

Linking of Small Exchange with main
STD Exchatige

%621, SHRI GEORGE MATHEW:
Will the Minister of COMMUNICA-
“TIONS ¥ pleased to state:

(a) wh ther the rules for estab-
lishing 8"'D facilities can be relaxed
3o ag to riake these services available
to import int rural areas; and

(b) whrther there is & proposal to
link all tte smal] exchanges within a
radial dis*ance of 25 mileg from the
main STD exchange?

THE ‘VMINISTER OF STATE |IN
“THE MINISTRY OF COMMUNICA-
TIONS SHRI NARHARI PRABAD
SUKHDEV SAI): (a) No, Sir.

(b) No, Sir.

SHRI GHBORGE MATHEW: The
Minister has answered parts (a) and
(b) of my question in the negative. As
wegards my State Kerala, they have
introduced STD service in district
capitals except in two district cen-
tres—Idukki and Malapuram. They
have not got STD gervice in these two
district centres. Also in some of the
Tural areas, some names have been
announced. As regards block head-
quarters or taluka headquarters, what-
ever we may call them, in some of the
-centres, they are going to provide STD
service, this has been announced. But
there are some more Important cent-
res that have been left out which are
more important than the already an-
nounced ones. Will the Minister give
us an assurance that in the case of
equally important centres, they will
also provide STD pervice?

*Not recorded.
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THE MINISTER OF COMMUNI-
CATIONS (SHRI BRIJLAL VARMA):
There are normg for extending STD
services. First, we have to give STD
connections to States Capitals. Se-
condly, we have to give connections
to distant places and thirdly to all
thoge District headquarters which ere
within the radius of 300 kilometres
and 200 kilometres from Delh;, Bom-
bay Calcutta and Madras respectively.
So far we have extended STD facililies
to 55 district headquarters away from
the State Capitals. Norms are veing
followed for extending STD facilities.
We are gt present in no position to
provide for STD facilitie; in all Dis-
trict headquarters as we are short of
equipment and material.

SHRI GEORGE MATHEW. The
Minister has not answered my ques-
tion completely. I had asked whether
small exchanges round about the princi-
pal exchanges, within 25 kilometres,
will be connected. He has said ‘no’ ‘o
that. But there are some small ex-
changes within a radial distance of
five to ten kilometres: will these «mall
exchangeg be connected to the princi-
ple exchanges If they are within a
radius of flve to ten kilometres?

SHRI BRIJLAL VERMA: It is not
possible at present.

SHRI S, R. DAMANI: Before the STD
connection, automatic exchange sys-
tem is required to installed. May
I know in how many places you are
going to instal automatic telephone
exchange in the course of this year?
Further, by what time will the auto-
matic telephone exchange be complet-
ed at Sholapur and when will it start
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their telephone bills, But for Members
coming from the rural areas, there is
no STD. I would request the Minuster
to copsider the suggestion that hills
prepared for telephoning in the rural
areas in which there is no STD may
be converted into STD and debited
to the account of the Members of
Parliament Because, we have fo pay
the Bill whether we consume our
quota or not For example, 7500 calls
is the quota for every Member of
Parllament Supposing 1 complete
only 200

MR SPEAKER That 1 a point of
indavidual difficulties,

SHR1 VINODBHAI B SHETH:
Secondly the STD from Dell to
Ahmedabad 1s not working satis-
factorily for the last few days 1 have
been {old by the Department that there

are technical defects

SHRI BRIJLAL VERMA We wll
look inio 1t

Survey for Glass and Ceramic ln M P,

#622 SHRI SURYA NARAIN
SINGH Will the Minister of STEEL
AND MINES be pleased to state

(a) whether Geological Department
1s considering to survey areag In
Madhya Pradesh for minerals with re-
gard to the expansion of glass and
ceramic ndustry, and

(b) if so, the details thereof?

THE MINISTER Op STLEL AND
MINES (SHRI BIJU PATNAIK): (a)
and (b) As a result of geological sur
veys already carried out substaniial
quantitieg of mineralg such as clays,
glasg sand, feldspar etc. used in glass
and ceramic industries have been
located in different parts of Madhya
Pradesh The Department of Geology
and Mining of the State Government
are making further investigations into
occurrences of certain mineraly vz
pyrophyllite in Tikamgarh District and
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Lepidolite in Baster District. These
minerals gre used in ceramic industry
such as well tiles, table were and
electric procelamn.

aﬂgﬁmfg:ma@m
Wt wET T XW A w7 ST Mfwar
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SHRI BIJU PATNAIK: The findings
of such munerals are widespread n
Madhyas Pradesh. There 1s no doubt
about that

As far ag bulding ndustnes are
concerned some have come up and
others depend on private entrepreneurs.
or public sector corporations taking
up these thungs For example, there
are public sector corporations for
Bauxite, fire-1ay and Kyomite and
other people have been using other
mineralg there So 1t will depend upon
the Madhya Pradesh Government as
well ag the entrepreneurs in Madhya
Pradesh or elsewhere to take up the
processing 1ndustries based on such-
minerals which are widespread

oft gf wrerow fay wo Py,
4t Wit wwwg & v ¥ sOw
12-13 T gfrew Eon fr fatfirr
el % fag dfaw dghww st
oY ¥ ¥few wer sw & oy oY 2
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& o7 Wf v serw § fe omygT
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wiC weelt & dfiw & ar wss w2 F ot
* qT QEwT NG w1 Y wrd ?

SHRI BIJU PATNAIK: The 'abo-
ratories are there with the State Sov-
ernment, the laboratories are there
with the GBI, the laboratories are
there with the Indian Bureau of Mines
and the nearest and the largest labo-
ratories are there with the Central
Glass & Ceramic Research Institute.
So, there is no difficulty in testing
them ag on to-day.

Repatriationg of Jobless Indlang from
an Arab Country

*623, SHRI MUKHTIAR SINGH
MALIK:

SHRI G. M. BANATWALLA:

Will the Mmnister of EXTERNAL
AFFAIRS be pleased to state

(a) whether Government have seen
the press report appearing in the
‘Statesman’ dated the 8th March,
1978 wherein 1t has been stated that
8000 jobless Indians are underway for
repatriation from an Arab country;

(b) whether these ' Indlans were
sent there through “e'q:ﬁ who pro-
mised to provide jobs to them;

(c) whether Government have en-
quired into the matter; and

(d) what stcpg have been taken to
provide ahy help in bringing them
back?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL AF-
FAIRS (SHRI S. KUNDU): (a) Yes,
Sir. The Governmeni have -een the
report and have alsp received informa-
tion from our Missions abroad that a
number of Indiang sesking employment
have been stranded 1n an Arab country,

(b) Yes, Sir These Indlang were
lured by unauthorised agents with

promise of employment for them.

(c) and (d). The particulars avail-
able of unauthorised agents have
been communicated to State Govern-
ments for appropnate action. Fur-
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ther, QGovernment ig carrying out
necessdry checkg at Bombay, Deihi,
Trivandrum and Amritsar airports to
ensure that the provisions of the
Emigration Act are complied with oy
d;pnrllng Indian seeking employment
abroad.

SHR] MUKHTIAR SINGH MALIK:
In fact the situation 1s very alarming
and I apprehended this from the very
beginning since the Members of Parlia-~
ment have been authonsed to attest
the application forms for passports und
my apprehensiong have come out {o Le
true,

Further, I would like to ask the hon.
Minister the name of the Arab country
where such people have been stranded.

Secondly, [ would Like to pont out
to you that part (d) of my guestion
has not been answered, That :s:
‘What steps have been laken {o pro-
vide any help i1n bringing them back?’
--that has not been answered How-
ever, I would like to ask him whether
our missions abroad have been asked
to help such people who seeck iobs
there in that country , when did these
people go. whether they got any jobs
there or have they been thrown out of
employment later on These points
need to be cleared by the hon. Minlster
for Foreign Affairs.

SHRI 8§ KUNDU: It 1s true that this
1s a matter which is to be looked .nto
with all seriousness and we are looking
inle it

As far as the hon. Member's query
regarding which are the countres
where these things are happeming, the
recent  Information is that the
countries where people have entered
illegally . without proper {ravel
doruments and Job guarantee, and
they were caught are Lebenon, Syria,
Afganistan, Turkey besides some other
countries.

It iz not true that answer to part (d)
of the question is not given. These
people  have been brought back {o
India by meeting the travel expenses
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¥

irom publle fupds. They  were
repatristed in two batches, very recent-
ly about 664 Indian natwonals have
been repatriated and earber also 474
Indian nationals were repairiated

BHR! MUKHTIAR SINGH MALIK.
The hon Mimster has stated in the
answer that such a complaint has been
received and a list of unauthorised
agents hag been senl to the
State Governments for opapropriate
action I have not been able to
understand what does appropriate
action mean® Could he kindly define
1it? At the same time 1 would lke
to know are the State Governments
competent to take any action against
these unauthorised agen!. operating in
those areas” Most ol thewe unautho-
rised agents are operaling in Delh
and al other centres too I would Like
1o ask the Minister 15 the panalty in
rupees® What 1s the penalty provided
under the Act and are the State Gov-
ernments competent {o take action angd
at the same time I would like

MR SPEAKER Question Hour is
about to be over Therefore please
put the guestion

SHRI MUKHTIAR SINGH MALIK.
I would like to ask the Mimster as
to what

MR SPEAKER You are making the
speech | am giving you the indulgen-
¢e of putting the question, but you ave
making a speech even though the
Question Hour 15 over

SHR] B KUNDU: When we detect
the activities of these unauthorised
recrulting agents, we send the matter
to the State Government for appro-
priate action Approriate action mean
under the law the State Governments
file criminal cases Mostly they come
under cheating because these unautho-
rised agents lure people to go out of
the country without proper documents
Therefore, as soon ag we get the infor-
matlon, we send It to the State Gov-
ernment and the State vernments
take criminal actlon against those
unauthorised recruiting agents
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SHRI G. M. BANATWALLA: The
checking 18 done gt t on at ithe
air port As a resylt of that checking
a large number of people are not
allowed 1o board the plane also pe-
cause certaln formalities of the Im-
mugration Act have not been compled
with by them Ths results in incon-
venience to a large number of people
who have already come and booked
their passage but are not dllowed 1o
board the plane Therefore, 15 there
any proposal before the Government,
this checking with respect to the pro-
vision of Immugration Act 1s done at
the time of the booking of the passage
so that later inconveniences are done
away with.

8HRI § KUNDU Some such comp-
laintg had come to us We had 1m-
mediately investigaled mnto it and we
see that the provisions of the Im-
migrafion Aect should be fulfilled be-
cause these people should nol become
destitutes m other countries Now,
keeping 1n view that our people should
go to other countries, we have tried to
hberalise as far as possible the
immplementation of the Immgration
Act I hope the hon member would
agree with us that we should not send
them to become destitutes in foreign
countries For that whatever rm-
mum checks are necessary we are
doing

WRITTEN ANSWERS TO
QUESTIONS
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Production of Narcotic Drugs

*625. SHRI DHARMAVIR VA-
SISHT* Will the Minister of
HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether India produces 80 per
cent of the world’s outpfit of narcotic
drugs including cannabis and oplum;

(b) whether it js also a fact that
our Prime Minister pledged full sup-
port at the Regional Commonwealth
Summit at Sydney, to follow up mea-
sures to meet the drug menace;
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(c) whether it is a fact that a study
by the Indian Council of Medical Re-
search showed that 25 per cent #tu-
dents use drugs, with Delhi Univer-
sity on the top; and

(d) if so, the action taken to meet
the situation?

THE MINISTER OF HEALTH
AND FAMILY WELFARE (SHRIL
RAJ NARAIN): (a) in 1975 India
produced over 80 per cent of the total
world production of opium. Figures.
of the world production of cannabis
are not available. India, however,
produced 181.800 kgs. of ganja in
19786.

(b) At the meeting of the Com-
monwealth Heads of Government of
the Asian and Pacific region, held in
Sydney from 13th February to 16th
February, 1978, the Prime Minister of
India and other Heads of Govern-
ments who attended the meeting re-
cognised that the illicit drug traffic
was a growing problem for several
countries of the region. The Heads of
Governments confirmed their willing-
ness to co-operate with each other on
these matters. They welcomed efforts
to suppress the traffic in drugs.

(c) The study conducted under the
auspices of the Indian Council of
Medical Research during 1975, among
Delhi University students indicated
that 32..2 per cent of the students had
abused drugs during the preceding one:
year. If the abusers of alcohol and
tobacco are excluded, these figures
will come down to 18.7 per cent,

(d) The State Drugs Controllers,
who enforce the provisions of the
Drugs and Cosmetics Act in the
States, have been requested to exer-
cise a close check over the saleg of’
tranquillisers, barbiturates and such
other drugs so as to ensure that these
are sold only against bonafide medi-
cal prescriptions.
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Per Capita Medical Expenditure

*g26. SHRI SUSHIL KUMAR
DHARA: Will the Minister of
HEALTH AND FAMILY WELFARE
be pleased to lay a statement show-
ing:

(a) the per capita medical expen-
diture in terms of rupees, in our coun-
try; and

(b) what is the quantum in other
developing countries for the samne
purpose?

THE MINISTER OF HEALTH
AND FAMILY WELFARE (SHRI
RAJ NARAIN): (a) A Statement I
showing per capita expenditure incurr-
red by Central and State Governments
on health services in varioug States
and Union Territories for the years
1971-72 to 1974-75 is Jaid on  the
Table of the Sabha.

(b) A Statement II showing similar
information pertaining to the coumtries
in the W.H.O. South East Asia Re-
gion is also placed on the Table of
the Sabha.

Statemant I
Per Capita expenditure on medical and public healk during the years 1971-72 to 1974-75,

Per Capita Expenditure in Rupees

States[U.Ts. 1971=72  1972-73  1973-74  1974°75
1, ~Andhra Pradesh . . v . 633 488 619 7'8%
2, Assam (including Mizoram) 5 46 6 12 7' 58 956
3. Bihar . . ' g 28 353 3-61 4° 09
4 Gujarat 701 B49 870 8-3%
5. Haryana . . . . . . 888 8:65 8-88 9-99
6. Himachal Pradesh . . . " s 1359 15'56 17' 10
7. Jammu & Kashmir . . . . 1158 11 g0 15 02 1597
8. Karnataka & i . . 507 604 696 881
g- Kerala . . ) . . - 717 740 B-74 12° By
10, Madhya Pradesh - e . 489 555 6-41 8-38
i1, Maharashira . . . . 7°49 B0 10° 58 13' 52
12. Manipur . . . . . P W 10°13 10:66 12 72 16- 20
13. Meghalaya v . v . . . 14° 07 1733 20" 40 18-52
14 Nagaland . . . . . i . 386 458 5264 Boby
15 Orima . . . . . . 485 5°51 684 608
18. Punjab . . . . . . 734 5-38 12: 51 12 94
17, Rajasthan . N . . . . 8:-84 10° 38 926 12 11
18, Tamil Nadu . s e e 819 7'95 8-6g 981
19. Tripura . . . . 883 10°26 11-06 11°09

209 LE—2.
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States/U.Ts

1971°72  1972-73 1973-74 974775

20, Uttar Pradesh . . . .

310 3'54 429 5'08

2t. West Bengal . . P " R 672 6 97 7+ 62 978
ag. Goa, Daman & Diu 2436 a5'9b a8- g2 35 20
23, Pondicherry a3 97 a5 19 a5°25 36-84

INDIA TOTAL®* . . . . 639 6 88 7 92 9 44

*Total includes Central Government and States/Union Territorics cxpenditure. Detailed break-
up of expenditure in respect of UTs other than Goa, Daman & Diu & Pondicherry are not

available.

Source : Combined Finance and Revenue Accounts of the Union and State Govt. of India compiled
by the Comptroller and Auditor General of India.

Statement II
Per Capita expenditure on Health pertaining to the countries wn the WHO South East Ana regson.

Name of the country Year  Per Capita health Per Capita health
expenditure expenditure in § at
current rates
1. Bangladesh . . . . 197478 781 Rs. o 53
2. Burma i : 2 i . 197475 57 Kyats o' Bt
3. Indonesia . . : . . 1976 13-o0 Rp 2:-8g
4. Mongoha . . . . . 1976 180y Tugriks 5834
5. Nepal . . f . . 1976-79 12' go Nep. Rs. 1 vg
6, SriLanka . . f ' . 1978 19° 77 Rs. 1" 30
9. Thailand . : . : . 1974 96' 49 Rahts 4 89

Ald to Registered Nature Cure
Institutions

*¢27. SHRI BALDEV SINGH JAS-
ROTIA: Wil the Minister of
HEALTH AND FAMILY WELFARE
be pleased to lay a statement show-
ing:

(a) is there regular budget provi-
sion for giving grants in ald to the
registered nature cure institutions in
the country;

(b) it so, the names of such insti-
tutions with the amount given;

(c) if not, the reasons therefor;

(d) whether it is a fact that Barkat
Ram Vidyawati Ghai Nature Cure
Centre, Ambphalla, Jammu has been
functioning since 1969 and if so, what
grant has been given to the institu-
tion since its inception;

(e) it not, whether Government
consider the case of grant in aid of
thiy important institution; and

(f) what is the new proposal with
Government for the increase of
Nature Cure Centres in the country?
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THE MINISTER OF HEALTH
AND FAMILY WELFARE (SHRI
RAJ NARAIN): (a) Yes. Sir.

(b and (c). The names of the Na-

CHAITRA 16, 1000 (SAKA)
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Rs. 8,000 towards ¢ study beds and Rs.
3,000 towards purchase of equipment
for use at the Nature Cure Centre
during 1875-78. During 1977-78 an
amount of Rs. 8,000 has been sanc-

ture Cure Institutions which have
been sanctioned financial assistance
under the Nature Cure Scheme dur-
ing 1977-78 are given in the Stala-
ment.

(d) and (e) Yes, Sir The mnstitution
was  sanctioned grant-in-aid  of

tioned including the carry over of a
balance of Rs. 1765 from the previous
sanctions,

(). This will be considered by the
Central Coumcil for Research in
Yoga and Naturopathy which 1s being
establighed.

Statement
Names of the Nature Cure Institution sanctionsd granii-in-ard during 1977-78.

Name of the Institution i Amount
(Rs.)
t. Rajasthan Prakrittk Chikitsa Kendra, Gangasher Road, Bikaner, Rajasthan 20,000
2 Prakrink Chikitsa Mandar, I'kamgarh, Madhya Pradesh 10,000
3. Nature Cure Institute, Rajgir, Nalanda Dustrict, Bihar 8,000
4. Akhil Bharat Manav Satsang Mandal, Anand Niketan, Niktya, Bareilly, U.P 60,000
5. Prakntik Chikitsalaya, Bapunagar, Jaipur-302004 10,000
6 Prakntik Chikitsa Kendra, Pattkalayan, Kamnal, Haryana . 20,000
7. Shri Krnshan Adarsh Prakntik Chikisalaya, Salkha Mandi, Karnal, Har-
yana . ; . . . . . . 12,000
8. Haryana Praknuk Chikitsalaya, Bhiwam, Haryana . 14,000
9. Kakateeya Nature Cure Hospital, Fort Road, Warangal, A.P. 16,000
1o. Shri Sanatam Dharam Prakritik Chikitsalaya, Cantt. Road, Ambala Cantt.,
Haryana . ) 5 . . . . . 14,000
11, Jeevan Praknitik Chikitsalaya Galibpur, Dustt. Muzaffarnagar, U.P.. . 4,000
12. 8.L Swamy Nature Cure Hospital, Tulsavaram, Nalgonda, AP. R . 4,000
13. Shri Ghoday Apparow Prakriti Chikitsalayam, Kakinada-3 . 14,000
14 Prakritik Chikitsa Ashram, Amravatt Road, Nagpur . ' N 10,000
15. Nature Cure Hospital, Sastry Nagar, Cuddapah . i N f . . 20,000
16, Nature Cure Hospital, Tamadapally, Warangal, A.P. . . . 16,000
17. Nature Cure Hospital, Jaganyan, Bangalore 16,000
18, Kaasturba Nature Cure Hospital, Shivarampalli, Hyderabad . , ) 10,000
1g. Shantikuti Prakriti Chikitsalaya, Gopuri, Wardha, Maharmshtra . . 12,000
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Name of the Institution Amount

sanctioned

20. Prakrink Chikitsalaya, Ranipatra, Purnea Distt., Bihar 40,000
a1. Nature Cure Hospital, Visakhag , AP, . X " . N . 12,000
22. Gaundhy Nature Cure Coliege, Hyderabad . 60,000
23. Gandhi Nature Gure Hospital, Hyderabad . . . . . 40,000
24. Shri Barkat Ram Vidyawati Ghai Nature Cure Centre, Ambphalla, Jammu 8,000
Total . . 450,000

—

India’s Permanent Mission, Geneva

*§28. PROF, P. G. MAVALANKAR:
Will the Minister of EXTERNAL
AFFAIRS be pleased to lay a state-
ment ghowing:

(a) whether India has a permanent
mission at the U.N. Centre and U.N.
specialised Agencies offices in Geneva,
Switzerland;

(b) the expenses incurred on the
said mission for the past three years
1975, 1976 and 1077; and

(c) broad outline of the activities
and actions of the said Mission in
Geneva during the above mentioned
period?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): (a) Yes, Sir.

(b) The expenses incurred on this
mission for the past three years are
as follows:—

1975-716—Rs. 30.77,586.63

1876-77—Rs. 37,75,011.87

1977-786—Rs. 35,19,793.79

However, it is pointed out that
the pay and accounts of the Consulate
General of India also located in Gene-
va are integrated with those of the
Permanent Mission to the United
Nations and expenditure incurred on
that office is included in the above
figures.

{c) The permanent Mission of India
in Geneva is accredited to the United

Nations Offices and to the specialised
agencies located in that city, such
as International Labour Organisation
(ILO), World Health Organisation
(WHO), International Telecommuni-
cations Union (ITU), World Meteo-
rological Organisation (WMQ), the
General Agreement on Trade and Ta-
nff (GATT). Conference on Commit-
tee on Disarmament (CCD), the In-
ternational  Parliamentary Union
(IPU), and the International League
of Red Cross Societies (ILRCS). The
Indian Mission Services the meetings
of these organisations. On occasion
delegations from India are sent to
reinforce Lhe representation either at
the technical or at the political icvel.

The activities of the mission cover
the servicing of meetings and confer-
enceg on political, human rights and
economic 1ssues.

Report by Working Group on
Employment of Women

*20 SHRI K. RAMAMURTHY:
Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to lay a statement showing:

(a) whether the Working Group on
Employment of Women to examine
various issues relating to employment
of women hag submitted its report;

(b) if 80, the salient features of the
report;

(e)i!mt.them:om!mmgdob}
and;
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(d) when the report is likely to be
submitted?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(S8HRI RAVINDRA VARMA):
(a) to (d). In the context of the pre-
paration of the Sixth Five Year Plan,
a number of Working Groups have
been set up by the Planning Commis-
sion. The Workng Group on Emp-
loyment of Women is one such The
Working Group has 1in turn set up
five Sub Groups on different aspects
of employment of women The rcport
of one of the Sub Groups has been
submitted and those of others are
awaited. The Working Group will
finalise 1ts report shortly after the

Reports of the Sub Groups have all
been received.
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Delay in Imuing of Passperts

*§31. SHRI SOMJIBHAI DAMOR:
Wil the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) 18 it a fact that the issue of pass-
port takes about six months now-a~
days,

(b) whether it 13 a fact that the
post of Reglonal Passport Officer,
Ahmedabad, 15 vacant for the last 2
years,

(c) the average number of applica-
tions for passport received and pass-
ports issued per month before and
after the MPs. were authorised to
sign the verification certificate Region-

wise, and

(d) 1if there 18 heavy arrears in the
1ssue of passports, how Government
contemplate to clear it?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE). (a) When  passports
are supported by Venfication Certifi-
cates signed by authorised persons, a
passport 13 issued within two months.
In other cases, the time taken at
present is 4 months,

(b) No, Sir. The post of Regional
Passport Officer in Ahmedabad is
fllled by an Assistant Passport Offi-
cer, who 1s the acting Regional Pass-
port Officer No post hag been left
vacant.

(c) A statement giving the monthly
average of the number of passport
applications received and  passports
granted during the six monthly period
prior tp 1st August 1977 and after,
i3 laxd on the Table of the House

(d) An additional number of 375
clerical posts, and 8 posts at higher
level have been already sanctioned.
Proposals to further increase the
staff are under consideration in order
to clear arrears and to cope with the
Increased inflow of passport applica-
tions.
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Statement
8. Passport Office Period before MPs were Period after MPs were
No. authorised to sign Veri- authorised to Veri-
fication Certificates fication

Monthly average of six Mouthly average of six
manths Feb, 77 to July 77 montha Aug. 77 to Jan. 78

Applications Pamsports Applicanons Pamsport
received imued received isued

1 Ahmeadbad . 7,100 6,138 6,016 7:7%4
2 Bombay 19,791 17,176 18,777 21,383
g Calcutia 1,812 1,530 2,484 a,160
4 Chandigarh 11,934 8,201 13,333 10,932
5 Delhi . 8,488 6,926 14,407 9,024
6 Ernakulam . 18,402 14,331 43,424 21,159
7 Hyderabad . 2,665 3,496 8,715 6.544
8 Lucknow . . s . . 3,228 2,677 6,355 9,628
g Madras . . . . 8,313 6,153 12,198 _M

Total . . e 81,832 656,208 1,26,609 99,019

American Activities in Indian Qeean

*g32, SHRI VAYALAR RAVI:
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether it is a fact that United
Stateg of America have increased
their activities in military bases in
the Indian Ocean;

(b) whether United States of Ame-
rica have established g military base
on St. Marting Island n Bay of Ben-
gal with the consent of Bangladesh;
and

(c) if so, Government’s reaction
?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): (a) While the Govern-
ment of Indla are aware that con-
struction activity is going on in Diego

Garcia under the guthorised allocation
upto the fiscal year 1978, we have no
information that there has been any
recent increase in these mctivities,

(b) No, Sir. To the best of our

information. there is no such military
base in existence.

(c) Does not arise.
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Bigning Convention on Prohibition of
Blological Weapons

*634. SHRI C. K. JAFFER SHA-
RIEF: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

(a) whether it is a fact that India
has signed the convention for the pro-
hibition, development, production

and stockpiling of biclogical and toxin
weapony and thely destruction; and

(b) if so, the details of other signa-
tories who are the powers
in this regard along with the names
of the new countries who have come
forward to support this move?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): (a) Yes, Sir.

(b) The Governments of the Unit-
ed States, the Soviet Union and the
United Kingdom are the depositaries
of the convention. A list of countries
that have signed and those that have
signed and ratified the convention is
placed on the Table of House,

Scatement

Lust of counirus ewinch hove ssgned and ranfisdfacceded 1o the convention on the buton of the deelop-
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enleen

l:'::'. “ame of country Signature Rauficaten/
1 Alghanutan Ya Yes
2 Argentina Yes
3 Australia Yes
4 Austnia , Yo Yo
5 Barbados Yes Ya
6 Belgium Yes
7 Benm (Dahomey) . . . Yes Yes
8 Bolivia Yes Yes
9 Botswana Yes
10 Braml . . ) Yor Yes
1t Bulgaria . . Yes Yes
12 Burma Ya
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?&ll&. Name of country Bignature w
14 Bydorusia . . f . . Yes Yes
15 Cambodia . . Ya ‘e
16 Canada Yes Yeas
17 Central African Republic . Yes .
18 Chile . . . . . Yes .
19 Colombia “w Yeu .
20 Costa Rica . Yes Yes
21 Cuba N Yo Yo
az Cyprus . . . . . . Yes Yo
23 Czechodlovakia Yeu Yo
24 Democratic Yemen . Yes
a5 Denmark N . Yes Yes
26 Dominican Republic B Yes Yes
27 Ccuador . Yes Yes
a8 Egypt . : . B . . Yes
ag El Salvador Yes
30 Ethivpia . . . . p Yo Yes
91 Fii " 5 B . Yes Yes
32 Funland Yes Yo
33 Gabon . . . . . Yo
94 Gambia Yes
95 German Democratic Republic . . Yes Yes
36 Germany Federal Republic . . Yes .
37 Ghana . Yeu Yes
38 Greece . . . ; Yo Yeu
39 Guatemala . . . ) Yes Yes
40 Guinra Doswau . ' - Yo
41 Guyana Yes
42 Haiti . Yo
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ﬂ.. Name of country Sig: Rm
43 Honduras Yes v
44 Hungary e . . Yo Yes
45 lceland . . ' Yes Yer
46 India . . . . . Ya Ye:
47 Indonesia . . . . . Yes .
48 lran . . . . e Yo
49 Iraq f . Yes .
50 Ircland ‘ . - . Ve Ya
51 [ualy . f . ' . « Yo Yes
52 lIvory Coast . ‘e
53 Jamaca. ' . . = Yes
54 lapan . . . . Yes i
55 Jordon . . . . + Yo Yes
56 Kenya . v Yes
57 Korea Rep iblic of . . Yes

58 Kuwau . . Yes Yes
59 Luws . . . . Yes Yes
bu  Lebanon Yo Ye
61 Lrwtho . . ‘ . Yea

62 Libena . . . . Yes -
n3 Luxembourg . . Yo Yes
64 Madagascar « Yo

by Malawi Yes

66 Malaysia . . . . Yo .
67 Mah . . . Yeu

68 Malta . Yo Ve
69 Mauritivs . . . Yes Yes
70 Mexico . f . « Yes Yes
71 Mongolia . PR . + Ya Yo
72 Morocco . . Yea :
78 Nepal . . . f Yes a
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Ne. ame of county Sgnacws  Rasfcation/
74 Netherlands . e Yes o
"75 New Zealand . Yes Yes
76 Nicaragua . . . f ' . f Yes Yes
77 DNiger . . . Yes Yeu
98 Nigena . ' . Yes Yes
79 Norway E Yes Yes
80 Pakstan . . B . . 5 Yes Yes
8: Panama . Yes Yes
82 Paraguay Yes
83 Peru . Yes .
84 Philippines " . Yes Yes
Bs Poland . Yes Yes
86 Portugal B . Yes Yes
B7 Qatar Yes Yes
88 Romama ' . B . f . Yes

8y Rwanda . v . Yes Yes
go San Manno . Yes Yes
g1 Saudi Arabia . . Yes Yo
g2 Scnegal . . . . . . Yes Yes
g3 Sierra Leone . Yes Yes
g4 Singapore . Yes Yes
g5 Somala . ... Ye ..
g6 South Afnca . . . . . . . Yes Yes
97 Spain . : . . f . . " Yes

g8 SrilLanka . . . . . . . Ye: )
g9 Sweden « P e Yes Yes
100 Switzerland . f f v - N ' Yes Yes
101 Syria . . . . , . Yes s
roa Taiwan « e e e e e Yes Yes
109 Thailand . . v . . . . Yes Yo
104 Togo . . . . . . Yes .
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. 1&‘. . Name of country Signatur: Rmﬁ::r
105 Tonga . Yes
106 Tunisia Yes Yes
107 Turkey . Yes Yes
108 Ukraine Yes Yes
109 USSR . Yes Yes
1o UAE . Yes
1m UK Yes Yes
112 United Republic of Tanzania . Yes )
11g USA Yes Ye
114 Venezuela Yes
115 Vietnam South (former Government) Yes
116 Yemen . : Yes
117 Yugoslavia . Yes Yes
118 Zaire . Yes Yo
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Mineral Wealth under Waters of
the Seg

*838. SHRI P. RAJAGOPAL NAI-
DU+ Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether Government decided to
find out the mineral wealth under the
waters of sgeas;

(b) if so, whether Government have
formed Marine Geology Regional
Office; and

(c) if so, where is ity headquarters?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a)
Steps have been initiated by  the
Geological Survey of India to conduct
geological mapping and exploration of
mineral resources occurring in the
off-shore areas and coniinental mar-
gin of the country,

(b) and (c). A unit to deal with
Marine Geology was set up in the
Geologica] Survey of India in 1865,
and an off-shore Mineral Exploration
and Marine Geology Division was
constituted in 1871, The post of
s Deputy Director General, Marine
Geology has been created at Calcutta
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in January, 1978. No separate region-

Settlement of Disputes by Conciliation

5803. SHRI SAMAR GUHA: wWill
the Minmister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state:

(a) whether it hag been complained
that the Concihiation Office (Central)
at Kanpur did not open Concllation
proceedings under the Industrial Dis-
putes Act, 1947 till date on the disputesy
complaints referred to him by the Union
of the majority workers of the R.D.S.0;

(b) if so, the reasons therefor; and

(¢) how many disputes have so far
been settled through negotiation pro-
ceedings and how many have been
referred to the Labour Courts:/Indust-
rial Tribunals for adjudications?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA  VARMA):
(a) ard (b). The Railways have a
Permanent Negotiating Machinery for
resolving disputes between the labour
and the Railway Administrations. As
regards individual disputes pertaining
to discharge and dismissal of Rail-
ways works, cases are dealt with
under the Railway Servants (Disci-
pline and Appeal) Rules. The officers
of the Central Industrial Relations
Machinery  ordinarily intervene in
such disputes only where the parties
to the dispute are in a position to
show that they have exhausted all
the remedies available through the
departmental machinery, and/or
where a notice of strike under section
22 of the Industrial Disputes  Act,
1947 hag been given. In all such cases
the provisions of the Act apply and
disputes are dealt with accordingly.

(c) None in the recent past.
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Bharat Refractories Limited

5804. SHRI A K. ROY: Wil the
Minister of STEEL AND MINES be
pleased to state whether tha represen-
tation of Bihar Refractories Shramik
Union on various irregularities in the
Bharat Refractories Limited has been
received ang if so, what step has been
taken thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA):

A representation dated 18 10-1877
from ‘Bibar Refractories Shramk
Union” regarding irregularities in re-
gulansation of NMR employees wa#
received through the Hon'ble Member.
The allegations contained in the repre-
sentation were loked into and found
to be not coirect

Cases against Behaviour of Doctory of
CGHS

85805 SHRI DAYA RAM SHAKYA
Will the Mimister of HFALTH AND
FAMILY WELFARE be pleased to
state*

(a) the number of cases against be-
haviour of doctors of CGHS dispensa-
ries in Delli during the last 2 years
which have been referred to the Minis-
try of Healih by the public, and

(b) the action taken by Government
in this regard?

THE MINISTER OF STATE IN
TIE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a)
Sixty four

(b) (1) 37 complaints were ami-
cably settled by the Medical Officers
in-charpe and Welfare Officers of
the area at personal level

(il) § cases could not be pursued
for the non-availability of the com-
plaimants

(i) 2 cases have been referred
to Area Welfare Officers for settle-
ment, and their reports are awaited.

CHAITRA 16, 1000 (SAKA)

Written Answers 58

(iv) 0 cases were dropped, being
Etaseless.

(v) In one case the Medical Offi-
cer complained against has since
resigned.

(vi) In five cases, suitable action
has been taken agamnst the Medical
Officers.

(vii, 5 cases are still under con-
slderation.
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Pomibilities of Gold, Nickel, Copper
efc. in OR-Shore Aress

5807. S8HRI 5. S. SOMANI: Will the
Minister of STEEL. AND MINES be
pleased to state:

(a) whether there are possibilities ot
finding gold, nickel, copper and cobalt
deposits in the off-shore areas in ex-
Pploitable quantity;

(b) if so, whether any assessment
regarding these deposits in the sea-bed
in different areasg in the country has
‘been made; and

(c) if so, with what results, and the
steps Government have so far taken to
exploit these deposits?

THE MINISTER OF STATEIN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) “Placer
deposits” of gold and concentration of
nickel, copper and cobalt in the man-
ganse noduleg are known to occur in
off-shore areas in different parts of
the world.

(b) and (c) Prelminary investiga.
tion to a very limited extent carried
out in off-shore area of the Orissa
Coast to locate “Placer deposits” of
gold, has not indicated any gold

During the current fleld season
(1977-78) the Geological Survey of
India proposes to carry out explora-
tion for off-shore mincral deposits in
the eastern and western coast of this
country. The guestion of exploitation
of such deposits at this state is pre-
mature.

w67 Sw ¥ ZoirwrT qraAwl W Ty
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Arrears of PF. agalnst DESU

5809. SHRI PIUS TIRKEY: Will the
Minister of PARLIAMENTARY AF-
FAIRS AND LABOUR be pleased to
state:

(a) whether a huge amount is lying
as arrears of Provident Pund against
Delhi Electric Supply Undertaking;

(b) the loss of revenue to Govern.
ment by not depoaiting the P.F, by thus
undertaking; and
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{c) the steps being taken by Gov-
ernment in this regard?

THE MINISTER OF BTATE IN THE
MINISTRY OF LABOUR AND PARLI-
MENTARY AFFAIRS (DR RAM KIR-
PAL SINHA) (a) to (c) The Cen-
tral provident Fund Commuissioner has
reported that this establishment was
granted exemption under Bection 17(1)
of the Employees Prowvident Funds
and Miscellaneous Provisions Act, 1852
in June 1863 The Prowvident Fund
accumulations of the employees of
the Undertaking as at the end of
February 1978 have been invested
The contributions due to the Family
Pension and the Deposit Linked In-
surance Funds and the inspection
charges have also been paid

Study Groups for Steel Indusiry

5810 SHRI AHMED M PATEL
Will the Mimster of STEEL AND
MINES be pleased to state

(a)whether the report by the six
Working Groups appointed to study
the various aspects of the working of
the Steel Undertaking have been re
ceived by Government,

(b) if so what are the main recom-
mendations made, and

(c) the stepg Government propose to
take to implement recommendations
wmade therein?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA) (a) Yes, Sir

(b) The summaries of the Reports
are given in Annexures I to VI [Placed
in Library. See No LT—2030]78]

(¢) The reports of these Study
Groups were formally adopted at a
plenary session of the members of
the Group on 30th November 1977.
In this session, 1t was decided that
Minister would consult a small group
of leaders of Central Trade Union
Organisations to enable Government
to take appropriate decisions on the

Written Answers 6a

recommendations and their implemen-
tation These consultations are now
in progress
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Slashing of Funds for Malanjkhasd
Copper Deposits

5812. SHRI MADHAVRAO SCIN-
DIA: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether it ig a fact that the funds
for the development of copper deposits
of Malanjkhand in Madhya Pradesh
has beep, glashed down to Rs, 1 crore
against assessed requirement of Rs. 11
crores for 1978-79;

(b) 1f 30, the reasons thereof,

(¢) whether Government would consi-
der that by reducing the funds, the
soclo-economic uplift of the region i
likely to be hampered: and

(d) if s0, Government's reaction in
this regard and steps proposed to pro-
vide funds ag assessed?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a)
to (d). The provision of funds made
for Malanjkhand in the Plan Budget
for 1978-79 is Rs. 1 crore against the
assessed requirement for Rs 0 crores
However, the progress of work on this
project is not being allowed to suffer
on this account and adequate provi-
slon of funds will be made from time
to time commensurate with the pro-
gress of work.
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5815 SHRI GIRIDHAR GOMANGO
Wil the Minister of STEEL AND
MINES be pleased to state

(a) whether his Ministry has taken
steps to exploit minerals of Orissa 1n
Sixth Plan

(b) if so what are those minerals
considered by the Government of
Orissa and Government of India as
economically viable at present and pre

pared project reports and

(¢) how many of them will be done
by the Government of Orissa Govern-
ment of Indix Foreign Collaboration
and Privale Sector projects?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA) (a) Yes Sir
Identification of mineral prospects and
drawing up Schemes for their utilisa-
tion is « continuing process

(b) and (¢) As far as the Central
Government 1s concerned the follow-
ing projects are at ivarious siages of
consuderation

The Sargipalli Lead Project —M/S
Hindustan Zmc Ltd, a Government of
India Under taking have prepared a re-
vised project report for this project
The project envisages production of
500 tonnes per day of ore and produc-
tion of lead and copper concentrates
therefrom The project is yet to be
approved by the Govt

The Sukiads Nickel Projects:—
Because of the difficult nature of the
ore, it is proposed to seek foreign
nology for the procesaing of these
posits and get a feanibility report
pared A number of foreign
have visited the area in this connection,

2890 L8—3
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and some offers have besa recelved
or have been promised sherily.

East Cosst Aluming Preject:—M/s
Bharat Aluminium Company, a Gov~
emment of India Under taking, have
awarded a contract for the prepara-
tion of a feambility report for an
export oriented alumina plant of
600,000—800,000 tpa, and an aluminium
smelter of 150,000—180,000 tpa per
annum based on bauxite depositz in
Pottangl/Panchpatmali in the Sta
of Onesa, to M/s Aluminium Pechiney
of France

Malangtoli Iron Ore Project —The
National Mineral Development Corpora-
tion Ltd a public sector undertaking,
have completed exploration of these
deposits and a techno-ecnomic feasi-
bility report i1s now under prepara-
tion The development of this deposit
will however depend on a swtable
sale tie-up with foreign parties for
which preliminary negotiations ale
under way

The position as far the Orissa State
Government Is concerned 18 as fol-
lows —

The Orissa Miming Corporation Ltd.
a State Govt Undertaking are work
ing on iron manganese and chrome
ores in the Slate The production tar-
get for 1878-79 1n respect of these
minerals 15 14 2 lakh tonnes 155 lakh
tonnes and 0 70 lakh tonnes respective
ly ‘Theee targeis are lkely to be
doubled withun the next five years The
Orissa Mining Corporation has also
proposed the development of China-
clay, graphite, freclay, limestone,
vanadiferous magnetite and bauxite
during the plan period 1878—83 They
also propose the development of a
charge chrome plant, a sponge 1ron
plant, an electrolytic manganese dio
xide plant, and s china clay washing
plant during the plan period 1978—83
Ot these, the chrome and sponge iron
piants are proposed to be undertsken
with foreign collaboration.

Feasibility reports have also been
prepared for setting up a 500 tonnes
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per annum capacity ferro-vanadium
plant, a 50,000 tonnes per annum capa-
city ferro/charge chrome plant and a
150/300,000 tonnes capacity sponge
iron plant in Orissa, in the State Sec-
tor. Construction of these projects
would, however depend upon suitable
arrangements being tieq up for long
term sale of product and availability
of requisite financial resources within
the over all priorities,

Setting up of Directorate for
Telephones

5816, SHRI DURGA CHAND: Wil
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether there is any proposal to
set up separate Directorate for Tele-

phones;
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(b) if so, the details thereof, and if
not, the reasons therefor; and

(c) what is the increase In work load
in term of percentage In respect of
telephone connections during the last
three years, year-wise?

THE MINISTER OF BTATEIN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKHDEQ
SAI): (a) No, Sir.

(b) No, Sir.

(c} The increase in percentage of
telephone connections during the year
1074-75, 1975-76 and 1876-77 has been
68 per cent, 10.2 per cent and 10.1 per
cent respectively. The figures for the
working telephone connections and
ielephone sels are as given below:

‘Working Telephone Connections M f
“Total No. of telephone sets installed

1-4-1975 1-4=197b  1-4-1977
. 13,329,297 1465415 163,644
I?,H,uﬂa |9,5313’4 3“-95.951

Demand for Natlonglisation of Iron
and Manganese Ore Mines in Goa

5817. SHRI AMRUT KASAR: Will
the Minister of STEEL AND MINES
be pleased to state:

(a) whether there has been a long-
standing demand from the labour
Unions, puklic and some of the Janata
leaders to naetionalise the iron and
manganese ore mineg in the Umon
Territory of Goa;

(b) whether Government are aware
that large scale exploration of natural
resources by a few private individuals
has erected capitalist monopoly houses
in the Union Territory of Goa; and

(c) what steps Government propose
to take to divert the profits from the
and iron ore mineg in Goa

to the public at large?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a)
to (c). The information is being col-
lected and will be laid on the Table
of the House.
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Unemployment Allowance Scheme for
Jobless submitted by Tripura Govern-
meat

5819 SHRI KIRIT BIKRAM DEB
BURMAN. Wil the Mmnister of
PARLIAMENTARY AFFAIRS AND
LABOUR be pleased to state

(a) whether any proposal for intro-
ducing an Unemployment Allowance
Scheme for jobless graduates and
undergraduates, has been submitted by
the Tripura Government,

(b) if so, the details of the Scheme;
and

(e) whether the same has been clear.
ed and hpproved by the Central Gov-
ernment and if not, the reasons there-
for?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA) (a) and
(b) The Government of Tripura had
forwarded to the Central Government
a copy of Resolution passed by the
Tripura Legsmative Assembly on 209th
June, 1977 urging the Centiral Gow=
ernment, inter-alia to grant unem-
ployment allowance at the subsistence
level to the unemployed

(c) This was examuned in consulta-
tion with the Planming Commission
and it was found that the proposal to
grant unemployment allowance was
not practical in the present state of
the economy Quite apart from the
magnitude of the outlay necessary for
this purpose provision of such relef
would generate an attitude of indi-
flerence jon the part of the unemploy-
ed, to any effort at seeking work It
was felt that it would be more ex-
pedient to invest the available re-
sources In stepping up the process of
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development and thereby create addi-
tional productive and sustained em-
ployment/self-employment opportuni-
ties

The thrust of the next Five Year
Plan would be to create substantial
productive employement opportunities
and thereby progressively remove un-
employment over the decade

Tostant Reglstration Service in Post
Offices

2820 SHRI SURAJ BHAN Will the
M mister of COMMUNICATIONS ULe
p.eased to state

(a) whether instant registration ser-
vice has been introduced In selected
Post Offices, i so, the number of such
Post Offices

(b) whether the service has become
popular if not why not and

(c) what steps are proposed to be
taken to popularise the service and
jushify the innovation or in the event
of itg faslure will it not be considered
necessary to abolish 1?

THE MINISTER OF STATE IN THE
ITINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKHDEOQ
SAI) (a) Yes Sir The service has
bec 1 mtro luced in 15 post offices

(b) and (¢) The service 15 not very
popular mainly because no receipts are
g ven to the senders For the present
it 18 proposed to continue the expen-
ment for another year

Lrregular Appolntment of Ladies in
PF Organisation

5821 SHRIMATI AHILYA P

RANGNEKAR WIill the Mimster of

PARLIAMENTARY AFFAIRS AND
LABOUR be pleased to state

(a) whether complaints including
those from MPs have been received
by Government about the irregular
appointment of certmin ladies in the
Provident Fund Organisation, snd
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(b) it s0, whether any detalled enqui.
ry has been made in this episode and
it not how much time it will take In
completing the same?

THE MINISTER OF STATEIN THE
MINISTRY OF LABOUR AND PAR-
LIAMENTARY AFFAIRS (DR RAM
KIRPAL SINHA) (a) Yes, Sir Ihere
have been four complants

(b) Enquiry has been completed in
three cases Reports are under con-
sideration of the Government The
report in the fourth 15 awaltd

Late Delivery of Dak In Jhalawar

5822 SHRI RAM KANWAR BERWA
Will the Minister of COMMUNCA
TIONS be pleased to statc whether
Government are aware of the com-
plunts in regard to the late delivery
of letters through the local post office
in Jhalawar (Rajasthan) and what
sltps have been taken to remedy ‘he
Siluation?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKHDEQ
SAI} The arrangements for delivery
of matls at Jhalawar Post Office are
satisfactory Only one  complaint
about late receipt ot second class mails
wds received since 14 1877

Grant of Telephone connections under
OXT Scheme in South Delhi Colonies

5823 SHRI HARI SHANKAR
MAHALE Will the Munster of COM-
MUNICATIONS be pleased to state

(a) whether pending applications
under OYT Schemes for the South
Delhi Colonles of Greater Kailash
Part II, Masjid Moth, Pamposh Colony,
Greater Kailash Part I, Hemkunt efc
New Delh1 have been cleared

(b) if not, the number of applica-
tions in each of these resldentlal colo-
nies (colony wise) that are now pend-
ing with their relative date of priority,
and
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{e) by what date the present arrears
will be cleatred axid commections given?

THE MINISTER OF BTATEIN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI FRASAD SUKHDEO
SAI) (a) No Sir

(b) The South Delhi colomes are
coming under three different Exchanges
ag per details below —

(1) Greater Kailash Part-II and
Blocks EFC and H Masnug Moth
fall under Haus Khas Exchange

1) Pamposh Colony Block CE
and R of Greater Kailashl and
Iemkunt Lolony fall wunder Okhla
kxchange drea

(i) Blocks ABSW M and N of
Cricater Kailash-1 fall under Jorbagh
Exchange area

lhe total number of pending applica-
tions as on 1 3-78 and dale of clearance
under O¥YT Gencral Category 1s 1ndi-
raled below —

Total Date of

No' tlearance
Okhla Lachange
Jurisdictacn 20 1M-4 74
Jorbagh Exchange
Jurisdictuon 489  5-4 77
Hauz Khas Fxchange
Jurmsdiction 661 1877

— - —— [ S

(¢} The present OYT List in Okhla
Exchange 15 expected to be cleared by
March 1979 So far as Ilauz Khas
and Jor Bagh Exchanges are concern-
ed the same will be cleared by the
end of 1973

CGHS Dispensary in Trans Jamuna
Areag

5824 SHRI MAHI LAL Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to refer o the
reply given to Unstarred Question No
4055 on the 15th December, 1877 re-
garding CGHS dispensary in Trans

Jumuna areas and state
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(a) whether more CGHS dispenss+
ries have mnce been opened 1in the
Trans Jamuna greas of Delhi,

(b) if so the delails thereof, and

(c) If not the remsons therefor and
when these dispensaries are lLikely to
be opened?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI JAGDAMBI
PRASAD YADAV) (a) to (c) It has
been decided to open one more CGhS
Dhspensary in the Trans Jamuna ares
of Delhi Action to secure +«uitable
accommodation for housng the dis-
pensary 15 being imitiated

Telephone and Telegraph reguirements
of Northern Part of Ratnagim District
in Maharashira

9825 SHRI BAPUSAHFE PARL.
IFKAR Will the Mimister of COVM-
MUNICATIONS be pleased to stale

(a) whether a statement showing the
telephone and tlelegraph requirements
of northern part of Ratnagiri District
in Maharashira has been submitted 1n
the last week of November 1977 ind

(b) whether any action has been taken
thereon and 1f not when Government
propose to take any action?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKHDEO
SAI) (a) Yes Sir

(b) 1) PCOs 1 PCLO has been
opened and 1 Long Distance PCO and
7 Local PCOs have been sanctioned
29 proposals are under examination
and 1 proposal has been dropped

(i) New Exchange 2 exchanges
have been sanctioned and proposals
for i more are under examination

(i) Additional trunk telephone
lines Out of 11 cases direct circuits
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are alrady available on 3 routings and
estimates have been sanciioned for 5
routings. Two routings are under ex-
amination and 1 route does not justify
direct circuit.

(iv) S.T.D. STD is not justified bet-
ween Bombay and Rathnagiri; a no-
delay circuit is already provided.

{v) Teleprinter circuits Out of 4
proposals, only one, viz., Chiplun-Bom-
bay is justified for teleprinter  ser-
vice.

(vi) Telex There is no adequate de-
mand for telex connections at Ratna-
giri. Hence, there is no proposal for
a telex at this station.

Talks with British Secretary for Trade
and Industry during his visit {9 India

5826. SHRI K. A. RAJAN: Will the
Minisler of STEEL AND MINES be
pleased to gtate:

(a) whether he had some talks with
the British Secretary of State for Trade
and Industry during the latter’s visit
to India recently regarding the pros-
pects of cooperation between the two
countries in the mining and stecl in-
dustries; and

(b) if so, the details of the discu~
sions took place and the conclusions
arrived at?

THE MINISTER OF STEEL. AND
MINES (SHRI BIJU PATNAIK): (a)
Yes, Sir.

(b) Possibilities of increasing co-
operation in the fleld of mining and
metallurgy between the two countries
were discussed. The exchange of ideas
was of a gencral and exploratory
pnature, In the course of the discu
sions the British Secretary of State for
Trade and Industry also mentioned
about the categories of steel which
PBritain could export to India and it
was incidated to him that specific pro-
posals could be considered on merita.
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Strike by Workers of Bokare and
Durgapur Steel Plant

5827. SHRIMATI PARVATHI
KRISHNAN: Will the Minister of
STEEL AND MINES be pleased to
state:

(a) whether the workerg of Bokaro
and Durgapur Steel Plants had
resorted to strike recently to press for
their demands; and

{b) it so, the details of their de=
mands and when action was taken by
Government {o settle the demand of the
workers?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) Yes, Sir.

(b) EOT Crane Operators, Moblle
Equipment Operators and High Pre-
ssure Welders of Bokaro Steel Plant
weny on strike from 27-2-78. 'Their
demands were as tollows «—

(a) Modification of inicntive sche-
me with retrospective effect in res-
pect of moneytable and production
target us prevalent in Bhilai Steel
Plant.

(b Scales ot pay to High Pre-
ssure Welders with retrospective
effect as given to similar categories
of workers of Bhilai and Rourkela
Steel Plants

(c) Permanent absorplion in opera-
tion Department of those Construc-
tion workers who are called upon to
work in operation Department.

(d) Promotion with retrospective
effect for Construction Supervisors nf
township Department and decision
regarding their lne of promotion,

(e) Promotion to the next higher
grade to all workers of the Company
who have completed three years of
service In existing grade.

(f) Payment of house Rent Allo~
wance with retrospective effect to
such workmen who are not recelving
the same.
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The Deputy Labour Commissioner-
cum~Conclliation Officer, Government
of Blhar, advised the representatives
of the striking employees on February
27, 1878 to call off the stnke imme-
diately as it was illegal, The working
President of the Unlon of stniking em-
ployees was also advised by the Chiet
Minister of Blhar to call off the strike
and was gassured proper examination
of the demands in the Light of practices
prevalent 1n the steel plants A
decision was conveyed on 22-3-1878
to the concerneq suthorities that,
if the strike was called off, pending
disputes like gradationg ete would
be settled by the Chief Minster
of Bihar peisonally the strike was
called off and the workers resumed
therr dutics from  afternoon of
27-3-1978)

With i1egard to the Duigapur Steel
Plant the position about strike, slow-
ing down of work etc in certam
depaitments 15 as follows

HSWU demanded upgradation of the
two o1l pump operators of plant Cen-
tral Stores from P-4 to P-6 The opera-
tors had struck work when concilia-
tion was in progress The manage-
ment is holding bi-partite discussions

In support of their demands (or
upgradation, the Shunting stair of
Traffic Department refused to perform
certain jobg and stopped work Their
demanrd- have becn discussed and an
agreement may be reached shortly

The HSWU submited a charter of
demands pertaining to  Refracotory
Department, demanding a review of
:bonus, implementation of 7-Group Rota,
upgradation etc The workmen slow-
ed the refractories work in the SMS
Discussions are being held and an
sgreement is expected to be reached
shortly

HSWU (Shri N. Biswas Group) went
on strike from 600 AM on 24-2-1878
in support of their following demands

1 Implementation of the manning of
the fire service Department In the
ratio of I:I:1:6, instead of the existing
ratio of ILL.I:B,
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2, Fire service Department should
be disassoclated from the control of
DIB ang COS and ghould be put under
the control of any other Bead of the
Department.

3 The vacant posts in the Depart-
ment should be filled up immediately.

Before the strike notice was served the
above demands of the Fire Service
Personnel were under consideration
by the managemen! and the matter
had been discussed wilh all the thres
unions. The Deputy Labour Commis-
sloner, Durgapur was also making
efforts to bring about a settlement/
concillation The workers restored
normalcy from 10 PM the same day
after settlement was reached on cer-
tain points between management and
the unlons through an agreement be-
fore Deputy Labour Commissioner,
Duigapur

Homoeo-Contraceptive

5828 DR BHAGWAN DAS
RATHOR

SHRI SHYAM SUNDER
GUPTA

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state

(a) whether it 15 a fact that in res-
ponse to the national call of Homoeo-
Contraceptive, an o1al sweet syrup
trom single edible shrub has been
received by Government from Hard-
war,

(b) if s0, in what way wide and
impartial tests Government propose {o
make, and

(c) whether some more samples
from other corners have been receiv-
ed, if go, the details thereto”

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI JAGDAMBI
PRASAD YADAV): (a) No such oral
sweet syrup has been recelved from
Hardwar.
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(b) Facilities are avallable at
Homoeopathic Pharmacopoels Labora-
tory, Ghaziabad, to investigate any
claim that is received.

(e) A few samples were received,
but as the Information was inadequate,
the claimants have been requested to
furnish more detalls and the same is
awaited.

Exports of Nurses for Prostitntion

5820. SHRI RAJ KESAR SINGH:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased (o
state:

(a) whether his attention has been
drawn towards news item enttled
‘TNA] exports nurses for prostitution’
published in the 'Blitz’ dated the 8th
March, 1978; and

(b) if so, reaction of Government
thereto and steps being taken to stop
the export of Indian nurses to West
Asian countries?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI JAGDAMBI
PRASAD YADAV): (a) Yes

(b} The Trained Nurses Association
of India, which 15 o private organisa-
tion whose office Learers are elected
by the members of the Association, has
informed that the ncws item jg abso-
lutely baseless. In fact, the Associa=-
tion does not encourage Indlan nurses
going abroad, hut on the other hand
aspires to help them to develop a pro-
per professional identily within the
country. The deputation of nurses
abroad is being allowed only where
such deputation is considered by the
Ministry of External Affairs to be in
the interest of our political and econo-
mic relations with the country con-
cerned. Selection of nurses by foreign
agencies is not allowed as a matter of
routine and the Ministry of External
Affairs have been advised to include
a representative of the Ministry of
Health and Family Welfare in the
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Recrultment Boards/Commitiees of the
Recruiting Agencies.

Employoes Stagnating in North-Ezstera
Telscommunication Cirele

5830, SHRI AHMED HUSSAIN; will
the Minister of COMMUNICATIONS
be pleased to state:

(a) the number of employees stag-
nating as on 31st December, 1977 in
the Clerical and Junior Engineers
cadres and Selection Grades of both
cadres in the North Eastern Telecom-
munication Cirele,

(b) whether a large number of em-
ployees of the above cadres ag well as
in other cadres of various Telecom.
munication Circles/Distt. are stagnat-
ing for years together;

(c) whether hig Minisiry has tuken
any step to compensate such employees
and has ever taken up the matter with
the Department of Personnel and Ad-
ministrative Reforms;

(d) if so, the results arrived at; and
the details of proposal sent; and

(e) if not, the reasons lhereof?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKHDEO
SAI): (a) to (e). The information is
being compiled and will be laid on
the Table of the llouse.

Homoeo Soclety of Hardwar

5831, SHRI SHYAM SUNDER
GUPTA: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

(a) whetber it iz a fact that a
Homoeo-Bociety of Hardwar requested
an across the Table discussion with
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the Homoso Wing of the Health Minis-
try in 1976 which was ordered by the
then Heglth Minister, and has not s0
far been given effect in the last 8 years,

(b) if so, what action Government
propose to take ggainst those responsl-
ble for thig serioug delay which has
come in the way of reclamation of the
pure Homoeopathy, and

(c) what steps Government has tuken
to accommodate the Sclence of
Homoeopathy 1n  conformity to its
‘Organon of Medicine ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WFLFARE (SHRI JAGDAMBI
PRASAD YADAV) (a) and (b) In
1876 the All India Homoeopathy Pro-
tection Society Hardwar had written
to the thun Deputy Mimister of Hea th
and Family Planming who was also
the President of the Central Council
of Homoeopathy requesting for a dis-
cussion with the Executive of the Coun-
cil  The Deputy Mimster had not
gnen iny direction in the matler
In December 1975 Adwviser (Homoeo
pathy) who 1s also the Vice Pre<ident
of the Central Council for llomoeo-
pathy had regucsted the Secietary of
the Societv o hold a preliminary dis
cussion with him This discussion how-
ever did not tike place Subsequently
the Adwviser (Homoeopathy) had re-
yuested the Secrctary to meet him on
28 1-1976 but the latter did not do so

The Government do not propose to
tfake any action in the matter as no
harm has been caused to the practice
of Homoeopathy as a result

(¢) The Central Couneil of Homoeo-
pathy has 1ecommended a syllabus a0
4s to bring unmformity in Iomoeopa=
thic education throughout the country
Once this syllabus 15 enforced {eath-
ing of Organon of Medicine will be
compulsory in every educational
mstitution Each student will have
to devote the prescribed time for the
study of Organon of Medicine’ and
pasg in the specfic examrination before
he qualifies
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Commities te Investignia Affnive of
Aluminiem Osrporstion of Bmiis

5832 SHRI ROBIN SEN Wil the
Minister of STEEL AND MINES oe
pleased to state

(a) whether 3 Commitiee was set up
with Shri Marwah, by the Steel and
Mineg Department of the erstwhile
Government to investigate the affairs
of the Alumimium Corporation of India
Limited, Asansol,

(b) if so0, the findings and recommen-
dations of the sald Commuttee anc

(¢) whether the sald Committee n.ade
any adverse remarks against the
management of the Alumumium Corpo-
ration of India Limited?

THE MINISTER OF STATE IN ['HE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA) (a) Yes Sir

(b) and (c) The Investigating Bodv
which reported in June 1874 found
that upon 1867-68 the production
trends were satistactory Thereafter
labour management relations were
stramned leading to operational ad
other problems With the inherent
disadvaniages lLike high powcr 11ite
excessive manpowel unsatisfactory
labour management relations over
diversification etc the Company was
considerably afiected by the introduc-
tion of price conirol over aluminmum
and aluminium products in May 1871
Its working results were however,
worse than what should have heen
because of financial exiravagance
the management which the company
should have controlled The financal
picture was further worsened by the
large cxpenditure on the Orissa Pio-
ject which proved infructuous  The
working of this plant was also adier-
sely affected from March 1972 because
of reduction and interruption of power
supply All these factors contributed
to continued losses to the working of
this umit which went on increasing,
and to erosion of the reserves

On the totality of the facts the In-
vestigating Body was of the view that
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the Company had been run in a man-

ner determentsl tg the scheduled in-
dustry and to public interest.

The Investigating Body observed
that the existing constraints of power
rate, excessive manpower, over-diver-
mfication and further escalation in the
price of raw materials, would prevent
the plant from being operated iIn &
viable manner, Removal of any of
these constraing singly would not also
enable the plant to operate profitably.
A combmation of remedial measures
for removal of these constraints in-
volving major Government policy desi-
sions was found by the Investigating
Body to be necessary for rewvival of
the company.

Residency Term in Loknayak
Jayaprakagsh Narain Hospital

§833. SBHRI PRADYUMNA  BAL:
Wul the Minister of HEALTH AND
FAMILY WELFARE be pleased to
stale:

(a) whether Health  Ministry has
issued instructions to start the resi-
dency term in Loknayak Jayaprakash
Narayan Hospital for medical students
who have comcpleted their MBBS
Course from March instead of from
January;

(b) if so, the particular objective

behind such a move,

(c) whether the medical students
there were 1n great distress due to
these instructions of the Ministry; and

(d) whether the Ministry has given
this decision a second thought and if
#o, the particulars thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI JAGAMBI PRASAD
YADAV): (a) Yes

(b) The University of Delhi has pre-
scribed the 1st April of the year as the
date of admission for postgraduate
courses in medical sciences which cor-
responds to II Year of Junior resl-

dency. By making lst March as the
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effective date for making appointments
to the I year junior residency, the wait-
ing period after completion of I year
Junior residency and before

the postgraduate courses of the Uni-
versity would be reduced to the mini-
mum. Secondly, the candidateg pass-
fng in supplementary examinations
would also become eligible for consi.
deration for appointment to I year
Junior residency. Further, by making
all the posts available at one point of
time instead of being spread over the
year, the maximum number of candi-
dates can compete for the I year Junior
residency posts,

(¢) The Government of India are not
aware of any such alleged distress
on the part of the medical students
on account of lhe above instructions.

(d) In view of the saiutary nature
of the Government's decision, it has
not been considered necesary at this
juncture to review the same.
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Production of Polic Vaccine

5835 SHRI SUKHENDRA SINGH.
Wul the Mimster of HEALTH AND
FAMILY WELFARE be pleased to

statc

(a) whether due to shortage of
funds required for import of monkeys,
the production of polio vaceine has
fallen considerably, and

(b) 1if o, the details of shortfall in
production of polic vaccination and
the steps bemng taken by Government
to remedy the situation in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI JAGDAMBI
PRASAD YADAV)- (a) No. We do not
need import of monkeys for produc-
tlon of pollo vaccine, However, for
one particular test of this vaccine »
very small number of African green
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monkeys are required for which there
is no question of shortage of funds.

(b) Haffkine  Bio-pharmaceutical
Corporation Ltd. have taken steps to
start indigenous production of polio
vaccine. 'WHO has recognized the unit
as suitable manufacturer. The
Institule has completed their prepara-
tory work concerning the characteriza-
tion and neurovirulent testing on
“seed lots” (first process). Working
“seed” (Type I) prepared at this In.
stitute has undergone all tesis except
neurovirulence. Type II is expected
to be ready by April 1978. Indian
monkeys are used for production and
neurovirulent tests of the vaccine. It
is expected that the Institute will be
able to make available the vaccine by
1879.

Kashmir

5836. SHRI MANORONJAN BHAK-
TA: Will the Minister of EXTERNAL
AFAIRS be pleased to state:

(a) whether it is a fact that the UN
observers in Kashmir have become
redundant in the present circum-
stances, 1f go, the facts and what
are their present functions;

(b) whether Government propose
to wind up the office of UN Observer
group in Srinagar, and

(e) if not, reasons for their conti-
nuance?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI H KUNDU): (a) to (¢), The
UN Military Observer Group (UNMO-
GIP) was establisheq specifically with
reference to the old 1949 cease-fire
line which has no validity any lon-
ger. They have not been entrusted
with any responsibility in regard to
the present Line of Control in Jammu
and Kashmir. The UN observers have,
therefore, no role to play

Government have not so far made a
formsl request to the United Nations
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for withdrawal of the UN observers
but have made it clear that they do
not have any role to play in Jammu
and Kashmir. It is for the UN to
decide whether they should be removed
from the area.

Production of Neutron Bomb by U.8.A.

5837. SHRI VAYALAR RAVI: will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether Government made any
protest to the production of Neutroa
Bomb by United Stateg and the de-
ployment by the NATO;

(b) whether the research and de-
ployment of this new neuclear weapon
will increase the tension and a set
hack to the process of disarmament;
and

(e) 1f so,
thereto?

what is the reaction

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI 8 KUNDU): (a) to (c). In
keeping with its firm and cunsistent
policy o! total opposition to nuclaur
weapons and all the other categories
of weapons of mass destruction, India
stands for the prohibition of neutron
homb. This position of principle of
the Government of India has already
been reaffirmed in replhies to Parlia-
ment Question on the subject—Lok
Sabha Unstarred Question No. 2792 of
7 July 1977 and Rajva Sabha Starred
Question No 132 of 22 July 1977. This
position of the Government of India
was also reiterated by India's repre-
sentative before the Conference of the
Comm.ittee on Disarmament (CCD) at
Geneva on 14 February 1978. Since
the guestion of prohibition of neutron
bomb i not a bilateral matter betwean
India and the Uniied States or any of
the other NATO countries, the ques-
tion of making any protest to thelr
Governments does not arise.
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Unemployment amengst Trainsld
Toachars

5838. SHRI BHANU KUMAR SHAS-
TRI Wil lthe Minister of PARLIA-
MENTARY AFFAIRS AND LABOUR
be pleased to state

(a) the extent of unemployment
amongst the tramned teachers and
what would be the employment pros-
pects for them by the end of 6th
plan, and

(b) what steps are being contem-
plated for correcting the imbalances
in their supply and demand?

I'HE MINISTER OF PARLIAMEN
TARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA) (a) Precise esti-
mates regarding the extent of unem-
ployment amongst trained teachers are
not available Information availacle
refers to the number of graduates (1n-
cluding post-graduates) trawned in
education who are on the Live Register
of Employ ment Exchanges (all of whom
are not necessarily unemployed) which
was 977 thousand as on JOth June
1977

The (sorernment of India has placed
universalisation of elementary educa-
tion amdd the adult education program
mes In the core secto; of educational
planming in the Sixth Plan period A
vast number of trained teachers are
expected to get employment as a re-
sult of implementation of these pro-
grammes

(b) The Planming Commission has
suggesied to the State Governments 1o

regulate enrolment in teacher traning
institutions 1n relation to the demand
for teachers.
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Demand for Seiting up a Second
Steel Plant in Orissa

5841. SHRI SARAT KAR' Wil the
Mimister of STEEL AND MINES be
pleased to state:

(a) whether it 1s a fact that there
had been the popular demand in
Orissa for getting up a second steel
plant in the State either at Baral

or Nayagarh; and

(b) if so, the reaction of Govern.
ment thereon?

THE MINISTER OF STEEL AND
MINES (SHRI BLJU PATNAIK) (a)
and (b). There have been a number of
representations in the past for setting
up a Second Seel Plant in Orissa
Governemnt policy is that all feasible
locations ncluding those Orilssa
should be kept in view while taking
a decision on localion of future Steel
Plants in the country

Kashmir

5842. SHRI 11AR1 VISHNU
KAMATH Will the Minster of EX-
TERNAL AFFAIRS be pleased to state:

(a) whether during his recent visit
to Pakistan, he discussed with the
Government of Pakistan the long-
standing dispute which the latter has
raised and maintained with regard to
the State of Jammu and Kashmir;

(b) if so, the details of the talks
that took place; and

(e) if not, whether it is a fact that
the issue or question of vacation by
Pakistan of occupled™ territory in
J&K has been indefinitely put in
cold storage?
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THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRL S KUNDU) (a) to (¢) Dunng
the discussions held in Islamabad in
course of Foreign Minsters visit the
Pakistan Delegation made a mention
of Kashmir in the context of the Simla
Agreement He assured them that the
Janata Government stands by this
Agreement On Kashmir, both the
sides stated their respective positions
while recalling that the Simla Agiee-
ment commitg both the countries to
abjure use of force

Government of Indias position on
Kashmir js well-known The whole of
Jammu and Xashmir 1s constitu-
tionally gnd legally an integral part of
Indla

Applicanty Deposited Money for New
Telephone Connections in MP

5843 SHRI PARMANAND GOVIND-
JIWALA Will the Mimster of COV-
MUNICATIONS be pleased to statc

(a) whether the appheants in
Madhya Piadesh demanding new
connectrons of telephones have been
asked to deposit money as per rules
and if so the numbe: of -uch apph-
cants and

(b) the number of applicants who
have demanded new connections but
have not been asked to deposit money?®

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKHDEO
SAI) (a) Yeg Su the number 15 485

(b) 54 1hese pertain to places where
telephone exchanges do not exist hut
ire proposed to be nstalled

fron Ore Mines not doing Solentific
Mining

5844 SHRI G Y KRISHNAN Wil
the Minister of STEEL. AND MINES
be pleased to state

(a) tha names of the iron ore mines
which are not doing sclentific mining

and also resorting to slaughter mun~
ing 1ncluding the names of the owners,

(b) how long this unscientific mining
is going on and what are its effects on
the mines, and

(c¢) whether Government are aware
that as a result of non-investment 1¢
the private sector of iron ore mines
the number of various types of act
dents 1s rising and if o, the details
thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA). (a) and (b)
No specific instances of iron ore mines
not doing scientific mining and resort-
ing o slaughter mining have been re-
ceived in the recent past However,
based on their inspections  Indian
Bureau of Mines have made sugges-
tions for geological explorations and
sepaiate stacking of mineral rejects
etc The mine owners are consulting
the Indian Bureau of Mines and the
Mineral Exploration Corporation on
technical matters with a view ton
tensily exploration and evolve scienti-
fic mimng development plans and are
also now stacking iron ore  rejects
separtely as suggested by IBM

(c) No Sir

Number of Villages to be covered by
Daily Delivery

5845 SHRI RAJENDRA KUMAR
SHARMA Will the Minister of COM-
MUNICATIONS be pleased to state

(a) how many ‘illages will come
under Dally Delivery System of mans
by the end of the current financial
year in UP and

(b) how many villages will be p o
vided counter facihties and letter
boxes?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKHDEO
SAT) (a) All the 1,12561 inhabited
villages in UP as per 1971 Census
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Report, have already been provided
with daily delivery service

(b)
Targets for Achieve-
1977-78  ments
(1) Provision of
postal  counter
services r?cihly
to L llﬂ“
throt gh mobule
post offices 12,000 16,757
{u) Installation of
lester boxes 20,000 20,040

Indians working in Forelgn Embassies

5846 DR SUBRAMANIAM SWAMY
Will the Minister of EXTERNAL AF
FAIRS be pleased to stale

(a) the number of Indian Employecs
of all categories working in each of the
Foreign Embassies in New Delh:

\b) whe ther these employees are
gorverned by any rules comparable to
th= rules of security of service amph
¢ le to the Governmeni of India em
ployees and

(c) whether Government are gatisfi-

ed with the present position of these
Irdian ¢mployees?

THE MINISTER OF S1ATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI 8 KUNDU) (a) According to
wnformation available with the Ministry
of External Affairs the number of
Indians employed by foreign mussions
in New Delhi is 2770 approximately

(b) The Mimisiry of External Af-
aurs have formulated a Model Contract
Form in 1975 which has been circula
ted to all foreign missions broadly sug-
gesting the conditions of employment
which 1t would be desirable for foreign
migsions to observe

The Indian employees are directly
employed by the foreign missions and

APRIL 8, 1978
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they mre not government servants and
therefore the application of compara-
ble rules of security of-service applca-
ble to the Government of India em-
ployees to them does not arise

{(c) To the extent that service con-
ditiong of Indians employed in foreign
missions are no less favourable than
those suggested in the Model Contract
Form Government have no reason to
be dissatisfied with the present pos:
tion of Indian employees On receipt,
however of complaints relating o ser-
vice conditions of Indian employeeq of
foreign missions or domestic stafl em-
ployed in the houses of members ol
foreign mussions the Ministry of Ex-
ternal Aflairs tukes up the matter with
the foreign mission concerned and the
results of thig intervention have nof
been discouraging

Complamnts Re Functioning of
Kizhakkambalam Telephone Exchange
Kerala

5847 SIIR] P K KODIYAN will
the Minister of COMMUNICATIONS
be pleased to state

(a) how many complaints have been
received by the Department regardir
the defective functioning of the ¥i.h
akkambalam telephone exchange n
Kerala during last one year,

(b) when the first complaint was
recenned 1n lh.s conneclion

(c) whethe:r delay in attending to
the complaints rased by customers 18
one of the complaints received,

(d) whether the Kizhakkambalam
telephone exchange has so far faled
to satisfy the customers, and

(e) if so the reasons for the failure
to remo/e the effects of the exchange
and the delay in attending the com
plaints?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKHDEO
SAI) (a) Only four complaints from
one gubscriber of telephone No 37 has
been recelved during last one year.
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(b) The 1st complaint was receiced
on 19th October, 1977.

(c) Yes, Sir.

(d) and (e) No, Sir. The four com-
plaints from same subscriber related to
wrong connection, unsatisfactory local
and trunk service and in-attention by
exchange staff. These were attended
to expeditiously.

Selection of Surgical Consultant for
Willingdon Hospital

5848. SHRI G. S. REDDI: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether a surgical consultant
has been selected for the Willingdon
Hospital in Delhi;

(b) if so, whether he has taken over
the post; and

(c) if not, reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI JAGDAMBI
PRASAD YADAV): (a) to (c), The
post of Consultant in Surgery in the
Willingdon Hospital, New Delhi is a
Supertime Grade I post in the Central
Health Service Cadre. It is filled on
the recommendations of a Depart-
mental Promotion Committee by pro-
motion on the basis of merit with due
regard to—

(iy seniority of officers holding
posts in Supertime Grade II (Now
Specialist Grade I and Supertime
‘Grade 1I) and who have rendered
not Jess than six years of service in
that category; and

(ii) the qualification and experi-
ence requisite for the vacancy to be
filled.

Borointment is made with the appro-
val of the Appointments Commitiee of
the Cabinet,

A proposal for filling up the post of
Consultant in Surgery, Willingdon

269 LS—4.

Hospital, was sent to the Union Public
Service Commission in the year 1977
for filling up through Departmental
Promotion Committee consisting of the
following Officers:— ’

(i) Chairman, UPSC—Chairman,

(ii) Secretary, Ministry of Health
and Family Welfare—Member.

(iii) Director General of Health
Services—Nember.

Departmental Promotion Committee
considered the nameg of seven eligible
officers for appointment to the post.
The recommendations of the D.P.C.
have been received in this Ministry
and the same are being processed.

Embankment along with
river in Bangladesh

Mukuri

5849. SHRI YADVENDRA DUTT:
SHRI RAJ KESHAR SINGH:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether his attention has been
drawn to a news item in the ‘Sunday
Standard’ paper of 5th March, 1978
saying that an embankment along
with Mukuri river in Bangladesh
across Tripura Border has been built
by the Bangladesh Government due
to which during the rainy season vast
areas of Tripura will be flooded;

(b) is it a fact that the World Bank
is aiding the project in Bangladesh;
and

(¢) if so, what steps have the
Government of India taken to prevent
the unnatural flooding of Tripura by
this embankment?

THE MINISTER OF STATE IN THE
MINISTEY OF EXTERNAL ATFFAIRS
(SHRI S, KUNDU): (a) Reports indi-
cating apprehensions of deeper flood-
ing of a few villages of the Belonia
sub-division likely to be caused by
construction work undertaken by the
Bangladesh Government have come
to the notice of the Government of
India.
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able informa-

(o) According to avail
not financed

tion this construction is
by the World Bank.

(c) The maiter was raised by the
Indian delegation poth in the Indo-
Bangladesh porder talks gnd in ihe
IndO-Bangladesh Joint
ission held in Dacca in
in the latter meeting
that the local officials
experts of poth

investigate the
Commission

January, 1978
it was decided
including technical
sides should jointly

problems and furnish the ;
early with their reports including ap~

propriate recommendations. This casSe
among others, has also been taken up
with the Bangladesh Government at
ihe diplomatic level. Moreover, the
Government of Tripura has peen re-
quested to instruct the District Magis-
trate concerned to approach hig coun-
terpart in Bangladesh for an urgent
meeting to discuss the problem.

Pelletisation Plant in Goa

5850. SHRI S. R, DAMANL Wwill the
Minister of STEEL AND MINES be

pleased 1o state:

(a) whether the joint sector pelleti-
sation plant in Goa has been completed

and commissioned;

(b) if so. what is its capacity and
the average daily -output so far;

(¢) if not, when will it be complet-

ed; and

(d) how much of its production is

intended for export?

THE MIN
MINISTRY O
(SHRI KARIA MUNDA):
No, Sir.
plant now unde
1s
end of the
The planned
dry metric tonnes of iron ©
per annurm.

cecond quarter

(d) 109 per cent of its production is

intended for export to Japan.

APRIL 6, 1978

ISTER OF STATE IN THE
F STEEL AND MINES
(a) to {c).
The joint sector pelletisation
¢ construction in Goa

expected to bhe commissioned by the
of 1978.
capacity is 1.80 million
re pellets
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Junior Engineers in 'Orissa Telecol
munication Circle

5852. SHRI GANANATH PRI
DHAN: Will the Minister of COM
MUNICATION be pleased to state h
number of Junior Engineers who hay
been appointed in Orissa Telecom
munication Circle from 1975 to iy
and the number of such persons fro
Orissa? '

THE MINISTER OF STATE IN TH
MINISTRY OF COMMUNICATION
(SHRI NARHARI PRASAD SUK
DEO SAI: Total number of Juni



»

I01

Engineers appointed in Orissa Tele-
<om. Circle from 1975 tg 1977 is 82.
Out of these, 49 candidates are from
©Orissa. )

Locating Erring Employees attending
on Telephone Numbers 185, 197, 198

5853. SHRI NIRMAL CHANDRA
JAIN: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether in case of any com-
plaint against any telephone service

'\ Tnumber like 185, 197, 198 ete., ete,; it
, is difficult to locate the actual default-

!

»

-

ing employees of the department; and

(b) what, does Government propose
to do about it so that an erring em-
rloyee may pe b:;ought to book?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEO SAI): (a) No, Sir. If subscribers
furnish the exact time at which they
contacteq the service and the position
number announced by the operator
When initially answering the subse-
Tiber, the operator can be readily
identified.

(b} Does not grise.

Indo-Afghan Declaration Re: Indian
Ocean

5854. SHRI K. PRADHANT: Will the

' Minister of EXTERNAL AFFAIRS be

pleaseq to state:

(a) whether it is a fact that India
and Afghanistan have urged the major
bowers and the maritime users to co-
operate fully with the littoral and
hinterland States ip achieving the
objective of the establishment of the

~+ Indian Ocean as a Zone of peace; and

(b) if so, whether any comment has
been received from the major powers
in this regard and if so, the details
thereof?
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THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI S. KUNDU): (a) Yes, Sir.

(b) No, Sir.

Opening ¢f a New Hospital in Delhi

5855. SHRI JANARDHANA POO-
JARY: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state;

(a) whether in view of great rush
and shortage of beds in Government
hospitals in Delhi, Government are
considering o open one more hospital
in the Capital; and

(b) if so, when the decision is likely
to be taken in this regard?

THE MINISTER OF STATE IN THE
MINIiSTRY OF HEALTH AND FA-
MILY WELFARE (SHRI JAGDAMBI
PRASAD YADAV): (a) and (b). Yes,
sir. It has beep decided tg set up a
500 bedded Hospital (300 beds based
on Ayurvedic System of Medicine and
200 beds based on the Allopathie
System) at Harinagar in Delhi. The
proposa] for setting up another 500
bedded hospital as a part of the Medi-
cdl College-cum-Hospital complex in
Shahadara, Delhi is also in an advanc-
ed stage of consideration,

Unani Dispensary

9856. SHRI K. LAKKAPPA: Will
the Minister of HEALTH AND FA-
MILY WELFARE be pleased to state:

(a) whether it i a fact that there
is only one Unani Dispensary in the
whole of the country under CGHS: and

(b) if so, what action is proposed
to be taken to develop this system of
medicine in the country?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FA-
MILY WELFARE (SHRI JAGDAMBI
PRASAD YADAV): (a) Opne Unani

.dispensary is functioning wunder
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CGHS, Dellu Sanction has been
accorded on 231978 for opemng of
another Unam Dispensary under
CGHS Hyderabad

(b) Review of the working of the
Ayurvedic Homoeopathic and Unant
umts/dispensaries under the CGHS
18 being undertaken with a view to
opening more Ayurvedic, Homoeopa-
thic and Unamu units/dispensaries
taking nto atcount both the prefer-
ences of the beneficaries and the
availability of funds

Strengthening Commercial Represen
tation in Indian Missions in Africa

5807 SHRI D D DESAI Will the
Minister of EXTERNAL AFFAIRS be
pleuscd to state

(a) whether he 1ntends to strengthen
commercial representation in the In
dian Missions in African countries and

(b) 1f so the details thereotf?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTIERNAL AFFAIRS
(SHRI S KUNDU) (a) and (b)
India hag 1 1de it mussions in 14 coun-
tnes 1in Al 1ca  outh ol the Sahung
There are Commercial Posts jn 9 o
thuse M sswons  The strengthoning of
our «mmercidl representation m Africa
1s a gqu ation whith 15 constantly under
revicw 1y the Minstry of External
Aff mis 11 consultation with the Min-
1strv of Commerce and suitable mea-
sures to this «nd aic taken as and
whon 1 ces ary

Setilement of PF Cases in Delhi
Regional Office and E P F Organisa-
tion

58586 SHRI SHIV NARAIN SAR-
SONIA Will the Miruster of PAR-
LIAMFNTARY AFFAIRS AND
LABOUR be pleased to statc

(a) whether the
cases and advance cases of the sibs
cribers of the Employees’ Provident
Fund Organisation are sent back to

Final Settlument

APRIL 6, 1978
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the attesting authorities to ceiti’y the
correctness of the attestation,

(b) whether 100 per cent advance
cases are again sent back to the Block
Development Officers and Tehsildars
for reverification of the correctness of
the Certificates 1ssued by them with
a paiticular 1eference to Delh: Re-
gional Office,

(c) 1f so 151t not a disrespect to the
public representatives and Gove-nnent
Ofhiuials which also results in the in-
ordinate delay causing great hardship
to the poor workers unnecessar..y and

(d) whit action  Government pro-
pose to take to reform the work t, of
the Employees Fiovident kund O ga
msation and Delhi Regional Office’?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND PAR-
LIAMENTARY AFEFAIRS (DR RAM
KIRPAL SINHA) (a) Where the
ignatute  are illegible and where the
claims ue old or where the geal of
the atte ting ofhc a] 1 not distinet the
authoritic atlesting the claims are
requested to confirm the fact of their
having attestud the =ignature of the
claimint

(b) Ihe scheme provides that ad-
vances can be grante i { the dwelling
house or dwclling site 1s  free from
encumbi inces and that the member
shall produce the title deed for vari-
fication by the Commuissioner As the
membcrs applird for advance with
certificates jsued by the Block De-
velopment Qfficers/Tehsildars ;n proof
of th ownership of the site/house
without the title deeds references
were required to be made to  the
officers concurned for confirmation of
the certificates 1vsued by them

(c) Np disicspect was meant to any
pubhie representative or Government
oficial The Piovident Fynd autho-
ritieg make every effort to see that
there is no undue delay ip the disposa}
of cases for advances
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(d) The Central Board of Trustees
review the working of the Organisa-
tion at their periodical meetings and
improvements are effected where
necessary.
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g o
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*Y sefrem oY o oY &)

Adverse Fiiding of C.B.L against
Officers

5860 SHR YASHWANT BO-
ROLE: Will the Minister of PARLIA-
MENTARY AFFAIRS AND LABOUR
be pleased to state:

(a) the number of cases of gazetted
and non-gazelted officers in Ministry
of Labour and its attached and sub-
ordinate officegs against whom adverse
findings have been communicated to
the Mimstry by CB.I. during the
years 1976 and 1977 respectively;

ib) the number of gazetted and non-
gazeited officers excluding those re-
lating to excesses during Emergency
whose cases have not been finalised
for more than fifteen months, and

{c) the number of such officers,
gazetled and non.gazetted separalely
among these who have not been sus-
pended although period of their fina-
hisation has taken such inordinate
time?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND PAR-
LIAMENTARY AFFAIRS (DR. RAM
KIRPAL SINHA): (a) to (c). The
required information 1s being collec-
ted and will be laid on the Table of
the Sabha in due course.
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(@) =g wres ww fadfroer mar
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(w) fomelt & faforwr oo
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T agfras m‘m wi
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ot g€ &\ wge & g faum
E—wnfu srma, fafwer amefos
¥ FTIFR WX Fighas AT |
HTAT 460 Wafy T Y AT FA
& fo3 ger w wf=g =q ¥ fzar
T &1 ety dvEray Wi g
% 1545 wifes graferg M2 ol
255 wmfg @g7 Wz fer A 3
wreqfa werar frady ¥ oA guAT
=R &7 ¥ 7 130 IA GA A
fafwenr  aremfas aggo R
gwfag w7 =1 7% & 1 amfrs &7 9T
JATY A7 ATAT 120 MY F a? ¥
WEAIF T ATATH AAFTL AT FY
@ v & afy v AaAwr oA
et ¥ 7 dwr o7 &Y w0 & fad
ATAFTE 47§ ITEw Owar 91 A%
o wiEd wfewa fee W A
#t wf 31 ofrrg ¥ ow wyafes
s g ot et @ faw q
g ffrrm qlau feg ot w2 &1
aa=rom, fraft Yt 7z fg F
¥ fom ofag 3w wfaa
fm A AR A R I A @
wirwror o e o @ ¥ wigAT W
SEUT FT0 ® Ay 7 & P e @
wgEz 87 frg W g w{EEE
qfeeg wrfer w< w1 freag e
Lo A

Implementation of decisions of Com-
mittee to Review Working of Workers’

Education Scheme

5865, SHRI R. K. MAHLGI. Will
the Mimster of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased

to state:

(a) whether Government have im-
plemented the decision taken in re-
gard to the recommendations of the
Committee appointed to review the
working of the Workers' Education
Scheme; and

APRIL 6, 1878

Written Answers 112

(b) 1f the decisions taken are not
implemented so far, the reasons for
the delay and when the decisions will
be implemented and in whet form?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND PAR-
LIAMENTARY AFFAIRS (DR RAM
KRIPAL SINHA) (a) Decisions takun
by the Government of India on the
1ecommendations of the Workers Edu-
cation Review Commiltee ha.e been
brought to the notice of the Cential
Boaird for Workeis Educatiom, a So-
clety registeied under the Societies
Registration Act, ior ympiementation

(b) The Central Board for Wotkeis
Education has implemented a numbut
of recommendations acccpted by Gov-
ernment. A few recummendations
relating to structure and composition
of the Board are separately under
tonsideration of Government. Twelve
recommendations of the Commitlee,
which have been biought to the notice
of the Board for comsideration and
suitable action, will be considered at
a special meeting of the Society 1o
be convened by the Board shortly

wetfire waydt ste wfe gt w
wea W # e W g won

5866. S gws T ArCTANY QTN :
W1 ENOT e wn ww A 7
T W T ¥ G fF

(%) draifis W Wit Bfw
T Y weaw wia & fert wme
W T FTETT 61 a1 0T WA A
wEA ey ; Wx

(w) afx g, o acadt wvtan
g ?
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dwlin wrd war ww st (&
o wf) - (5) Wi (7). facor
aue g

ATq-ATY ¥ A 9 W fra $¢

1 ¥ e “wr SpAe g o
T W wfgn o vy, SoE ik

Wty qTRT gRT 13 WEE, Havet ¥ Ay 7 A werr-wer §r Gy
1977 Ft frgw qagdad, Wy Wt .
W At wemgA g9 we &
farem
v vrRAgusy fafmiw wf ofie ¥ fao fuife feofimr
&a somd  sfafes segd-—aeit
W
gfm am
1 2 3 4
o
1 WL 92w 9 54 OE ¥ UHIT 3IEW ¥ 5w

3 fagre

4. T
5. gloarom

6. figsrem w@w
7. watew

sfafes a% 1

7 55 ARG ¥ WHAIX 5 A
6 w4 a% wfafew a1 o%
Y ¥ W % A9 4 50
TAYS5 50T AT |

7 27 @&t ¥ wqEre o e &
(g =iz ofirew sPTor Wt

JTEFT) 4.50 A T 5
Y aw wiwfeT way v

10.04 3 w9k wfafzq

11.45 ¥ & v 5.50 W &
7 Y A% |

7.82 4.25 w9y wfafer

9.57 wra %Y fiver war 4fit & g
TEEI 3.25WAY 5. 60
¥ v sfafer |

4.42 w% w7 ¥ fag 6. 50 %o
sfrfeer wire w§ win & forg
8 Ty whfew
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9 W N3 12 66 IFF HHIT 3 50%97 &
4 TP AT
10 AGTTE 11 64 JTAH 4 S0FTTCHT |
11 FEp 1?7 75 3§71
12 99ra . 9 64 WT F UG 4 65 TIT H
5 65 FTTER giAlz o mT
WAL FAT 6 JuPTH
7 70T A MALT L
13 T 10 07 &7 § 4717 4 25 774 &
6 77 AT afarTe
14 afaaTg 8 93 17T WA
15 fago . 6 4> 1 & afAfza
16 IATTEW 10 50 WA H TIXTHF | WI-
L (A Y] L £ A
b S50 ¥PT T4
17 =W ane= 13 8% BOFF ®T FT4 S w0 F
WEMTT HAT - 0T
T 8 107
afafeT
FET AH &9 4 00T
wEm s aar 1 82 %
T 5 R2%1
gfafza
18 AvERH g fF@AT™ 10 02 5 S0¥T (1976)
i1 7Aw
19 freeit 8 22 & 75 %77 wfafed
20 T, THT ST
L 12 88 % #T AT § w77 4

w7 5 go wiafgw aw
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-t
[
[#~]
.
r
(4]

- 4
21 SEL T FEAR 10, 31 wqa SU TE |
22. gife3dy 11,78 ¥97 ﬁamm%ﬁw%ﬂg—
WX 3.50 =0 wigfey
¥ 8.00 = withry g%
(1976) 1

T AE ey whufem, 1936 % e 400 &9 SfrTg & @ sy Ay
mm%mﬁwﬁﬁmwwﬁm '

H wmﬁ/@w@ﬁawwr@ﬂﬁﬁw, 1948 &
R 3 wft ¥ frg Rt ToE-aY

Exercising of Sovereign Rights over Incentive for Doctors Posted to Rural
the Economic Zones pf the Country Ar

eas
' A UD Y:
567 DR, MURLI MANOHAR 5868. SHAY ISHWAR CHA. HR
JOSHI: Will the Minister of EXTER.. SHRI 8. S. SOMANTI:
NAL AFFAIRS b pleased to state

Will the Minister of HEALTH AND

what steps are,being taken by Gov- FAMILY WELFARE be pleased to
ernment to fulfill the obligation of state:

exercising sovereign rights over the )

exclusive economic zones of the coun- (a) whether it js 5 fact that the
try? Government have recently taken 5 de-

cision to seng doctors tv rura] areas
by giving them some confiscateq cloth
THE MINISTER OF STATE IN THE s an incentive: ang

MINISTRY OF EXTERNAIT, AFFAIRS (b) if so, the details of the Govern-
(SHRI S. KUNDU): Since the esta-  menty policy of giving incentives in
blishment of the Exclusive Economic this regarq and the varieties and
Zone w.ef. January 15, 1977, the Gov- quantity of confiscated cloth to be
érnment have taken certain steps tg given to those doctors and how long
protect our rights in the Economic they will be provided with this cloth?
Zone, including the establishment of

a Coast Guard to monitor any yp-' THE MINISTER OF STATE IN THE
authorised foreign breseéhce therein. MINISTRY OF HEALTH AND FA-

Various Minist‘.r_ievs"~ and Departments .%F.WELFARE (SHRI JAGDAMBI
of the Government have aJso taken SAD YADAVY; (a) and (p). No,

and are taking ;tegss:)tOr effective and Sir, ‘f{owever, the Mini try of Fin-
Planneq exploitatioh of the living and ance proposes to sell confiscated con-
non-living resoufces of the Zone, Sumer items to the individual consu-
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mers through retaill sghops run by
Custom Houses The consumers may
include doctors also

war, W it wage fedfeet &
frg ambafres Fhwrl & sad

5869. st =Wz AYw w@w W
W HAT g7 T W ¥97 FGT £F

(%) ®ter, wr3z /) A fedfi-
ot A, fe qaq-are ag ardsfr 24
o Ty ¥ fag fey gearx war-
NTIF FAAL, UG F WA
¥ axd ¥ fraradtaa® § Tar A
v Erg,

(®) a7 57 wwATa A AP wW
seriy fafgs w9l we arfm wF
w1 ¥, W 3w ¥ wfisw wears wfy-
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wTfaT FY AT F wTCT W@ 7Y
A g g @, WX

(m) =fx g, A @WF | FA
g a9T Wiy gENE W oA % Al
2 &t gt qur fedlomary o9 AW
wpa wriwfas SHEET Y o &ar
g

dere swrem ¥ e e (s
wfcmmmegede ) : (F) #
(w) ®ver, wrgr wir Wy fedemn
¥ arafar ZE 97 (4o #Yo Hte)
qH7 & %1 gEE gIAd § fAg
I afFd, FIL AL F Aer-
qoas & wiatwg ¥ wiqoffa a@r 9%
g1 w7 qY fedomt & @7 1977-
78 ¥ Y 79[z fm mu dYo Ao W7o Y
feaa-ar gt Prarr g ¥ Nrrf &)

frrm

ey, Ay AR e fefraay ¥ a¥ 1977-78 & M Ay feg ag/ae

% frg ame qF s fto Hro WY gy

;w&m

srqe fedtam

wre1 fedtorm

1 T 1 WA 1 &l
2 fowarst 2 Ty 2 A FE&_T
3 gftm 3 "R 3 goraT™
4 TR 4 TET 4 AR
5 dax 5 wATE 5w
6 weT§ 6 a1 6 AT
7 W 7 qERRCt 7 fw
8 TAqT 8 fawmr 8 ¥ww
o faoi 9 wmugiyT 9 gwd
10 foaw 10 we7
11 A 11
12 feerk 12 WTRER
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—

w1 fedtom

w17 fadorr

g7 fedom

13 A
14 ARl 73
15 =/OAT 97

Lease of Silica Sand and Quartiuite
Mines gt Newai In Rajasthan

5870 SIIRI S S SOMANI Wil the
Ministe; of STEEL AND MINES be
plcased to state

(a) w ether the produ tion  of
mlica «mnd and quartizite dat  manes
located at Newar in Rajs than leased
undc; Agreements No ML 2268,
dated 27th March 1965 ML 16—66
dated 31st Mav 1869 and ML 16—68
dated 3!st May, 1869 1, 1n accurdance
with the agreements

(b)Y whether Government i1s  satis-
fled about the bonafides of the lessees,
in 1egard to their financial “latus and

(c) if not, the details regarding the
procedure beimng maintamned during
the last five years in this regard?

THE MINISTER OF STATE IN THE
MINISTTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) to (c)
The information 1s being collected

13 AT
14 97
15  AUTNYL

18 frerardt
19 fezrax
20 &

fiom the State Goivernment and will
be laid on the Table of the House

Conciliation of Industrial] Disputes in
1977 by Regional Labour Commissio-
ner Dhanbad

5871 SHRI A Kk ROY Wil the
Minister of PARLIAMENTARY AF
FAIRS AND LABOUR be pledsed to
state

(1) the number of Industrial Dis-
putes tiken up for concihiation in the
year 1877 by the Regional Labour
Commussicner Dhanbad and of which
unions and the result of the concilia.
tion

(b) 1n how manyv cases, the unions
agreed to the arbitration but the
management refused and uvice-versa;
and H

(c) whether in most of the cases
the management’s refusal to arbitra-
tion leads to the lengthv htigation and
if 0, the action thereof?
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THE MINISTER OF PARLIAMEN TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a) 403 industrial disputes were taken for
Conciliation in 1977 as under:—
Affiliation of the Unions No. of No. oft No. of
disputes  disputes  dispu
in which in which in whi
concilia- concilia- concilia-
tionheld tion led tion
to ended in
settlement failure.
(1) (2) (3) (4)
—t——t ———— i
1. LN.T.U.C. . . . . - . . 209 72 97
2. ALT.U.C. 22 7 21
3. H.M.S. 18 4 14
4. U.T.U.C. . . . . . . . 4 2 2
5 C.LT.U.. . . - . 22 3 19
6. Union not affiliated to any Central Orghisation go g1 59
7. Workers not being members of any registered Trade
Unions . . . . . - . 32 4 28
ToTAaL . :;.03 123 280

(b) Out of 280 cases of the failure
of conciliation, the unions agreed in
279 cases for arbitration but did not
agree in one case. Managements ag-
reed in 6 cases but did not agree in
274 cases. The 5 cases in which there
was mutua] agreement were referred
to arbitration under the Code of Dis-
cipline.

(¢) On receipt of the failure of con-
ciliation -reports and where there is
‘no mutua] agreement for arbitration,
cases considered fit for adjudication
are referred by Government to Indus-
trial Tribunal/Courts for adjudica-
tion. The time taken for the dispo-
sal of such references depends on
the complexities of each case and the
work-load of the Tribunal. Every
effort, however, is made to get the
-cases disposed of without undue de-
Jay.

R A I
Aeget w1 wo

5872. *t a® fag Wi @@« :
T @A qAT Ig FI0T BT FAT FHA
& : :

(%) o= & @R ga ¥
afear fadt § wq TR AL § SHATRAT
& dQU FTF FIA F HIOT AT
FEATE wWT FT AT Fr T HIET
qIY & FATIG AT HGAGTATG SATHIT
afaaifat w1 fargrad s g€ €

(@) afe g, @1 fowwal &1
TIET FT 2 AT I% § fwaer forraat

F1 g2 foFat war § o Tt ot
A et ot gx Foerr ST @ AR 9]
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gX FTA & ¥ G < @ AT HRaTgr
F AT E R ; AR

() atear fady & o @y fraw
SHATE FTH FT T & T A SATRIA
FAFUET * T § fean mwmagw oA
fearads € s wa & faarode €
M gEq fgarUdE masd oAl A1
F& aF g v SATEAr 7

dare Wt § wew s (oft
aegft warg g w@) ¢ (%) W
T | AR ga @ FiedT T ®
FAEET F QT wE FE F FOT
foex 4 WY ¥ A }E FleAreAl
qray w@ Wi ¥ | geEan, d9 W
frarar waed gEifagee ¥ SHET A
AT ¥ FATIG F Yo Fo E¥o F TH FY
fpray W § ’

(@) ¥ fosrad s sw A
§ Sy fF o @l § Aed
T AT F STy feat saAt, Twa faw
q9AT, TAFE, FAEE HT FTF
T F # ST ATl g% w7
7 faaat A @1y £ 39 @Al & fAg
@15 afsdt =1 sagear F3 F fag
STEAT FY TE | FATHA HITRELL
F AR ¥ gTeT sara frer q& g9 fag
FIE ¥ THIAT HFH B FTLATE A
w2 1 faEmdt @1 g F AT
Ta faq A9 & ATAA IR AT AR
fag T &

Zx wEl F (A9ER F WA
S frerea Y gar | FieAT q [ATTE
AR qEAT ¥ TAFE F T ATIIA
¥ Tare 9T 9 aiedr F qrg EE
sty =1 itfwen fag &1 & |

() =ieat TAGH TFEA 200
aTgAt 1 TF o .dlo TTo THo

TFEaT & | FEH 151 FAAeE S0
FLRE 1 Tdter go H o AT 2 |
qi el g0 F HAF § St (6 e
fd A geaey 1wt & 5 3w
a9 1978—79 ' @A BTG ¥ R
feq STOF | WS WIT 30—-3-78 Wl
srea g§ & | wEgrar # gfe @
FHAT 7T AT AT @ E

WiaaaT dTwg § deewtel #1 wH

5873. =it a¥ fag WiE @9 :
FT @A WA qg FGE FV FA FG
f&:

(%) IS F WL HE F
79T fera srax ¥ fresE faed
FTEIH TSR ;

(@) afz &, @ =@ TEFE
fira T O U AGT g4 AL TS
T FTOT §;

() 57 SR ®Y qreeTTs fr
qrirE F1 gearts fEE wE w9 N
ST H GREHTE IITH g ;

(=) afs qreesTe weft g7 ST
g wOy W A1 & wE dF ST
FOA FET A FAT AT § FH ALH
g frad i g5 & W

(=) afegl, oo awe
FY T 3T TLFAT FAATEN DT TS HAAT
s ar ey ?

dare e W Tew w@e (=i
aegft ware gesw ow) ¢ (F) S
7@l |

(@) & (%) o &1 7df 9o |
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Indian High-Commissioner's request
to Lord Mountbatten Re: Netaji

5874, SHRI MADHAVRAO SCIN-
DIA: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether his attention has been
drawn toward; a news item appearing
in ‘The State'man' dated March 8,
1978 ‘Goray's request to Mountbatten'
regarding India’'s High Commssione:
to Britain, Mi. N, G. Goray's request
to Lord Mountbatten to throw light
on the question whether Netaji Subhas
Chandra Buse wag dead or alive;

(b) 1f o, the facts thereof and the
details of reply if any received from
Lord Muuntbatten in this jegard; and

(c} his 1eaction in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL ALFAIRS
(SHRI S. KUNDU). (a) Yes, S

(b) and (c). Shri N. G. Guiw)
wrote a letter to Lord Mountbatten
on 27 Feb, 78. Shn Goray referrud
to Volume VI of the publication * The
Transfer of Power, 1942—47" by the
British Government and in view of
doubts regarding the death of Shr
Subhash Chandra Bose, requesied in-
formation on the subject. Lord
Mountbatten replied to Shri Goray
on 10 March 78, stating that there v o~
no official record of Shii Subhaoh
Chandra Bose's death in his archives
Lord Mountbatten refeired to a book
by Loui. Allen entitled “The Eud of
the War in Asia” wherein the authm
has described the air crash on 18 Aug,
45 in which Shri Subhash Chandra
Bose is be 1eved by the author o have
died

These particulars are disclosed
through the courtesy of Shri N, G.
Goray whose correspondence with
Lord Mountbatten on this subject is
personal.

APRIL 8, 1078
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Use of Hindi

5875. SHRI P. RAJAGOPAL
NAIDU: Will the Minister of PAR-
LIAMENTARY AFFAIRS AND LA-
BOUR be pleased to state:

(a) whether a separate cell waa
constituted in the Department of Par.
liamentary Affairs to encourage pro-
gressive u-e of Hindi for official pur-
pose;

(b) when 1 was appointed; and

(c) the work done by the cell?

TIHE MINISTER OF PARI.IAMEN-

TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
Yes, Sir.

(b) In the year 1973.

(c) The Cell provides [acilities for
tianslation of official coriespondence
a. well as Annual Report, sclected
Brochures etc. brought out by the
Department fiom tume to time,

The Cell also actg as a co-ordina-
ting agency lur watching the imple-
mentation of mMstruetions issued by
the Government from time to time re-
garding progressive use of tind1 for
official purposes n diffevent seclions
of the Department.

Geological Map of Orissa

5876. SIIRI GIRIDHAR GOMAN-
GO: Wil] the Minwster of STEEL AND
MINES be pleased to state:

() whether his Ministry prepared
a pgenlngical map of Onssa, nnd

(b) if so, whether the survey has
been completed in differenl districta
to identify the mineral wealth; if not,
the progress of the survey and mine-
ralg found so far, district-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) Geolo-
gica] Survey of India prepared and
published a geological map of Orissa
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on 1:3,350,000 scale showing the ged-
logical features snd mineral resour-
ces of the State.

{b) Geological Survey is a conti-
nuoug process and is being earried

out in different parts of Orisss. How-
ever, ag a result of surveys carried
out so Tar, several mineral deposits
have been located and reserves esti=-
mated in various districts of Orissa as
mndicated Statement attached.

Statement

RESEVES OF MINERALS DEPOSITS IN VARIOUS DISTRICTS OF ORISSA

Name of Mineral District In Million Tonnes

China Clay . Mayurbhanj, Keonjhar, Koraput 3 . ) 1110

Fire clay < Dhenkanil, puri, Sambalpur, Sundergarh . 59° 35

Kyaaite Dhenkanal . = ) . . . o0y

Graphite + Sambalpur, Bolangir-Paina, Dhenkangl, Phulbani, Rescrs pot estimated

Kalshand, v v e .

Vlmenite- Beach sands on the sea coast in Cuttack, Pun and

Monazite Ganjam . . . . . Beach sands contain
apprec lable  am-
ounts of ilmenite,
garnct, rutile, mona-
zite, 7reom,
ullimanite.

Coal Talcher and Ib River coal fields . . . 5180

Bauute Koraput, Kalahandi, Bolangir, Sambalpur 1045° 54

Lead-ore Sundergarh 6 o1

Copprr-ore Mayurbhanj 1-66

Nickel ore Cuitack, Mayurbhanj 88 o1

Iron-ore Keonjhar, Sundergarh, Kovaput, Mayurbhan

'Dhenkarial, Outtach, Sambalpeer L 2661° 46

Manguoese-ore.  Keonphar, Sundergarh, Koraput, Sambalpur, Bolangir 3o g8

Chromite Cuttgek, Dhenkanal, Keonjhar . . 1478

Vanadiferous Mayurbhanj, Keonjhar, and Balasore s 643

Magnetite

Limest Sambalpur, Sundergark, Korapus 375'89

Dolomite Sundergarh, Sambalpur e e 290° 14

Chest Institute in S.C.B, Medica)
Cellege, Cuttack

5877. SHRI GIRIDHAR GOMAN-
GO: Wil] the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

(a) whether the Government of
submitted a feasible report for
269 LS—3.

opening Chest Institute at S.C.B. Medi.
cal College, Cuttack, to the Govern-
ment of India,

(b) if so, whether this Institute will
be opened in current financial year
after the consideration by his Minis-
try; and

(e) if not, the reasons thereof?
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FA-
MILY WELFARE (SHRI JAGDAMBI
PRASAD YADAV): (a) The Govern-
ment of Orissa has been pressing for
financial assistance for the getting up
of a Chest Institute at the S.C.B. Me-
dical College, Cuttack.

(b) and (c). The item ‘Health® be-
ing in the State list, it is for the State
Qovernment to provide necessary
funds for the project from their own
resources, At present, the Govern-
ment of India have no scheme under
which financial assistance can be pro-
vided to the State Government for
the proposed project.

Vacancies in Goa Medical College

5878, SHRI AMRUT KASAR: Wil
the Mimster of HEALTH AND FA-
MILY WELFARE be pleased to refer
to the reply given to Unstarred Ques-
tion No. 4005 on the 15th December,
1977 regarding vacancies in Goa Me-
dica] College and state:

(a) whether the vacancie; of pro-
fessors 1n the Goa Medical College
still exist:

(b) whether it is not a fact that
the students are suffering due to non.
appointment of the proper staff in the
Medical College; and

(¢) whether the reputation of the
Goa Medical College is also affected
due to such delays and tactics by
Government?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FA-
MILY WELFARE (SHRI JAGDAMBI
PRASAD YADAV): (a) to (c). Yes,
as far as this Ministry are aware, the
posts of Professorg of Biochemistry,
Ophthalmology, Surgery, ENT. and
Microbiology are at present wvacant.
The latest position regarding their
filling is as follows:—

Professor of Biochemistry:—A
requinition for fillimg up this post

Professor of
The candidate recommended by the
UPSC has aslready accepted the
offer of appointment and will be
joining seon.

Professor of Surgery:—The post
was filled on an ad-hoc basis by the
Ministry of Health and Family Wel-
fare. The offer of appointment to
the selected candidate was, how-
ever, cancelled at the request of the
Government of Goa, Daman and
Diu as they had taken action to fill
up the post on ap ad-hoc basis by
their own arrangements.

Professor of E.N.T :—The candi~
date recommended by the UPSC
has already conveyed acceptance of
the offer and is expected to join
so0n.

Professor of Microbsology:—The
Government of Goa have male se-
lection for t{his post on ad-hoc basis
in pursuance of the decision to
give them powers to fill the posts
on ad-hoc basis by making their
own arrangements. The selected
candidate is expected to join short-
ly.

Keeping in view the difficulty ef
the students and in the interest of
patient-care, the Mimstry of Health
and Family Welfare have already per-
mutted the Government of Goa, Daman
and Diu to fill up the vacant posis
on an ad-hoc basis by medical offi-
cers of the State and from other sour-
ces till the same are filled on a regu-
lar basis. The Government of Goa,
Daman and Diu have already selected
suitable candidates for the post of
Professor of Biochemistry and Profes-
sor of Survery and the names of re-
commended candidates have been
sent to the Ministry of Health and
Family Welfare for apprewval.



183  Whwitten Angwers CTHAITRA 10, 1000 (SAKA) Written Answérs

ool w1 s

5879. Wlo Yrwelt fag : war peaTe
sty wTw el oy ey o AT R i

() e xw ad fwlr AT
¥ war fiey qEr w7 wTewC W
WA WO,

(w) w ferlr & wrg-qre qgfor
qrat F whewe v ¥ Frde e
i & o

() o7 fadeit weafiral &
am § faak g w1ae w1 e v o
wwaegary?

yerrer witt wvw siwrew ¥ Trew
woft (st whean spowr): (%) wmar 10
W T FYERT FIT §T TS FC 61
fararre & Forar®r oy 7 wvaw 10 Sl
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Expenditure of Telephone Bilis of
M'ﬁmu

5880, SHRIMATI AHILYA P,
RANGNEKAR: Will the Minister of
PARLIAMENTARY AFFAIRS AND
LABOUR be pleased to state:

(a) whether Government have ismi.
ed instructions to all the offices for
eflecting all round economy in the
telephone expenditure;

(b) whether these instructions are
also applicable in the Provident Fund
Organisation;

(c) it so, why officers who are not
entitled for STD and other facilities
have been given telephone facilities;

(d) the amount spent on telephone
bill of the Commissioner and Finan-
cial Adwviser during the last three
years, year-wise and post-wise; and

(e) the action proposed to be taken
by Government in this behalf?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND PAR-
LIAMENTARY AFFAIRS (DR. RAM
KIRPAL gINHA): (a) to (c) and (e).
There are instructions for effecting
economy in administrative expendi-
ture of Government, which have also
been communicated to the Frovident
Fund Orgenisation. There are one or
two officers of the Provident Fund
Organisation to whom STD facllities

g ¥ s o o @t § W ol 7w have been allowed, as an exception,
Wt o Ty femr mar g in the inteersts of administration.
” FCs. FAL Remark
@ Year _[E.P C':. C.A.O%
sz,,ma" oure Tou)
ture
ture
Rs, Ra.
. ca7 D the perind 475 to
197516 - -+ - 1780830 485527 w&:zwt Ly i'fl‘.’.a.c;."\':l"i'
lylnl vatant.
. . D the period 6/76 to 1/77
g .. . - suswest aneSs Do e & QA s
N lying vacant.
w9y . . « .« 1660300 11,213'88 Tehphﬂtn:{ﬁl *ﬁm 4!;1 in
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Tralning Caap inm Barbigha (Blhar)

5881. SHRI A. K. ROY: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether it is a fact that a three
months training camp of Central
Health Workers was started in Octo-
ber 1077 at Barbigha, P. S. Barbigha,
District Monghyr in Bihar; i oo, the
number of trainees in that Centre and
the number of such centres in Bihar;

(b) whether it is a fact that the
trainees of Barbigha Centre were not
paid the remunerations due to them
créating dissatisfaction and resentment
in the Centre, if so, reasons thereof;

(c) whether it ig a fact that the
matter has been represented to him;
and

(d) if so, the steps taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI JAGDAMEI
PRASAD YADAV):(a) Yes, it is a fact
that three months' training of the Com-
mmmity Health Workers was gtarted in
October, 1977 at Barbigha P. S. Bar-
bighia, Distriet Monghyr In Bihar. The
The number of trainees was 20. This
training is being imparted st 31 Cen-
tres in Bihar.

(b) to (d). The Government of
Bihar have recently sanctioned the
honorarium,

Telegraph Office in Janakpurl

5882. SHRI 5. 8. SOMANI: Will the
Minister of COMMUNICATIONS be
pleased to state:

(a) whether it is a fact that there
is no telegraph office in Janakpuri, the
largest residential colony of Delhi;

(b) whether it }s also a fact that
the P & T Department has been
allotted a plot of land by the DDA in
A-3 Block Shopping Centre for the
construrtion of a Zonal Posts & Tele-
graphs Office for the colony;
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(c) whether the P & T Department
has taken over the possédion of the
said plot; and

(d) if so, by what time the construe-
tion of the building for F & T Office
would be taken up in hand? ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEQ SAI): (a) Telegraph Office is
already working in Junakpuri,

{b) The DDA. has allotted a plot
in Shopping Centre II Block ‘A‘' for
construction of a Post Office building.

(¢) The plot is y#t to be handed
over by D.D.A. The case for obtalning
possession is being pursued with the
D.D.A,

(d) The construction of post office
building 1s expected to be taken up
during 1978-79.

Strike in Bokaro Steel Ltd,

5883. SHR1 A K. ROY Will the
Minister of STEEL. AND MINES he
pleased to state:

(a) whether 1t is a fact that there
was one day strike in the Bokaro Steel
Ltd. on the 21st September, 1977 after
serving 1§ days due notice as per the
Industrial Dispute Act;

(b) whether it is a fact that the
management and the Bokaro Steel
Limited did not participate in the con-
ciliation proceedings within these 15
days though it was obligatory as a
publie utility service making the
strike a legal one;

(c) whether it is a fact that even in
that legal strike the management
deducted one month reward from all
the workmen covered by the award;

(d) whether it is a fact that the
Minister himself committed to refund
the amount before the delegation of
the workmen in October, 1977; and

(e) whether it i3 a fact that even
after the open commitment the re.
Ward was not given back, if so, why?
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THE MINISTER OF STATE IN THE
MINISTRY OF BTEEL AND MINES
(SHRI KARIA MUNDA) (a) Yes Sir

(b) No, Sir The authorised repre-
sentatives of the Company attended
the concillation proceedings when
called by the Concihiation Officer

(¢) The reward for the month of
September 1977 was not paid to the
employees of Bokaro Bteel Limited in
terms of the provimons of reward
scheme then in force According to
that scheme reward 1s not payable to
the worker who  participates 1n any
unauthorised stoppage of work during
duty hours on any day of the month,
the decision of the competent autho-
rty as to whether any stoppage of
work 1s authorised or unauthorised
being final

(d) No, Sir

(e) Does not anse

Relay Hunger Strike by Workers in
Bokaro Steel Ltd

5884 SHRI A K ROY Will the
Minister of STEEL AND MINES be
pleased to state

(a) whether 1t is a fact that the
wo1 ¥ers under the labour Supply Pool
are on relay hunger strike in Bokaro
Steel Ltd at present, if so, the de-
tailg of their demands and circumstan-
ced,

(b) whether it is a fact that he
declared in the Press interview to
study and regularise contract workers
on perennial type of job in the steel
industry, and

(cy whether it is a fact that the
workers on hunger strike were on
perenmal type of job deserving econ-
sideration for regularmation, if so,
what action Government propose to
take and when to end the strike®

THE MINISTER OF STATE IN THE

MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA) (a) There is

ne labour supply posl in the Bokaro
Steel Limited However, asbout 100
workers employed by Shri Nuraru
Sharma, a contractor of Bokaro Stesl
Limited, have been observing relay
fast from the 3rd March, 1978 The
pontractor had abandoned his work
in the last week of February, 1978
and his coniract was termynuted by
the Company from the 1st March,
1978 A Principal !mploy'or, Bokaro
Steel Limited made arrangement for
payment of wages to workers of the
contractors, but the workers refused
1o reecive wagez and demanded their
absorption in Bokarg Stee]l Limited

(b) It 1s not clesr ag to which Press
interview is referred to It has how
ever been agreed in  principle that
steel ndustry shall not employ
labour through contractors or engage
contractors labour on jobs of perma-
nent and perennial nature Appro-
priaté action 1n pursuance thereof &
being progressively taken by steel
plant managements and a number of
Jjobs of permanent and perenmial na
ture have already been departmenta-
hised leading to employment of work-
men on Jobs which were being pre
viously managed by contract labour

{c) No S&ur.

Normal Facilities for Bangladesh Stu-
denty Studying in West Bengal

5885 SHRI CHITTA BASU Will the
Minister of EXTERNAL ATFFAIRS he
pleased to stais

(a) whether Government is gware
of the fact that a large number of stu.
dents who migrated from East Pak-
wtan (now Bangiadesh) during the
lberation war got admitted an West
Bengel Colieges and Universities and
ave continung their studieg there,

(b) whether Goyernment are also
aware of the fact that they do not
Ret ibe facilities which are generally
mbhhmdmuwﬂﬂb‘
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(c) whether Gevernment considers

{d) it not. the reawons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI S. KUNDU): (a) to (d). The
Government of Indig do not have in-
formation on students who migrated
from Eest Pakistan (now Bangladesh)
during the Liberation War and who
might have got admitted and be conti-
nuing their studies in academic in.
stitutions in West Bengal

Grant of Exiension to Deputy Direc-
tor CGHS, New Delhi

5886. SHRI K. LAKKAPPA: Wil
the Minister of HEALTH AND FAMI-
LY WELFARE be pleased to state:

(a) whether Deputy Director, CGHS
hag been given extension in service
after attalning the age of superannua-
tion; and

(b) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI JAGDAMBI
PRASAD YADAV): (a) Yes,

(b) The post of Deputy Director,
CGHS New Delhi, included in Super-
time Grade II of the CHS was propos-
ed to be filled up through the Depart-
mental Promotion Committee, meeting
of which wag held on the 8th and Bth
March, 1978. As 5 regular Officer
could be appointed to the post only
after receipt of recommendations of
the Deparimental Promotion Commit-
tee, which are still awaited, it was
decided in the interest of public ser-
vice ta grant a short extension of per-
vice for a period of three monthg to
ita incumbent with effect from ist
March, 1978,

Written Answers 140
Extension of Service of Ofcesy of
C.GHS,

5887. DR. VASANT KUMAR PAN-
DIT: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to
refer to the reply given to Unstarred
Question No. 5144 on the 28th July,
1977 regarding extension of services
of Deputy Assistant Directors Gene-
ral, CG.HS, and state;

(a) whether gll the details have been
collected;

(b) if go, the action taken against
concerned officers,

(c) whether it is a fact that some
of those officials have again been given
extension of service, if so, the facts
and reasons; and

(d) whether Government propose to

overhaul the present set up of the
Directorate of C.G H.8.7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI JAGDAMBI
PRASAD YADAV): (a) and (b). Yes,
Sir. Dr. J. M. Puri and Dr. J. N. Sach-
deva, Deputy Assistant Directors Gene-
ral, C.G.H.S, Delhi were granted ex-
tensions for ome year and six months
with effect from 16th August, 1876 and
26th March, 1977 respectively. These
extensions were granted with the
approval of former Minister of Health.
No complaints from either the patients
or any other source against the work
and conduct of these two officers were
brought to the notice of the Govern-
ment. Question of any action against
them did not, therefore, arise.

(c) Both these officers have since
retired with effect from 31st August,
1977 and 30th  September, 1077 res
pectively.

(d) Directorate of C.GHS. is func-
tioning as a subordinate office of the
Directorate General of Health Services.
There is a wing in the Directorate
General of Health Services to process
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a8}l maiters relating {0 C.G.HS. This

wing has been restructured on the

basis of Study carried out by Staff

Inspection Unit of the Government of

India

Raquest by Kerala Government for
Relazation of Immigration Rules

5888. SBHRI K A. RAJAN
SHRI V M SUDHEERAN
SHRI VAYALAR RAVI

Wil the Minister of EXTERNAL
AFFAIRS be pleased fo state

(a) whether 1t 18 a fact that the
Labour Minister of the Government of
Keraln has requested the Centre to
relax the immigration rules to reduce
the hardships to the persons going to
Gulf Countries seeking employment,
and

(b) 1f so, the details thereof and
Union Government's reaction thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI 8 KUNDU) (a) and (b). Yes,
Sir The Labour Minister of the Gov
ermnment of Kerala had written to the
Foreign Minister drawing attention to
the enforcement of the provimions of
the Emigration Act due to which un-
skilled workers and domesiic servants
were prevented from proceeding to the
Gulf countries for employment He
lurther requested that a liberal attitude
be adopted with sufficient safeguards,
1n view of the unemployment situation
in Kerala, and the employment oppor-
tunities available abroad

2 The Foreign Minister has infor-
med the Labour Minister of Kerala
that the Emigration Act, 1922, aims at
preventing the emigration of unskilled
labourers and the weaker section of
our people In order to ensure that
they are not exploited abroad by
unscrupulous persons The Govern-
ment had always been carrying out
emigration checks at Bombay Airport,
which was later extended to Trivan-
drum when #t became an international
airport. It was not the intention et
the Oovernmaent to put unnecessary

obstacles In the way of people who hre
seeking gainful employment in the
Gulf countries bonafide job-seckers
with proper employment contracts
would be allowed to go

# The Mimster of Labour of the
Government of Kerala has been fur-
ther assured that the provisions of
the Emigration Act would be applied
in 8 human manner

Resolving Deadlock in Wage Board
for Journalists

5889 SHRIMATI PARVATHI KRI-
SHNAN Will the Minister of PARLIA.
MENTARY AFFAIRS AND LABOUR
be pleased to refer to the reply given
to Starred Question No 234 on the
Oth March, 1978 regarding withdrawal
by newspaper owners from Wage
Board and state

(a) whether Government have a
proposal under consideration to hold
a tripartite meeting to resolve the
deadlock in the working of the Wage
Board for Journalists, and

(b) 1f so, the details thereof and by
when it 1s proposed to be held®

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA) {(a) and {(b)
Further discussions have been held
with the representatives pf employers
and employees on the 27th March,
1678 Some fresh proposals have been
mooted to resolve the deadlock

Decentralisation of Central Food
Laboratory

5890 SHRIMATI PARVATHI KRI-
SHNAN Will the Minister of HEALTH

AND FAMILY WELFARE be pleased to
to state

(a) whether Government have de-
cided to decentralise the Central Food
Laboratory i Caleutta;

(b) if so, the details and reasons
therefor,

(c) whether it is 3 fact that the em.
ployees of this laboratory has opposed
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ﬁmvebytheumm‘l;

(d) if s0, on what grounds and Gov-
ernment’s reaction thereto?

THE MINISTER OF STATE IN THE
MINISIRY OF HEALTH AND FAMI-
LY WELFARE (SHRI JAGDAMBI
PRASAD YADAV); (u) and (b). The
Central Food Labouratary at Caleutta,
which is an appellate laboratory, couid
not be adequately meet the needs of
the entire country. Accordingly, the
peed {0 have more appellate labora-
tories, located in different parts of the
country, for the expeditious analysis
of samples was considere’ and, conse-
quently, three more laboratories.—one
each of the northern, western and sou.
thern regions at Ghaziabad, Pune and
Mysore respectively—have been notifi-
ed as Central Food Laboratories to
function as such with effect from 1st
April, 1078 From 1st April, 1078 the
Central Food Laboratory, Calcutta,
wiil cater to the needs of the eastern
region only.

(c) ang (d). Yes, The employees’
apprehension was that a large number
of scientific as well as non-scientific
staff of the Central Food Laboratory
woutd be rendered surplus and the:r
transfer from Calcutta would cause
inconvenience and hardship to them.
The Gowernment, after careful con-
sideration of this aspect, have decided
not to transfer such scientific or non-
scientific staff from Calcutta, so long as
the present incumbents are holding
their posts. None of the existing staft
will be retrenched either. However,
keeping 1n view the reduction in the
volume of work to be handled by this
laboratory, certain posts will not be
filled up as and when they fall vacant.

Computer Billing Syttem
5841. SHRI AHMED HUSSAIN: wWill
the Minister of COMMUNICATIONS
be pleased to state:
(a) whether some telephone Dis-
tricts Telecome Circles have adopted
coagriter billing system which has
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proved a total failure for the purposs
and name of such Circles|Districts;

(b) whether complaints of excess
billing/detective

(c) if so, the total complaints re-
celved yearly since introduction of
computer system and number of eom-
plaintg after introduction of computer
system, with regard to excess billing
and non-receipt of Telephone Bills
separately; and

(d) the various advantages|disad~
vantages with regard to the use and
economy of computer systems, and
future uge of this system?

THE MINISTER QF STATE IN THE
MINISTRY OF OCOMMUNICATIONS
(SHRI NARHARI PRASAD SUCHDEO
SAD:(a) Computerised bulling and
accounting has been Introduced in the
metropohitan Districts at Bombay, Cal- °
cutta, Dellm and Madras and the 5¥5-
tem as such 15 not a failure,

{b) No, Sir.
{c) Does not arise.
(d) Advantages

Easy handlng of the voluminous
and unwieldy jobs, built-in-checks
againgt leakage of revenue, quick pro-
cessing, ready availability of analysed
slatistical information for managerial
uses to study various trafic and plan-
ning aspecls, commerclal operatioas,
payment pattern and behavious etec.

Disadvantages:
Delay may occur in the time sche
dule when the computer goes out of

order and stand by arrangements sre
not avallable.

Future Use.

It is not the intention to extend the
use of computer to all the talephone
revenue billing units but to keep it
confined only to such units where
there has been tremendous increpse In
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the work load and cannst be tackisd
efficiently by normal process

Scignce of Homaeopathy

5802 SHRI SHYAM SUNDER GUP
TA Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state

(a) whether it 1s correct that in
stead of ‘Single smmple Medicine in
mimimum dose' people of India are
geiting Allopathic Type of Medicine,
despite the Homoeo.Central Couneil
functioning to injure the peoples
health, and

(b) 1if so what article of the ‘Orga-
non of Medicine permits these Com-
plexes Externalg etc?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTF AND
FAMILY WELFARE (SHRI JAGDAM
Bl PRASAD YADAV) (a) and (b)
It 15 not corect to say that instead of
Single sumple Medical in mummum
does people of India are getting allopa-
thic type of medicines despite the ex
1stence of the Homeopathy Central
Council The Central Counail of Ho-
moepathy has recommended the prac-
tice of Homoeopathy according to the
priciples laid down in the Organon of
Medicine  However 1n practice cer
tain druge are used in combination by
the profession on the bams of clinical
experience According to the 'Organon
of Medicine' translated by Dudgeon)
in appendix to Sec 272-274 Dr Hahne
mann was inclined to recommend the
use of combination medicine especially
in chronic diseases as he was satisfled
with the results obtained by using the
mxture of two drugs, given in one
dose But he was dissuaded from this
by some of the most influential of his
disciples Therefore, instead of recom
mending the use of combination of
medicines he merely alludes to the
proposals, mildly denouncing 1t in the
note to Sec 272 of the ‘Organon of
Medicine' (Reference appendix 1o
Sea 273-274 of Dudgeon's translation
of Organon of Medicine')

Organon of Medicine has recom-
mended, vide Sec 280, the use of the
External through the parts that are
without skin wounded or ulcerated
spots as these areas pernut the medi
cine to penetrate and act upon the
organism as if the medicine has been
taken orally Regarding external
application further reference could
be made to Hahnemanns notes on
Armca in s Mat Medica (page 89
American Edition) where he has men-
tioned that in severe and extensive
contusions/ injuries curing is speedad
up when the affected parts are exter-
nally moistened with low potencies of
arnica (2x) for the first twenty four
hours while small doses of arnica are
taken internally

Tours Underatken by CPFC.

93 SHRIMATI AHILYA P
nﬂ«mmn Wil the Minister of
PARLIAMENTARY AFFAIRS AND
LABOUR be pleased to refer to the
reply given to Unstarred Qustion
No 2203 on the S0th June 1977 re
{ours Undertaken by CPFC. and
state

(a) how many tours have heen un-
dertaken by the present Central Pro-
vident Fund Commussioner gince April,
1977 till 28th February, 1878,

(b) the places he wvisited durina
these tors and their duration, tour-
wise at each station, the expenditure
involved 1n huis TA & DA, and

(c) whether such tours are not in
violation of Government's often pub-
lshed nstructiong for effecting  all
round economy in Government's ex-
penditure?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (DR
RAM KIRPAL SINHA) (a) Eleven.

(b) A statement s enclosed
(c) No, alr
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Btatam st
Sl. Duaratioa of Tour Places vusited Stay at each station Expenditure
No. incuyrred in T. A
D.A.
1 2 3 4 5
Rs
1. 1 to 1 Hyderabad . Arr, 10°gs5 Hrs. 14-5-97 101460
3N 83 rd Decp., 20 10 Hrs. ls-g-:l‘,t ¢
2. 5-8.77 to 9-877 . Bombay + Arr. 19 45 Hn 8-8-77
Dep. 069 40 Hm. 9-8-77 gBa 6o
. 24-8-77 to 27-8-77 . Chandigarh « Arr, 18-30 Hrs, 24-8-77 52'2%
3 %4 : Dharampur Dep.  7¢00 Hre. !;-B';?
Simia
4 15-3-77 3 1B9-77 + Madras + Arr, 2210 Hrs, 16-9-77 1301°75
Dep. 18 30 Hrs, 18-9-77,
5 27-9-77 t0 29-9-77 . Bombay . Arr, 1945 Hrs. 279-77 943°10
{Dep. 18- 15 Hrs. 29-9-77
6. 12-10-77 to 14-10-77 . Patna . Arr. og'o3 Hr. 12-10-77 705" 50
Dep. 3415 H.  14-10-77
7+ 24-10°77 1O 30-10-77 Indore « Arm. 940 Hrs. 24=10~77 1328 00
E!Ombly . Dep. 2010 Hrs. so-lo-;-;
8. 2-12-77 to 7-12-77 . Bangalore . Arr. 12-00 Hra 2-19-77  tg3a’
Dep.  18-45 Hrs. 7-:3-1?? 3o
B- t4-1-78 to 18198 . Bombay + Arr. 1100 Hns. 14-1-78  974'50
Dep. 6:3o Hrs, 18-1-75
10. 25-1-78 t0 2g-1.78 . Bombay « Arr. 19°45 Hr 25-1+78 1070'60
Punc Dep. 1815 Hro -g'-:"-,a e
t1. 20-3-78 to 27-2-78 . Bangaloce . Arr. 19700 Hr. 25-1-78  1070'60
Pune + Dep. 1815 Hm. 29-1-78
Tae 23-2-73 W a7-2-78 Baagalore + Ar.  19'00 Hrs. 209+78 Claim for
re . Dep. 19°40 Hrs. 27-a-78 Fahrwrs '
197
tour not
passed for
payment
s far,




R Written Answers CHAITRA 16, 1900 (SAKA) Written Answers 150

wrofe qeiell o fetelt o et

8894, ot wrw ot wrf :
o Wl wreraey ofiv ¢
oft gerew Wt :
w1 felw sof oy ey o w9
w57 fir
(%) w7 wea 3 3% T ¥ Qo
T ¥ ¥ wrEw e v fagt
€ FIX T FET T o ®
T ¥ W 9T § WK v 77 9w
wrvm & ofy dwar o g,

(&) wr Sow agr gl @
g € QT ofeat W v oft §
A Jome feA ¥ wd femt W
wew Wt ¥ W v §,

() wv ow g wfr o wmmeer
Tq FwTe gafimy 34T o § ol ow
¥ agy o Jxw qEfear o Wt
gt § ux

(w) afe 21, &1 =1 goere W
ﬁiﬂmm'@t?

Fadwr stwreva & oo vt (st qwo
) . (%) TO0TC® vgdr oW aoy B
&cﬁammmmm
wfgamdf ® Wri-fod wor Wt A &
arrar ot gy & oY 3T Wrwor fir o
g ) ¥ Tow woerd R g @
o qere o7 e mif fioft & fe
wrofre sfigemst o7 92 o iy off
X Trore feer® w7 e e W
Tt % & oy o B

(w) sz (7). sowTT ¥ Qe e
e # ot At it & e et ey
¥ wgyir & wiigerneit o srow it ¥ ok
iy ey dore o g # wrr

T &1 FoeTT ¥ ovw qw 0L F o
it wav off & fir Yo o ghed
T g qufeEt Y dwr orar § s
wo A e et w e g

(w) witedigy wheeansi &1 9e3-
e ¥ wpafy 3w g STy
gragrT & ww et § anfie ey
LR el ]

Measures to improve Ecomomic eondi-
tions and Job Awvallability to Agricul-
ture Labour

5805 SHRI DURGA CHAND- Will
the Mimister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state:

(a) whether Government in consul.
tution with the State Governments
have taken any measures mn 1977 to
find out the economic conditions and
Job avalability to the agriculture
labour 1p the various States;

(b) 1f 50, what are the details there-
of,

(c) whether the agriculture labour
in most of the States do not find work
throughout the year; and

(d) it so, what steps are being taken
to provide them work during lean
period?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a) to
(d). The National Sample Survey
Organisgtion launched a sample
Survey on Employment and Un-
employment in July, 1977 as part of
their 32nd Round (July 1977—June

ding
those of agricultural labour. The
Survey iy currently in operation.

The next phase of the development
plans will lay emphasis on thy re-



151 Written Answers APRIL &8, 1938

moval of unemployment and substan-
tial underemployment in both rural
and urban areas.

.Indo-Iranian Joint Commission

5308. SHRI CHITTA BASU; Wil
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether the Joint Indo-Iranian
Commission has since come out with
specific proposals for boosting econo-
mic cooperation between the two
countries;

(b) it go, the details of those; and

(¢) the decision taken thereon?

THE MINISTER OF STATE IN
HE MINISTRY OF EXTERNAL
AFFAIRS (SHRI S, KUNDU): (a) Yes
8ir.

(b) and (e¢). During the Sixth Ses-
sion of IndolIran Joint Commission,
held in New Delhi in September, 1977
various proposals in the flelds of
Agriculture, Petroleum and Petro-
chemicals, Indusiry, Trade and Trans-
port were discussed. The important
amongest them are the following:

(A) Agriculture:

(i) Phase II of
Canal Project.

(ily Exchange of wheat and
potato seeds for the purpose of re-
search and development.

(iii) Training of Iranian personnel
in the Fisheries Institutes in India.

(iv) Cooperation in the flelds of
tea plantation and sheep breeding.

(B) Petreleum & Petro-chemicals:

The formation of joint ventures for
the purpose of manufacturing basle
and intermediate petro-chemicals and
related produets in Iran to meet
Indian requiremerits as wel] as for
export to third countries.

the Rajasthan

Written Ansiwrs i

() Industry: ,

(i) Paper and Pulp Project in
Tripura.

(ii) East Coast Alumina Project.

(i) Expansion of the Belgaum
Alumina Complex,

(D) Trade:

Identification of new commodities
having potential of bilateral trades.

(E) Transport:
(i) Strengthening of Irano-Hind
Shipping Company.

(it) Cooperation in the fleld of
Railway Projects in Iran.

The details of all these proposals
are being worked out.

Indo-US Joint Commission

5897. DR VASANT KUMAR PAN-
DIT: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the Indo-U.S. Joint
Commussion hasg decided to form In-
dustrial Working Group to undertake
joint discussions and research in the
fleld of industry, techmology and
growth of small scale industries;

(b) if 80, the progress achieved and
the results thereof; and

(e) whether such Groups are also
proposed for economic and commereial
discussions as well a8 for cultural
science and agriculture?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI 5. KUNDW): (a)
Yes, Sir.

(b) The India-United States Joint
Commission, at ity meeting In New
Delhi on January 3, 1978, endorsed
the prepesal to form an Industrial
Working Group under the suspices of
the Economic and Commercial Sub-
commismion. The scope and functions
of th. Warking Gmup ars being exa-

mined by the two sides,
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(¢) Three Bub-comrmissions
ﬁﬁm mmﬂm

and Technology, dfid Eudcation and
Culture have been set up under the
Joint Commission, Matters of mutual
interes; are considered and discussed
in the concerned Sub-Commissions.

The Economic and Commercial Sub-
Commission has a Working Group un-
der it on Agricultural Inputs and
Associated Technology.

Although there is no proposal to
establsh a similar Working Group
for Science and Technology Sub-
Commission, areas have been identi-
fied for development and joint re-
search projects for collaborative work
between Indian  scientists/scientific
institutions and their U.S. counter-
parts. Some bilatera] seminars/
symposis have been arranged in such
flelds as solar energy and environ-
mental sciences,

The Education and Culture Sub-
Commission has set up a joint Com
mittee to examine different aspects of
museum activities. Another Jomt
Working Group is concerned with
films. T.V. and Broadcasting. These
Working Groups are operational.

fagre & wrdt § gur e A

5898. ot gt wr gAw : WY
e Wt g wary Y gyr w3

(%) fagre & fiem i w7 g
Iy ¥ar w1 W frm v 8 W

(w) wrmft wd (1978-79) ¥
g % few wrt ¥ o€ e ¥y Wy
freart w7 wr fimr §7

wwre stwrwa ¥ re st (@R wegfe
oy gude ww) @ (w) &<

(w). faegre & gz wT T waw
gord wirek & og@  ofte o Tl ¥ P
W AreY YAt Y EHT T wH-
¥ o ¥ farg e oY Fovar o g &
wigt ofrw <qrr gk AW ¥ OqX
WA, IT €qET FY TH ¥ ZATE Ak
wrt & v % &Y o, A fe we
¥ ver frercor o gfe ¥ gard et
¥ FAu-areilt qegEr g 1

Employment in Karnataks in Pablie
and Private Sectors

5809, SHRI K. MALLANNA:- Will
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state:

(a) what is the percentsge of the
share of Karnataka in the total em-
ployment in the public cector and the
organised sector, separately, at pre-
sent;

(b) how does this percentage com.
pare with the share of other Sou-
thern States in these sectors; and

(¢) in what manner Government
propose to rectify the imbalance, if
any?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
and (b). Under the Employment
Market Information Programme, date
on employment in the organised
sector of economy covering the entire
public sector and non-agricultural
establishments in the private sector
employing 10 or more persons are
compiled quarterly. The table below
gives such data in respect of the five
Southern States and for India as a
whole, for the quarter ending 3ist
March, 1977,
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Emplov-  (in lakhe)
‘ment a8 on
§1-3-1977
Organised Public
(including Sector
public) sector
ARl India 207-15  138°49
(100'0) (500 0)
Southern S . 32 08
e (33  (ma)
. Andhra Pradesh | . .
1 a :{.1653 {’6!';')
2. Karmnataka 5 10 26 7 03
(35 0) (5 1)
. Keral . 999 4 47
S R (4:5) (s 2)
. Pondicherrv 38 o 20
# @ (o9

2
5 Tamil Nadu . 168 1085
@5 08

Nors :~Figures in brackets indicate the
percentages 10 all-Inda totals.

(¢) There seems to be no appreci-
uble imbgalances as the above per-
sentages are broadly in line with the
population distribution in these States.
However, it may be stated that one
of the primary objectives of the Five
Year Plan 1978—83, which is at present
being finalised by the Planning Com-
mission, will be the creation of sub-
stantial employment opportunities in
different sectors of the economy. The
largest employment potential lieg in
intensive agriculture through expand-
ed irrigation, allied activities like
dairy development. horticulture and
foresiry, rural works and cottage and
small scale industries. New jobs will
also be created by investments in
infra-structure, power generation and
the provision of agricultural inputs
as well as in the service sectors. The
investment prierities in the Central
and State Plans wil] be suitably revis-
ed in keeping with the over-all Plan
Objectives. The State Government of
Karnataka will benefit as much as
the other States, from such measures,

Written Angtoers 4
Closurs of Aluminium Cerporation of
India

5800. SHRI JYOTIRMOY BOSU:
Will the Minister of STEEL AND
MINES be pleased to refer to the
reply given to the Unstarred Question
No. 2102 on the 8th March, 1878 re-
garding “Closure of Aluminium Cor-
poration of India” and state:

(a) whether Government enquired
into the alleged deaths due to starva-
tion of about 100 workers ang their
family members of Aluminium Cor-
poration of India, Ltd., Asansol;

(b) which agency conducted the in-
quiry and what are its findings;

(c) on what basis Government has
stateg that there were np starvation
deaths; and

(d) when exactly the factory ia
expected to be reopened?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a)
to (c). Government has not received
any reports of deaths due to starva-
tion of workers of the Aluminium
Corporation of India and no inquiry
has been made.

(d) Government has decided in
principle to take over the manage-
ment of the plant of the Aluminium
Corporation of India Ltd. but to
revive the fabrication facilities only,
Necessary steps directed towards this
end are being taken.

Number of cases pending in Labour
Courts

5801. SHRI VASANT SATHE: Wil
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state:

(a) whether large number of cases
are pending in the Labour Courts for
years; snd

(b) if so, the details uf the cases
pending, region-wise?
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THE MINISTER OF PARLIAMEN-
TARY A¥YFATRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
and (b), The number of cases pend-

ing with different Central Govern-
ment Indusirial Tribunal-cum-Labour
Courts ag on 3lst January, 1978 Is
given in the attached statement:

Statement
Name of the Tribunal Cases Applications under section
under 33 33A 330(2)
section 10
Central Gevernment Industrial 'IHhunﬂmhbour
Court No. 1, Dhanbad . . R 78 1 -~ 8
Central Government lnﬂmlrhl'rrlhuml-cm-hhur
Court No. 2, Dhanbad . 2 6 '] [
Central Government Indmtﬂnl‘l‘nbunal—cm-l_ahux
Court No. 3, Dhanbad . 69 . 3 101
Central Government Indumnl Tﬂbunnl-cum I.ll:m
Court No, 1, Bombay, . . 61 2 13 addg
Central Government Indm&nll‘rnbmll-cm a‘bw.r
Court No. 2, Bombay ., . N N 48 16 1 18g5%
Central Government In.dustrill'l‘ﬂbunal-nm lelmr
Court, New Delhi N 165 . - 237
Central Government Industrial 'I‘nlmnal-cum-hlmur
Court, Jabalpur . . a3 . 2 763
Central Gwemmmtlndmlrinlhabmll-cum-l. lbour
Court, Gllcut . 47 24 1 43
Malmeetocmwuuh Installation of Telephone Connections
Labour Bureau
5803. SHRI GHORGE MATHEW:
5p02. SHRI VASANT SATHE: Will Will the Minister of COMMUNICA-

the Mimster of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state:

(a) whether the computors operat-
ing on FACIT and other calculating
machines in the Labour Bureau are
not given any special allowance while
such allowance is being given to the
computors in other Ministries such as
Agriculture and Irrigationm;

(b) whether Government had ear-
lier promiseg to pay; and

(c) the action/decislon taken/pro-
posed in the matter?

THE MINISTER OF PARLIAMEN.
TARY AFFAIRS AND LABOUR
(8HRI RAVINDRA VARMA): (a)
to (¢). The Computors in the Labour
Bureau are already being paid a spe-
cial pay of Rs. 2000 pm. on provi-
sional basis pending the fixation of
norms, -

TIONS be pleased to state how long
will the Depariment take to complete
the installation of the pending appli-
cations of telephone comnections at
present in India?

THE MINISTER OF STATE IN ITHE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DBO SAI): Effortg are being made 1o
provide telephone connections to all
those on the waiting list as on 31-12-
1877 by the end of 1980. While it is
hoped to do so in majorily of the
cases, in certain areas, in some of the
larger towns and cities it may not ke
possible to achieve the game. Efforts
are being made to provide comnections
in these ceses also by the end of 6tb.
Plan,

It may not be possible fo provide
very long distance connectiong in a few
smaller towns also.
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Precantiond by MeddBbes' whily en-
dorsing Pasipoits

5004 SHRI GRORGE MATHEW:
Will the Minster of EXTERNAL
AFFAIRS be pleased to state

(a) whether the Government of
India have got any plang to further
ease the restrictions on travel abroad
by Job seekers,

(b) what are the mimimum precau-
tiong that should be observed by Mem-
bers of Parlhament when endorsing
the passport application forms,

(c) what gre the conditiony under
which a financia) guarantee becomes
necessary with the passport apphca-
tion form, and

(d) when are members of the State
Legislatures going to be given the
right to endorse passport applica-
tioms?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI § KUNDU) (a) Government
have not placed any restrictions on the
grant of passports to Job-seekers
while granting passports, they are
advised 1n their own interest tu
ensure that before departure from
India, they have firm employment con-
tractg or are sponsored by close re-
latives who will take care of them
abroad

(b) Members of Parliament signing
Venfication Certificates should gatisfy
themselves that the applcant is fur
nighing cdorrect information While
Members of Parliament would be
mainly signing Verification Certificateg
for persons coming from their own
constituencleg or States they can also
sign for other persons whom they
have known for two years Members
of Parliament may also ask the appll-
cant to obtain &n attested letter from
hus local ML A | Municipal Ccuncillor
etc if they are nbt fully satisfied about
all the facts and then decide whether
the Verification Certificate mav be
signed

APRN, @ 1078
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(c) Normally, 3 persan applying
for a passport has to furnjzh a finan-
clal guarantee, so that the Passport
Authority can nt:nfy himgelf that the
person will not become a destitute
abroad But if he is a student gong
abroad on scholarship, or is a person
who 18 on an employment contract
abroed, or iz a person recruited by .n
authorised agent for foreign employ-
ment, financial guarantee need not be
furmished Similarly, persons gponsor-
ed by a close relative and those going
on a pilgrimage Like Ha), need nol Le
asked to produce prnor of financial
solvency

(d) The matter is under considera-
tion of Government

Appointments by Janaly Government

5905 SHRI SASANKASHEKHAR
SANYAL Will the Minister of PAR-
LIAMENTARY AFFAIRS AND
LABOUR be pleased to state

(a) how many Indim citizens who
are residents of Eastery, Territories
and States and the State of Kerala
have been given by the Janata Gov-
ernment (1) appointments in  Grade
IV (2) appointmenty m Grade II (3)
trade licences for import gnd export
(4) letters of intent, and

(b) by way of filling up yacancies
or creating new openings in Delhi
and New Delhi proper?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRSE AND LABOUR
(SHRI RAVINDRA VARMA). (a) (1)
and (2) Information régarding the
number of Indlan citizens who are
residents of Eastern Terntories and
Btates and the State of Kerala who
have been employed in posts belonging
to greups ‘C' and ‘D", 18 not availuble
The number of job-seekers of all grades
placed in employment by the Employ-
ment Exchanges jocated in the States
of Assam, Blhar, West Bengsl, Orlssa,
Meghalaya, leaud Tripura, th-
Pur and Mizoram during the period
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1st April 1977 to 3ist January 1878
wag 53,500. There are no Employment
Exchangeg functioning in Sikkim and
Arumacha] Pradesh. Corresponding
figure for Kerala was 12,800.

(3) and (4) Particularg of all 1m-
port and export and indusirial hcences
are published in the weekly Bulletin
of Import Licences, Export Licences
and Industrial Licemces, copies of
which are available in the Parhament
Library

wyt & drow fefww wrefiw et
ax fadll qET Wik Wil o &
e, freen arfaw s57 g Wi
aeewdt st Wt § 7

fuiw sarww # oo st (wft
que gy : W ¥t AW 9T % freer
<& feat mar § fxad 1975-76 wix
1976-77 ¥ WIGflw rogeTaTdt &

M) Dunng the period st Apnl W w1 wrgAve sty feat war g
1977 to 31st January 1978, about 49,600
job-seekers who were on the live re- -
guster of Employment Exchanges locat- AW ¥ wTER TergATaTE! w7 ww

ed in Delh; and New Delh:, were placed
in employment. Information 1s not
available of the Stateg of ongin of the
registered job seekers

wrofre qxr Wi fadeft T ¥ gew-
s gy fawrar oy § ) AfET Wi
g & W w fadeft @r ey

W O% wiafed SR ¥ ey ax
e g e s fiffewrr fovar mar & 1 Sy fewa &
5006. wY wrwwt wrf : v faa e g SR & apare wrehy wa
ot 7y wAr W wor w1 fr T e s farwit sy & ferarar mav
frwen
1975~76 WYX 197677 ¥ Wi Tragemas) w1
argaTc ad
(ee wmal %)
AT 1875~76 1976=77

fazeit Licic faeft  wrefm awm

LE oY HeT |
wter 26 03 2 37  30.40  21.85 2.10 23.96
11 ; 60.40 5.31 65 71 117 98 12 18  130.16
‘ﬂ' ' 68.85 8 17 107.02 126 55 10 52 137,07
waré 140.20 12.04 152,24 91.09 6.62  97.71
wred 177.97 14.71  192.68  240.82 20.94 270 56
farersare . 108.25 8 39 116 64  73.73 31.75  405.48

——
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wrr 1975-76 1976-77
feivlt wroen T fadelt wreimw i
GBI L LU
R 85 14 6 54 91 68 16 49 1 27 17 76
L . 195 91 15 13 211 04 63 03 5 34 68 37
o . 186 72 10 94 197 66 126 81 11 15 138 08
ATy . 159 61 12 14 171 75 201 45 18 54 219 99
L3cri 194 41 12 76 207 17 270 80 21 34 202 14
e 520 93 42 73 563 66 371 01 27 18 398 18
o o 1956 42 151 23 2107 65 2030 51 168 93 2199 44
wiawg &= #1
afaw e 163 04 12 60 175 614 169 21 14 08 183 29
A Rural Areas
fadeit eafem
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wAT A T Y FAT B4 FF

(%) fawr w3 ¥ wreda garamat
¥ I X W@ WA qF & sufeaal
s fadolt amfrer waar 5= 3w &
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I Wiy g foga 3, W

(&) 37 =t & 7% v § for a1

Regelt arfor w7 o @ & i adfY
e s T § 7

fta darem % T wolt (s
qRo g ) : (%) Wit (w). g
o & ar W § Wi e A Aw o
<o ot arieft )

2908 SIHRI DHARMA VIR VAS-
ISHT W1 the Mimister of COMMU=
NICATIONS be pleased to gtate

(a) whether out of over 350 milhon
telephones 1n the World India has
hardly 2 milhon for a population of
over 600 milhon K and

(b) the sieps taken to mmprove the
position more particularly jn the rural
areas?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(BHRI NARHARI PRASAD SUKH-
DEQ SAI) (a) Yes, Sir

(b) During the 6th Plan 1978-89, 1t
is tentatively proposed to provide
about 115 lakhs additional telephone
connections Telephone facilitles are
proposed to be extended in rural areag
by opening about 13000 new long
distance PCOs and conversion of
about 2300 long distance PC Qs lato
small exchanges
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Excessive Billings by Gandhi Nagar,
Jammu Telephone Exchange

5p00. BHRI BALDEV SINGH JAS-
ROTIA: Will the Minister of COMMU-
NICATIONS be pleased to state:

(a) whether telephone exchange of
Gandhi Nagar, Jammu is not operat-
ing properly and local authorities
have been receiving complaints re-
garding excessive local call bills;

{b) it so, the number of such com-
plaints and what action has been
taken jn each case and within what
time;

(c) whether on complaints, Jocal
call bills have been reduced by the
General Mahager, Communications,
Srinagar and it so, what was the yard-
stick in giving relief or it was allow-
ed arbitrarily;

®(d) it the relief is given on account
of defective mechanism of Gandhi
Nagar Exchange and inefficient per-
formance of officials what steps have
been taken to set the exchange in
order and what action hag been taken
against the officials concerned in the
interest of subscribers;

(e) whethe, defecive performance
occurs due to over loading |n the ex-
change; and

(f) if so, the number of new tele-
phone connectiong sanctioned each
year and on what consideration?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHAR! PRASAD SUKH-
DEO SAI): (a) No Sir, Gandhi Nagar
Exchange, Jammu ig working satisfac-
torily. Some Excess billing complaints
are belng received,

(b) 293 complaints were recelved
during 1977. Each complaint was
disposed of within two monthg of Its
receipt. Rebate has been allowed In
48 cases,

(c) and (d). No rebate has been
allowed arbitrarily. In 46 cases, re-
bate wag allowed on the consideration
of likely spurts keeping in view the
calling habitg of the subscribers, -

(e) and (f). No Sir, the exchange
is not over-loaded, The number of
telephone connectiong sanctioned
dunng 1975 and 1976 were 9 and nil
respectively. During 1977, the ex-
change was expanded by 100 lines In
March, 1977 and 53 more connections
were given in 1977,

Improving Telephone Bervice in major
Citles of Gujarat

5010. PROF. P, G. MAVALANKAR:

SHRI PRASANNBHA]
MEHTA:

Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether he is aware that there
have been increasing and serious
complaints of telephone lines in
Ahmedabad, Baroda, Surat and other
major cities in Gujarat going out of
order and otherwise also causing a lot
of difficulties and demages to the
telephone userg of the said regions;

(b) if so, the concrete effective steps
being taken by the Government to
rectify and improve the saig situation;
and

(c) actual results, if any, of such
steps and measures?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(S8HRI NARHARI PRASAD SUKH-
DEO SAI): (a) No, Bir,

(b) The following steps are being

taken to improve the services:—
(i) Rehabilitation of subscribers’
fittings, instruments and D.Ps.

(i) Replacement of heavy over-
heag alignment by under-
ground cables,
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{luy Overhaul of exchange equip-
ments

tc) (1) There 18 a downward trend in
the number of faults and
complaints
(L) Percentage of carried over
faults beyond 24 hours has
reduced

Uuing ¥ midensce of Indian High Com-
misdetiey in UK tor Fund-rasing
Comoert

8911 S8HRI K RAMAMURTHY
Will the Mimstex of EXTERNAL
AFFAIRS bhe pleased (o state

(a) whether the official remdence of
the Indian High Commissoner in UK
was used for g fund-r concert
by the Maharashtra Association

(b) the total gmount collected m
this concert, gnd

(c) whether the High Commussioner
hay refuseq permusion for the use
of the official residence by other
Indian Associations in London?

THE MINISTER OF STATE IN THE
MINITRY OF EXTERNAL AFFAIRS
(SHR{ 5 KUNDU) (a) A musical
evening was held at the High Com-
missioner ¢ residence in  London on
Bunday 22 January 1878 It was not
organised by the Maharashira Asso-
ciation but by three private persons
known {o the High Commussioner one
of whom wag at that time (though not
at present) an officer-bearer of the
Maharashtra Mandal The concert
wag not pubhc Attendance was by
invitation Donationg which were
voluntary were collected in advance of
the concert by the orgamsers Pre-
sentation of the collection was made at
the High Commussloner g residence

(b) The amount collected (prior to
the concert) was £960 00

(c) The residence of the High Com-
mussioner iz not available to Indian
organisations for fund-ralsing functions
No such request bag been received
from Indian organisations

APREL €, 1978
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Sirtke by Ceolr Workers in Kerala

5012 SHRI VAYALAR RAVI
SHRI N SRERKANTAN
NAIR

Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR te
pleased to state,

(a) whether all the Colr Workers
mm Kerala went on strike to protest
against the policy of the Central Gov-
ernment which threw them out of em-
ployment, and

(b) 1if so, what are the steps taken
to meet their demand and protect
their employment?

THE MINISTER QF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(BHRI RAVINDRA VARMA) (a) and
(b) According to information made
available by the Ministry of Industry,
a firm had been 1ssued g hocence as
far back as 1973 for the import of
machinery to manufaclure coir pro-
ducts Recently the export obtligu-
tion of thig firm was increased to 100
per cent of it, production Demo is=
trations were held by a group of
workers by staging 4 dharna in front
of the office of the Coir Board Lrna-
kulam on the 9th of Jdnuary 1478
The object of the demonstration is re-
ported to be to record their protest
against the sanction for mechanisa-
tion of the mat sector It 18 gtated
that studies which had been conducted
show that the ‘ mat and the mat weav-
ing sector’ of the industry employs
about 20000 workers out of nealy
4 55000 persons engaged in the coir
industry Out of the 20000 persons
only about 1750 are engaged in the
“creel mat’ variety While 1t does not
appear that the mechanisatipn of the
production of one varlety of mats,
putely for export purposes, would dis-
place many workers the entire ques-
tion of mechansation Ig presently
under review by the Ministry of In-
dustry to determipe what smpact 1If
any, it would have on employment in
the non-mechanised sector A decision
would be taken after taking into ac-
count all relevant gspects
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wewer qwodlo 2042/78]

Demand for stecl, Cement ofc, by
Dromght affected States

501¢. SBHRI C. K. JAFFER SHA-
RIEF: Will thy Minister af STEEL
AND MINES be pleased to state:

(a8) whether Governments of the
drought affected States had sought
m}gmmwmm
pose of irrightion end ofher

schemes to face the serious scarcity
situation in those States;

(b) if 8o, the demand made by each
State and the quantity allotted and
supplied to each State so far; and

(c) the criteria for allocation and
assistance?

THE MINISTER OF STATE IN THE
MINISTRY OF STHEL. AND MINES
(SHRI KARIA MUNDA): (a). No
such request for assmstance has been
received in the recent past.

(b) and (c¢), Do not arise
Report of thy Team sent to Gulf
Countriey

5915 SHRI K. A, RAJAN: Whll the
Minister of PARLIAMENTARY AP-
FAIRS AND LABOUR be pleaseil fo
Etate:

(a) whether a team sent to the
Gulf Countries to make an on the spot
study of the working and living com-
ditiong of Mdians employed there has
submitted ity report; and

(b) if so, what are the findings and
action proposed to be taken by the
Government thereon?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a) Yes,
8ir.

(b) The main purpose of the Team's
visit was to enquire into the incident
ip Oman ;n which g large number of
Indian Workers were arrested and
nearly 200 of them were deported to
India. The team also studied the
warking conditiong of Indian Labour
in UAE. and Saud{ Arabia, besides
the conditiong in Oman. The report
of the team ig wunder examination.
Pending final decision, the Govern~
ment of India have temporarily ban-
ned recruitment of Ipdian Workers for
Oman except those required for exetu-
tion of projects by Indiam Compenies.
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Selsction of LL.0. Team

5916. BHRI P, RAJAGOPAL NAI-
DU; Will the Minister of PARLIA-
MENTARY AFFAIRS AND LABOUR
be pleased to stafe:

(a) whether Government have
selected labour team for I1L.O; and

(b) if so, the names of the person-
nel gelected?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a) and
(b). Government have not yet flna-
lised the composition of the Indian
Delegation to the forthcoming Interna-
tional Labour Conference in June 1978,
to which the question apparently
relales,

Regionalization of Group ‘C’' and D’
of GSI

5917. SHRI P, RAJAGOPAL NAI-
DU: Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether regionalization of
cadres Group ‘C' and ‘D' have been
done in Geological Survey of India;
and

(b) whether the Calcutta office is
resisting this proposal made by Gov-
ernment?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) and (b).
A gcheme of regionalization of Group
C and D Cadres of Geological Survey
of India wag introduced in November,
1976 which is now under review in
the light of the recent changes in re-
cruitment procedures, through the
Staff Selection Commission and other
relevant factors. The recognisedq Em-
ployees Assoclation of the Geologieal
Survey of the Geological Survey of
India representing employees throuzlt-
out the try hag reser-
vation ag to cerfain nmc‘tt of the
schame

APRIL 6, 1078
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Tty g
5918, Wio Ryrfiaw fay wiww :

(t)wﬁﬁ.ﬁm“rqﬁvm
firelt § Wik o= T & feg w
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Ayurvedic System of Medicines with
Golg Preparations

85919. DR. MAHADEEPAK SINGH
SHAKYA: Wil the Minister of
HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether it is a fact that in
Ayurvedic System, medicines with
gold prepearations have an important
place;

(b) whether it is also a fact that
production of medicines with gold
preparationy has been stopped and
are not available in market; and

(c) if so, the reasons therefor and
the steps being taken by Government
in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI JAGDAMBI
PRASAD YADAV): (a) Yes,

(b) and (c). The information 18
being collected and will be placed on
the Table of the Babha in due course.
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AT T

197576 1976~77 1977-78
(wda ¥
fegwre, 1977)

fig 36.3 197.8 112 7
T 112.1 184.7 85.5
wR A 359.5 1030.5 679.0
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Vatican Siatas for Nankama Sahib

5922 SHRI PARMANAND GOVIND-
JIWALA Will the Minister of EXTER.
NAL AFFAIRS be pleased to gtate

(a) whether Governmant is aware
of the demand of a Section of Indians
to the effect that Nankana Sahib 1n
Palkistan be given a status of Vatican,
and

(b) if so, whether Government has
recelved any representation M this
behalf, if s0, the steps taken by Gov-
ernment?

THE MINISTER OP STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SBHR] S KUNDU) (a) and (b) Gov-
ernment have received proposals of
thig nature from time to time The
preservation ang maintenance of reli-
gous shrines in Pakistan 15 the res-
ponsibility of the Government of
Pakistan The Indo-Pakistan Protocol
on wvisits to religious shrines provides
that every effort should continue to be
made to ensure that places of relt
8ious worship are properly maintained
and their ganctity preserved The
Government do not consider 1t adwis-
able to seck any change 1n thg ar-
rangement

Rural Health Scheme

3823 SHRI DURGA CHAND Wwhll
the Mimister of HEALTH AND FAMI-
LY WELFARE be pleased to -late

(a) what steps Government have
taken so far to implement the Rural
Health Scheme m various States,

(b) the numbe: of persons trained
50 far under the schems in each State,

(c) the amount of expenditure in
::rud on the scherre in each State so
T,

(d) whether Government have
evolved a machinery to make an
assessment of the impact of the
scheme on the rural population,

(e) of 30, what are the details there-
of, and
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(f) what arrangements have been
made to give periodical tramsing to
the trmned personnel in respect of
various diseases?

THME MINISTER OF S8TATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI JAGDAMBI
PRABAD YADAV) (a) The Govern-
ment have introduduced 1 scheme,
namely, the Commumity Health Work-
ers Scheme under which a Community
or village of 1,000 population selects
a warker to look after the preventive
and promotive aspects of their health
needs as also elementary curative
needs in 28 Multipurpose Workers dis-
tricts ang one Primary Health Centre
in each of the remaining district The
scheme has been accepted by all the
Stafeg except Tamil Nadu and Karna-
taka

(b) The number of persons irained
uplo 31st March 1978 are 28521 The

State-wise break up 15 given 48
under —
Andhra Pradesh -_ 3920
Asgsam —_— o83
Arunachal Pradesh — 50
Andaman & Nicobar
1slands —_ 20
Bihar - 1127
Chandigarh — 24
Dadra & Nagar Haveli — 40
Delhi - 56
Goa Daman & Diu - 170
Gujarat —— 4120
Haryang — 1027
Himachal Pradesh - 184
Madhya Pradesh -_— 1765
Maharashira — 3552
Manipur — 560
Meghalayg —_ 120
Mizoram _ 100
Nagaland —_ 100
Orissa — 530
Pondicherry - 93
Punjab _ 1105
Rajasthan - 1000
Sikkim — m
Tripura -_ 120
Uttar Pradesh - 7082
West Bengal _ 300
Total — ;21



Ty]  Written dnewers CHAITRA 10, 1900 (SAKA) Writlen Answers 178

{c) A sum of Rs 428 crores has
been provided during 197778 fo the
implementation of the Community
Health Workers Scheme Lut the ex-
penditure incurred by the various
States has not so far been recelved
from them

{d) Yes

(e) Evaluation {s being arranged by
thie Mimsiry through the National
Institute of Health and Family Welfare
and other few organisation It is also
being undertaken through the Demo-
graphic Research Centre in the States
The data collection at State, Distt and
PHC level in  various States/Union
Territorieg has commenced from 10th
March 1978

(1) The question of continuing train.

ing to these workers 15 being contem-
plated

Iwy st & wpdter dist # afr fior
I ow wi=h & ol v

5924, st TWm wWT i
¥qT Wt 7ET 9F WA WY w7 Wi
fr

(¥) w7 37 adw ¥ wTwATT
fawrr & wreftor @ ¥ sfafer a6
ey & fold O wow Tl §

(=) wg gl ®) a1 ® @ X
fawnr gror sa & fard fraet wfafom
ofwr *1 g7 fgr a@m |, Wi

(v) == s ™Y ¥ e § ?

dwre smrer ¥ wrew Wt (ot
wegfe srem guite wmw) : (w) o gty
T 1971 ¥ et Fead & wqaTe
JwT AW A g EW 1,12,561 T
@ 1w ot ey ¥ QT 3w ey
WY sorweqy agy ¥ ff D d

(w) wwr ff mft Tz

() et qak ayr oy ag § fo
TgrdY xamY ¥ it wr frer s
& foar wr g {0 ofy fedY v ¥
T O £ At @ oo gror @ fr Iy
e faproor & fag oo feq o 1
farmy wrar &, wow % it yrfor
aat ¥ qu faeror & fag 2.3 fiedt %
wraR ¥ W qgr o fe 7 foiy &
oRTw ¥ A o €0

Research 10 check Malaria and Kala
Asar

5925 SHRI PRASANNBHAI MEH-
TA Will the Mmster of HEALTH

AND FAMILY WELFARE be pleased
to state

(a) whether 1t 18 a fact that the
Union Government have asked the
research wings i1n the country to find
out alternative to check the Malaria
and Kala Azar,

(b) if so, whether 1t 15 also a fact
that the Lady Hardinge Medical
College has undertaken a research to

develop new drugs to combat Malara
and Kala Azar,

(c) if so, what facihties have been
provided by the Uniom Government
to these mstitutions,

(d) whether any foreign assistance
is being taken to fight the increase of
malaria cases 1n India, and

(e) whether 1t has also been report-
ed that during 1877 large number of

deaths took place due tn malaria m
the country?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI JAGDAMBI
PRABAD YADAV): (a) Yes, Gbvern-
ment have launched o number of
research schemes under the auepices
of Indian Council of Medical Ressarch
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to study the various aspects of Mala-
ria Control. Ag regards control of
Kala-azar the already known mrethods

of control and treatment are quite
effective and they are being followed
in the current campaign against Kala-
azar,

(b) Yes, 3 Chemo-Therapy Labora-
tory for Malaria and Kala-azsr re-
search has been set up at the Lady
Hardinge Medical College on *he 10th
March, 1978.

(c) Tnis institute iy fully Ananced
by Central Government. Further the
Government of India provide fAnaucial
assistance Lo various research imit.lu
tions through the Indian Council of
Medica] Research,

(d) Yes, Assistance for Malaria
Control activities is being provided by
the WHO, UNICEF and SIDA. Cer-
tain special drugsg for Kala-azar were
provided by the WHO.

(e) No, During, 1977, 62 deaths al-
legedly due to malaria have been re-
ported. Of these, only 20 have so far
been confirmed due to Malaria.

Beview of Bonus Act

5626. SHRI PRASANNBHAI MEH-
TA; Will the Minitster of PARLIA-
MENTARY AFFAIRS AND LABOUR
be pleased to state:

(a) whether Government are consi-
dering to review the Bonus Act;

(b) if so, the main points in the
Act to be reviewed; and

(c) whether this review js done in
consultation with the labour unions?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a) to
(c), The entire question of bonus
will be reviewed by Governmeni as
part of the exesrcise to evolve en inte-
grated Pallcy on Wages, Incomes and
Prices,

APRIL 8, 1370

Written Answere 1)
Decisiony taken jn Moeting on Workers

6827. SHRI PRASANNBHA]I MEH-
TA: Will the Minister of PARLIA-
MENTARY AFFAIRS AND LABOUR
be pleased to state:

(a) whether a general consensus in
favour of three-tier participation in
management emerged at the meeting
of the Committee on Workers Parti-
cipation i mansgement and Equity
held in the month of March, 1978;

(b) if so0, the main decisions arriveq
at and what stepg are being taken to
implement them;

(c) whether it was also suggested
that the Scheme of workers pariicipa-
tion in management should be Eiven
a statutory status with sufficient flexi-
bility allowing gifferent enterprise
culture to be adequately accommodat-
ed; and

(d) it so, whether this has been
accepted by Government?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (8) and
(c). Yes, Sir,

(b) and (d). The Committee ig yet
to finalise its report. Action on the
part of the Government would be con-
sidered on recelpt of the Committee's
report.

fafees & ¥torre

5928. Wit gew wer woaTT : w7
woftn wrdmar sm e o aEry o
v WGt fiv

(%) = fofeen woa & o
G Ay e ¥ A I § W
afe g, o = Twre 3 & forg Frowre
arar darc ot wk g w st §
Wit
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(w) wv wowe w fewrg 3w
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Surplus Steel—Statement py Minister

5020. DR V A. SEYID MUHAM-
MAD, Will the Minuster of STEEL
AND MINES be pleased to state.

(a) whether the statement in the
New Wave dated 22-1-78 that the
Minister had stated that there will be
gurplus of steel from the pext finan-
cial ysar “but he hud a different tale
to tell the iron merchants of Calcutta”
is true; and )

(b) will the Minister explain the

contradictiong In the two alleged
statementi? 1

THE MINISTER QOF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA)- (a) and (b).
No, Bir. There is no contradiction bet-
ween the statements made by the
Minister {n the Rajya Sabha on the
16th December, 1977 and in the speech
delivered at Calcutta on the 7th Janu-
ary, 1978 at the seminar of the Caleutta
Iron Merchants Assoclation, The
statement in the Rajya Sabha referred
in general terms to surpluses in steel
while the speech at Calcutta identified
the areas of surpluses more specifi-
cally.

wufaet war g fufin sw, Iwi
wt wire afeey fafr * werm wfa
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un wer dule wnf s ¥
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Casey of Non-Paymemt of PF aod

Gratulty to Person; whose Bervices

were terminated by Private Andustries
pending in Delhi

5932 BHRI MANORANJAN BHAKTA
Will the Minister of PARLIAMENT-
ARY AFFAIRS AND LABOUR bhe
pleased to state

(a) whether a large number of
cases with regard to payment of pro
vident fund and gratumy to the per-
sons whose Services were terminated
by private industries are pending set-
tlement in the Office of the Labour
Commussioner, Delhi,

(b) if so the total number of cases
pending at present and reasons for de-
lay in their settlement,

(c) whether in certain cases where
orders about payment of the terminal
bemefits have been passed no pay-
ments have been made to the persons
concerned by their ex-employers and
if so, the details and reasons; and

() what steps are being taken to
expedite settlement of such cases in
that Office®

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND PAR-
LIAMENTARY AFFAIRS (DR. RAM
KIRPAL SINHA) The Delhi Adminis-
tration have ntimated as under

(a) and (b} The total number of
canes pending before the Comirglling
Authprities sppoiated under Septlon 3
of the Payment of Gratuity Act is 30

(This includes 7 cases pecelved in the
year 1978) In some cases the em-
ployers kuve either challenged the ap-
Pplicability of the Act or have contended
that the claimants have either not
completed 5 years service or do not
fall within the definition of the ‘em
Ployees' sz defined under section 2(e)
of the aforesald Act, which requires
detailed judicial examination The
proceedings under the Gratuity Act
1972 are quasi-judicial proceedings
and the Controling Authorities have
to follow the procedure as prescribed
under the Civil Procedure Code The
decisions are required to be given in
writing and the same are appealable

According to information furnished
by the Provident Fund Authorities, out
of the claims numbering 1129, includ-
ing 1061 received during February of
the current year, 1085 were settled,
leaving a balance of 44 on 28th March
1978 These are pending for the
reasons mentioned below —

(1) Cases pending for want of
proper 1dentification (1e referr
ed to establishment/Gazetted
Officer for verification of signa-
ture of the countersigning
officer 17

(u) For want of Form No 3A (3%
(1i1) For proper identification

@

(1v) Claims for want of proper
details due to lock-out of establ
1shments

2]

(c) In all cases where orders for pay-
ment are passed by the Controlling
Authorily and the amount 1s not pad
by the emmployer recovery certificatés
in favour of the wotkers #ré issued
to the Collector for recovery unless an
oppeal is filed befors the Appellate
Authority

{d) The Controlling Authorities and
the Appellate Authomiily are adwised
from timee #o time to expedite deci-
sion
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Special U.N, Session on Disarmament

5833 SHRI K. LAKKAPPA: Wil
the Minister of EXTERNAL AFFAIRS
be pleased to state

(a) whether Government of India
15 participating m Special Sesmon of
the UN on disarmament dehbera-
tion,

(b) if so, what efforts the Govern-
ment of India 15 gomng to contribute
in order to create a National Consen-
sus on National and vital issue taking
the humanity as a whole,

(c) 18 it a fact, an external pressure
18 working on India regarding its
policy to satisfy the interest of certamn
globa] powers?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI S KUNDU) (a) Yes Sir

(b) The Government of India 1s
committed to supporting all meaning-
ful and constructive measures aimed
at bringing about general and com-
plete disarmament, under effective
international control, with the highest
priority being accorded to the elimma
tion of nuclear weapons and all other
weapons of mass destruction Towards
this end India Intends to play an
active role at the forthcoming special
session of the UN General Assembly
devoted to disarmament Since the
original imitiative for the convening of
the special session was taken by the
Non-aligned Movement, India 18 work-
ing in concert with the other non-
aligned countries in putting forward
joint proposals

(c) No sir

Violations of Frovident Fund Schemes
by Public Sector Undertakings

5934 SHRI YADVENDRA DUTT
Will the Minister of PARLIAMENT-
ARY AFFAIRS AND LABOUR be
pleased to state

(a) whether his gttention hag been
drawn to a news item published in
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the ‘Statesman’ on March §, 1978, that
large scale wiolation of Provident
Fund Schemes by 478 public sector
undertalungs have been committed,

{b) 1f so, brief outlines of the viola.
tions of the Provident Fund Schemes,

(c) the total amount of money 1n-
volved and the total number of public
sector concerns involved, and

(d) the steps that have been taken
by Government to put a stop to such
wrong activities?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND PAR-
LIAMENTARY AFFAIRS (DR RAM
KIRPAL SINHA) (a) Yes

(b) to (d) The required informa
tion 1s being collected and will be laid
on the Table of the Sabha in due
course .

Criteria for Admission in Medical
Colleges

5935 SHRI D D DESAI Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to statc

(a) whether Government has taken
note of the view of the Premdent of
the Medical Council of India, that the
Government should not modify the
minmum criteria laid dowp by the
Medical Council of India on medical
college admissions,

(b) if so, 1ts reaction thereto;

(c) whether he 18 aware of the enor.
mous [8ll in medical standards due to
dilution of criteria for admission to
medical colleges”

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI JAGDAMBI
PRASAD YADAV) (a) Yes, Sir

(b) The President of the Medical
Council of India has in his speech
delivered at the 81st Session of the
Medical Council of India in New Delhl
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on 47-3-1978 commented on the Gow-
ernment of India’s decision reducing
the minimum percentage of marks for
medical oollege admissions to 35 per
cent in the case of Scheduled Caste/
Scheduled Tribe candidates He has
also disagreed with the new clause
introduced by the Government in the
recommendations of the Medical Coun-
¢il of India on Under Graduate Medi-
cal Education which gives the Gov-
ernment power to relax the mimmum
percentage of marks 1n deserving cases
either on its own imtlative or on the
recommendation of the State Govern
ment Government have taken these
decisions In the larger public interest
wncluding the need to fulfll the aspira-
tions of Scheduled Caste/Scheduled
Tribe candidates for a medical career
At the same time Government fully
agree with the views of the Medical
Council of India that both the State
Governmenis and the  Universities
should arrange special coaching classes
for SC/ST candidateg before the quali-
{ying compctitive examination to en-
able them to come up to the proper
standard not only for admission to the
medical course but also to prosecute
their studies eflectively

(v} Government cannot agree that
there 1s an enormous fall 1n medical
standards due to dilution of eriteria
for admission to medical colleges Gov
ernment are second to none in trying
to ensure that the standards of medi-
cal education m India are maintained
at the highest level and for this pur-
pose Government are committed to
give the maximum support to the
Medical Council of India conmstent
with the needs of public interest

Proposal for production of Sponge
Iron

5936 SHRI 8§ R DAMANI Will the
Mimister of STEEL AND MINES be
pleased to state

(a) the progress made on the pro-
Posal for production of spange wron in
the country, and

(b) how many private sector wunits
have been allowed and the details
thereof?

THE MINISTER OF STEEL AND
MINES (SHRI BLJU PATNAIK) (a)
and (b) A demonstration and experi-
mental project for production of 30,000
tonneg of sponge iron uhlising solid
reductant Lke non coking coal and
indigenous raw materials, s being
established by Sponge Iron India
Limited, a public sector undertaking,
at Kothagudem in Andhra Pradesh
The project would be based on SL/RN
process of Lurgi of West Germany
The project i1s already under imple-
mentation and 18 expected to be com-
mssioned by the beginning of 1980

Industrial Promotion and Invest
ment Corporation of Orissa Limited
(a State Government Undertaking) 18
also holding a letter of intent for pro-
duction of 400000 tonnes per annum
of sponge iron The Company has
submutted a foreign collaboration pro-
posal to the Government which s
under consideration

No private sector unit 18 at present
holding any letter of intent/licence for
production of sponge iron

Min] Steel Plant Indusiry

5937 SHR1I S R DAMANI Will the
Minister of STEEL AND MINES be
pleased to state

(a) the latest position with regard
to the Mini Steel Plant industry,

(b) how many umts were in pro.
duction and what was their output
during 1977 78, and

(c) the present thinking of Govern-
ment to restore the health of this in-
dustry?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDAJ (a) and (b).
At present there are 145 electrie fur-
nace umts Lcensed for about 33
million tonnes of steel ingois per year.
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Out of these 143 units, 12¢ units with
282 ‘million tonnes per year have been
commussioned During the year 1877,
capacity utihsation increased from 50
per cent in January, 1877 to 61 per
cent 1n December, 1977 However,
maiwnly on account of power shortage
and dabour uarest m some of the umts,
capacity utihsation was 53 per cent
m January, 1978 The total produc-
tion in 1877 was 099 milhon tonnes
of steel ingots ag agminst 080 mulhon
tonnes a 1978 Production in the
second half of 1977 was 16 5 per cent
lugher tikah m the preceeding six
months

(¢) In order to improve the viablity
of the main steel plants the follow-
mg steps have already been taken —

(i) Excise duty on production of
ingots, rolled products has been abol
sshed,

(1) Import Duty on melting Scrap
has been abolished

(1) It has been decided to allow
import of 2 lakh tonnes of ferrous
melting scrap,

(w) Excise duty on certain cate-
gories of heavy melting scrap pro-
cured from the integrated steel plant
has been abolished,

(v) Miny Steel Plants have been
allowed to diversify into production
of certain grades of alloy steel
Selective mim: steel planis may
be permitted to set up rolling faclli-
ties to unprove their viabihity

(vl) Financial assistance may be
considered on selective basmis by the
financial institutions,

(vil) Imports of Graphite Elec-
trodes have been allowed to meet the
shortages of supply from indigenous
sources,

(vii1) Industral Development Bank
of India have been asked to 1nclude
‘Diversification of muni steel plants’
in the kst of engineering industries
under the Soft Loan Scheme

Weitten Annwers 192
Recommissioning of Chasnals Colllery

5038 SHRI 8§ B DAMANI Wil the
Minister of STEEL AND MINES bLe
pleased to state*

{a) whether the Chasnala colliery
has since been recemmissioned; ang if
80, the average daily output and does
it compare with the pre-accident out.
put, and

(b) if not, the delay duwe to and
when 1s 1t Likely to gtart operations?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA) (a) Presum-
ably, the reference 1s to the Chasnala
deep mune which got flooded as a re
sult of the accident in December 1973
This mune 15 yet to be recommis-
sioned,

(b) There are a number of prot-
lems 1in  recommissioning the mne,
Safety in relation to water logging and
the danger of fire in the old workings
above the first horizon have to be
taken care of The following mamn
steps towards recommissioning the mine
have been taken go far —

(1) The connection between the
old workings and the mew mine has
been sealed off by the construction
of a plug dam

(1) Dewatering and
operations are in progress,

cleaning

(m1) A techno-economic survey of
the deep mine has been got done
through the Central Mine Planmng
and Design Institute, and

(iv) An Advisory Committee has
beenh constituted to advise the com-
pany wter alia, on the future ex-
ploitation of the mine and to ex
amne and suggest the type of work
to be undertaken for the rehabilita-
tion and development of the mine.

Tt is mnot possible at this stage io
indicate a precise date for the recom-
missioning of the mine The mine



Y93  Written Atewers CHAITRA 16, 1000 (SAKA) Written Anvwers 194
bas firht omfewdt oie wgffest o
sficereert

5939, wit warw fag ety : vy
dedta wrd war ww AT I TarA A
gor T4 fF

(=) v oy wifufram, 1963
% weria 3wy T frown € g
3(3) ¥ ST F HATAT ¥ i,
frarfera frar ST 2

(=) afz &, At 1977 & wfaw
6 7T & Tru o+ AT WEw,
afeqa, gward, 27 aifae s el
T FIT 79 4 Ot gt & qra-arg
fesy 7wy fra 71, A

(w) afr 3ET a7 B gl
Prrfraa T fear o w@r & O sEw
#47 F701 § M7 A Carfeata & fag
T Ay &) ondr g7

duitm el war W owwr (s
oitr waf) (F) ¥ (7) TwmEr
sfufas, 1963 ® g 3(3) *
AT AH FATAT F gut wfrwrioay
aqr wdarfeat & sarr & & & of §,
mfs & 8T wqEIET w | At
Pyl & wqare ot wfirgeam,
gy ke, afera wif w1 st
T fy=fr AT wraTeY & oy AT

aaes 1
2y L 8—3

5940 off wwrw feg Wy : wy
wrewy wite sfone werw wot g
TR WY g W fE

(%) x= wwg warew fawmr &
fefrzaor vtz fg wrepdrare & sefirforer
zrefaedt Wiz wropfarfoe ¥ qqw-qaw
sfererren fret &,

(@) o7% & O¥ et o
srafafee & g feeh &, famm
ot 7@ fedy w14 & fog sy
faar o wr 8,

() ¥ fe=r arefoee Wi wry-
fafasY 7T IIGIT T FL7 ¥ WY wIOT
g«

(w) a1 s7% ®o 37 & fog
1€ grsrr darT &Y wf ¢ Wi afr g,
g IgT Fr st 7

waree ara TfcaTT e sy #
g Wit (st omawlt gEw onea) ¢
(%) ¥ (v) wmreaw it qfare
FEAM WY, fwgA e
wyifadvrerr off s @, o 20 6
afewa zrefrer WX 23,8 Wi
wrfafreY  (ds—a dcdE-T) w
ww fglt  Zoakfen aYT Gl
wregfafa w1 sfweer fear war ar feg
W ¥ wigwmm gy & s 74 T
feaftr & ar ¢ | 7T 7 ffRY wry-
fafrsY & wwrr & s, fgdt & s
¥ = A ) 6 fag g fr &
fedt wqfafont %11 @@ Ty g
fegt wrqfefa & g wofwa sy
ferfire} & forg sorqare, 1977 W ow wfir
w1 fohwe wrd o warar @ a7
warers ¥ fedt & wrw % Ferier< qfy
g ferm g L1



195  Writen Anrwers APRIL 8, 1078

gererr ¥ wremere genelt o sear
5941 ot wwra Fay wigrr:
W wveey wie ofcere weater wet
% wax g 0
(%) warag frarr & qeasres ¥
gere! ¥ §F AT FT § TUT WAL
TR gEaT = §,

(&) 7 A x4t ¥, gev-sam,
IS gEAFIAT W owis W e
qEre! &t &% 9% faer s ga &,

(w) =8 Ta gEEET A wR-
w7 ¥ gqrar< 9 aqr s/
et ot § aar 3R & FgdY FwTATe-
yat aqr ofaFrRy/aw & Ay osar
g =

(v) #ar &7 gevsam @ fg=r
gETT R FATA-GAT a7 qFAFH!

Written Anstoers 196

ATTHT BT GHT AT ¥ g o1 Drorar
wrt 7t & ote afs gr, oY gwer sy
wr g’

wxTee ot afvare wegqe swrew #
e w@at (st sl wEy amew)
(%) wr war@a & wfiq g o
sfaam gaeTeE § A wrgfree
w\x wrag dmfar faqar &1 @ad
geaeTay & | Ifr &7 fawar oz fg=t &
ford g2 77 FgT F7 AW 7 Y
§, W@ JETFTG W IAET G4 WY BN
&) i yATTEg #) oF mar faai
w7 ¥ foga ¥ Porg 3 samafrr siosw
fagat % g2d 741 F WA WA TSR
wt ofw ¥ faqar £t grdt wreew 2
WTITAIL ETHT AT TET §F AAT7E ~ ~

qeel w1 '

T A s g S

W &7

gEwTag AT AT
fe=ir 212 440
wiHAT 77,610 ~8034
aegd 103 -
amr 77,925 B474

(«) ==t &t &z 0 am
1976~77 1977=78

T grg- T Ry UEE 6T wraT

farm qwreT frar g qemy
LG
fgdy T %o 930 00 L & 448,15
Ay ¥o 1 79 T 1194 85 %o 3 74 %o 4058.77
(ra) (vrer)




197  Written Answers CHAITRA 18, 1900 (SAKA) Written Ansvers 19§

() eureraw, ofed ok wo

flr waft EC
{1) warTCan
ety wrgfanT R — 2 -
TET gRFTR 3 8 2
(2) afrerg
T wrgfanm qewEy — - -
TR qErETAY 16 27 —
(3) womm fah qiar
T qrEaN qErTery 6 AYTE 1739 AYET
10 freew 285 fr e
fafama
g 16 2084
AT JRAFTAL . - —

fe=T & wwrarega), afasmy o S Y oR g offmz g ox dr A §

[watem & walt wdv | ¥fwd gwET 2043/ 78) WAIAY F FTANY FY G FEIT ARG WY AK
¢ wifs Tl 179 951 A uw ofy § O dxd & g grawrem A @ @
T o wfafafy gog e Y WA S fag dae Y Wfr g o

(%) ©F JRIETAY ¥ qIERY FY AT & HTC LY Terd e, wRAT /¥ we=w wranay

¥ Sywew # wreY § o

Restricting O ¥ T quota of telephone
connections

0842 SHRI NAWAH SINGH CHAU-
HAN Will the Minister of COMMUNI-
CATIONS be pleased to state

(a) whether 1p Dells, telephone
connections are given only to those
people who have deposited Rs 5,000
under the OYT scheme,

(b) whether there i3y no provision
for giving telephone connection to the

common man, unable to depomt the
above amount,

(e) if so, whether Government pro-
pose to restrict OY T quota to 25 per
cent for the convenience of general
public, and

(d) 1f so, by what time?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKHDEO
SAI) (a) No, Sir
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(b) Telephone connectiong upto an
extent of 25 per cent are allotted to
non-OYT applicants.

(¢) No, Sir.
(d) Question does not arise.

Shortage of Scrap for Minl Steel
Plants

5943 SHRI AHMED M PATEL Will
the Minister of STEEL AND MINES
be pleased to state

(a) whether 1t 15 a fact that mini
steel plants in the country are facing
shortage of indigenous scrap;

(b) if s0, whether Government have
decided to import scrap for the use
of muni steel plants; and

(¢) the qumntity imported during
the year 1877-78°

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA) (a) to (c)
Government have recently taken a
decision to allow the Elecinic Arc
Furnace Umts to 1mport Limited
quantity of certain specified categones
of ferrous scrap for melting This
decision was taken after a careful
assessment of anticipated shortages in
indigenous availability and the need
for nducing some stabilhisation In
scrap prices withun the country No
mmport of ferrous scrap for melting,
however, was made during 1977-78

fpgenm T fufide grar fem T
warfos qfer

5944, &Y WY AT wredt : T
e wiT am qAT a4 AqA W OF
w6 f

() =ar 97 sATfeat Y Qv gt
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awe] for qfew weart et mn ar,
11
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Assistance by W.H.Q, for People living
in Rural Areas

5949. SHRI SUKHENDRA SINGH:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) the present percentage of people
living in rural areas who are exposed
to health hazards;
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.. (b) the remedial steps taken by
Government in thig regard; and

(c) the nature of assistange given
by the World Health Organisation in
this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI JAGDAMBI
PRASAD YADAV): (a) People living
in the rural areas form about 80 per
cent of our total population, No sur-
vey has, however, been conducted to
assess the percentage of people in such
areas who are exposed to health haz-
ards. Incidentally, the Registrar
General of India has initiated a
Scheme, namely, Model Registration
Scheme, the latest report of which for
the year 1973 revealed that out of a
total of 15,669 deaths recorded due to
different causes, about 2,448 (15.6 per
cent) could be attributed to unsatis
factory water supply and sanitation
and inadequate immunisation pro-
gramme. ¥

(b) Health services in rural areas
are provided by s net work of sub-
Centres, Primary Health Centres, Sub-
sidiary Health Centres, Medical Sub
Centres, Rural dispensaries, Upgraded
Primary Health Centres, District Hos-
pitals, etc. The most important funec-
tion of the Primary Health Centres is
to take measures for preventing dis-
€ases and for promoting health of the
people. There are 5,380 Primary Health
Centres and more than 38,000 sub
Centres in the country which are res-
ponsible for providing various preven-
tive and promoting measures like
environmental sanitation, control of
communicable diseases, health educa-
tion, nutrition education, treatment of
minor elements, M.C.H. services, etc.

. Keeping, however, in view the exist-
ing net work of health services in
rural areas not being very adequate,
the Government have introduced a
new Scheme known as Commuynity
Health Workers Scheme under which
there is a provision of a worker for
every village with a population of
1000. This worker is selected by the

community and trained by the Gov=
ernment. The main thrust of these
workers’ job will be on the prevention
of diseases and promotion of health
of the people of the village. In the
present phase, this Scheme has been
introduced in 726 selected Primary
Health Centres in the country. If is
proposed to extend this Scheme in the
entire countiry in phases. All States,
‘except, Karnataka and Tamil Nadu
have accepted the Scheme,

(cy The World Health Organisation
has been giving assistance to the Gov-
ernment through various projects. It
has been in the form of providing
technical knowhow and assisting in the
training programmes tbhrough Projects
like Primary Health Care. Training
of Multi-purpose Health Workers,
strengthening of Rural Health, never
innovation in the health technology,

etc.

Supply of Pig Iron to Small Industries

5950. SHRI SUKHENDRA SINGH:
Will the Minister of STEEL AND
MINES be pleased to state:

La

(a) whether it is a fact that the
supplies of pig iron to small scale in~
dustries are rather inadequate; and

(b) if so, what steps Government
propose to take to improve the supply?

THE MINISTER OF STATE !.N THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) and (b).
Notwithstanding the stepping up of
supplies of pig iron to Small Scale
Industries Corporations from 123,000
tonnes in 1976-77 to 192,000 tonnes in
1977-78, there were reports of shortages
of pig iron in some pockets. Supplies
to some areas were also affected due
to movement restrictions, following the
cyclone, However, for 1978-79, in con-
sultation with the Small Scale Indus-
tries Corporations, arrangements are
being made to meet their full require-
ments of pig iron. Iron and Steel
Controller will monitor the despatches
to these Corporations.
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wegfe yare guiw wm) ;- () W
(w) ot g fawrw & Foren speronay
% A% T N quwrf ¥ grg
QoW 2% Trafaw & ofed ser ¥
MfranE ) s AT v orwr v e
¥ faaft ¥ W gown gv wmfi
a1 & afed WNTw WY warEye ¥ ay
oty far wrinm

Y avrar ¥ fe o fEr oad
1083-84 ¥ =7e & & Al

Cooperation with Western Countries
and USSR l‘e'&rﬂlll' Iron Ore and

Manganese Mining

6952 SHRI K PRADHANI Will the
Minister of STEEL AND MINES be
pleased to state

(a) whether the Indian Government
have sought cooperation from both
the Western countries and the Soviet
Union in supplementing India’s own
efforts in the fleld of iron ore and
manganese mining, and

(b) it so, the details in this regard?
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THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA) (a) and (b).
Steel Authority of Indla Ltd has held
preliminary discussions with the USSR
authorities to explore the possibilities
of co-operation with the USSR for sup~
plementing India’s own efforts in the
field of iron ore and manganese ore
mining and processing The following
are the areag which have been indi-
cated for possible technical cooperation
with the USSR —

(a) Development of iron ore bene-
ficlation techniques through selective
removal of gangue materials,

(b) Development of benefication
methods for phosphatic 1ron ore,

(c) Development of beneficiation
techniqueg by electrostatic separation
coupled with chemical {reatment of
munorities,

(d) Utihsation of mineral wastes
through agglomeration or such tech-
niques,

(e) Development of new beneficia-
tion processes development of flow-
sheetg efc,

(1) Establishment of norms {for
planning and designing of open cast
mines,

(g) Beneficiation of high phosphorus
manganese ores, and

= (h) Utilisation of beneficiated plan-

ning and desmgning of open care man-
ganese ore fines 1n the steel plants,
after agglomeration efe

hﬁi%wﬁt,mmn\tm
mat # yrewt wiwn e smiafne
2ate W

5353. off TUTTM oV 2wy
e it 2 A, 1978 & werofer
AW TET 1446 & IOC & gy N
g Wy W W W fe

(%) goTI9s, s, it Wi
gy ateY, foret s &, Frenet st
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T gurT §, srewT o ad o ¥ v
wror § wafe oo ¥ oy Frow
“vart & fe aror gome ' arreent & farg
AT ETNT AT WYX T EORTE B
xQ wrwer ¥ st & wvdww b };

(w) =av og o § fie 7 sy
wTeT ¥ fyed s ¥ fore § ogr e &
faercer ot aqfae =rwear afr § e
frarr foqer woeae ot weorft §;
184

(w) gowred dwr W v foata
s § forw wyere agr T T
aYT o e &7

ety swrem ¥ uem shit (st
moft e getw ww): (7) gur
o vy Fram Y § fis s o7 oy
Y & @ frr wdd frr s
5000 & 1 arefawan ag § fie Trwee
vy & fre ararey ff o AR
¢t 3 1 frweaw TR ¥ O W O
HTTEY B | GATYYY, WRATYY, W W
T ¥ TrEeR @ w1 wifee W@
faez grr &, wifw ¥ wra foweaw
e & 3.2 feenitex & w0
qe feqm &1 o A ¥ wvewT @A
& ford ot s wr§ WY A e s
g 4

(w) =8 glraral & fawemg o
gfee & wm e du 6 few gan
&w Y sy § 1 w9 (W) % for
Y w1 Ieorw fw & & ogdy v oY
&frs o1 faroor AT & wenTE W
¥ e o e O &Y wTeT
e |

(7) w& www wrww oy @ ford
oY AT WOATHT et 8, Swer OF
stufefy ewr e 9w & mft &1

210

[warem & it wf | ¥fwd den
gw #-2045/78)

ww wrere W g §
dmw wr fawow

5054 W TUATM AT : Y
erey gt aficure weamw sia o TR
oY war whit fir :

(%) warag gv  fis ¥=ra aoere
e TAAT ¥ wiwaragt ¥ fwA-
farercor roerdy fraeY & wrrare Y Y
sfyw arle &Y 7 v way Ty W
2 arére %t far oma § W 9% fag
e Y a1 3 woar 4 arle W ¥wn
famrfen famr oy 8 5 Wi

(w) afz g, A Wiwarea & &=
w1 faaroo avg o= wOR & forg g
wTT w41 wrdaATgy ¥ o @r g ?

TRy T af e weaTe shwre #
e Wt (vt wAl sere anew) ¢
(%) W< (@), FredlY & yorer w0
Q¥ ¥ aoee |reew goer
¥ wiwrfoat & R w1 e @Y
& wiwry wrd-aw & forqr omar &4
warfy, faeelt & vewr gy wer wusw
g wYe ardy foedlY & ¥l @oe
T QAT ¥ sty 82 W)
et & fae 1o Wit dharar & s,
av wwaredt ¥ wiarfedt & 34w WY
swreere gfer ¥ mm woT T
aft §, P gfew gomr & Y &
wfew wrd-ferw & worr @ ) R
¥ wou @ wrl-feqal # ol @
e & e & ol saew feg g &
afe v dY feel % ¥0E faar oY W w1
aar § o et oy foey wter omer R4
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g wT AT % wer & fag oot &
e

5955 W ¥TORm eed
sy wrd war ww WA A @R A0
o7 w4 fw

(%) fafww s, fer ok
weqfd) gaTr qoa st ®Y qrfafas
&g & vy 7 g o AR §
saw awg ¥ frad fremad s gf
g, Wx

(@) & IR g&FR @
fat ol fam-mfersY oo sTeamY
¥ fasg *wATEr &7 af § A af
FHATE T ETT AT ?

wailm & T aqr ww AA (st
wrr =i ) (F) SF (@)
qff qax  azg wimaaw, 1965
s gui- 1 @Ar fgEr wiv
wisfag & ap w  sAfEE
YT ATHTET T T § FIFE A
fr fasrat afz w1 @1 qafr o
.F7u Tt 8 ok g fag mafaam
% gty Aqr gfacsr & fagg F14-
i 774 § nfaFmrwca
Strike by operators and high pressure
welders In Bokaro Steel Plant

5956 SIHRI JANARDHANA POO-
JARY Wil the Mmuste; ot STEEL
AND MINES be pleased to state

(a) whether the operators and
high pressure welders at Bokaro Steel
Plant went on strike during the 2nd
week of March, 1978, and

(b) 17 so, thewr demandsg and Gov.
ernment's reaction thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA) (a))
Electrically operated travelling crane
operators, mobile equipment opera-
tors, and high pressure welders of

Bokaro Steel Lamrited struck work
from February 27 to March 27, 1978

(b) Thewr demands were as fol-
lows —

1 Modification of wmncentive
scheme with retrospective effect in
respect of money-table and produc-
tion target as prevalent in Bhilal
Steel Plant

2 Scales of pay of High Pressure
Welders should be as given lo sumi-
lur categories of workers of Bhlal
and Rourkel: Steel Plants This
should be grinted with retrospec-
tive effect

3 Permancnt absorpftivn in ope
ration department of those construe
tion workers Who are called upon
to wotk in operation department

4 Promotion with retrospecine
effect fcr Construct on Supe visors
of township departmunt and decl
sion 1egarding their line of promo
tion

5 Promotion with 1etrospective
eftect of 14 Assistants of Accounts
Department

6 Promotion to the next higher
grade to all Workmen of the Com
pany who have completed three
years of service in exusting grade

7 Payment of House Rent All w-
ance with retrospective effect to
such Workmen who are nol receiv-
ing the same

It has been decided that all pendmg
issueg ke gradation etc will be de-
cided by the Chief Mimster of Bihar
personally

Homoeopathic and Ayurvedic unit in
Metropolitan citles

5057 SHRI K LAKKAFPPA wil
the Minister of HEALTH AND FA-
MILY WELFARE be pleaseq to state.

(a) whether there is only oné¢ Ho-
moeopathic and one Ayurvedic Unit
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consisting of two doctors in Metropo-
itanduallikenomhly Calcutta and
Madras;

(b) whether there are larger num-=
ber of persons taking the treatment
of Homoeopathic gnd Ayurvedic; and

(c) if so, what action is proposed to
be taken to provide more Doctors and
open more such Ayurvedic units?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV) (a) One
Homoeupathic and one Ayurvedic unit
each 15 functioning under the Central
Government Health Scheme, in Bom-
bey, Calcutty and Madras

(b) and (c¢) The .veroge daly at-
tend. nce at these units does not jus-
tify tte oneming, <f additional such
units at prest it Howmever ) review
of the working of the egnisting dispen-
saries set up under Ayurvedic/Ho-
mocopathic Systemg of Medicines s
being undertaken with a wiew  to
examining the drsirability of opening
mire <uch umts/dispensaries, taking
into account the nreferences of the
beneficiaries and the avalabibiy of
funds

Liecio i

5958. ¥o wWeHmATTAN qhiq ¢
w1 e w7 afare werw afy o
FATA HY FIT F 4

(%) =fofer  wofer amgre &
faw frdY wmar ¥ Y qur feadt
Fifay & aravgwan ot §;

(=) a1 ag @ § fr wreha wom
¥ oW 2200 FATE gAY Wi 55T
S Y s et

(w) war ag ot 9w § fie fawfirn
{uif ¥ wraTe wres’t ¥ W 3§ wopey

214

3200 ¥ @9T 100 WRT W grT
L L1

() oy oy aw § fs e &
Y e Ay Frggare & forsd
gy Admhay § ek W oA F
T T FIR T E |

waTe Wt qficere weao e §
e Wt () wmewdt STy oTew) e
(%) wrdlm  gmfasw SqEEw
w&m{tﬂwﬁﬂm =7 % fewrfar
¥ yETY, 43w ¥ A o WY
sfer & oo wfafas gafaa argre @
2400 FFIFET A 55 a7 T Ay
wfge 1

(@) Wi wrgfaerT sqsam
qferz & o G sAT wtes
g el md o e e & wrpa faf
T ¥ R 99 T H W 1926
¥ 7T 2911 aF ¥ vy Fehifear A
& | ST ¥ AT A 7 WS I W
grepT iy TSI ¥ 55 WTA & T
g

(m) g

(7) dr @, g v § fF g
A F o WET T N
wreor § 1 gowTe A wad fong fafaw v
Fo1t § Forriy pfr seamem wite faeror
g ag Fae-ag 3wt
¥ forg foraiy ag giteor Wy qra ST
& Fordty ooy oy e iy afesfore
g1 @ave § —

(1) weftor fawrgy fwmr qarar
wraifere fiear o o Srdfre
oot wrder

(2) srex werrwr fawrr  gqura
wraffaer fear o or ogw
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qf wrg A Tvey, T o
ww et off st ¥ forg qw
Farite e wrdwr Wk g
e durte fewre damg

(3) wmer st ofee ey
Feawreit e wraifire fed o o
frofm ‘T W el &
AT WEEAT ¥ OEQT, 9
Tl wower ¥ Qv Wi
ey faqae Wb |

Jnadequate representation of SC/ST in
Llass I and I services in P&T Depart-
ment

6859 SHRI SURAJ BHAN, Wil
the Minister of COMMUNICATIONS
be pleased to gtate

(a) whether 1t 15 a fact that repre-
sentation of Scheduled Castes/Tribes
in Clasg I and Class II service of the
warious branches of P&T Department
18 too inadequate, .

(b) iz =0, the percentage of short-
fally in various services,

(c) what steps have so far been
taken to improve the gituation and
with what result, and

(d) what steps are proposed to be
taken in future to make up the defi.
clency 1n representation of these wea-
ker gections of the Societyy

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEOQO SAI) (a) Yes, Sir Thete
have been short-falls of varying deg-
reeg In some of the services from
time to time

(b) Detailed percentages of short-
falls will be laid on the Table of the
House

(c¢) and (d) The instructions of the
Government 1ssued from time to time
in regard to representation of Schedu-
ied Castes/Tribes in Groups ‘A’ and
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‘:B‘.ervtcunfthn!’&'rnwtmnt
are being scruplously followed.
zone oteonﬂdenhmrurpromﬁm
by selection to Groups ‘B’ and ‘A’ ger-
vices has been enlarged from five
times to six times the npumber of va-
cancles to ensure greater representa-
tion of Scheduled Caste and Schedul-
ed Tribe Officers,

afrmet & ofew ot gk fag
Yo ¥ sqweqT wear

5960. st vrawtew feg: : w1
duda wrd mar ww Adt Iy @ A
¥ w4 5

(w) afry whafran, 1061 ¥
wrk e ad & fafww sa ¥ frey

sfirg frg wg;

(w) war qewre #1 frare sfame
streer sfrysit & Perq Prrafirar Qrerre Y
AT FARY IO 319 FH A TR
FE ., W

(w) afe gr, ar ¥@ W ¥ gTHIT
& el FreqtAT T ?

dwim wrd war W AWy (s
i i) (%) fadt oW &
farg g% ot &) arfasr @7 17 §, wafy
ardfeae aor  fEesqawER @
a1 e ad ¥ v afew g
g frgst & g & qar
TR AT S asa § |
1977 ¥ € arfas feg g fngget
v 88,700 (wRHfER) 4

(=) we (w) fmg wfafrm,
1961 & st fergperr stfrerer @vorr
A7 g Forgel ¥ 97 & wqwama &
TR TATAT AT IAET FraoeE W
age § | g, fadtw weR
sfoesrt 3 fefrdf SY v wmg v ik



217  Writien Anqwers CHAITRA 16, 1900 (SAKA) Written Ansiwers

roh Y efreseit @ e g gt @1

e ¥ § ) werfiy frggeit & sfrer gfesr svr Iwe wRw ¥ wre

Y QW et & oper Wy @
gftz ¥ wowTe o frpet & sfawror oY
TAAT T QTR FH w1 TR §

sy way fwtere § arfr ot ot

5961, wit Tow aver feg: w7
e ot w9 3§ T A w
wi fr -

(%) sigam mur fawiaTe Eiv-
w98 ¥ afhsr gareet € aor o faw
¥ A A AIHTT F WY ATy § ;W

(w) war Az & o afror
Hamgat #Y W F w7 frarc g ?

e ST S WRATHT § e Wt
(Wt wfem qan) @ (F) s
winifes  ad@w o wewma WX
frerere g ag A w@f 7 @
a7 § Wi admm faqa ¥ ( 1877-78)
¥ srdwA ¥ Hfeaw, v, fafew,
fifraw aify ¥ fag weerdfes wemt
&1 Faa W, we frzd A dver ey ot
gfratscor & frq ae e aier wifest
£ 1 7 = w1d ot qrefews waegT
§ W< o o W@ A EW U A g
e et Fral €1 wilos gurdaar
gfee gt gt ot o ax ¥ @faa) &
TR & AT A TG FYA Fexawehr
grir

(@) wrefta qdmfas sdma
7 gagfe ¥ aft a® wpoer #
garage  firar & fora® Swreweq %
et #r gt 9x g et ¥
WAV 2880 AW I WWIL I W
oA Ay ar §

' 5962, vt w7 ww Tay : w7 dhwre
el 7 T oY o S

(%) SO qdw & =9 Ay &
wr am § gt 7 AT #7 firerc
W 1078-70 ¥ TAW wAET @
e F@ N ghaar soenw s
wE; AR

(@) s & firer forar et
®Y 9% feqr o § aar W% frer fore¥
w o frd mA T gTMT § 7

T wwrew ¥ orew st (ot
Tofc weT gudw &) : (%) AREge
AT g

(w) are faen qwaTeEt wafa,
APaE, WOAER, ®MAYL, IWTE,
WX Aot wY JINIET IF waiAT
& ofd sas ¥ e o wET
&1 e § s st R speare
wafs wrrT, ArEyT, qradsh 6
T At a9 197e-79 ¥
auTs ¥ ore faar smow

urHt ¥ et wr fawoer

5963. ot W wew fug: wr
dwre wat ag aary ) wor w4 e

(%) war 3w & wfismer oo Sak
# oy ¥ faror & aTRT Tt ¥ faroer
¥ wfaw qwa wmar g ;

(a) afe gt AEdmFwE ;

(7) W & mger WY @k g
ORI X 7 ffm frafien o & fard
a1 widag #Y § ?
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dure dwren & o st (oft
regfe weme getw W) :(F)IAT

(=) we g 7éY J=am 1

() (i) s ® @@ v
wfer el mrowe & g faaor 6
¥ amye war §, M aft e A
¥ g9 are W) fesferd) faiie SRoATES
& afeg w0 & forg gam oF WA
favar §), wa ag are (wiveha T faw
84 ¥ WAATY) 91 w1 F 9TA H
W fagr wrar & 1

aArdt w1 ¥ TFT FARTU 9 ¥ &7
foar oy, gw & faq gt v F
wfgs & wfas @ A E

(i) et = ammanr & ghe
g ufeca fag g &, =1d ® A
o T w9 50 & feg fE ot &
AT ¥t I @

TRt ¥ w12 T ZeEr WA Y
wgre fewan s

5964. it vt www fag: =
ghwre welY ag T A por FG fw

(%) wr wmmr feafr & 2w
Taifaw g ¥ ¥ wr I
AT F) 3T aw JAEr Ay few
™o

(&) afx &, ar 398 w1 o7
g, Wk

() v W ¥ ¥ IdEm
e #F ey wr § Frg ol A
foqromm g 7

dwrT Hwrew § T @y (st
aqft sow gulw wm) : (¥) ¥
(7). v 2w ¥ ¥w gw dAwE

APRIL 6, 1078
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AT W BYE wT arey avr e
wATer garer wr we frg g §
Hatfier ot Sveew A § |

feeh @ fz & wY § W wT @
wgw sfas

5065. «ff dm wWwTw il @
wT dedt wrd war s S qF T
w1 w4 fr:

(¥) =7 ¥FX &1 @A W
T F 9 fewmar war & e foeelr
W @k wreATE 350 €2 ¥ Wp ¥
HqAWT 50,000 =fAw  aeger wfwwr
LR R R I

(&) 71 awre ¥ W d@ A
ot wT & @, W%

() afzear, at ST T AT &
ot o qaw w0 & forg Ty
o i g ?

W #o1 dwiw wrd sArew
e @t (st wrdn wm) ¢ (F) &
() , faweit swmer &, foget o
waer W WX femmar mor @, gfer
forar & fe 37 gaar & wpae feeslt
¥dy TwaR Y afuw sfesy starg
wraeT A8 & w7 & afaw aw ozf
(Swmew) wiafraw, 1976 & Svae)
& gvaeT A 01 guer fasr

Visit of Vice-President of Korea

5986, SHRI G. M BANATWALLA:
SHRI MUKHTIAR SINGH
MALIK;

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Vice-President of De-
mocratic People's Republic of Korea
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visited this country during the month
of March, 1978;

(b) if so, whether any discussions
were held with him and if so, the
details thereof; and

{c) the decisions arrived at?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI S, KUNDU): (a) to
(c). Yes Sir The Vice-Premdent of
the Democratic People’s Republic of
Korea HE. Mr. Kang Ryang UK paid
a goodwill wvisit to India from 12th—
17th March 1978. The Prime Minister
and the Minister of External Affairs
had talks with the Vice-President of
the DPRK during his stay in Delhi
The Minister of Food and Agricul-
ture, Mimister of Education Social
Welfare and Culture and the Minister
of Commerce also met the Vice-Pre-
sident of the DPRK The visit of the
Vice-President of the DPRK afforded
a useful opportunity for exchange of
views between the two sides on issues
of mutual interest and concern

Decision of Locating National Labour
Institute at Pune

5967 SHRI R. KX MHALGI- will
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state:

(a) since when the question of loca-
ting National Labour Institute at Pune
(Maharashtra) was/is under the con-
sideration of Government;

(b) whether the decision to the
effect has been reached and if so,
when and the nature thereof; and

(e) if the decision has not so far
been taken, the reasons therefor?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
{SHRI RAVINDRA VARMA): (a) to
(c). A leiter was received from the
State Government of Maharashtra in
June 1972 guggesting Pune for the lo-
cation of the National Labour Insti-

tute, The entire question of perma-
nent location of the National Labour
Institute is under the consideration of

5068. SHRI P, K. KODIYAN: Wwill
the Minister of STEEL AND MINES
be pleased to state:

(a) whether it is a fact that the
Aluminium manufacturers have in-
creased their prices since March due
to the incidence of the new budget
levies; and

(b) if so, what are the details
thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHR] KARIA MUNDA): (a)
Yes, Sir

(b) After the budget, the four alu-
minium producers have announced in-
creageg varying between Rs. 750 and
Rs. 1000 per tonne in their prices of
non-levy aluminium ingots, these jn-
creases being stated to be based on
increased costs arising from new levieg
in the budget, and cost of in-puts.
Government has announced an in-
crease of Rs, 548 in the pooled price
of levy aluminium per tonne to take
note of the direct increase in the cost
of production arising from budgetary
levies.

o zed weerana fafude
grer oo wrd & fodr ot of 2

5969. &Y Wygn Wear : ®T g
iy o Hdr oy gAY T w4
fir :

(%) =1 feges  w&w ﬂtf
ez fafide gra smafer fayr o
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8,000, z% firafor (@flwr) wd &
firx Tu 1 @Y w gk Frffar W

ik gort 2 o e ferr o &
we

(w) wopdy mray dtw offe faorsft oY
WagfgFamr e gk 0 & ol
JITRY IUTT ¥ AT W] AT WA
oo e 8 7

Ty YT grr swrerm # vrow st
(st wefr wwar) : (7)) wwEe
A gz W wiwwr e
fw ¥ anfor fify oo dfade ¥ §
forg femgam &w T v firo
o o sk WYor mar § 1 e
TR Ik 91y feg U adwrw Ww-
fa v e frmaramd

(&) vvdwr Sz & 23 aw
Fa A amwA A

fegeamr ®e aw wegenn fafwds
ya wotfie gt ®t far man
wowm wid

5970 ot wigw W : ¥ e
Wit m et gy ATy Y g A\
f&

(¥) wm ag ww & fr fegare
e awt vz fafady & 7@ avy
% fafw sieifes oeel &1 s
s wTw = ¥ T F (PR
) faafra fear a1, Wi

(=) afz g, @ 37 I0WT & A0
wat § v & wr-ag feaw § o g
wrdt ®qr mar §, s Suvr W faren
forr vt fear oy § o frg g O
faar mar ¢ 7

geaTe WY e shwrera F e vt
(ot wfemy wwr) : (%) wix

Space Centre
(w), wrrerd sy o o ofy § W
wwr-aTe ¢ o € gy |

—

Statement correcting the Answer to
USQ No, 484 gt. 23-2-1978 reg. persons
provided Employment during 1977.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA) (a)
The total number of job-seekers plac-
ed 1n employment through Employ-
ment Exchanges during the year 1977
was of the order of 4 616 lakhs

(b) Compulsory registration of all
unemployed persons with the Emp-
loyment Exchanges may not be feasi-
ble 1n the present state of the econo-
my

This 1s typographical error in the
figures mentioned in the reply which
could not be detecteq earlier and the
delay m correcting the reply is reg-
retted

12 hrs.

RE STRIKE IN VIKRAM SARABHAIL
SPACE CENTRE AT THUMBA

SHRI SAUGATA ROY (Barrack-
pore) 1 have given notice of several
motions regarding the continung
strike at Vikram Sarabha) Space Cen-
tre at Thumba pear Trivandrum Our
hon member Shra1 Vayalar Ravi has
already telephoned me from Thumba
that this matter 13 not coming in the
House Ag there 18 a great unrest n
Trivandrum., our first indigenous sate-
lte 18 being paralysed

MR SPEAKER It 1s under consi-
deration

SHRI SAUGATA ROY, The Prime
Manuster 15 here I would hke to
draw Your attention sg that some
statement ig made on the floor of the
House regarding the strike at Vikram
Sarabhai Space Centre,
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1808 ke,

RE: PARLIAMENTARY DELEGA-
TIONS TO SAMBHA], AND HY-
DERABAD.

8HR1 JYOTIRMOY BOSU (Dia-
mond Harbour): Mr Speaker, Sir,
day-before-yesterday, you in your
wisdom, assured the House that you
are congidering to send two teams of
Parliamentarians, one to Moradabad,
to Sambhal and the other one to Hy-
derabag and other parts of the coun-
try. Motions are pending before you
We have been anxiously waiting to
hear as to what vour decision is. Sir,
in fact, 1t is now 48 hours which have
been over. Bui we regret, Sir, that
we have heard nothing in this regard.
Would you kindly make some obser-
vation go that we may know exactly
what the position is and what you have
1n mind?

SHRI SAUGATA ROY (Barrack-
pore): The ChMf Minister saig about
Noxalites 1 think it 15 a castigation
on the peoply of Bengal, to implicate
the people of Bengal for the trouble
in Hyderabad which they cannot con-
trol there. That is why we say, 1t is
immediately imperative that vou send
a Parliamentary Committce, about
which we have sent a motion to you
already. You make some decision,
Sir 48 hours have elapsed, You smd
you will give your decision We
maintained the gentlemen's agreement
and kept quiet Bui vou have not
done anything about it.

MR. SPEAKER: You cannot say
that I have not done anything. You
may not know.

SHRI K, P. UNNIKRISHNAN
(Badagara): There i3 a sense of
urgency in these things. It vou give
a word jt has tg be honoured.

SHRI JYOTTRMOY BOBU: Sir,
you were going to say something.

MR. SPEAKER: Yes, but you did
not allow me!

SHRI K. P. UNNIKRISHNAN: You
have to decide.
269 LS—8.

SHRI A. K. ROY (Dhanbad) Sir,
you add one more word fg it—Auran-
gabad. After Moradabad, and Hyde-
rabad, you please adl Aurangabad
You may also please send a delega-
tion there

MR. SPEAKER: 1 was about
say something. 1 was not allowed
can'y compete along with you. You

-3

- have more liberty tham I

SHRI M. RAM (@(OPAL REDDY
(Nizamabad): Sir, paace prevails in
Andhra Pradesh. There iz peace in
Hyderabed and other places. Now I
request you not to disturb that by
sending a delegation tq that place. In
view of thg peace prevailing ijn that
State, I don't want that any delega-
tion should be sent.

SHRI JYOTIRMOY BOSU: It is
only the peace of the graveyard.

SHRI M. RAM GOFAL REDDY.
Tha Chief Minister invited all the
leaders. All the opposition parties in-
cluding Janata, the communist parties,
CPI(M), CPI etc, are afreed that
they will maintain peace 1n the State.
That is why I request you not to send
the delegation.

MR. SPEAKER: You don't allow
me tp say..

SHRI SAUGATA ROY: They have
come out with a statement that there
is peopl's anger against the Govern-
ment in Hyderabad. Sir, it is a se-
rioug matter.

SHRI K, P. UNNIKRISHNAN: The
ruling party of Andhra Pradeth has
come out with a statement.

MR. SPEAKER: All of you have
had your say. I have not had my
say....

oft guow (wiegre) : oo
ey, 3 wiw W o & of eny
g F o & ov & ¥ 135
At ¥ ware fordy Ykt edwrr & e
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[t queaw (wiegr) |

g o ¥ frrs srsier w3 ¥ o
fmeiwrfm g gl o &
LICE SR R R Ll i
v g g |

MR. SPEAKER:. You have to give
notice to me,.and I will consider i&.

FROF, DILIP CHAKRAVARTY
(Calcutta South): I have given notice
on the subject of Iranian students.

MR. SPEAKER: ] have disallowed
it.

PROF. DILIF CHAKRAVARTY:
Sir, you say there 1g no notice, When
a notice iz given, you say, you disal-
low 1t. How can these questions be
raised, Su?

MR. SFEAKER: There are certain
things relating to another country,
‘We have got to consider whether an-
other country's people can have agi-
tation in this country. That is a n..
ter that is of great importance It
will be considered,

SHRI JYOTIRMOY BOSU: Suir, you
are a lawyer; you have been a Judge.
In England we used to do demonstra-
tion every day..

MR. SPEAKER: It is a pity that
you are not in Englang now!

SHRI JYOTIRMOY BOSU: No, Sir,
we cannot sell our democracy for
money. That will be the last day of
demoeracy in this country if that is
done,

PROF. DILIP CHAKRAVARTY:
Sir, you should know that during the
last 1042 movement and also during
the last emergency, many Indians
were roaming about in the foreign
lands and propagating the ideas of
freedom and democracy; ang we must
speak out and we must make known
our feelings also, Sir,

asd Hyderabad 228

. Som Wity tpitick. qostiens
. Some important qt

i.".’v. besn IM"’“? One is Moradabad
and the other one is Hyderabad, Thesp
are very important questions. There
are two questions. Ong is: How much
Parliament can discusy about a State
subject?

SHRI JYOTIRBOY BOSU: No, Sir.

MR. SPEAKER: I have heard you
patiently. Why don’t you hear me?
In this matter and certain other mat-
ters, I have wriiten to the Home Minis-
er. The Home Minister is also exam-
ining jn consultation with the Law
Minister, the prog and cong of it and
he has promised to send me , reply.
Probably 1 will get his reply to-day
itself and I have alsp discusseq this
matter with the Prime Minister, I
do not know whether I should also
call a meeting of the leaders to dis.
cusg the matters because 1i 18 5 very
important matter of larger implica-
tions; what will be the effect? These
are not very light matters, Please
don’t be under the impression that I
have taken it lightly From the mo-
ment you gave me the notice, my
ming is exercised over i1t. I have dis-
cussed this matter with the Prme
Minister and I have written a letter
to the Home Minister and I have had
some discussions with the Home
Minister. He wantg to consult the
Law Minister also on the subject. At
present, I have not finally decided.
Then, I may even call a meeting of
the leaders of the Parties. There are
large mmplications,

SHRI VASANT SATHE (Akola):
You can call the Chicf Ministers.

MR. SPEAKER: I cannot call them
because they are not under me. I
can request the Leaders here and dis-
cuss the matter with them.

SHRI VASANT SATHE: The Prime
Minister can discuss that with the
Chief Ministers,

MR. SPEAKER: I won't advise. I
only seek advice ang I do not give
advice to anybody. Therefore, don't
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think thet this is a small matter. This
is g matter of very large implications.
Please allow me a few days' time, I
am doing it as early as possible,
T®very minute I am thinking of it. I
am calling a meeting of the leaders
subject to their convenience—it will
be within a day or two.

SHRI SAUGATA ROY: We are not
seeking discussion. We are asking
you to send a Parliamentary Delega-
tion,

MR. SPEAKER: I have considered
that. Thig is a matter in which we
have to consider what are the implica-
tions and what is the impact on the
Government. These are all matters to
be considered, Please, therefore,
give me gome time,

SHR] JYOTIRMOY BOSU: Sir, 1:15e
on a point of order arising out of ~his.

|t WAt T A (wqa) :
wewe off, 77 WA T T wT &
Farer 7 3, afew o WY awr W Y
A | WO WTeOW ¥, A g7
¥ gra, ¥y Tur et ot ¥ Ty
¢ fe @ o Wt e qardl foradr
fe 2w & wifer w1 amamaTr Wy vy
Prdnft =t ®1 W &1 T ey )
wa el oY, oy Sy WY faer s
7w Mfen fard wik g w Gy e
feard foredt e v et ik g
W% 1 & W Sy sw Wl o
w0 ) Wi wet ¥ it X8 e
& fe 2 Fur % qwrwr ovw oy
word fored orre ¥ Wi wor Wk

SHRI SAMAR GUHA (Contal): Mr.
Speaker, Sir,....

SHRI M. RAM GOPAL REDDY:
rose, .. l

MR. SPEAKER: I hag called you
and heard you also.

SHRI SAMAR GUHA: Mr. Speaker,
Sir, a suggestion has ben made by
my enthusiastic friend Shri Bosu. I
do not know whether he has had
consultation with the Chief Minister
in hig State or not. 8ir, it will set a
very dangerous precedent in violation
of the provisions, I want tp make my
submission. Please allow me,

MR. SPEAKER: 1 do not think I
should allow the matter to be discus-
sed.

SHRI SAMAR GUHA: I have 1t
make a submission. I am making a
concrete suggestion. I will take only
one minute Please allow me to make
my submission,

MR. SPEAKER: Mr. Guha, 1 am
on my legs. Please bear with me for
a minute. Any discussion will be open-
ing up a Pandora's box. Kindly
don't raise it. I shall certaia-
ly discuss it atearly as possible and
shall certainly come to the House. You
wil] have your time to give advice.
For the time being kindly leave it 1n
my hands and I can assure you that
I shall do so without any partiality
towards anybody. My past life is a
guarantee for that. Take it from me.

SHRI SAMAR GUHA:
allow me one minute.

You won't

MR, SPEAKER: No, please. Let
me now go to the next jtem,

Now, Papera laid on the Table, Shri
Vajpayee.
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PAPERS LAID ON THE TABLE

DerAnep DEMANDS ror GRANTS, 1078-
79 or THE MINISTRY OF EXTERNAL
AYFAIRS

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): I beg to lay on the
Table a copy of the Detailed Demands
for Grants (Hindi and English ver-
sions) of Ministry of Externa] Affairs
for 1978-79. [Placed in Library. See
No LT-2018/78).

(1) faon @ear 28

APRIL 6, 1578

Papers Laid Iy

STATEMENTS SHOWING ACTION TAKEN NY
COVERNMENT ON VARIOUS ASSURANCES
ProMisEs AND UNDERTAKINGS OIVEN
DURING VARTOUS SESSTONg OF LOK SasHA

w war g el swew §
Tve whit (st wmén W) ;7 wve a
¥ fafow o ¥ st gra fao W
fafws searal, weal aar wr mE
et q< srewTT g #7 ot snier
i are Frefafan frror (et
war dioh dewTor) AT TEw a7 WA

i:

T o :9741
(2) faaor d&ar 11 HivgaT ¥ 1976 (qrwedt =rE FaAT)
(3) foaw g 8 gagatl o=, 1973]
(4) faazor sem 8 aEa 1977
(5) faaor s= 3 freaea 1977
(6) foacor a=r 4 o aa 1977 (&Y &1 awr )
(7) foraor w1 awrEE ID?SJ

[Placed in Labrary. See No. LT- 2019/78].

SHRI JYOTIRMOY BOSU
notice Bir, I draw your attention to

~. Statement Nuo.

(Dia mond Harbour):

- Statement No. XXVIII-Tenth Sewuon, 1974

XI-9ixtrenth Sesnon, 1976

Sir, I have given
item 3 and I quote

|

. Fufth Lok Sabhs

. Statement No

w

VII-Soventernth Sesmon, 1976 )
“eatement No.

L

VII-Second Sesmon, 1977 )
3- Statement \o I Thud Session, 1977 l
IV-Third Session,

6. Statement Vo 1977
I-Fourth Sesmon, 1978 !

7. Statement Vo,

Sixth 1ok Sahha

You have, Sir, I can well remember,
uttered a dozen times in this Session
that this sort of thing should not hap-
pen. 1 fully realise that the blame hes
en the erstwhile Government as well
but the House has a right to know
why has jt been delayed to such a
great cxtent, otherwise the whole
thing becomeg infructuous.

PROF. P. G MAVALANKAR
'(Gandhinagar): Sir, further to what
Mr, Jyotirmoy Bosy hds said, you will

kindly potice that while putting this
matter of various statements before
the House today the Minister has mnot
followed the practice of giving a
statement showing the reasons as to
why there ig gelay. Even when there
ig a small delay reasons are given and
it ig accompanied by a statement giv-
ing reasons both in English and Hindi
as to why it has not been done. Now,
we find that the Minister has stoppec
even giving reasons.
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Thig

ment Assurances s a novel
idea started by ug in this Parliament.
Sir, if the statament on action taken
comgs as late as four years after the
assurances have been given, angd then
ihey will go to the Commutiee on
‘Government Assuranceg and before
they submit the report it will take
some tume, and by thst tume it may
perhaps be Seventh Lok Sabha. So,
Su, my suggestion is that you must
give this matter a sermug considera-
tion and see whether rules cannot be
improved and toned up in this regard
10 compel the Government to give
these statements in time even if the
action taken 1s not completed.

MR SPEAKER: We are now revis-
ing the Rules Why don’t you give a
suggestion?

SHRI JYOTIRMOY BOSU You
are not calling the Ruleg Commttee
meeting

MR SPEAKER, I am calling 1t
You will receive the motice.

PROF P G MAVALANKAR: Sir,
if the Government does not give these
statements ;n time then the whole
Purpose of Assurances Committee—
which 15 & good innovation—will be
Jost

ot e mw g (freelt awe) -
g N AT GE 9T LR AT AR
TR RE e 1074 %
OTX WX g & ax Aot "y 3%
@ fe 2 arares W 1974 #
Frq 7 & I o wwr v £ oY @
o wrdamft ot e § ar e g R
s gom | frw qoow ¥ fae o
WTWE W7 ¥ o W qw Ay ¥ 9
e § 1 oy O O seEve W
8t & 1 e wry Fetd w ofe ol ot et §
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Tt W &Y e qur e e qiw
o: WiT gt @ & e wrft § |« W
mrdifz o) Trpven ¥ fin ag Siw aw
TR T W ST § a wvefrae
s ot ¥ wET N W@
wzw Y w7 | ey oY yrvargw wdy
e X § I A T § I A
wraar Y BT | TfRETE & o wfawre
§ A% T ff Y g ¥ Ay
gV 1 Tg A6 A AT § 0

ot wrin W@ weuw AFEY, 9
are &Y § fe 17 o & "are ey

SHRI JYOTIRMOY BOSU* Demo-
cracy ceased to function; it was
eclipsed during the Emergency.

AN HON MEMBER We are con-
cerned with the present governmenl
&t arér " . a9 A A & fe
" weeq forg eve ¥ of & fer
wfaay & Y wrvarew ¥ § swer sfaw
A T qIAA EY | THR A Q7 O
o & 1 & ag frder v e g s
Y T 9gy o vy § sufaT 9y
WX AR AT A 93 EY 1 gW ¥
ary o ot famre v @ ¢ fs aria
FTEY A A AT § IEET W few
T H g wT g%, Jaw oy Fifew
Lacl

agt o% it w1 v g, IER

e ¥ wi afs Fawr T A A W
W g &) &Y g i qaow Tl
¢ 1 W Xy fadhit g gv araw
wor ¥ for darc &

MR SPEAKER: There are two
things. One is that you have to give
an explanation. The rules require
that, whenever there i3 delay you must

give explanation, You have broken
that rule; that should not be so In
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[Mr. Speaker]

guture, Secondly, even if it related to
1974, we are not on what the earlier
government did or did mot do; one
year has elapsed and it is your res-
pensibility. There should be no fur-
ther delay. I hope this will be strict-
ly followed.

N wrivWm . Wew W,
to% fd (R v & ) Jew &
T T T T T | WY ST g
¥ wa¥ fag, we wmt wary w33 fis sely

T

SHRI KANWAR LAL GUPTA: On
apoint of order. You have asked the
Minuster to give reasons for this. So
far ag 1 understand in this case the
Minister 15 not supposed to give rea
sons, Reasons are gwven 1n those
cases where the matter sent to the
committee 1z to be laid on the Tabl
ef the House Thig relates to the As-
surances Commuttee,

MR. SPEAKER: Which rule are
wyou referring to?

SHRI KANWAR LAL GUPTA: It
is 1 the rules.

MR, SPEAKER: Therefore, I should
leok into the book? No, no. This is
mot the way to raise a point of order.
I may be right or I may be wrong.
But you must make sure when you
raise a point of order.

SHRI KANWAR LAL GUPTA: 1
will show you the rule,

SHRI SOMNATH CHATTERJEE
¢Jadavpur): Our experience in the
Committee is that whenever g refer-
ence iy made to different ministries,
they take inordinately long time and
sometimes we have to send reminders
en behalf of the Secretariat of Parlia-
ment. I have the privilege of being
chairman of one of the committees; we
have to send reminder after reminder
Now a days, we give a time-limit and
i the ministries do not supply it, we

(]
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do it without the assistance of the
ministries. This is not an jsolated
matter, this has become a pernicious
habit in the functioning of the minis-
tries. The Minister of Parliamentary
Affairs has 5 special responsibility in
this matter. Therefore I request that
this matter should be taken wup
seriously and & direction must be
given by you. Nothing is being done;
that jg the unfortunate experience.

SHRI KANWAR LAL GUPTA: Rule
323 says:

“There shal]l be a Committee on
Government Assurances to scruti-
nise the assurances, promises, un-
dertakings, etc. given by Ministers
from time to time, on the floor of
the House and to report on—

(a) the extent to which such as-
surances, promises, undertakings,
etc have been implemented; and

(b) where implemented whether
such implementation hag taken place
within the minimum time necessary
for the purpose.”

In this case the Minister is not sup-
posed to give the reasong for delay,
he is under no obligation.

MR. SPEAKER: I do not agree with
you. The standing practice in this
House has been that they have to
offer explanation.

SHRI EANWAR LAL GUPTA: It
is not in the rule, perhaps you can
change the rule

MR. SPEAKER: We have had
enough discussion.

SHRI HAR! VISHNU KAMATH
(Hoshangabad): This rule may be
changed.

MR, SPEAKER; There i no diffi-
cuty, that i about the Committee, We

shall now take up the call attention
notice,
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1389 bts,

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Loss 5Y DUN TO rIE I¢ TV sTUDIO,
SRINAGAR

SHRI RAJENDRA EKUMAR
SHARMA (Rampur): T cal] the atten.
tion of the hon. Minister of Inforna-
tiom and B to the following
matter of urgent public jmportance
and request that he may make g state.
ment thereon:

“Reported logs to the tune of lakhs
of rupecs due to fire in the TV
Studio, Srinagar op 3 April, 1078 ang
action taken agminst persons found
guilty for the incident”

PROF P G. MAVALANKAR
(Gandhinagar:): I do not know whe-
ther I should call it & point of order
or a pomt of submission with regard
to this matter. I remember reading
the proceedings of Parliament during
the last three days, the Minister has
already made a gtatement on this
when the Ministry's demands were
discussed.

MR SPEAKER: I got the matter
looked !0, my office gaid that the
Muuster hag not covered this point.

SHRI KANWAR LAL GUPTA
(Delhi Sadar): It iz absolutely wrong,
the Minister did make g statement on
that mr. before the discussion
started You can ask the Minister,
Your information is absolutely wrong.

PROF. P. G. MAVALANKAR: You
can ask the Minister whether he made
@ statement or mot... (Interruptions)
If he has got any tresh evidence, addi-
tional matters, important news, he
may give. Butwhﬂhth.mh
repeating thing?

acted immediately fighting the fire”

He hag not given the details nor the
assessment of damage. Nothing of
that sort. Perhapg he did not have
it at that time That is why, We
alloweg thig question,

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMATON
AND BROADCASTNG (SHRI JAG-
BIR SINGH): As the House is al-
ready aware g fire broke gut at about
115 AM. on 3rd Aprl, 1978 in the
Studip complex of Doordarshan
Kendra Srinagar. The fire wag de-
tected by the Chowkidar ang BSF
Guarg on duty and was immediately
reported to the fire brigade which
reached the scene in ghout 7 to 10
minutes Doordarshan ang All India
Radio and other staff rushed to the
scene with utmost speed, Concerted
efforts brought the situation under
control by 430 AM.

There are two studios at Srinagar—
a large and a small one The main
studio and the associated controlled
Sreas were completely gutted. The
loss {5 estimateqd at about Rs, 65 lakhs,
comprising equipment Rs, 50 lakhs,
bullding Rs 5 lakhs, and air condi-
tioning and coustic treatment Rs. 10
lakhs,

Palice are investigating the cause of
the fire State Government has en-
trusted the case to the Criminal In-
vestigation Department whose report
is awaited. However, preliminary
indications are that the fire may have
been cauged by a ghort circuit,
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Police and Fir, showed
exemplary team work angd dedication
to duty mn fire-fighting and salvaging
the equipment of the order of Rs. 125

:

Sicn were taken immediately so
that there was no interruption 1n

improvised studio was set up near the
iransmitter on that hill. Usual trans-
mussion of 4 hours was telecast on the
evemung of April 3 itself.

I have alsp visited Srinagar on the
4th of Aprll and seen the measures
taken mysel and would like to place
on record my appreciation of the co-
ordination and team spirit exhibited
by the personne] of both the State
angd Central Governments.

ot TE gwIT @Rl oW
wEvea, faqg aga wwite Wi e
R W & W @@ Wi AE 99
wreraarely, feefy ¥ ot g wdlYy O
' yu% fawg &7 ag fafwg so &
&g T O fw 99 www o @ v
wqfwerdY WY a g¢ et wa, fow awa
wgt aT W &g wE ) I fuwy F
HTX &% JATAT FT T ¥ 0 KA
i fer T W 7 wEw W g
dr v

o g & ¥ wiw qg T wY
& g ¢ i sfvare wge dfiew et
§, dww wror s aifeem & a9en

T'V, Sindie (CA) 240
T T W g § i <l et
s g, e g stk

et

ugh T w1 T T AT AT
gor & ) welt wmw & o =fverc
fear & fe wrver oW w0 Wy W
ufeaiz o ged @F aw W@
T 1 e ¥ fgm ® 3@ AN qwEm

T 9T FT WIHTAATT wAT FY
s warg € ot @ ag e el
o fr QuIY ¥ w77 & gl Tk
oy wfert ¥ gw i araR gU A,
foame 7z v@ & fag ag wrr ek
wE ot | & gy wAT wHAT ¢ e e
wfrrre ¥ @ i vk Forrd v g, forady
*rf Q¥ Zow ¥, forrwy 5z wov ¥ forg,
¥% wc mfi¥e wt aer wor ¥ forg,
g TR Wi 7 wOrE fowar wardy

ot amalte fay : sl wer A
Qfmad vtk § 1 oF A agd frwr
w woa & S QR @ it §
& ord % el amrr g o
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Y qwe wrge de o o wgt ¥
i e b o g § 1 ww T o
WWhwy §, Tl fer o e o
awer § fie yadt dudw o wif are
LR

T gz gart sy fregficdt drard
¥ W 0w g & WY ) ww aw
% ffaforrd Ty & amm g
e afc @@ amm s g1
| S0 TYY € A anr KX oY L,
7 7 & e g g Ay Y T 4
g 7t wer § fis warer v gwT &
THET 65 aTM FIU FT gWT § | AW
T o F7 AT g S X 2
& wur famn ¢, ot WY g7 ¥, Wl A
g well, oY, A W M A | IR
wga gy & 9Ty Ig AHIT Y T,
fawi ©F Wlo dYe #7 4y 80 arar TR
W ar |
12.52 hrs,

ESTIMATES COMMITTEE
TWELFTH AND FIFTEENTH REPORTS AND

Minvures

SHRI MUKHTIAR SINGH MALIK
(Sonepat) Sir, I beg to present the
following Reports and Minutes of the
Estimates Commttee—

(1) Twelfth Report on the
Minstry of Agriculture and Irri-
gation (Department of Irrigation)
—Development or Irrigation Facili-
ties

(2) Fifteenth Report on Action
Taken by Government on the
reeommendations contained in their
Seventy-unth Report (Fifth Lok
Sebha) op the Ministry of Educa-

tion and
Welfare and
National Integretion.

3) Hlnutullzfn :lttlnl:m of the
Committeg relating to above
Reports.

—

1233 tow,
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(i) Non-pAYMENT OF WAcEs or Wom-
KERg OF TWO SvoAr Mmuis nv Dzomta
AND GORAKEPUR DrsTRICTS

ot TeErt el (o)
wems Wi, JOC NAW ¥ dwfer gy
ot wwft 2t wre Sl fomit ik
ey fodr o wds Y R
ot feufer ¥Y oie & woere wr s
feerm wmgar g

it e Gwed fonlr ¥
gl ¥t e e A AWt ¥ awy
2 W @ A & owegd W
By Y frmr 1 o A, daed
W e ¥ ¥aw wifx wx & frmy ¢
F9% ¥9F  35,03,836 ®H XA ¥
BE WWRT 4 WTW AT AT ey
W ATAT § | W AOHTT W AHTAT WY
way fae faar onw, @ s o
FO¥ 91 39 PR 9% TFET R )
T o 4 § fr wndz s ow dedr
Na AL g AT v
A fedftare gr 9% s S @ g
FHATT THHT AN @R | R ofy
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W A & Afew 2 fear & i e
o e faw 7 e, 3 § el
& w1 @, fowwr wofedt g
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[ oaerdr wreeh]

w7 S v Wi e mar wae o
o T W ¥ T freer wic
x@ w1 oY wreqey ot foreert L,
(wrwarme)

MR. SPEAKER: You must con-
fine yourself to the statement. You

cannot travel outside. You must read
only about this matter.

st o wl et R
g

o fldew & fF s W ®
s & oY X Sl ot gz v
gt Frare fefireee Y o Fergdt et
O fagwt qATE 6 WEA ¥ arw T
weuT fir ag ¥ § ¥ wrw we @
T, T T )

(i) Nr¥p FOR REOPENING OF RAILWAY

SPONSORED STUDENTs  HOSTEL AT
PATNA JUNCTION.

st o fwrw qreem (ggR):
W AET, & ATk AT ¥ 3 et
ot w1 s ¥W A W fewm
g, ¥ s o a7 § fr g
sl wvr afie et oy § W< e ¥ ey
qr amT & € v sTeTeT 2 &
a1 wr s vy § o IEE aIw Ier
Tut I Nt T e § oav A ?
ot v * ol ¥ wifyw 7@ O®
wen &)

T wwitfie oA, T2 Wwwr
farmr 20 ant & s oy @ ( ¥W ST
W Rodto W gufaw awi W
QU AWAT T WAREEE A AN
Wy oive e ot ¥ wergh wet SO

g7 war WrowCefre ¥ gy W
fear @t Ty o Wt wfiowsy
w1 ST wreare e fear vy
fafwrw sqwr qacferet ¥ wreww ¥
ot T et w7 s W ik T
10 Yo, 77 B to? v g g
¥ geft war § fagre & qew ol &
IR oA ¥ dowrTodts WY gy
w1 e frar, fadr SRR gow
T Wt fear) 27 fewss, 77 W@
W oW W@ ¥ qeAr ¥ A,
wrat war tw sfufafia & drw sramme
¥ wfgea AW W oo ¥ 5
At @@ wag & vt ar< fafa wr fir
FT Ht TgET FT sy e fimar )
frerfaaY & foame 77 & e
g 37 9 fer o e ot ey
afer o wfumifat & sy
¥ wror Y A% IR STaTATe WY A
T § o & wreE gy & W oAa
¥ g wem fe frwrfedy 9t
st a1 & fray o fomr oY T
qasT g | ol ¥ ey Av § ) I
wirsr wewrwT §1 @B W wOR
AT Yo v o et fiar o g g
W gudr wre afr aark s o wor
NAT WATHHTT T E | ST WY
e e wm mar fam ety
¥ wror WA a6 eramaTe qw aff
qrT § 9% = fear am

tw Wt (e Ay vwwR) : wwrw
g, & v faafer & ow friew
WTAT wg § 1 ey oft & oY wwwr
fiear § wft ferwfu® & wramare & w
e} R i 9 0 xw At v
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(ili) Rerorrer HuwaEn sTRIKE ¥Y
WORKERS OF JAMUNA Lar Bayars Knapr
GRAMODYOG ANUBANDHANSHALA,
WARDEA,

wTo erref Py (wrmerge) : wwaw
ey, & fow 377 & wwniw qw
faity am ¥ Wi s frwmr e

Wl % IAET w9 Y T g
ot wTeen ¥ 9 42 ard) grEnanr
wasal 1 wiw ¥ amf F g w

afeer & &1 7g wHETIMTAT ¥
wmATeTE AT ¥ wfe ¥ § e
aui A ofea wm ¥ waferm 3
Y & Ifew fere w oy gq o
wwws § fe wdt o &
wriwaiwi wt w1 91 arfre famr
Ll

S8HRI BALDEV SINGH JASROTIA
{(Jammu); The Public Safety Act, 1978
i Jammu and Kashmir will not only
take away the civil liberties of 50
lakhg of people of the State, but put
surbs on the press and give despotic
power to the Government for
fher encroachment on the power of

DG. 1078-70 246
Min, of Comm. C.S. & Coop,

Parlinment for section 4 of the Ast
reads:

“the Government considers it ne-
cessary or expedient in the interest
of Defence—of the State.”

Defence is not a State subject. Ewven
the constitution of the Advisory Board
in the Act is purely discretionary
with the Government. In short, it
is Emergency in the State. I appeal
to the Government of India to inter-
veng in the national interest, by using
their good offices with the J&K Gov-
ernment, to follow the path shown by
the Central Government, and thus
avoid all the grave consequemces.

1243 hrs.

DEMANDS FOR GRANTS,
1978-70—Contd.

MinisTRY or CommrrcE, Civin Sur-
pLEs AND CoorzmATION—Contd,

MR. SPEAKER: The House will now
take up further discussion and voting
on the Demands for Grants under the
contro] of the Ministry of Commerce,
Civil Supplies and Cooperation. Prof.
Amin will continue his speech. He
has already taken 15 minutes. He
will have another five minutes.

PROF. R. K. AMIN (Sureadrana-
gar): Sir give me at least ten
minutes,

MR, SPEAKER: I am sorry; only
five minutes,

PROF. R. K. AMIN: Sir, yesterday,
I congratulated the Minister for his
performance of last year. I was then
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[Prof. R. K. Amin]

also sometimes, in order to meet the
domestic shortage, imported oil. Now
oil is a classic case. It is possible to
kill the snake without breaking the
stick. You can export groundnut oil,
HPS and things like that an import
soya bean oil and palm oil instead.
Probably, if you export one tonne of
groundnut oil, 1t is possible to import
two tonneg of goyabean oil, If you
do that, the stock position would not
be jeopardised. At the same time,
we can take advantage of the higher
price of groundnut abroad.

The same could be the policy re-
garding oniong and potatoes. Instead
of putting a ban on the exports of
onions and potatoes, we should allow
them to export onions and potatoes,
because in the Middel East our own
people are living, and they require
them. Those people are sending us
about Rs, 1,000 crores of foreign ex-
change every year. By banning the
exports, we are depriving those peo-
ple, some of our own people, the be-
nefit of utilising these commodities.
Instead of that, what I would sug-
gest is, you export onions, potatoes
and vegetables and with that foreign
exchange earning, you increase your
import of diesel oil and give it to the
farmers so that they can irrigate more
land, produce more and thereby re-
duce our own scarcity or shortage of
that commodity. Government should
formulate their policy in such a way
that without putting a ban on the ex-
port of some commodities, you in-
crease the import of the inputs which
these farmers require most.

My fifth suggestion is regarding the
export of textiles. At present we
export grey groups. Why should we
not make an arrangement to export
more and more processed goods? At
present we are exporting synthetics
hardly to the extent of Rs. 10 crores
to 15 crores a year, while South
Kores iz exporting synthetics worth
Rs. 2,600 crores and Taiwan also gets
a fairly big amount in this way. Why

APRIL 8, 1978 Mis. of Gomm. G.&: & Coop.
target

should we not make a

managed mills, they could
be given an export target far the pext
year in order to satisfy this Rs, 100
crores worth of export of commodi-
ties. By that you can increase even
the employment in the textile indus-
try. At present we are utilising hard-
ly 65 per cent of the capacity, If
you give them export obligation and
other incentives, this 65 per cent
capacity could be increased to 85 per
cent, 3 lakhs to 4 lakhs of extra people
woulq be employed and, at the same
time, our export carnings could be
increased. That sort of policy could
be thought of by the Minister for the
next year.

My sixth suggestion 1s regarding
the appointment of the Protection
Board. Now we are going to have a
liberal policy. When you adopt ®
liberal pohicy, our internal production
would be disturbed. The world over
I find bilatera) trade protection, pre-
ferential application, economic unions
and other things are going op in the
foreign countries. Against thic we
have to protect our own producers.
How could we do it? If we adopt a
liberal policy, then it is a necessity
at the same time not to disturb our
produotion unnecessarily. So, you
have to appoint a Protection Board,
which would look to the infant in-
dustries, give them protection g0 long
as they are infunts, or might give the
protection for employment purpeses,
but will also allow liberal competi-
tivesnesg in the market.

My seventh suggestion is regarding
the forward trading. We have banned
it one way or the other to check the
fluctuations in prices of those com-
modities. On the comtrary, if you
understang the working of the mar-
ket mechanism, forward trading is
a must if you want to stabilisé
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prices, forward trading 15 a must if
you want to see that higher
prices are being made available to the
farmers These are not bemg done
It is just like a kmife, which could be
used for surgery or for murder There
is speculation which is legitimate as
well as illegitimate It is for hum to
decide to implement the policy m
such a way that the legiimate for
ward trading activities are being al
lowed and illegitimate forward trad-
ing activities are being avoided Gov
ernment have already appointed two
commutees—the Dantwala Commutiee
and Anjania Committee Since Dant-
wala 15 alive he can be asked to pre
pare a report which can be imple
mented immediately so that the
fluctuations can be avoided

My eighth suggestion 1s regarding
the re-organisation of the STC At
present probablv 400 to 450 cases are
pending either with the CBI or the
Shah Commission They are more
or less afraidd what will happen about
those nvestizations Those mvest:
gations <chould be cxpedited and
completed within  a month or so
Those who are culprits should be
punished -eveiely and those who are
mnocent should be asked to behave
md tike their decisions quickly STC
should function in a business hike
manner

In the case of castor o1l for the
last thiee months the stocks have ac-
cumulated with the STC and they
have not been exported The inter
national prices are very high while
our domestic prices are hardly Rs 500
a kilo Abroad we get Rs 8 to 9 per
kilo but the Government does not
move because these officers are very
much afraid because the mvestiga-
tions are going on against them The
Government has not decided 1t 1s
kept pending like the S8word of Damo-
cles This should be done as early
ag possible The manmagement should
be toned up they should be asked to
act in a business-like way, and the
STC should also take decisions
quickly

CHAITRA 18, 1900 (SAKA)

Min of Comm 240
CS & Coop

My ninth point is that there should
not be rapid and repeated changes M
policy He introduced for only eleven
days the open general licence for
polyester, then changed, 1t, then again
changed 1t In regard to various
drugs also that sort of thing has hap-
pened Even on bans Salt was ban
ned then it was allowed, gur was
banned and it has again allowed He
should realise that the export and
channels are delicate and are bult
up after long efforts It can be dis
rutped in one day but then it wiil
be difficult to rebuild 1t again There-
fore such rapid and repeated chan-
ges should be avoided

Lastly my tenth suggestion 1s re
garding the Kandla Free Trade Zone
In thiy zone 1t was conceived that
they were to be given all the advan
tages of import of raw materals so
that they can come over here give em-
ployment to our people ang export the
products hundred per cent Whatever
incentives you are giving to the domes
tic exports you must give them also
Then alone can they function They
have been deniéd go far So they
could not function If you really
want the Free Trade Zone of Kandla
to develop then you must also see
that the advantages which you give
to your evporters are given to them
Over and above that they chould also
be able to 1mport raw materials
without paying tax and export those
commodities Then alone can employ-
ment be increased

These are the ten commandments
and if you accept these command-
ments and follow them wvigorously I
am sure next year vou will come out
With greater success

st T wwidn fag ()
&% 184 % vy ow wWifew frar
ar |

MR. SPEAKER Probably you are
very new to the House When ysu
five a notice under rule 184, I must
admit it, 1t must go to the Business
Adwvisory Committee there are S0
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[Mr. Speaker]
many things to be done ¥You just
oannot thrust a notice on me and ask

for a debate You kindly read the
rules. I have sent you a copy of it

oft v oy foy A oW AR
w1 oA ¥ wifew ¥ O ¥feT @
wer agy faar o fave g/ dww
femr i

MR. SPEAKER, Not n the mddle
of a legislative debate I am sorry
You do not know what Parliamentary
procedure 1s

SHRI GEORGE MATHEW (Muvat-
tupuzha) Many Members have spoken
about export policy and other parti-
cular items I do not want to repeat
what others have said I shall com-
fine myself to plantation crops, mainly
rubber, tea, coffee and cardamom I
have to say that to many of these
plantation crops justice has not been
dane

A few years ago we were mmport-
ang rubber, but in the last few years
production of natural rubber has in-
creased and now it has come to a
stage when the prices are just faling
Of course the Mim tor may say that
the munimum price of natural iub-
ber was revised with effect from
6-8-77 But 1t was to be revised
again from 31-3-78 but the derision
has been postponed I think, for about
two months

Ag regards price fixation made
1n last August we have our own objec-
{ions hecausc there was a cost account®
team sel up by the Finance Ministry
to study the rubber prices mn 1975
The report was submitted in 1976
and the price was declared 1n 1077
A period of two years elapsed before
a decision was taken on the Cost Ac-
countants’ study report Now, the
Manister 1s not making that report
available to us I do mot know why
the Minister 1s keeping this report of
Cost Accountant Officers as secret

APRIL 6, 1078  Min. of Comm CS. & Coop, 353

There is no reason to keep it secret.
At least, you are going to decide what
price the growers should get and
naturelly, we have got every right
to know how you have declared this
price, whether they have made a ms-
take or whether the Minster had
made a mistake 1n declaring the
price of Rs 665/- in 1977 I asked
thig question to the Minister several
times in the Commuttees Now, I de
not want tg go into details, because
you had declared a price and it may
be embarrassing

The new price had to be declared
by 31-3-78 1 am sorry that the
deusion has been postponed by two
months The Rubber Boaid Cost
Accountant Officers also made a study
and I know that they had defimiely
made a report on a price nbove Rs B
m 1975 or in 1876—I am not sure
about the year I do not know why
the Mimstry has not taken into
consideration that repoit Even the
Muustry s objection to the repoit has
not been given to us So we do not
know what the actual price should
be 1if the reports werc duly md jro-
perly conmdered In 1974 we were
getling Rs 10/-per kilo It 15 very
unfortunate that the price has come
to the level 1t 1s now A« regards
the price I would say that this mumt
mum declazed price 15 not at all an
adequate price That 15 my fuat <ub-
mission

Regarding production of 1ubber I
think vou have golt two  <tondirds
when you consider rubber giowers
and alsp other agriculturists m the
country What 1 want to submut to
the Minister 18 that you have declared
an exportable surplus of about 10000
metric tonnes of rubber I would say
that the surplus rubber in India 1
far 1n excess of thig quantity You
have asked the STC to export thus
amount of rubber But even ths
10,000 tonnes which had been declar-
ed as exporiable surplus, has not been
exported so far, I am not going to
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dispute whether it is 10,000 or 50.000.
But if you consider the volume of
rubber in the pipeling i.e. from the
moment of production to the moment
of delivery in the factory, it is defi-
nitely 50,000 tonnes. I must say that
according to your report, at the end
of 1877, the balance quantity of natu-
ral rubber is 57,414 metric tonmes and
synthetic rubber ig 9772 metric tonnes
in India.

19.59 hrs.

[MR, DEPUTY-SPEAKER in the Chair]

If you say 10,000, I do not mind, as
long as the price after exporting the
surplus rubber goes up to a mummum
remunerative level which is accep-
table to all the growers. There are
1.37 lakh growers of rubber and out
of which nearly 1.10 lakh are small
growers, who have got just below
two hectares of rubber areas That
ig the main thing to be considered.
What is happening? These people
with less than 2 hectares of rubber
area do not have very higher produc-
tion  nor other advantages as the
bigger estates. Ewen if you consider
the produetion as high, it is really a
very discriminatory thing that you
are doing to the small growers in our
State of Kerala as regards the minmi-
mum price. About 80 per cent of
rubber growers are in Kerala and 95
per cent of rubber production comes
from Kerala.

13 hrs,

I want to point out one very impor-
that aspect of the matier. The hon.
Minister has said that rubber canmot
be exported because in the market
outside, the difference in price is not
Vvery much and that we have to suffer
a loss if rubber is exported. What I
have to say i3, when it came to sugar,
he took a decision to export sugar,
On 31-3-78, a Question was answered
here in reply to which he sald that
85 lakh tonnes of sugar were going
to be exported this year, that is, in
1878 and for that, the Government
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was going to suffer a loss of Ra 30
crores. How iz that? I am not
grudging that benefit to sugarcane
growers. I do not mind the Govern-
ment guffeting « |losa 4f sugarcane
mmuegoin;]tontthebmenﬂ
I am not grudging that favour to
them, do not know as they have
said whether the sugarcane growers
are going to get it? Whatever it is,
why ig the double gtandard when
it comes to rubber? I do not have
a powerful lobby; I have a very
small lobby here. I can just speak
about my State of Kerala.

You admit that there is a glut in
rubber, whether it is 50,000 tonnes or
10,000 tonnes, whateven 1t is, Why
could not its export be subsidised?
Why not an export subsidy be given
for this quantity of rubber, so that
we get a minimum fair price? Let
us go into the cost account study
in detail. You may not agree with
ug on some points and we may not
agree with you on some points, Let
us thrash it out and come to a con-
clusion. I am sure that the price
will be definitely some thing very
much higher than the price that has
been declared now.

Another thing 1s that you have been
talking about the export of finished
rubber goods. You are always say-
ing, “You will get more value if you
export tyres and other finished rubber
goods.” In 1975, there was an addi-
tional cess levied on rubber. It was
increased from 30 p. to 40 p. This
10 p. increase was mainly intended
to give subsidy for the export of
rubber goods. In 1976, you cancelled
it. But you are still collecting the
cess. Why do you da that? It is
just for the export subsidy of the
finished rubber that you are collect-
ing the cess. You have cancelled the
subsidy but you are still collecting
the cess. That just shows you are
not very much interested in seeing
that even the finished rubber goods
are exported.

In the long run, I know, the finishy
ed rubber goods have to be exported.
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1 agree with you there. But where
are the factories to produce the
finished rubber goods? Are you pre-
pared to start a rubber industry in
the public sector, which c¢an manu-
facture at least 50,000 tonnes of raw
rubber, natural rubber, per year? We
cannot do it. It will be very diffi-
cult for our State Government to do
it, Naturally, you have to persuade
the Industry Minister or your Mims-
try will have to come up with a pro-
ject by which you can establish a
rubber factory in the public sector,
which may process rubber, for the
export of finished rubber goods. We
can have the technical know-how,
the best technical know-how,
from any of the foreign countries
and we can export all the surplus
rubber and, naturally, the growers
will get a fair price.

You may say that you can increase
the price of rubber by one rupee”
‘What will be the total amount that
is going to come from one rupee
increase? The total production of
rubber is about 1,50,000 tomnes Ths
is going to give about Rs. 15 crores
increase oui of which Rs 10 crores
or Rs. 12 crores will go to small
growers in Kerala who are about
1,10,000 There have been many in-
creases m D.A. for the Central Gov-
ernment employees due to the price
rise If we calqulate that way, that
is, if there 1s an increase of Re. 1,
what is the total amount that the
small growers are going to get. I am
just calculating down like this, If
there are gne lakh small growers,
what 1g the total amount increase that
they are going to get—they are going
to get just Rs. 100 a year, if you
calculate on the average, that is, by
an increase of one rupee ip the price.
If there 1 an increase of one rupee
in the price, the total amoumt that
the small growers, one lakh small
growers will get is only Rs. 100 per
year. If the increase iz Rs, 2 then
they will get Rs 200, if you calculaie
on that basis. If there is an increase

of Rs. 200 a year, it means it is net
even Rs. 20 a month. But in the
case of D.A. there is an increase of
Re. 10 or Rs. 18 per month and so
on.

If you talk on this basls and if you
say that the prnice will go up by an
increase in the price of natural
rubber. naturally, I have to submit
that the price will not go up. We
have not got a fair deal from the
Government so far. I think you will
kindly look into the matter. Amnother
thing I want to stress is about the
price of rubber as compared to other
goods. Let us see what was the price
that existed in 1961-82 and what was
the price that existed in 1977, that
is, what one quintal of rubber could
buy, how many quintals of other
material. In 1681-62, one quinta] of
rubber could, buy 5 87, quintals of ride
and in 1076-77, 1t was only 4.08 quin-
tals of rice Take, for instance, wheat.
In 1961-62, it was 807 quintals of
wheat and in 1977, 1t was 4.80 Take, for
imstance, milk, 1t 1s 1n litres In 1961-62,
it was 4.71 and in 1976-77 it was 2.75.
Then there is groundnut oil In 1961-62,
it was1.56 andin 1876-77.1t was 0 80.
Take, for instance, fish In 1861-82,
it was 2.80 and in 1976-77, 1t wa- 033
Then there is meat. In 1961-82, it
was 1.14 and in 1976-77, it was 0.56
Ag far as sugar 1s concerned, i} is a
very important item. In 1961-62, it
was 2.56—the prices of sugar have
fallen—and in 1976-77, it was 216. That
is the main thing which I just wanted
to emphasise. The price of rubber
has not gone up.

Regarding tea, well, you have plac-
ed s0 many imitations regarding the
export of tea. But you are getting
Rs. 500 crores from the export of tea.
Last year, the quantity of tea export-
ed wag less than the previous year,
but you got a better price. Regarding
expansion of tea area, the target was
just 248.24 hectares, but you could
just achieve 80.87 hectares, In g vast
country like this, if you go on expand-
ing only like this, then where are
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you going to reach® I think it 1s
going to be impossible to reach any-
where and the production of tea has
to go up and you have to formulate
a policy for the production of tea to

go up

Regarding Coflee my friend who
spoke first from the Janata benches
=a1d that there way, malpractices 1n
regaid to duty imposition and that
the middlemen are getting a huge
profit I do not say that he does not
know anything about 1t Well I
have to say that ht way blaming the
Government regaicing this  because
Govcainment ig controlling the whole
thing I think he was mistiken re-
gardu ¢ that In the case of coffee
export last year wvou got Hs 150
crores and production 15 guing up
They have got Rs 193 crotes this year
realised so far As far as «car
damom 1g  concerned 1t 15 not like
other crops  Some of the State Gov
ernments 1 do not know who  all
mainly southern States have levied
sales tax on the sale of cardamon
But we are not waying why should it
be levied? That 15 the business of the
State Government We should pot in
tcrefere 1n then affairs But should st
be collected fro mthe giowers o
from the first buyers” That is the
main thing For cardamom, theie are
a large number of small growers who
are having one acre or two aties ot
three acres There is haidassment for
them  You can tell the State Gov
ernments to collect 1t fiom othes
people, let them collect 1t from othet
people and not from the smal] growers
Ninety per cent cardamom sold goes
to auctions The Saleg Tax author:
tieg should not harass the small gro-
wers

Another 1mportant thing I want to
stiess 1s that, like the Tobacco Boamd
which has its headquarters in Gun-
tur—they have located the headquar-
ers where tobacco 1s grown—carda-
mom has no permanent headquariers
You have provided Rs 2 lakhs or
something like that, which 1s a
token amount, but I want to say that

269 LS9
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1t is now at Ernakulam why can't
you shift it to the real cardamom
growing area Vandamedu mn Idiki
IDhistrict or Kattappana 1p Idiki Dis-
trict” These are the real growing
centres Why don't vou ask vour
officers t0 do that?

In this regard I would like to con
gratulate the Chanman of the Boaid
for the way in which he has help-
ed the growth of the indusiry He
15 doing fine work and all the giow-
ers and the whole gection of carda
mom ndustry  appreciates the « k
he 13 doing

Just lhike thc Agiiculiure Minster
and the other Ministers who are help-
ing the sugar growers I think 1t 13
yvour duty to help the jubbe¢r growers
whp have really suffered They have
1edlly suffered and they aie still
really suffering It 1g your guty There
15 nobody to look after our interests
I once again plead with vou, that in
any way you will have to look after
our interests I hope you will do 1t

ot uw T ((FOg) Ierens HEET
atfrey, amfor gfe o sgwrfoar
waATay F WREY ¥ AT ¥ e
7% um A1 @ g gArR wAT wgRY
F o g W wReR w qifasr

i oYt veE  afedr @
TEW Tam fs orramRe 8 G-
frfte wud o, 9§ 7 W T
wifgy ar e @& fet
wafY, gy arer o argde i v R
afies & arvar g oY e anr &7 Qg
g i gard 3w & weT agw wH-owAT AT
& g R @ wE T@ qa ¥
wirfry warf omindy )

Fo0 o & ag vy W g e
afeers fafge wfm @ few
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Az &1 & AR gF AR
T[T TF AT @A A ) AW
& w% §ORT 7 WK 5w fewede A
EIT Gt Wt afeas wiaw oA F
¥ fay amdw frwr wie wa amET
FE ¥ ofeaw e 1% ¥ f¥ wwg
femaft e e ax gy g RWE
BRI &7 wTy §, A S a9 g
faamy w1emn O ¥ wg T o«
Foaerar a1 2y o ¥ & oy fawA €
| avg 7§ Fgar amgn g fEowr
fedmamm #Y wifadt weet 7 7

AT #T I FATE T 4F AQ
Fai€ fr dwr @ g @ & At IR
Fgr fa arforsn wamem & qRodtodie
& urem ¥ gAd dw oaw §, A
ot aw @ {1 & oy En
e § fF o for o A W)
fammar & a1 qTR 27 FHRC «@A F
tater &1y 3w W w1
ofeq e 9 W A § Eefag
a8 e W g, Tl feediegr o
arferelt W=t g &1 o qET W A
HEr TR A A1 g% A w1 A |
T wifge ) ot #1 g
T AETT G

ZATT AW A A @A AT wrAT A
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SHRI SOMNATH CHATTERJEE
(Jadavpur): This is a very im-
portant Minstry dealing with the al-
most everyday necessities of the
people of the country and we are
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happy ‘that we have a dynamic Minis-
ter who is trying to give a reorienta-
tion ty the entire functioning and
outlook of this Ministry.

I must put it on record my deep
appreciation of the way he helped in
the reinstatement of some of the offi-
cers and employees of his Ministry
who were the victims of the emer-
gency in 1975 and I cannot forget the
great personal efforts made by the
Minister himself to reinstate Mr.
Dipen Ghosh and his Iriends in the
Ministry although there was an un-
fortunate attempt by some of his offi-
vers to scuttle that.

Thiz Ministry operates on a very
large canvas and hardly | have any
time to deal with many of them.
But I would like t0 deal with a sub-
ject which 1 hope and believe is very
close to the Minister's heart, namely,
the question of public distribution.
This i u matter on which we feel
that there must be a commitment of
this government and it must be
‘veated as an article of faith. Other-
wise, we cannot really serve the peo-
.le sp far as distribution of essential
-ommodities is concerned.

The Janata Party manifesto mmde
4 specific reference to that when it
aid:

“The prices of essentia]l commo-
dities will not be allowed top rise
beyond the capacity of the eommon
man to pay. Therefore, as long as
shortages persist, a well-organized
public distribution system is abso-
lutely necessary coupled with a
consumer movement to maintain
vigilance over the prices and the
qualities.”

This is a field where we feel
that there cannot be any slide-back.
lhese mere pious wishes would not
do. We have had enough gssurances
from the previous Government. But
the experience of the people is to the
contrary.

APRIL 8, 1078

Rule 377 264

We have seen that even in essen-
tial commodities, the wvested intrests
are operating and operating to the
prejudice of the common pecple. I
think the time has come when this
Government should lose faith in the
good wishes of the private trade.
They have not Leen playing their
part. This is not to-day’s experience.
How the State trading in wheat was
scuttled by the Trade and the vested
interests is known to us all. We feel
that the solution is that it should be
the responsibility of the Government
through u net-work of public dis-
tribution system to make available
the essenlia] commodities to the peo-
ple of thig country. Ordinary people,
they are always at the receiving end.
The rural people, the common
people—70 per cent, of whom are
below the poverty line, what are we
going to do for supplying to then the
essential commodities? These are
not articles of luxury. We are think-
ing of the big industries, giving them
facilities for imports and exports but
this is a very vital sector, the coun-
try's economy, where we have to take
up the matter really on a war foot-
ing. That is why I know the hon.
Minister has been trying even during
this tenure as a Minister of Planning
to introduce g comprehensive public
distribution system. That is why I
have faith and I have hope that dur-
ing his time this would be a reality
and will not remain a dream.

Kindly see the position with regard
to the price index. Even the statis-
tics have been misleading. We have
seen during the emergency how
statistics was distorted. Price index
was distorted to give an unreal pic-
ture, false picture to the people of
this country to justify imposition of
the emergncy, as if it had helped in
lowering the price level. All gorts of
bogus figureg were supplied to the
people. From the Annual Reports it
appears that there is supposed to be
a marginal decline jn the price level,
in some of the commodities, not in all
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of. them. But statistics will not help
the people, will not feed the people.
But day-today experienc of the people
is different. You say that the whole-
sale price index hag gone down and
it 1s going to have a delayed effect on
the retai] consumer price index. But
the people are not interested what
the authonities in Simla gor elsewhere
are preparing and collecting in the
cool atmosphere of the Himalayas.
But in the daily market they are not
getting the benefit of the lowering of
price. Therefore, what is to be done?
Are we going to feed them Annual
Reports showing the lowering of the
price level? The experience of the
people is different. Whatever may be
said, 1 tell you, Mr, Dharia this is one
of the reasons why Government is
losing its credibility. You have got
a very responsible task on your
shoulders. We support you on the
question of restoration of democratic
rights. Please do not think that that
is the end of it wunless you deliver
the goods to the people, where-
withals to the people, s0 far as daily
necessities are concerned. The forces
of authoritarianism will again re-
group end they are trying to stage
a come back. They take advantage
of the negative aspects of your func-
tioning Please do not forget that
What is to be done? Are we going
to leave it to the private trade or is
it the responsibility of the Govern-
ment to see that the people who do
not get these commodities should get
them at a reasonable price? We do
not find any slternative to this?
There can be no alternative except
the public distribution system. There
is a talk of cooperative societies be-
ing allowed to come into this fleld.
Sir, I have great reservations on this
point. One of the hon. Members
wag saying about that. We have seen
the system of cooperation in this
country becoming a profession for
many people. For a coterie of people
cooperation is a profession. It is an
occupation to many. There are vested

interests in the cooperative sector
and nobody can deny this.
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Sir, we have not been able, 1n this
country so far, to build up a real
consumer cooperative movement.
Even today in wvarious cooperative
sectors we find thmt people are sup-
posedly sp keen to render voluntary
service that they are willing to spend
lakhs and lakhs of rupees to keep
themselves in such positions! This 1s
the state of affairs in this country.

Sir, we find that the Ministry has
circulated to the State Governments
a note containing certain proposals
but it is stated there in that these
proposals are only tentative pro-
posals. 1 would appeal to the Minis.
ter that this 1s a malter in which he
should act with the greatest amount

of ;peed.

We feel that withouli the State
trading in some of the essential com-
modities, 1n some 14 or 135 items, you
cannot possibly achieve proper dis-
tribution of the esgential commodi-
ties. Sir, have Government been
able to stop hoarding? No. You have
not done that You have allowed
prices to fluctuate from one part of
the country to another. Prices fluc-
tuate from one part of the year to
another. These fluctuations of prices
only help in stimulating hoarders in
this country One thing is clear. By
and large the trading class, apart
from the big industrial ang monopoly
houses, understand only one thing,—
not the misery of the people, but only
their own preserve, their own funds
and their own assets and their own
profits, What ;5 your pioposal to
stop hoarding and preventing price
fluctuation, I would ke to know.
We find different prices at different
parts of the country at the same
point of time We are not grudging
it somebody pays less but would it
help a person involved in the process
of nation building if he is asked to
pay for mustared oil at Rs. 14 in-
stead of Rs. 7/50 per kilo? Is it not
the responsibility of the Government
to see that essential commodities are
available throughout the country at
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reasonable prices and if necessary
even at subsidised prices® You must
subsidise them; there is no alterna-
tive to that. Essential commodilics
should be available at uniform rates
throughout the country. It is lor the
Government o find out the where-
witha] to do it [l you are com-
mitted to your objective, you mmnst
take necessary steps. You can have a
proper huffer stock. With your fav-
ourable foreign exchange position you
can import if necessary You have to
to take simultancous steps to in-
crease production also. You have
to take all other necesary steps. But
two things aie necessary. I would
like to tell this 1o the hon, Minister.
With all gur constraints in West
Bengal we have declared that every
person 1n the State will have a ration
card agamst which there will be an
assured supply of essential commodi-
ties at reasonable prices. Why can-
not this thing be done by the Centre?
You may talk mbout legal difficulties,
about financial constraints and so on.

But why cannot at least a section of
people why are in the vulnerable
sections get things at reasonable
prices from your public distribution
.ystem? Take the case of cdible oils.
What is happeming® Even in the case
of rapeseed o1l. the hon. Minister
will certainly agree with me that
our 1~ one of the states in this coun-
try where the people have readily
taken 1o rapeseed ol When the
crisis came we have responded to it
but we are not getting even the pro-
tection from the clutches of the pri-
vate traders Sir, rationing only
covers the people of particular areas.
And the private traders are allowed
to import rapeseed oil. And we hear
that it has becn mixed up with the
mustard ojl and 1apeseed oil is even
#sold by the private ({raders at a
higher price. Where is the protec-
tion?

Therefore, the sooner you do this
the better it Is. You should appre
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cimte that you cannot achieve a pro-
per distribution system of essential
commodities in this country with the
good offices of the traders. That is
the unfortunate experience in this
country. I request the hon. Minis-
ter to take it up at the earliest and
see that the distribution system is
brought into existence or in opera=
tion as early as possible.

Thete 15 a question of price eguali-
sation involved in it. We do not
mind that Coal and steel wil] be
sold gt the ,ame ratc everywhere in
this country But, are we not en-
titled to ask this? I do not want
o bring in parochialism or chau-
vinism here Coal and steel being
essential articles, important articles,
have alse to be subsidised by Gov-
ernment to be available to the peo-
ple throughout the country at a uni-
form price. Is it not the same with
regard to mustard oil? Is it not same
wilh regard to sugar and to ecvery
other article in thig country?

Now, this is a matter of policy.
The sooner the disecrmmination is
ended the hetter it is. The people
may think that we are trying to
bring In our special problems of the
States. But. these are not special
problems of the States. This pro-
blem has been kept alive and has
been made more and more acute
because of the system of the Govern-
ment that has been prevailing in this
country. There have been attempts
to create divisions among the people.
You can have the involvement of the
entire people as a whole if they find
that such a discrimination is not
there by Government.

I request the hon. Minister to look
into the matter and introduce this
system. I am sure the State Govern-
ments will give their utmost help in
this matter and will give all coopera-
tion, In the Annua] Report What
is called tentative policy has been
laid down. We  want the tentative
policy tp be firm one and it should
be introduced as early as possible.

v
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May I now come to the other
asepects? One more aspect 18 gbout
Tea I know the hon Mumster 1is
not concerned with the gpplication of
the Foreign Exchange Regulation Act
I know that thig 15 the Finance
Minjstiy s obligation But, I find that
theie 18 g tremendous spurt in the
price of tea It has been oui experi-
¢nce that the benefit has gone to
someone else  To whom” Most sur-
prisingly uptil now I have not found
ny answer to this Why 1n tea industry
the for¢1gn  and sterling companies
Jave been allowed to dilute only to
the extent of 74 per cent? They are

ntitled to keep forcign shaicholdings
1o the extent of 74 per cent and the
Indian shaicholding tg the extent of
26 pu «ent  Even in  sophisticated
industiics the dilution 1s to the ex-
tent of 60 per tent That means 60
per cent 1 of the Indwman shareholding
md 40 per  cent s of the foreign
sharcholding Now who are getting
the benefits of all this? Now the en-
fue money of these 74 per cent
forcign shareholdurs 19 being repat-
tated to the foreign countries
Fven the stranglehold of the foreign
monopolists gre theie  How do you
whieve 1t ? You aic giving all sorts
of encoutagements for tea export
Nitutally this 1< one of our foreign
tachange enurnets 1 know because of
the gieat jncrease in the price of tea,
you have imposed export duty on
tea and there i1s always a clamour
against 1t  But who 15 getting the
henefit of i1t* Thig 15 one aspect I
1equest the hon Minister to
consider

The stranglehold of the forelgn
companies is very much there I re
quest the hon Minister to take it up
with the Fmance Mustry The
benefit of increased profits on exports
are really gong to the foreigners in
this country One more aspect is
vbout the TTCI 1 have no time to
go into the long lhists of complaints
1 have sent it on to the hon Minster
Probably he finds difficulties because
this 15 gne of the matters, T find that
‘he has kept quiet a little too long
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than he 1s used to There are still
casual employees in g Government
mndertaking It all started during
Balmer Lawries time Then, Goen-
kas intervened m the TTCI
Goenkas spint 1s still being  kept
Uive n the TI'CI  Sir more than
100 petsons @ere cusual laboureis
After the ntervention of the Chief
Minister of West Bengal they have
agreed to take 50 but other persons
have not becn absorbed They are
stil] out of job This 15 a human
pioblem also Sir we know how
they arc surviving with their famulies
They come to us to forward their
representation to the hon'ble Mimster
I request the hon ble Miruste; ig look
mto this question You have re-
instated so many persons dismussed
duning Emergency I am compliment-
ing vou for that These persons are
also victims—either vietims of Emai-
gency or victimg of monopolists hike
Goenka These persons are out of
job fm long

So fa1 as Commerce Depailment is
roncerncd various hibeiralisations have
becn made That in good I am
happy now the organised industr:
sector will not be able to pass on the
1esponsibility to the Government
because they will not be able to have
their usual plea how can we develop
or increase the investment when there
e ymport restiictions At leist now
they will he put on test

With regaid to the small sector the
monopoly houses are not kept out of
the smal] sector Please appieciate
1t The industrial policy does not
debar even monopoly houses or the
large sector to start cencerng with
rupeeg ten lakhs Thep they get all
the benefits of it Please see that
there 15 proper utisation of the
facibities which you are giving to the
wmall sector Even in cottage indus-
iry you cannot stop their peicolation
<o easily Their tentacles have spread
far and wide Therefore you have
to see that the benefit which 19 essen-
tially meant for the small sector 1s
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not utiised for the benefit of the
large sector

Si, I want to say about two things
which the Minister smid 1n s press
conference 1 find there 18 great im-
provement in the functioning of the
CCIE and he bas referred to it I
way told that Calcutta office hag done
& very good job but the people there
have a feeling that because of their
being far away at Calcutta they are
not getting justice done to them
You may please lork mto it I am
told that there 1s a deeision to intro-
duce Central Trade Bervice which
hag not yet been implemented

Lastly, sir, 1 would lke to say a
woid about the increase ;n the trade
with the neighbouring countries I
am glad that already a start has been
made with trade with Clina and
other countries This 1s a vital aspect
on which, I am sure, the hon'ble
“Minister will pay proper attention
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&1 Al A Y A TA §Y Aqvz
#R 7, I 7 A4 8wl faere
& oR T A T T TR ¥ oA
w59 %7 fa=r a1 @17 39 71 W
FTAAZ 1 AT AW WG A T
&1 37w g 70z oo o

AT ow R AT ¥ 1 Wiy
miweae F fag e &+
w%'z.iwair@*gr% I A fr
TG G FA T AT AT g7 WA
a3 § afwa qiteesT aresrT s
g R a2 3w W) T
frafad %7 5 1107w wag ok 177
BT W AT N AT 7 g
TR FTA R M7 TaEr gin
fowr weat &1 = Wt s T
RATEFT F79 FT JIFT 77 & 41 mfrgeser
& &t mre v 8 v Afar faw
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T 37 FY surar @ i A dar et
gy | Afrw et & $ur SrAr 2 A
A% & fe qaeedfa &Y srdft | ag
famgmamramd | marR e W
@A gm T mAi e W
TF TT Wl T 97 T 7 AT I
gfmrAm AT us  g9F 97 aq
T gy ML 7 uF @Y TET 97 A
TAT ) IATT ST gy @ Aer G
FE 1 mMATEY WEU T A4 AT
IATET & SATET 9°1 WY W1 VR 7|
zafAn a4 97 sqrA fRan srd 0 mg
0T W IAaTEA TIA 7 AT KA ET
7T T 4T AT ®AIS 27, I A AV
ngg & zr ffga gm &®
TRT OFR §® 1 3 AT %A
¥ fm ooreqn ozt wifer wie
T H 9 17 #9797 047 wEeq(
WY =efzr o 71 fr gedfifzozan 3
TAT A AT | FHIT 40 A ALA GO
7 dar et 7 A% qataa ¥ o dar
DA, At zarg | AraUar
#E qAEq AT FATF A OINF
i & T mmEear AW E
T A oy Ay ITATAA L )
AT fore a7 77w v ama 47 e,
1 FTV0 AET 77 77 20 TAA A7 AfFA
qYF? F qzam 777 ¥ (A7 g8 0%
AWM 2 AT qmuy g §7 wiEfEwE
wrsfaA Gar ¥7 2q 2\ ol qTAIT FY
HHFAAY 77 AATT Z1 VET 47 | WIAH
¥ Hre sqrarfear & A1 Ava 94t 7 fAgn
7 37 &1 a7 fen fr a9 9 A
amr . wAsr wEf Tt aad
frar fr s ET 4 TRE FT TR
777 far Far 11 w7 AIRIT F O
TraEr | #az sz fr A am sl
7 qefiz 7 57 W7 fo7 aaw 7@ 0
q w41 A AvT, 3 AT 07 I
T wifgn #7397 vRATd W WX
3 mry =T Acd M sy L PR R
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wrare & Pafamest ¥ @' werfuer fean
qrat KN sgar v o 9 xve fegrona
ot Smy o Tvg feqr oy s WYY
%7 qT8 W I AT A AT AT F)
FIAAY T X SaTRT 7 FqTET 70E FI e
srfge s & At wgar o v wer wwAY
ot =mweqr F1 A7 a® W I T fEAw
AME | AT & Ara famEre ¥vA P
dr Toa ft T &Y fao Awr gf
ez fagar f7 opma | TAR Ay
qavT 77 ¢ 9fr o A qrEry
uw Y zv gafew quF 1 o9 @0
fafag s faafma s 4 gawr
Tt 7 warw forr \ SfrR oo
g7 FEm frar

ow 7% M fagwr T =g T
T Y &% 3w ¥ g wigr T wfus
J|IMT F7 07 TAF a7 9 A 97 F7A7
Ay f¥ o T og & {397 ™y 2
o A7 97 "7 fefer v aw Av
0 & fA0 19 faw 27 sravqr #7
arfq fom fo 1 =, fgm s 7 A7 91H
4 gt ¥ A agT WA W 8F |
FHIY 5% W Wi e ¥ oA T
2 ¥, ww g & Tfra oA @
TRAT AL gWTAMAIEA 7,
foramt % s A 2 AW few oW
A7 g AR oY gt # 1 e
egE w1 f) gowfigae afw g7 a7
H—AT W GITT R sgAEYr A1
Fft ot ST AW RT AAAT ) A
& frwa 110 ' fraeA & fyw
faege 12 90 F o fawar &\ o4
T AR F1 sfgaT  wike
FTH AN AX IR 97 dur @ ¥
TEFT G 4 AW PBA 3 wafr
THET oraar frwrAt €Y g afer
Wi feaEt & gilesaes e w51
Yo Fv% 397 foro yefens a0% 3
aHzder v A A F wwmAar i
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qTRT | TATET IAA FT TR | THE
TaeqT gHT TifeT )
14 hes

H0IW udweRTs WYv qusfegaw
A & I ¥ grew ¥ w9 Aneey
adr & wafr wgwm #ar oafeg
3T AT vy A § A srgw R
FT AGFT 197 2 1| IT e
AT At ¥ Afer oireafee g
1§ wAfey aroa 7# ool 2re
sfer v W% T i sy
TIHROA gt € 1T 3T wifear o
TT Ao 9mer & 1 gafaw gawr
wEwA gar & fr mierafer W
mtﬁaﬁ%wﬁw%ﬁ.
aq 30T 3 fF 39% Arg o7 e
frar ardmr

TF RATA ATEA AT TFETAT 7 ¥ |
fam sm/a 7 & AT g @@ o i
dror O gfaar 7 2 1 T = G
A a7r & AMEF Fmwewr 2 )
T T kA ferr g A
wwdEt 7 37 ¥ fegema & oanfy
wifer P fer ot w3 ) § A
T wit aRAwr 7 Svay yq A
o 9¥17 &7 aftfeafr @7y + Wy 55
# 1 fergmama 7 ¥1E ot Avr A A
ST A AT B ) WHW 91 T A g
qE 7% T & Aw WY $ Ty
% afeq g7 aes *1f sarg T v
FLABT ¥ AT Q¥ ACH TNy T
ot favaret &, & wfus am 7@ svar
aret & Afra 37 agwmar & e
X AR FTAT | JYT faeare @y aer
* wifsnfear w1 W a7 fawm s
7 ey arfe & o wwe BroEw o
W E Wgw q fmrr 2
sifearieal + few 7 wiaa # fiv 3
Traiifes wom g b o 1 Gifafors
fvr #t A gad ger fomr afry 724y
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[# Txe THo TzATA)

g 9 TwATiaE e dar a7 fag
wifr  IER WY SgIRT FORH &1 §W
w= ArA 3 |1 Ry wrfearEr ava @

“Crovernment of India has imposed

eccmomic kings on us"

waiAy fog ma «@uAw ¢
Iw! @A ¥ ¥ wAAT & | WO OGO
TAT Y & AY OF UV W R 4, 9¢ WY
AT 1 AEAT 4T W17 JART SIET TATHRT
a1 &fa maATies fever &1 ¥AaT =7
wata *9 § OF oF oF A% w oww
w5 & fow 18-18 e & 1 99w
" 2020 F1X ¢ A gt @
$ =itv A% o gAAT AT ], WY T
o et §, g9 ara ¥ v sEw
5 v wgr zfizer At w® oEe
fear 1 & ag ara wrvoe dro Muaswr
F arv 7 #g ver g, fomwr w4 =
g o wogi @) oW W oR
1200 % w0 dqifafess fem w
fom 9 am@ gEHfas faw darv
v fgq W7 g w7 sATAifaRe
fara fgrgrid & WA F79 8
JATENET HEAT, gATT yET mwifeaTAY
efeeT 1 aaear 7@y 8, #f eq amey
#1 a7 foar mar & | ww FEiag A A
FX, THLTE TNFTT A7 QAT AQTT
W@ 7 1| ofa wawr w 3pfv & Sz
1 AT AT § IUT waa W OIAI
§30 §7F T AT FAAT §—TT T 0T
avg &1 geaw wwar § v o & wrfzned
o gt v £ wrew faar ama
g% afg FIE o7 57 AT & g1 T
arfa ares o7 7971 ¢, A o A
W AHT TR T A FT LA, 7 fr
7% WTT T 7® T ¥ fr vew SR
wx fiwar 9 gwar € | & Iwie wrarg
fr gt ey weft 9 ¥ $9 0w W@
& WL AW & SN w TEr amrEw
qar w1 37 fF gAR arforew welt 3w &
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™ rfus fvy ® W & fag
wfeag § 1 o W Ig o 0
arr wifge fe o7 dw & werfas
fawr 1 dar ofr g &Hi 1 ot gw
THT #T q% a1 ghorr s sfonfiy
# wwer arfgsranfesr g §
argeft | Sorerw wErEw, & we ¥
# gfomt sk srfanfedt & aw g
o o &% W dare g—afe
T g afgeT o ot & qny dar
aTE wear g, ar & gaw faw f o
S ATRE | A IWwH W SRy A
gawAr g AT AT ey wwm s g,
AR FTH ) Wk W ghow
TEay & Wt FC oF, @t & gEw
fera off FATTE, W Jaw WY B vy
A & 3 fafefma, o Tronitfas
AN TG GG FT ATAT A AP WRT A
TR T HT & 1 7 o Faeena &
for3a% arg oo @ @ &) e
A § Er 1 9FW AT 4g g @I
g fr 3=y W g 9, wesfe
fY, qegar €Y, IEH GUTE FH w1
srara frgr mar 1 & s wf & v
771 ¥, AfFw AT T, sl
o7 AGAT ¥ TTTHME F7%, ITH
iy o o owme feam o o
3w for w21 wr—ag Ao frey
SHT-B % gWTY AWM H qar e,
g ww feur mar, g afaw foedy
AFETE & T § T ATy oF, Iewr
aen femr o, foer wafemt 7 el
arEE 2wt gerfaw fe qar e,
w1 2w & afrarordy dar A, g o
WY & FTAT ) 9 ) W aw g
af ey aew 7Y 5T, 30 WY gHETA-
s sqaey ot gEeEw | ww o
7% & fs o #8% ww w0
FAFT T ¥T FIAT, ¥qr AT AANT—
£ 9T 7ot wgry fawre w6 1 ¥
ot getarfes frw dar g &—ome
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sfafedeet o arr @ow F7 |7 8,
T EE 3W F uF FeT FUIT 927 §F
¥ wgraar faer |34t )

wifaT ¥, & qF e AT Srgar
F—@taw F far—aoree, ¥,
Arnde, A, afrgy, fgaw =@
TR AEATA—ATT TF T FHATHF
I FAT ¥ aqE gl 9 Sar @
et 9 T @ #ifs 3T A
Tre w9 fafag & 1 3w wm ¥ #fe
MBI AT WGANT FT qE g a1 A
T T 3N ¥ fag que g 0 A
& fawmr &Y @it @1 gwdE F¥aT §
AR q fawva ¢ 5 g w@et o
ot oot 3@ fawmr 7 arfrer fomT
g ST 39 fauwr Fv F1er AT T,
3 7wT § 7w faam #  ofEaw
T | fUwelt FHT aE X A
T ), g@ A% el W
ghra Todfa & @l ¥ g
fegmm @1 afe ¥R Fa ¥ fire
faar, % A F ¥ opr Gav w@AEd
it ¥ fr g ¥ w¥ o W
AR E, AR TR w5 Sk @
g | QO 97 AR F WT F A F
M F 30 g1 qw for7 W F maw
-w%raﬁh faa gﬂTg%ﬁT
W AW T g ¥ wqreaAntaay ar
sfassr Fw #1 § | g7 1 g F7 4T
T =ifgg 5 fggma & FEnmr
WEAR TR EM AT g7 o
aedlt ¥ AfF FF w@ s T
TR WER F qg aA™T ARy
fr Rgam & aw fwmd
F AR FIA &, woAre S §, avars
FT AR FIA §, T AT F33
TEIT 3§ AR R #r wise
T T & | QT TATECT W FEC F
dar #4, g7 ST F @y F o7 wir
FT FAGT FAT § |
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SHRI A. BALA PAJANOR (Pon-
dicherry): I thank you for giving
me this opportunity to participate in
the discussion.

1 agree with Mr. Chatterjee in
congratulating the Minister for Com-
merce, Shri Dhariaji, on his record
as a Minister previously and at pre-
sent also. I hope we will continue to
have the same opinion, but at the
same time it is also said it all de-
pends on how a Minister is lookéd
upon from outside and inside  also.

~In that respect also, I have to congra-

tulate the hon. Minister without re-
servations. At the same time, I can-
not also fail to point out that there
are some errors, sometimes within
hig control and sometimes beyond his
control. The job would have been
easier if the country were thinly po-
pulated as the House is at present,
but I am not going into technicalities
and raising the question of quonum
because it will only create problems
for me and the hon. Minister. I have
to take my lunch and the hon. Minis-
ter is also waiting for his lunch.

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI MOHAN DHA-
RIA): There is no possibility of
lunch for me!

SHRI A, BALA PAJANOR: This
Ministry hag three constituents, com-
merce, civil supplies and  co-opera-
tion. We have to keep up the com-
merce between the ruling party and
the opposition, and so I will main-
tain good relations, no  hostility.
Horse-trading you tried, but miser-
ably failed in my tiny State of Pon-
dicherry. There has to be a lot of
give and take. So far g8 civil supplies
are concerned, of course, Members of
Parliament are coryplaining about the
supply position, and naturally” the
coutry is also complaining.  About
co-operation, I cannot agree with
Mr. Chatterjee, though I agree with
him on congratulating the hon, Mi-
nister, I cannot understand how a
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member of Communist Marxist Party
can go all out for wholesale trade
ang for monopoly to state trading.

Sp far as exports are concerned,
the poor Minister is not to be blam-
ed because there are many other Mi-
nist.ies concerned, and there is po co-
ordinance, because I had occasion 1o
see the draft report, a wonderful re-
por', which he hag made in the pre-
vicug Ministry. I do not know if he
will take steps to implement it, be
cau~e 1t is moy only admunistration
frein above, [ have tp point gut
that failure of co-ordination by the
other Ministries hag created compli-
ca'.ons, but 1 will come tg that later.

Woe are all of the opinion that 69
pe: cent of the population of this
country lives below the poverty line,
but when you see the reports, they
are different. I was very much an-
noyed the other day when the hon.
Prme Mimster, while replying to
the debate on the President's Ad-
dreas, referred to my remarks about
the Economic Survey in a very sar-
cortiwe way, When [ made those re-
marks, I meant them, We are getting
a number of reports in which they
are =lating that there is 4.1 per cent
reduction m  wholesale prices. T am
hiruy that these reporis are prepared
by the Secictariat, by good officials
with grord  intentions. For example,
let us take this Commerce Ministry's
repw L You are saying that the over-
all price ig coming down ang all the
whs'e, you ure saying that the poverty
Tues 1~ there at 69 per cent. Is j; pos-
sible tor these people to take at
least 25 per cent of these commodi-
tie. thal are given at  these rales
with the gtatistics that is given about
the poverty line? ] have read one
suirvey report where the index of the
rural peopls have gone down to 196
from 198 and those of the urban peo-
ple has gone up from 256 tp 855.
Whether it is any Government, whe-
ther West Bengal Government my
own State Pondicherry or Tamil
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Nadu or Delhi, they say we must go
to the villages as if we are from: big
cities, We are all from the villages
We want to go back to the villages
for the simple reason that in 1947
the index was 198 and js has gone
down to 1968 but the index of urban
population has gone up from 258 to
B55.

Having gaid this, when I take the
report, it is quite interesting. The
overall price index has gone down.
As far us rice is concerned, it is
down by 4.1 per cent, wheat by 4.1
per ceny, sugar and tea by 37.1 per
cent and all that, The statistics are
good, But when you see the practical
life, what is the position in the
country? It is rcally a problem for
them to understand and appreciate
these statistics that are being sup-
plied by our Government all over. 1

do not blame the Central Government
This problem is there all gver. When
I see Mohan Dharia by hi» personal
ity one gels the impression that
everything is nice. When you are
the Minister of Commerce and trade
then it 1s the question of confidence
that you are creating in foreign coun-
tries, When you are Dharia it
meaus Yuu believe in honesty upto
the Jast word I know that he  will
not compromise. But I appeal to
him that he must not only be honest
to these statistics that have  been
presented but he must try and sec
why this kind of disparity continues
between practical problems that are
existing ang the gtatistical materials
that arc supplied to us. I am an
economlies student bug I am unable
to understand this. ¥You know what
percentage is below the poverty line.
You know what is the amount that
we get below poverty line. How is it
possible for them to make both ends
meet and what is the ldea of the Com
merce Ministry coming with this
kind of statistics? Why I am bring-
ing this to the notice of the House
is that we are living on statistics. A
lie can become truth when you go to
the numbers. A greater and utter lie
becomes an exact truth it you make
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it nto statistics This statement 18
not from a small person ke me If
you want & lie to know truth, you
go to the statistics 1 dp not think
this 1s the correct method of com-
paring For that, I suggest thi$ coun-
try musi be divided into rones and
you must have people fiom the aren
concerned and the wvast coopeia-
tive sector must be taken into
consideration  Your state  tiading
must be blended with that In the
cooperative seclol vou have lot oi
er1oty and they should not be ended
but they should be mended 1 appcal
tu you please conlemplute such «a
system come forwaid with a new
dynimic syslem for this country by
whith you reach the common man
and find out the tiuth as to what 1~
the probltm for him mn the willage
m purchwing cloth, hi, food etc
These ure very vital things If 1t s
a question of any Mmstiy being dis-
turbed all of us are very much exu-
betant If it 1, a question touching
owmp stomacth—stomach 1 a very
impottant thing 1t 15 a question that
touches every citizen and 1t 15 on the
basis of which that we get votes and
com¢ here -1 do not think that
-amount of mteirest 1. shown hete so
that we can help the hon Mnister n
coming forward with some practical
solutions

I have another very mmpoitant 1s~ue
to 1aisc I will take one example to
tell you how this Minustiy s bewng
distuibed and how he 15 not able
to function with correct facls and
flgwes and with coirect poliey As I
said earlier not only there i1 a lack
of coordination but there are certain
elements which disturb the other
Mirustry and  interfere in its
working  Foi example you
take the gquestion of coir windustry
It can never be a monopoly of any
one State We are giving utmost assis
tance in order to see that exports
take place We are encouraging mdi-
genous producers to maximise their
production and to export more so that
We can earn more foreign exchange
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At the same fime, you cannot have a
monopoly of any one particular State
If coir 135 a commodity that it grown
very much mn Kerala, Kerala cannot
come ang tell Tamul Nadu, ‘You
should not have a cowr industry or
vou cannot have export of toir or
any such thing’ Sumilarly, about
cashew also, for rubber also, for
coffec also, m any field Can I say
that it can be only m Pondicherry
and not in any other State, not even
in the neighbouring State of Tamul
Nadu®? What 1« the real reason behind
1it? That has to he examined It 1s
because of lobbving because of poli-
tical pressute, because of certain voci-
ferous members who raise their voice
i this augu<t House or because they
arc able to go from door to door or
to the Minister saying that the policy
should not be changed But I know
as I staited by saying, that you can-
not tilt the hon Minister Mr Mohan
Dhana, because he will adhere to the
principle and stand by it or othe:r-
wise, he will get out On the last oc-
casion during the discussion on the
Industry Muustry, I was told and I
saw the reports al-o that manv Mem-
bers raised the matters touching the
interests of neighbouring States I

know the hon Mimster cannot he
pressurised
Regarding the coir industiv the

mechamsation of con mdustrv has to
take place in the country Otheiwisc
you cannot compete in foreign trade
We want to encourage the foreign
trade, we¢ want to encourage our
local producers and entrepreneurs in
the fleld of this size to produce moie
and to earn more foreign exchange
So if 1t 1s good <case you must sce
to it with utmost honesty and
not with any political has A
mechanised  factory wag  sanc
tioned in 18967 or 1972 Of course
there are smal] umts in Kerala also
When Mr EMS Namboodiripad was
the Chief Minister, when the Com-
munist Mimstry was there they had
given the licences This was not done
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by the present Ministry, it was done
by the previous Ministry The cont-
nuty of the Goverhment is there
When the sanchon wag given, the
condition imposed at that time was
that you have to export 75 per cent
of the production That was agreed
to They imported machmery from
#Holland Not only that There was
a condition that you have io pay the
entire prica by means of export In
foreign exchange That was agreed
to That had to be revised as the
conditions developed in the country
Later on, after two ycais 1t was said
that you have to export the entire
100 per cent production That 1s also
agreed What remams then? Of
course, you need quality contro' The
foreign buyers put up a certamn ceil-
g, certmn conditions and send
samples That has only to be examin-
ed That 15 under the Mmustry of
Commerce

But the smal] scale industry cottage
mndustry, whatever 1t 18, 1t comes
under the Ministry of Industry You
can make a big round in this House
and see the things yourself The
Industry Mimstry sends a note to the
Commerce Mmusiry stating that you
keep t pending For how many
months will you keep it pending and
at what cost? If that party goes to
the court, what will happen® That 1s
not the correct method of approsching
the economic problems I am not
talking of a particular case, there
are many more cases like that A
few people can approach ask about
it end present theirr case Some of
us cannot understand about it That
is the difficulty of the problem If
that be the case, how far are we
going to say that we are gomng to
encourage the export in this country
and so on and so forth® I take up
this particular case, and I cannot um-
derstand what is the matter

I think last month, they had a
meeting, they called State Qovern-
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ments’ Ministers and government M-
presentatives It was a threadbare
analysis, and fhose stocks that were
piled up at the export counter were
not at all examined by the inspectiom
wing because there was a  certain
lobby, because thera was a VIiCIOUS
voice In thus House If that is the
case 1 am afrmd, we wil] not be
honest to any problem mn this coun-
try

That 15 why, 1 had said in the
beginning 1t is a question of Com-
merce between you and me I beheve
your product will be honest product
If 1t 15 adulterated then I may nat
survive But at the <am¢ time 1t 18
going to offect inter State 1elations
of two States Op course Kerala As
sembly passed a resojution unanime-
usly Who are they to tell Tamil-
nadu that they should not go in for
mechamisation of coir industry’ M2y
I go a step further and sav that
Ceylon 15 going to put up a unmt®
How mie you going to <top 1t Our
coir products are made and they
are not competing with other pro-
ducts in  this countn they are
going to (ompete elsewhere They
may be opposed to a particular in-
dividual but they should not come
in the way of the industries that are
coming up 1 want to have a unit in
Pondicherry in the area where co-
conut 1s growing and one condition
was laid down I understand that 1t
was a petty problem because they
want to have one unit m Kerala Why
should it be there* But the licems-
ing authority had decided, the Cen-
tral Government laid down s condl-
tion that they could not have it in
Kerala they could have it elther in
Karnataka or in Tamilnadu The
option was with the company I have
got letters and telegrams The Is-
bour is agitated Who la the authority
of that company? He is a rich man;
he need not produce it, he simply
closes it down But there are 450 pev-
ple whe are employed
jobs. Bu

benefit out of this are going to  be

i



289 D.G. 1978-79

out of job. Now we say that if you
correlate it with one another, the
person who is in Kanydkumari has
to get money out of this to improve
hig poverty line, fo come down his
poverty line, He is not able to get
any money. Then we say that you
are doing a wonderful job.

MR, DEPUTY SPEAKER:
got no other option.

SHRT A. BALA PAJANOR: The
hon. Minister is sitting here. He
never believes in deputising; he is
listeninrg to every Member of this
House. When such is a case, if that
is 8o, in the Commerce Ministry. 1
need not speak about other things,
It is not a compliment because the
hon. Minister is here; since he is
here, we want to go to the root of
the problem and want to get truth
out of it. :

Now I come to the foreign ex-

I have

change and trade relations. For
example, we are subsidising some
of the goods to Icreign  countries,

say, handloom. Rich  countries like
America are exporting, Of course,
many of the wproducts, handloom
things have been subsidised to the
tune of Rs. 400 crores. I do not know;
it may be wrong, but the figures are
more or less to that level. As far
as our foreign exchange is concerned,
I see that the picture is so beautiful-
ly drawn. You just see at what level
our import and export has come. So,
it is nice. We are very happy, at
this moment, to subsidise such kind
of units to foreign countries. Is it
Tight? Is it the Gandhian economy?%
Our people are without clothes. You
come ang see in the South. They will
have two towels for the entire year.
There are peoole who can borrow
from somebody and wear  clothes.
In the north, during cold, you take
one blanket and you can roll yourself.
But why don’t you subsidise? I want
handloom jadustry to grow. You sub-
sidise it. Instead of exporting it
you give it to our people. So, this is
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the practical economics. We need not
go anywhere else. One man’s expen-
diture is another man’s income. You
all know aboutiit. After all, this is
the common sense of economics. 1 see
a lot of jargon here. I can alsp do
that, I got my first prize for using
such jargons in my Economics Theory
paper., But let us come to the practi-
ca] economy of this country. I have
got friends who are very big officers’
in this country—IAS officers and
others. When we discuss these things
outside this House, they tell me what
is happening here and there. Of
course, they are also agitated. I know
that some hon. Members are also
agitated. Even Mr. Mohan Dharia is
also agitated. The reason
why I raise my voice with
so much vehemence is this. Let this
Janata Government understand that
what the Commerce Minister wants
to be dome should be done with full
vigour. There was an incident which
took place only three days back—of
the Industries Minister being sent a
note. I don’t know how far it is
truebut it was because some seven
Members here created a row I can
also do the same thing. But I would
say that we should not bow down to
such pressure, whatever quarter it
may come from-—even if it comes
from the quarter of Pajanor. Only
the other day I went to Pondicherry:
I took up a challenge. ‘If you are go-
ing to touch my Party, I said—I am
saying this because the Hon. Minis-
ter is sitting here—‘it ig a  gentle-
men’s agreement between you and
me: if you are geing to touch my
Pariy, then within two hours, I will
touch you’. I said that and I did it.
They tried it with me. Some four
Members wanted to play _with me:
and within two hours I got two Ja-
nata Members out—because a gen-
tlemen’s agreement has to be honour-
ed by both sides.

There are so many matters I am
g0 much concerned about these days,
but I don’t want to go into them all
because my blood-pressure is  also
going up, I am using a  certain
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amount of sarcasm and making jovial
remarks because my doctor advised
me to be humorous and not to be
very serious. But please don’t think
that becase I am humorous. I am not
serious. 1 am very serious. I am
dejected at times  because, thougn
now I have tweo Ministers before me
and you. Sir and some of my friends
—good people—before me, I some-
times address an empty House. If
our peonple come to know about it, 1
am Sure in the 7th Lok Sabha we
won’t be there. Not only that but
they will not allow the Lok Sabha 10
function.

Why 1 am mentioning this is  be-
cause it is a question of honest ap-
proach by this Government. I honest-
ly believe that the Janata Govern-
ment is trying its best. I am the last
person to cast the blam¥ on them
for everything. I  would say that
many of them are sincere. The only
thing is that they do not get coopey
ration from oiher quarters—I .won't
specify which quarter it is. They
don’t get cooperation because they
don’t try to appreciate the real spirit
in other quarters. The mistake is not
that of only one side: it is on both
sides. If Mr. Dharia says there is a
third side also, I will accept it be-
cause there is a third force in  this
country: it is a common factor.

With these words, I appeal to the
Hon. Minister—because this Ministry
is very vital: if the Commerce and
Civi] Ministry falls, it means the Gov-
ernment will fail. Even if the Fin-
ance Ministry fails, we can still come
up and if the Foreign Affairs Mi-
nistry fails also, we can come Up
but because India is a country which
we say is below the poverty lines
anq we talk of subsidisation and this
and that—that it is a poor nation, a
developing nation—the crux of this
nation ig in this Ministry. So, I am
also not happy about the way time
has been allotted for this subject. It
is a vast subject. I am not even able
to touch Cooperation; I am not able
to touch the entire Foreign Exchange.
It is so vast that he must have three
assistants for that—if you are really
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sincere and very honest. Mr. Chatter=
jee read out the Election Manifestos
1 can also read it out, and I have so
much other material, but I am unable
to touch anything bevause of this rea-
son. So, we must see that at least
in the next discussion,—whether Mr.
Mohan Dharia sits as Minister or not;
I am not very particular: that is a
different thing—but this subject must
have a longer and thorough and
‘pukka* and practical discussion on
economic topics because we requir§
at this juncture not much of politic§
but complete economics to help our
common man on whose name ani on
whose word we all live.

Thank you for giving me this much
time. I don’t want to deprive othes
Members of their time. I am sure
the Hon. Commerce Minister will pay
attention to certain important matterd
that 1 have refer to. ]

st Traadt (fafzar) . weAd
wewem, § arired, At g Al
geFfar warea & ST WA TR
F1 T § SF wwdad § @GS gAT g |
foox uF ag o = @ga g §
YqeT ¥ =9 dawg ¥ 9 5 Gy
9g 7 ¥ daNNAT § AIg TuwIy
Sy & | foame w1 faw For fawga g
# amrer ofq & & sTow e |
amte gfT & da 4 5§ aaq Jdl
HeETT A Ag A wad g ¥ faar o
FF EXATEIAF g F1 FIAT 7 @ AT |
ag faage ¥ staqr T F1 FA
afeq g7 W aegEl @ aE gl
Fraat #1 AFA F QST FETQA
T @ W FET AW F RN
gy § f AF F 7 S A A
m’?gévﬁa’atﬁaﬂfrﬁiﬁéw
F1 UF 9 F90 fear W@ | qg
OF T I99 F qF 7 39 ¥ wae feafa
ot ag frdr & fodt g€ 781 € |
s 3 wac & o G G
¥ 2 v qwed WX FEET F Aoy
A & wig /g A7 61 T SCAE
svq SfT e & 1 aud 1 GFER A
s Y e FAR awr o @

___

Tt i ks ™ = e
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A €1 i i fer & aeaz AT AT
FEdr wTh A Tegre ¥ o & o ;W
g, anw 3 &y & Wiy 10559
¥ T A B § | O% A ol
TEEw dar w1 fewm wodt e W
qu T At oo ar, W R e
T-7E WS X wRE A oww e
ATH TAFO W wARAT ¥ 7 W SIwe
! qmr o7 WY gk T T At faw
wrar o7 | aF faaw ferfir 3w & @
gE dt 1 A da guTE ®H & AW
W oE AW wqive &6 ¥ IR W™
feafa ag & fs fergrarm & et 7 w19
¥ WX Argr WA § o agw W
T & 1 w16 A A W T oA
fadrrr oft graTTET & @ @1 SRR
MG ¥ qwg § 0G| I R
o B F¢ S AW a7 G
T g AT g 1 wyizm W
Fwom mfz ¥ framr w1 Fa @
Tqq wft fewes fz wrem fex v g
wre e & Iraq 9 ¥} A T WY
91 &1 81 597 feT & a@ oW i g
e 7 far 7 @ Faw o @
AdY, AAw F ATATEA 97§ AU
g1 41 7€ | g wivom wET ow oAy
THT | @AW W W FT WE 3N
Bl 81 & 1 3var vy frafg oY 4
fw a1 & =0 ot frdY e wreeT w1
W19 I ¥ § @A w AT
o 7ft w9 § fr ot 99 & graeEw
TRYY 7 Wi I, I G5 Y
1§ grar 9 71 @ wwv Ay
U@ Je A AT AT ZT AT T
mE 77 ¥ feafy age waw gt vk @
AT WT Fd" §TAT ¥ AW A qAv
wft a1 wag 20 Ty wiw fips o
¥ Iqersy TfYy g Trvr | AW % maTe
¥ wredw 9 ard firg o & g 9%
g frg 7t U, wr ¥ o ¥
&% W qArHr T foar T W W
wTT qgr AW WY wrew § 1 | ¥
WAAT HORTC & WA & ATy A wr
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WTAT W SraT & g Wi JuR W
oY W OF ATH A AT @ T 9w ¥
T O Wit | Y o e ¥
frome art ue gf ) wrd v &
I W gET | AW W wTavEw
g @, whX wagT ¥ AT I ww
W AT TEET I9AN wW Y | TEE
AT g1 ¥ ETOT IEE WA U A
R R CR il

w yEr ¥ fggmm ¥ wwe
foor dtg wra & sfogm ¥ wwee
oY e & A wr aw ot o o
ey 76 gu foay W § 1 wew A
¥ 9 oft w2 § | W F Wy ¥ off
a1 for Fra¥e ¥ s ¢ 37 Wi
Y ot wrE & 1 wex TepAl ¥ Wy
oY froae wft &

% qrg-Arg & oF ar ghr son
WEAT § | AT AT At I e
st & wa wwaT W uifw g wf
TR WA FIIS FT WAL W
wiE W ¢ W’ o gd e WY
waET ¥ wig W § 1 afaq w5 aga
TEr WA AT H A & 1 afaw oy
RGO AT g & W 99
WrE | TEEAT A FE XY WEEC T
®ler Wt wgu wifge @ A 9w
T | gFT AT H, A4 q, oAt ¥
YAN AT § T TN AT
g wwre g Ngw qrft 1 8o wha-
W W W WHEI gar ¥ e
qaE gt ¢ @ ¥17 ame #@
fawdt & wix grEor wrEEr @F A
9gT qreY | SHET HE I9ATC @G E |
wae gawr w I g, fago
saeqT T g &9 WY I wAW ¥
ur "Fdtr ff ey ag a Svwew adr
o Gr et ure ¢ e
¥ T ¥ age frewd fF wa @
v et &, 99 ¥ & 80 wlaww WY
wTE aATATT W owelr oY & | Rgrey
we it agw Trft § 1 wefg g ¥
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art ¥ Al e vafr oW e
atferr 7ft o g

W warar fmia o7 o &
AN F qg €@ a1y § AN ard ¥ oy
& s wrsfaT FeAT SArEAr g1 aw
w1 ara & e fafa % 8 7 o7
#Y gfg Twaafa ¥ gf & 1 win-
fera 1976 ¥, sy wiv sfy
AT FT AT €T INH G 136 58
Y ®T qr2T 97 Afaw aw-faorar,
1977 ¥ M7 %% guy & Nfr qudr
sfame a1 1 24, 52 FI1w FY FEEEAT
gt # 1 afew vad daw wmT ol
sfaweaT &1 & T A §, a® I
afrfeafagt & wqas gar & oafe oz
o wraws ael w1 W faala A
g a7 faia &7 #7 far | fradr
Tér fqzamr Y fr 7997 o)y v
& fAw av=T g, A% & faw avay |,
T AE ®T X § A7 AT
Tpme g #1 9w afm T TA
fraia &7 v 41 | WA ¥ AW
w1 g fats & wF ff | o
wepeit A1 fala 779 & am ft v
gfager saear & w0 f ot 1 AT
T & o A frab A v
7 & 12 fF fagiw 8\ s T
=T T wEA aAr far 2
arAa 7 fam &9 & faole & afg
grr Frfen o 399 1fg &7 & AwwEr
ST AT @ 1 W, TG0, AAT, BIWme
=, #1HA gz & faale & gfg
g ¥ s wwew oiv weiT
sfus g & frglagrar e oim
FWEg N aAd | W HTEY
§ o g wgm wwAr g f&
oy fowslt ave i 5aY ¥ S99
fr &% duT¥ 97 Uw W FT IGM
Tt ur @t ¥ | weE Hid arE 6
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m wreaer frar & o fow oo &
g & w1 w0 Ty frforat WY, g
% 7rare freat or Iy Iy ey
& gfr wqY ¥ oA™Y @7 wreATAT
&t &t wvg fafese arfag 6 e &
T ®v ar el I swifier @t )
& &y Fir oY 7% TATH T JTeT w0
A FTCNT FT HACTAAT TET FT AT |
g aml €, fafew) ®Y s
QI FETAT A

T ATY-ATY AT qEm  fr oo
gart Az foedt §, A FET T
arar &, afr aarr arr ¥, dvww st
A Ty &, S oY fez foredt w w TR
¥ 6 Frig =7 F Tdm geewe
AT =rfagw 1 Ag AT 9w oWy fer
ft g7 AT A w97 ey A FRar mar
Tifew

w1 74T fHata-gram §ifa & amon
LA CE A e o )
& T At wrrrA-fagi A v
B18-8 R gf 1z fafoaa =g & qrenfar
grit 1 ITF AT F W w4
agafaar Fe F 397 61 w7 Frav vy
AT qifam | @ TF I AT ATEAT
B T ISE IFET AT F ww A
grar 7 | fagdr AT aver 7 faop
frm fr =fr 9z rIer 238z Farx
araT F1 3% ¥ I9997 A g var &
gafan gour s fagr A sifeg)
IA% wrata &1 A & far mar Afea
arz & 71 weafaar & et fady far
ag weafaar g—Pwees ofasew, Ferear
< T fadY wrtfan amsae faiwde o
g ¥erfqar fade a4 § wfs &
W AR FAW FAT ATedr &
12-13 #¢ fd) 97 ot 9 69
qUT ST7 TofT § JURT 4T A 5060
qg first «ft 812 S12 283z Ty oy
FI@MET F1 ITRG TG AT 91 )
wg wefrat aaw o ol & s g
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W & A%t qrary A foar ard e
HOETT B WY €T § [wh Wty 6
wopafe &t wfer  anfs o e
wor ¥y wifowr @ ay A ¥ Iw e DE
Y wE |

areafar fagfa soor o 37 &
fodt = wra foid W femiy g€
P soTTAA AT 1 FHE AT A
FHIT 29I H AW AT 5 FOT K Af
iR oz I AR AT TR
TRy BE AT TAfER #E oWR
srar 1 g7 &7 7 wifeey A Ad
wr e # | AR ar we ot aw e
WP GTATT ¥ K o0 AAT 4 IW R
wit 1 o ¥ ¥RA O TErAAT WY
AW 2rm 0 afe Wt aeafay fama
TR W ¥ AT F ™ W AW amn
# o W oW Enr e W)
AT AT ATAT P OATH AT WA ¥
ag frm o A W 7 W AR
AW ATH & A9 e 2 a1 @
WA T FT FTR AT S1gA & F
fragm & 7L 9 B 1 9 & gnr
s gf WU AT ar @ el
wuafrn @l &t § o wew 3w
W W 7 w9 Ay A falr g 0
§ uiv a9 ¥ Iga w7 gFE g
At § I T AW w1 oAy g
o faer qrar & faasy @ swofaat saw
w7 ot ¥ =z e wriYUm ¥
BN ¥ avE ¥ quiv wvA waifed
food gawver ardr, A wWEH AW Wi
ut 92-912 Suifra) w oo @ q%
s 3 owmnE forar o1 g} 1 SN
ot T wrerr famt wifg®
I g7 NAW ¥ qredE e
Ty ford Wk g HT AR R @
TIAT A AR TF W T TA
* nrer A wifew ¥ wfow o ey w6
T o W smaenr it wifed
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nE anr ¥ wrfadt s ¥ A
R wgAr aUgar g | gATL AW ¥ ag fwwnaT
¢ fr W T gATT AT IWMT AT FT
wiw < frige g wr@T § Wk Al
TTHAT Y | T T FAT FHIT A AT
weATdr AT @ afer qw A @ ot
frelt ¢ 1 59 o7 A% smAT agw
wrEwT } | ¥ F9 ST 9T FE
¥ fad 01 w@ @ foua qwe A
TR Ao AT &
faaw sumqr a2 Sfawa eam quar
w17 77 fe adt =9 Wrg w7 ga wod
frate w1 @ #r wifow & @ 2
7R 77 IRT T WOAT 7qTlET F1 G
RIEY ® A FLAT AR |

grfe To mTEo & A ¥ ¥ gir
foFrad g—agr Y Froae F@7 qeqm
wmomwEscfammamr g MY sa ¥
TRifATEE F HEWEE E ) AW
gfear fren s A fawaard | Py
¥ am % T & feafg 30T zEw
gt Aifar afeq I 7§ wrfe nHo
gréo T H/H AAY ¥ AT 9T AT qA
wTHz ¥ AT § W A ¥ @9 F qgEn
B at 99 wr ay gav A fzard qar
w1 fewrd 3= =fgd 1 3w o foaeh
arar fora drer # @t =fed @m
¥ oA Ay § o £ S osam
TATHR! FAE § 1 Wro UHe Wik FT
qrEe W F arar § W 99 &7
e faz )7 & Tw ag 99 7T W
TR AATE | X g7 FEY qray qnAy
arfed WY ¥ wre faafe & fd arar
t o ag wfemr amr w1 o wwY
g & oY 3§ W A o fY wnfgd
www) wm & fodt fole srda agr
ferar wr wifgd, ¥fer e @ w@T
¥ oY dar dwrew v wfgd fe &
) #y e Frar ara®, 7o sEwgE
e ¥ qEr @ ardy wfygd o
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<7AT sEw 7 | Agertear 4y foefa
WA r e W@y e R
grevaty wmifear sy oA §—a
szs ¥ frofa sedl qart wefr &
&few wa o ¥ fmfa sgs o
¥\ of ug Trdm oAt d— ufz TS
¥ feafr wodt 3, 71 &Y ¢ fioafa s
o T AT FATER Fw qew gEw ¥
feufer ager @aw ¥ | wTEY A T
W FEEET 97 wate & ver ¥
o1 qFAT TA% WpUH A Y 9mr & &
a7g el gely ¢ 1 & ow g AamA
w12y oy % Pl ey ) wt
¥ AR wewm—a A ¥ O
wemmewx fomr 777 &, a® =0 2,
o fis wEardy afafy & sgm far 70
¢ fram &1 moET dieT AEE
sfufe ¥aaraear § wife 78 M7
qFME v IR afr M TT R
T AT ¥ OAE ¥, T AR
qrq dgh gy o famar & 1 Ty G
¥8 =wmaeqr g wfed |+ Wiy
mynddn wW &) arfn Irad FrEe a7
ITAAATHT BT T 7FAT GTF g1 AT |

s & v @14 W A, fagme &
IR AT T 7 1 A 77 A1 Ao
Y gl & garaw g, IRl O R
a3, v e wwer gww g,
THE! OF IJREr A w4 w0
w17 fastne & qw el wfefr @,
oF Ui W g | W W O
3 wor fee qurlr adwEt @ o AT
war &t v@ frer arfrage et @
¥fesr a7 i A8 8 WE, 9 T WP
10 &9 faeit v amn &1 SEEwW
v FEHT & AT AR R, F A 9T gy
§ Sa% i agy g A Aorc § Wi wewer
o wrk & AT AW ATg AT
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Wt = fadrm | s e W
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¢ Afpa amy a7 W wa 9¥TT &7 v
A @ F W17 qg ¥ J1 srfeanay #
IAET IAF  TAATIA AT q97 FAGT AR
fas T 21

o & & oF I SravgE et
& @17 ¥ T 7 AUTS FFA | AT
o7 TP GHTH T ¥ AR AR
goriT & A9 & | H-n wE e X
STHZTT THNT 7 37 7 AfF7 I
QETEA T 745 0 7 & FTE AFTOAT
MA@ warra g e
arY fegetra & wEz Y HETE F e o
O7 WTETIY AT qTAS W ARTE T
quER F AT mg F faw oqaeg &
T WA A 5 @ §7Ar Tifee 9w A
@z 7 T gww foar §, 9 B
SemgR F T A Agreen 7w

& ag fr wgm wgw g fe A
¥=2w A9 W W AN W ST 3,
oy agn fedfaea &\ 3508 avines $7F
# T wrATEEAT § | WA T QT
Fgir AT ¢ 1 e avg A ww oy @
fis et ot wgm ¢ WY AT AR 108
s ferew gy sl e
A LATC WA TRE T 142 T W T
fawm | TRTWE R | CRET WU AT
t fr o0 & v WAy W e
wrx §, W @ ov wiv gy # T
W g v ag e dem dww



gor D.G. 1978-79

ZrAl G Ee AT | SN TG AT
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¥ T U S191 A7 A 93 Sl 8
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54T ¥ ¥ fae ger gwt g

T W WAl S &L SETE o
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ﬁ#ﬂh’fﬁ@'@ﬁﬁﬂﬂ;ﬁﬁﬁ%l
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ﬁmm?ﬁ%@ﬁﬁ,ﬂiﬁ
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"'; # e A gEET 9T AT w0,
4 FIC ANTCH gag 4 a9 ATHT
E‘T%ﬁﬁ‘{'{ra'% 11, 11 %Y 12,
129 a7 F wre ¥ o A ¥ fog
& © 4 =1 5T o Wt & g
@ forer o v 0 ST, @, SEw
IS A HraweF Feg AT ¥ TG e
ot qifs e S s e A ¥
H & | gHTR HET X fagoor
EATAT F1 GATT § HIT IHFT AT
7@ g & T 3w ad et F wawe aT
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HIT ST TavT SOA AR S ATieR
o7 ag I WA § AT | 8w o
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AT IRFT qfT FT FT gAY ardf Y
HOFTT gTT FIAT FT T8 § | 38%
fag =g 74rd #7 qra

Fo A el g ™ T ™ &
F% ferpd w1 gWIR AWl BT gE § |
¥ ghaar g, qfa fawm, @@ faam,
Froates faam iy oy oo da §
g1 T & SEET HHIT FL EHA & HIT
TGO - &HIS FT AT FEA FT
Wt gT IR § 9§ X A aga IS
TAA FT GHA §, IUA WZEE AgT
EX qTE A § | T AT F FAC AT
7 fewr aar av §r 74 g 1 g8%F fag
A 98 Fgar g 6 Fr 3@ g g
W H A WEWE S W AN FT
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fasma wegw # 7€ 1 AT 47 IAX
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faata ox T & 0 gaw 9 9N
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ST € W F gAIR ugl @Wil @ aga
#EAT faedy € o s wroor & famwr
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s @g F1wg 5 oS oaRgEl o
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|t FY giear & fas s | S ST
IGWRT HTAT§, W1 I SEAATA H@T
2, S I ooeh ¥ w I T e
Iresd AT Srfed | W dar AE &
9 @ E | UF smafers ET ¥ TS
ar w fqate difq g¢ 37 =@
FaR ¥ aff awr wr @ e | oa
FAT frdt g &7 FAY Y ST 7 A
gT I9F1 AFKG FEAT € F A §



303 D.G. 197818

st greitfasy awt—ardl]
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T W17 FAT ARHA AE g T ToqT
oY | 5% 07T G2 TReREl % G,
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|TE AT WA § AT I TR A A
dfoar ) qwar e agw AR M T |
g qfeww F S s T g K
a A% g2 - grAT A4y "y fran
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TH TF B BT ®F 001 JAn Aifw
IR AW H A T HGAR AFAE Y |
frata dre wmrme & A T @
FErAfEd 1 97 7g A AT oA
Tl w1 frawa gEr &

T TH ATV AT ¥ wgr ar fw
g i ow gut § Wk wmam
wfaw za1Z 1| 98 7@ v A1 WA G
ag ¥3fa0 g § fo gravaw aerqt
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g APt & o gk § 1w qw
a3 w1 fi om A £20r7 w7 ot
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FI@AATE | T4 919 §1 AT W st
& F qifgd Wl R gEm
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& 743 B GATT WK T MAW
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SHRI ¥ SURY AVANAYANA
(Eluru)  Mi Depuy Spraker Sir [
am glid t) take p3 w v di us
sion puticulaily on the subject con
et ung the Mimstzy  of Commerie
and Civil Supplics and Co operation
headed by my trierd Mi Mohan Dha
ria  Last veur aleo I bought to the
notice  of the Government seveial
malpi wtices particulai™ w the Co-
oper nc¢ seclor We do not know
what the State Govuinments are do
ing about them They have conven
ed confei»iwes 1n which several
Ministerg and the Registrar of Co
operatives took part but po remedlal
mreasures have been taken o fai

Now I would like to deal with the
problems faced 1n  Andhra Pradesh
Firstly I will take up the problem
con erning the tobaccn g1owers

I want now to refer to the guffer-
ing of thy tobacco growers in  the
country  Throughout the country
there are nearly 70000 tobacco grow
ers gnd they are suffering

1510 hrs.
[SHR1 N K SHEJWALKAR in the Chair]

Due to policies adopteq by the gov-
ernment by the tobacco board and
others concerned with export the
growers are suffering Instead of en-
tering the market earller the traders
have entered the market after the agi-
tatton, only a month back While
forming the tobacco board in 1975 it
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was stated that the growerg would
be benefited and everything will be
channelled through the tobacco board
just ag what 18 the case with other
commodities such a5 coffee or tea
They have failed ty come up to the
expectations In Andhra Pradech the
tobacco growers feel that on account
of goveriment policieg thev are being
slaughtered At the time of the cye

lonc the Tobacco Board have come to
theu rescuc bv wav  of arianging
loans tg the extent of Ry 45 crures
but they are now muane o suffcr
this way because they grow more
tobacco They say that on accouwt of
government encoulagerrent anly
without any policy and programme as
to how miuch they wanted fo1 cxport
they have arrived it {his  situation
They are now m the maiket nobody
15 ready to purchase their produce o3
re snable price They are being ex

ploited by the normal traders middle-
men as usual Sp far as sugar 1%
concerned all the eacess profits are
being taken into consideration all the
relev ant  charges excess piofits are
shared with the cane growers also In
this case 1t 15 not lteing done Like
thay the tobacco industry alse should
be considered The grower 1s suffer
Ing a lot on account of government
pohcies only  Theic 1s no agency to
purchase rice there is no agency fo
purchase other commodities The
worst sufferers are the agricultura!
gioners not the manufacturers not
the middlemen under thi, govern

ment or the previous government
But all will say that they want to sup

port the growers That 1s their slo-
gan  But the grower 13 the first
sufferer Forrrerly there were only
political sufferers Now the farmers
the farming communitv are the worst
sufferers in  the country I want to
appeal to the Minister to give serious
consideration to the problem They
have invested Rs 1300 or Rs 1400 pe
acre to grow tobacco, they have boi

rowed several crores Every day we
are receiving complaints They have
lost Rs 40—50 ciores gp account of
the depreciation dryving and rotten

mg in fherr farmlands Because those
commodities cannot be stored for
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taking advantage and when I put the
question last ume the Minister sad
that the traders get Rs 13 or 14 per
kilo from foreigp countries, whereus
the thadeis  have purchaseg from
the grower at the rate of only Rs 4
or 6 How much is the margin’ Is
this margin  1easonable?” They ex-
pected that you hag starte d the
Tobacco Board to reduce their
suffering The Tobaccg Board
has been constituted with 4 duectors
frum the growas and 4 directors from
the traders What 15 this funny thing?
About ong lakh growers are there in
the country and there are only two
hundied traders The entire Tobacco
Board 1s béing managed and control=
ed by the tiaders only to our sur-
prise  When you started the Tobacco
Board, the people weie told that the
traders and the middlemen will be
avoideg and that only reasonable com
mission will be paid to STC and To-
bacco Board But they are also pur-
chasing thiough the traders Last
year, the STC advanced' money to
the traders ang purchased through the
traders That 1s not the thing we
expetl The Govelinment agencv must
direct’y purchase from the growers
Because in ‘ugar factories, the pur-
chases are being made from the
growels directly and the profits are
being shaied by the growers It you
follow the same practice here also,
we will have no charges aganst the
Government But now we have got
the charges You have alsp supported
the middlemen The middlemen in
Guntur and other places have got
palatial buildings, whereas the growers
are not having even a small dwelling
house of his own The growers are
suffering wr"Guntur and other places
In the Tobacco Board, the Officers
are comung and sitting there, There
are representatives of seven Mims-
tries. But what have they done for
the benefit of the growers” Have
they helped the growers?” Have they
raised voice about the difficulties of
the growers? Nothing. Everybody
has gone there and drawn his TA
and DA and the people are suffering
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and so they are blaming the Govern-
ment Some peoply smid that they
voted the Janatg Party only gr this
That 18 why, I appeal to you, Mr Dha-
ria, whether you are on that side or
on this side—wherever you are, you
are for the people and s0 vou must
take up the prublems of the peop € and
solve them  The Tobacco Board has
been constituted for the benefit of the
growers and not for any other reasons
and t‘hat 158 why we have supported 1t
wholeheartediy

Secondly, now huw many countiies
are purchasing iolacoe fiom us?
First 15 the United Kingdom and the
stcond countiy 1» USSR Why don't
You channel wl the tiade through
the Government” If you are so
sincere, why dwmt you do that?

The Commu-nst countries want to
oblige only the privatc tiaders and
they are not going through the co-
operatives or tte SIC and they want
to appoint thenz ovwn agents Pre-
viously they were not prepared to
gne the Tiactors Agency to the SIC
We fought for thzt and we have
succeeded Finally they agreed and
only the workshops they wanted to
maintain through then agents The
profits should be shared equally
wmong all the concerned and only
1casonable (ommssicn  trade com-
mussion should be paid, may be ten
per cent or teen per cent Now
ong hundred per cent or two hundred
per cent 1s being ,ivén  You have
also jntroduced the voucher system.
It 12 only a bill The Tobacco Board
have compromised with the traders,
When you here fixeg that the bank
cheques should L. s1ven to growers,
so that the growers are not exploited,
even now they a.> being exploited
Whether they rive 11 e money or not,
the farmers are dumping the traders’
shops now wiiw. treir produce. In
Guntur and other places 1 my own
district of West Godavan also, and m
all the coastal districts 1n the South,
the growers are suflening 1 want to
appeal to you to g0 tnee, ymmediate-
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ly after your demands sre passed,

tomorrow or dey after, you please go

to Guntur and othar places. “her

blm people are facing & burnihg pro-
em

The district Janata Party umt
Chairman of Guntur, who is now the
Chairman of tae [cbacco Develop-
ment Couneil, Mr Chandramouli, who
is also a Janata Party MLA, he bas
led a deputatron he has led a
growers agitation and burnt tobscco
before the offica ¢f the STC and also
Tobatco Board This ;5 what 18 going
on in the country It 15 a burning
problem now The Government has
to give gerious (onsnidzration for thie
In this connecti 1, I would only hhe
to guote a news item -

“Tobacco Erowers pt thig 17810n
numbering 400 yesterday- that s,
first of this month—burnt Virginia
tobacco befr~2 the ,Tces i the
State Tradiuiz Cnrporation of Jrdia
and the Tohacro To4 d protesting
against what they taned  the 1n-
diffcient at'i*ude of *.e Gnvern-
ment of India 1n cleariuyg thousands
of tonnes of tobacco lving unsold
The demonstration ciganised by the
Guntur district Janata Party Presi-
dent und the Chairman of the
Tob en Deve opment Counct' at
Ltachied to Union  Agncultuie
M mstiy, M1 J Chindramou ' v cs
on i ewnole practiul

Doionstiators 1aised glogans con-
demning the ‘collusion’ of STC and
the Tobacco Boaid with big busi-
ne- and the voucher system They
demanded that the STC should im-
mediately purchase 10,000 more
tonnes of tohacco from glowers
M: Chandramoul; saud he person-
ally met the Union Commeirce Mn-
1ster Mr Mohan Dharia, in Delha
duiing the meetings of the Tobacco
Development Couneil and told him
that unless the STC was asked to
purchase forthwith 10,000 to 15000
tonnes from the growers at fair
price the crop acreage was bound
to fall next year™
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Sir, not only in this crop, but In
others also every year the Govern-
ment must have w three years’ or
tour years' plan We have suffered
m regard lo tobacco The sugar-cane
growers also are suffering hke this.
"n Uttar Pradesh and Bihar also they
havt been offering satyagraha for
sugar-cane price about which they
have been agitating for the last 6 or
T years, even during the previous
government But ip those days, they
have not consideied the grievances of
the sugarcane grov evs For 6-7 years
1t has been going on hke this in the
country Thty «ay that they have
paid Rs 150 per tonne of sugarcane
in Uttar Piadesh On that basis the
Government aie fiaung the jate of
rugar Actually they have paid only
Rs 90 or Rs 100 pe: tonne The
balance 18 shown as on credit, but
never paid  In this way the jndustry
«» exploitting the government and
cheating the giower and the muddle-
men are going 1n tnc.r own way whe-
ther it 18 ths fove rment or that
goveinment Even the commumst
government will ceitainly oblige the
traders In USSR for exwmple
thete 15 no private tiade They are
obliging only the piivate traders in
ou «ountiy and tie want to go
tht jurh on'v private traders So, Sir,
1 waint to request vnu tg Eive scrious
consideration to this because Shr
Chandramoul; te'ephoned ty mr the
other day and told me “You agamn
approach Mr Dharia and solve this
problem '

Regarding tobacco exports accord-
ing to ow report n 1975-76 we have
expuited neatly 743 thousand tonnes
and the value of the exports was
Rs 93 crores Up to December 1877
the Government have already export-
ed tobacco worth Rs 100 crores to
other countries Still theic 1s demand
from other countries and there s a
necessity also to  export from our
countiy about 10 to 15 thousand
tonnes of tobacco in addition to what
has already been exported Engquuries
show that the Tobacco Board has
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suggested the Government to permit
ine STC to purchase 10 thousand
more tonnes of tobacco. So, please
expedite the matter. Three or four
days back also I met the Chairman
of the Tobacco Board in Guntur. He
told me that he requested the Gov-
ernment of India to advise the STC
1o enter into the market and pur-
chase another 10 to 15 thousand
. tonnes of tobacco. Why should not
the Tobacco Board also adopt the
policy and system like the other
“Boards, namely, the Coffee Board and
Tea Board, to help the growers?
"Thig is my request regarding tobacco.

Coming to the cooperatives, our
friend, the leader, Shri Somnath
Chatterjee, of the CPI(M) has nbt
the full knowledge of the coopera-=
tives. He knows only where there is
corruption and where there are mal-
practices in the cooperatives, Every-

_where there is corruption. Every
soul is now involved in corruption.
“There is no map in the country who
4s not directly or indirectly concern-
ed with corruption whether it is poli-
tical or financial. He knows some-
thing, but he may not be directly
concerned. In this way cooperation
is being criticised in the country.
With all my 50 years’ experience in
the field of cooperatives with service
motive, 1 am appealing to the Gov-
ernment to check all these malprac-
tices wherever they exist. The Gov-
ernment should amend the Coopera-
tive Acts to punish the people in-
volved in such malpractices. Instead
of punishing the people, some of our
friendg are trying to help them. The
-Communist friends also now and then
approached me and helped me to
punish the culprits, when 1 was the
president of the district marketing
-society.

1 am now coming to cooperativeé
of my State, Andhra Pradesh. There
are only 145 cooperatives rice mills
in my States. Last time also, I
prought this to your notice. They
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have been financed by the National
Cooperative Development Corpora-
tion. It is helping a lot. Its coopera-
tion is only in terms of finanee.
NCDC must also have some control
over the bye-laws and mdministration.
You have no control over the State
Government’s bye-laws. The State
Govérnment’s bye-laws are forced on
the cooperatives as laws. - They are
imposing laws without any respect to
anybody, and without any consulta-
tion with the people in the coopera-
tives. ¢

Before the State Assembly elec-
tions, our present Chief Minister had
promised that he will arrange for
elections to the cooperatives. Bul
now he has postponed the elections,
under some pretext or the other.
Elections only to small cooperatives
are there. The elections to the cen-
tral cooperative banks and apex
banks have Dbeen postponed in
Andhra Pradesh.

1 said that there are 145 coopera-
tiveg rice mills in Andhra Pradesh.
Please ask your department as to
how many of them are working; how
many are making profits and how
many, losses; also how many co-
operative sugar factories are working
with profits, and how many are
under losses, in Andhra Pradesh. In
my State, our cooperative sugar mill
at Bhimadoli during the last 3 seasons
has Jost Rs. 1/2 crores, for the fault
of nobody. It is not the fault of the
aedministration, or of the grower.
Sugar has not been eaten away by
rats or by human rats. Sugar is
there. But on account of Govern-
ment’s policy, we have lost Rs. 2-1/2
crores. Who will give us that
money? The other traders would
have managed somehow, if it is pri-
vate. If you are not able to rectify
all these things, let us set an example
by converting our society into joint
stock company. There are SO many
joint stock companieg started with
government funds. All the indus-
trialists are developing only with
Government money. You are harm=-
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ing only the cooperatives with your
policies.

At the age of 19, I joined the co-
operatives as a director, in my village
Pothumuru. I have now come to the
State and Central levels. My appeal
is that you should control the co-
operatives.  Otherwise don't give
them loans or subsidies. NCDC has
become a loan-giving institution. It
has no control over the rice mills.
How are they goig to re-pay the
loans?

During the last 3 seasons, even
though my cooperative sugar factory
has crushed to the extent of 75 per
cent of its capacity, we are losing
heavily. We are crushing all the
cane available. My managing direc-
tor has told me the other day that
there is a loss of nearly Rs. 70 lakhs
this year, due to Government’s
policy. You are also well acquainted
with cooperative sugar factories. If
you are pot able to coutrol the sugar-
mills in the North also, say in Bihar,
please leave this sugar industry to
the free market. Why do you utilize
our money to feed people who have
not developed their industries? Our
industry in Andhra Pradesh has been
developed well. Now our average
cane yield js 30 tonneg or 40 tonnes
per acre, What is the position in
Bihar and U.P.? When the con-
sumers’ price of sugar throughout
the country is uniform, why don't
you think of the same price for the
cane-growers and also of the levy
sugar prices? Why do you think only ot
the consumers? You think of them
because they could agitate against
you. But, in that sense, we are also
vnsumers, apart from manufacturers
and growers. If you cannot help the
sugar co-operatives, better wind them
up. Because, we are all agreed on na-
tionalisation. Shri Bhanu Pratap Singh,
yourself and all other Ministers are
talking of helping the co-operatives.
But nothing ;has come out of it.

You have ‘appointed committees for
price fixation of agricultural commo-
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dities. You are obliging the big in-
dustries but you are not obliging the
farmers. You are having commissions
against ex-Prime Minister and others,
against politicians, but you are not
having commissions to deal with eco-
nomic issues. I am suggesting the ap-
pointment of a committee, not on any
political matter, but on an economie
issue, to help the farmers, the growers
of sugarcane.

I would say that the growers of
tobacco and sugarcane are the worst
sufferers in the country. Of course,
the paddy growers are also in no
better position, with the prevailing
market of Rs. 70 a quintal for paddy,
do you know how much the consumer
is paying? He is paying Rs. 2.50 per
kilo. But the grower is not getting a
remunerative price. But the produ-
cers of rice can hold on to their stocks
for a month or two and expect the
price to go up. But that is not possible

in the case of tobacco and sugarcane.

This is a problem which you should
solve immediately, because you are
directly concerned with it. It is not
enough to give us some figures. You
have to consider the problems concern-
ing agriculturists seriously. While
supporting the Demands of this Min-
istry, 1 am hoping that within a fort-
night some positive steps would be
taken and all the problems of the
growers of tobacco, sugarcane and
paddy would be solved. If the preob-
lems of the growers of tobacco and
sugarcane are not golved quickly,
neither I will be here, nor will you be
there next time. We have given all
sorts of promises to the growers on
behalf of our respeclive parties. But
the farmers cannot be fed only by pro-
mises for long. Unless something con-
crete is done for helping the farmers
immediately, the people may suffer.

My only appeal to the officers is that
they should not manipulate figures.
There was one Mr, Sampath, Joint
Secretary Food, who manipulated the
figures of sugar industry to oblige his
previous chiefs. Unfortunately, poli-
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cies were being framed for the sugar
industry on the basis of those manipu-
lated figurés: He was an expert only
in mannufacturing figures. This is a
Burning issue and for the last three
years I have brought it to the notice
of the Ministry. I hope at least this
year the Government will do something
to help the farmers. I have some more
points on this subject, but I will deal
with them when I speak on the De-
mands of the Agriculture Ministry.

Finally, Sir, I thank you for giving
me more time,

Tlo FEH! ATT@N qigw (HE1T) :
WA =M FT 7% Ko7 3 F g2
F qar staar qrEf 3 few g sreaTEA
& FF AT Wi falg F wwaw "
oY 7% Hifq gAR G = § 9g aread
¥ ©F Ao WEATH &, UF F=er St
g WX 3g AIfa AR 3T F AEE AR
frata 1 agiay aQ @ § gEaw
faz Zrh, Gar 30 & 1 W@
FATY WIXT T TAATEAT W GIE GFiv
g & WAl § | gAR AA Y A
frat e <t 7€ § sad faafasi &
foeal¥ v st weror fear arit § gt s
F¥ T i F1 gt glaar fraf &
AEATGT =7aear § fSraar Garwor g
HFQT AT IIA0 FH SEA! SHIRT &
sarar feamag @ #7 Fifaw &1 af
g1

FAR T8 T fa_er qET FT Al
NG §, ST W UH BT Cagas o
g T aga AT A § | Atk gw fRata-
TG ST F1 Faead T8l F &
72 3w F g & Ad grm . AT Wd-
wifeat &1 wa g o fala & @ 9@
gfaoa a% @ aifvw e afe go &
FIG § Al GAIT ST §99 § ag  AfaF
Fgar FAT FOCAT HIL GATY Hg-=aqaear
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& wEege 47T FT | TF AW H WA
F geag ¥ W1 48 Afa A o
# GHAAT § 9% UF HIOT FGH g AL
SH &9 § GATL JF1THT H1 qaie gfeaar
ot firdeft | g wiE o Poew § 9
Afis &1 & ST FET T0-AT§ —

“Indeed the foreign exchange re-
serves now far from  becoming a
constraint have become a source of

~ *headache’ to the planners and bure-
aucrats alike. According to the

latest information  the foreign ex-
change reserves stood at Rs. 35982
crores on December, 31, 19877, ie.,
six times the reserves India had in
1974-75."
g+ et &1 2% S & =99 FE0E Al
g WA FU a1 ager ge
F® sl w1 A WG TN A€ )
99 G2 gH ¢ & § A= FE0 g
ZATY AATEACT FTET BF g1 A
&\ FE TRGAT H g AT A FW@
TR w0 G E | g AW W S awgAl A
ArETEFAr AT g1 AFAr E | Sl F9
4 o & et waE T S EFAr
2 gr aw feur AU @FAT 1 SWEA
e GIET W 41 qeF T Jal 99
SY § T FAEA 3W H HCH WA B
F7 T THA & A THF a7 g ALH
e 37w foim F aR § & sirar g f&
3 @ga wed § IET W A< A
FW T TAA T GaT g | B @,
SIS T G AT F RET
dar 78 wear @E | wlk g wiuw
ATGIE TR A1 AT & § g onaw
v fawr ¥ SarEt AT A AAE T
FT THA & |

fyow fadl g B Safwal T
aeradt ¥ foq, To TR FT HgrAAr
¥ fara difaceet fedfe &1 7 4@ ¥
FT T5eT BFaT 71 gu1 Wi wrar §
SaF A & arad §r gdue i g

g
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€1 e it g & wre g T
v Twer agy wfew gevdr firer war
8 fafwhe 2w worwer ¥ oF et
fromlt 81 o fre Ak & ww

sy ag gt & 1 & g v g —

“It 15 not unlikely that following
the communication to the Prime
Minister from a group of twenty M P
a total ban on direct actual users
import of Polyester fllament yafn
will be announced in the new umport
policy which will be made public on
March 31 In any case, the current
liberal policy 1s certain to be replac-
ed with one that will be considerably
less generous to  big industrial
houses, exclusive beneficiaries of
policy changeg eflected for ten days
in August last year When restric
tions on the 1mport of polyester
fillament yarn were withdrawn ad-
vantage was taken of the situation
by a small number of affluent firms
which promptly imported as much as
1791 tonnes of the man-made fibre
worth Rs 358 crores What induced
them 1o import post haste such a
large quantity was the disparity n
the prices of the importeq stuff gnd
the sex at which the fibre was sold
m the local market While the im
port price was Rs 20 a kilo, the
ruling price n [ndia was six times
ag much The 38 importing firms
made a clear profit of Rs. 21.49 crores
from ihe deal™

¥ melt wgw ¥ ey wngew
arery ¥ ¥ wRey ¥ gwa fore W
wre wawmr ) e fergez feamRe
o W Wiy v & arr ¥ ey wr
fortr fir arerfars rvaReT wr e fdy
¥ i aeg e ff gU WX X9
whit greT e gera fear wa £
WTPET T AT ¥ FrAweir wor qufr
oife wiwer & 3wt # §11 ot warere
¥R TETT & werfoy gu & W feedt
et § Suet wrrdie T mifgg wfe
wey fefer w7 g wor @ @
260 1LS—11
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oy fre¥r fielf ¥ dvw wraw -t
Q'Itrqe&a oo tﬂftl{fﬂ'lir!
Afwnr fre war it oy o wor
W Hrw ot wry feldwy & frcare oy O
q7 oW &R SeAwTRae fRaT T,
afir wa faw ¥ w7 wTy o7 99 w5y
et wfY fiear mar, i % PO W 9T
[ @ gw /X F7 wuer femr oy
wafr asd amez foc & fird s wT)
gt o #e dic WY WWT ¥IW
FTT WY AT IHNT ATV AATT WIE WY
# 9T W AT AR ok W WY
wr B ovwraT T g1 o)

vl Wi 3w fet agew wwi o
i Wit W Wt T SuE waw ¥
wET o & 1 gAY wgr o b e
T agy aw wit om ¥ owre e
AT 9 FUTT TS AT T ot wek
oy e vere o §f cdr gl b 9w
®t ufe whworer s § & wheney Sifae
wre ufe e § o dw fwg 1 W
afz =T w1E eI T w97 97
Teardt 1 oy oy & TR oY wor-
ar it & wE 7 few T ¥ e
g WETET v § ww g ey dw W
it wifge ofe wid & Qar w4y
qg &) O IXIeT ATE |

wer ot & fie qwe Fo dfte &
werm & £35S 7T iy ¥ g
fear &1 opar wW ¢ A e
TOAAW W WEY § ST ¥ owar
HEIT %Y THo o o & sTEr w1 ot
e wigT 1 % wgar § i
THo o o ¥ ATSAW ¥ ATs; AMTX
t & gk FAOQNE TEw
T ot wiiw grr §, wirfeaer o
&, forrary wrer werfigy ST ww e STy
it et § 1| T 0w ¥ OF o e AR
§ fr wratee TR O 9T I TR
*fez Sfafordra 1 § ow e qodronfo
¥ wrerw ¥ IAwT wies Maiwdr i
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fireefy & 1 W gy ¢ SrwhRrT Wy B,
& Tt O wOT Wk § ower
Tgr wEAT § T o Ay off faeme W)
aft oo #e Wt ¥ wremw ¥ ¥JT
wmgy & ot wrw ¥ fawnw 7 @) Wigw
¥ off % 7 Q1 & o e & o
W s e e g—a 7 }
fir ot FevhwRreT W fefradl 3 & ax
1 g€ e o feforrdy 2% § 7y gt
¥ WS Y § 1 ¥few B IodEn
gré @ o fedfredr ot & o §
fawar wefrar ag € & i B SevrrRT
w1 Ao A o qew § Wi
o ¥ F oA W wg
gt o e fEiwad & ¥ §, afew o
N P 6 TR Wew Sy W § Foren
Torg ¥ W qewt & ) afvomy ag g
§ fir ore guwT oY it 7 fareft e
¥ xF TR & qTR AT SR e w7
2, 3 qTAZT AN WA § wtv g fren
T g ST AT ¥ wwe § wi e
TRV FT G W T{AT
quen g 1 yefoe st W O’ 9w
wrwerrs ®1 ot gré dro e fefradt
X T TGS WL AT THHT WOBT ATH §
v 1 vum g v 1% SoveRT
wIgaer 71w Frrn w1 o sfeanar
e g

TR WA A OO & ATg o
w1 Zrie T € 9w ¥ ol &
. ghifremr g+ wifgr | o
Zrifz wATaT 91 fn dvgaree R W
565 40w w7, T qw AW g & fe
T X T W AW Tt W
CHWT ®TLU T e ¥ €ofodfro
arar qor€ e &) & W miew ¥
wgar wgar g fe or sfemar
o ¥ wwr fiear arm afilr o
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g W W far g ger an B,
s A & g g ofonw oA
g & e dwmfie & soge fdw feyr
T T ¥, STR! TRAT AT QT Y, o AT
e §, aafy v faaw & €9 qufaw
W 1w aw g, 0%
sgfeer AT AT gAY gt ay Y
2 i gr At oy v | ¥w gafal
fe oy ov I wA) gAgd W
gafad frerer o v & fr onarer J
W W 3T &% ¥7 fzar § ar W
wT fear &1 €9 TwA ¥ aoE ¥ AT
FHT ATATT QAT =nfyy

ot fedfer g Avfr &
¥ & 3w owme ofr g ety
a1 or R | g AW v AR 7
ur ¢ 1 9uF afeomr wew gurd
e wonfae &, (et sgmare wagferr
¥ & o e fadviy s ok @
ﬂmwmb fl_‘ﬂ'oqﬂ'aﬂam‘uw
Wnﬁnﬂoﬂlﬁiﬁmm
af § =% 7 AT Y eqrer A TEORT AEA
it &3cx o Y W@ § dAeg
uli% & v 7t v § ) afe omaer &
1980 WF WT WYAT HIW THX &
TWT qT 9 YO O § A L AN
w gy ¥ ¥ 97 e woRr wifegw
o, ITE! FET AN F@AT gy a7
foad wgr wmeT wE WX 3 W)
geTL §iY wATIE, IORr wATH, w-
for gft wamT & wqw & areRw
&= w1 v woAT wifgh

&l TR ofY Fo gdTCTr ATy
e F A A vy @ ¢ i &
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e ot v Wz
T 9T Ay Y 1w g o
o ¥ dur me W o X e
et 1977-78 Y FiE ¥ =T
foord ok we g fr ow
ot & fagir ¥ firerae ot &) el
w, wwen aqr aftw, &y, W
war wHnfAEe W, @i, agroear
XTI, A7 ¥ ey, ForAr-Frarryy qfegr
& frafer & forcree ok &

W fad-foerd ofonw #r waf
ot & ot wewr o g g ¥
22 AT & cwfioer argrw W e
& v W g

“Huge premium on quotas—Racke-
teering in Garment export

A flounishing blackmarket in ex-
Port quotas has sprung up in the
garments trade Quota holders are
charging a premium of Rs 10,000
to Rs 15,000 for a quota of 10,000
pleces This ugly situation has arigen
because some 20 to 25 exporters
have managed to corner most of the
export quotas meant for January—
Juns half year while most of the
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genuine exporters are burdened
with ready to ship garments without
any export quotas

The trade 18 gripped with panic as
the peak season for export 15 draw-
ing closer ”

™ ¥ & Arrivw wdft w1 wm
arsfe s wipn fe fer g @
Tt syarear EWT wifgy | gaTdr S
TAdeTE TR § g oemE
W T XA KT g W T4
yoe ¥ faet Wi quar wifedr
o o dev qew §,  fec § o
5 fowr & €7 wa %1 wvar wiwe &1
o o waw At ¥ fawre s wifed )
e nfrar v a0 & Iwwr ATee
frar 21 a¥ s few aifae
BT & =g fadw swrre 97 WY gawr
W e & 1 Y o waffretor
*Y ¥fT w7 § | wTE T ofiee-
T ¥ Foudoyo Wi WY ¥ wouy
#Tee ¥ afx g wwer w3, AN I Wy
¥ 5 aRgeY w1 frafe Y qeEr 20

qE T T B 3T W w1 Fww
fear mr @0 agr v o Y wer
R & W Swer s Wiy )
¥ w97 Iy X 38 T s owe
@ § Wi woere Wit 12 gfres e
WO AT THY Y | AW AT A TwrC
ww ey 8, o frrafer ¥ € gfear
R, AW R @ I Svaw € aqu
o wfgg ) @ avw ag v Few
TGN WAT O W R o 3 AW
¥ firg sroere & zrdiew e for 8,
¥ & X @ @ oy, v
ot wer &

WY % vt w2 o s
fear mor &1 oo wror grd wE
YRET 1 qER A ¥ quw A fer
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rar & 1 waferg g g vy W wfad
g7 ®T ¥ wrfge s od@r wnfad
* w1y arg WA Iy 1 oy YT T
fr gt dwemge MY qEL WY @
[ T AR WY T SUgE
sty 7 X & wor aw T ¥ gaArd
vt ¥ arr wrd & | gl w fedt
W 9 fawg sq 7 fea. oA wfge

gaft s1er faar w1 370 g
& /17 frar war &, AF67 %o 7 waF
&1 farro 917 396 fraiy g/ Aa™MA
¥ HATTA & | WIS FATT AT F AT T
&% IT T TIFT §ATG Iqeed ET
€ 3, a1 afr g & &t 2z o wnfeadt
® w127 grar &1 Fredft w98 % fag
wra frgifer Frar sy &, Afs" 9a%
fan fafees w3z sr g Sfar W 7
weTmA Agr frr Smar & dwmerew
fa-a %7 AT A7 Frary ¥ AfFT 30T
HAIa® S0 AT oA AE FA R
o9 AFAT WEITT WY OF HE7A AT AT
®T g a7 5 or fF ws7 910
A OTT9 % Ay fqa 4 A A wOEvar
q1, ®ar Fyer Iqy fax die afzar
qaifad) 1 Agre fear 911 we7 WAW
A wE g7t ¥ Wi Ay 197y HT I
g, 771 aw 21 maczYewTo #7 fad
W &)

€T BT 7 AT & AW w7 I
garar w7 &1 v & faag u fegfar
a5 g &1 97 Igd qoqAr w T
W@ 81 NAd 79E dTw FT WMA
FIAT FL IH-ATE AT T Fq A §,
fomsT a9 ® drqz w1 AW AT L
wq7 5f &7 ag 9T § W ITAETHT
T AFTA AT 1 W APAR A]
Nt N § wx oF & ghrfer wOm
g 1

APRI 4, 1978 Min. of Comm. C.8. & Goop. 328

¥ woft wgraw ¥ afewy fefigeqam
ferza ®) Sy FTX w7 N e,
arf it o Y apfer b forer o 1
Fufs $raar £8 srrg & wwT A §,
afew feafr ag § e wdi oos owlt
wEw § | o TR A ¥ ew art A ger
T &, At g w%A § f Qe g
qe g1 g A am aaT wga § fe
wifgaira & s qur gut § | wfew
A% war wmer G e
v §oear W & o IO aw g
@ 31 saeifenr w1 oY 4 faor &5
#} gr=ar § Forr Fy arae & “agwrd”’
qEET q9

gafar & gg faaga w1 =g
g & Ffes wrgf warg, Ffo s
W AT qq19q # mAFT fasmEr
wrfgn, avfs dmt w7 € & "7=g 0
X T W@ 9T 9T BT &R |
T Fearad, faee wie frara wifem
EAR:E O

WX AT T AT 7 OCZIA I
v &1 Iw6T QF4 & faq gardr
FIX I5T FACET | AM[ 58 Heaw T
47 ¥ wravas Ao ey arr
wrfgd |

wa 7 & ag sgm wgn g v
U:‘“'ﬁ“ﬁ’r @“'“9&"**- ¥z
T AT SEw Ave ety fafae
qfere WEEIFA a1 WX AT ®
a% ®1 vx fear arar swfgg | & Q%
FrEE AT AR | AT RATH
ferq 2 IR AT §, WX w7
¢ goT mE @l § o Tuer awi
o wT ¥ 75 g WA wrar §)
qreiz 2w WA &Y IgET W af
sud AR TR LR R id Ll
w3 O TN WEST {ITLL L. .
(wawwwm) . . . WrEAT F¥T IW T
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wr wd won § o we e
warer &% ¥ §) xafag S wer fy
wg % QAT fge | ot g wAr o
f gurl weTdr wRfEat ar g A
sreqPwe & @ vaer ferww sty
wgrer sardr §1 9T wrEr swrE
% ¥ far 3% w9 afaw faoaw
T ¥ | IR EHTIT ¥TH ETET GBT
v | frafa & sy @ o g A
¥z ¥ WET AN FIN gWT ¥ IHAT q@A
T T IAAT ATTA T HAA WL | Tg
wa wfegw fir 2 amvz ¥ fgare & gorer
NG 7 ¥ T 7T ¥ | 9B T 91T
NT W% EW H17 4T W6 TEE "I aq
# 1 =few o= faar & st we v
79 gt & wYr forw frer @ 3aer
g wrfee ww fomr 5 7@ g &
7z wif G vrea § fademr s T
& sarer FaeaTT 7 9H¥F 9T AF ATHAT |
wfrw gz ary sev FfF gard an 72
N qre, qdt 1 faem g@r Arafer
(&

fa2w & weT FATY AT SIOT ¥
ar afsgr @ g FgeEar sl @
&t Z¥ & a1< 7 fov & fawre g
wifgd | T 2T ®T TWeT ¥ W §
afe g I« feww @ o w3 o g
faeit =qrTT wTH wwww g
T 7§ | g Frair Y v qag
T gai, Nrerga @ @t | qofy g
oz fagla gaga ofmz oic g=@
q¥faat § afer I g% 437
R wg e g fraia O avg
T X GF | WY 2T W7 ATA@HAT
gfa < gq et wget o frate
v gn oY qar w1 awq w7 wR
ot guk afeg wow ¥m Y agfy ayr
a%, tw ¥ wifor feafn gyy v o8,
¥ farg g oy won wrfig + gl

CHAITRA 16, 1000 (SAKA)

Mwm of Comm 330
CS. & Coop

wrary frate o o Aifr o wae
WTT qX waEr ¥ TAqwe st afy wfy
FIfCaY §1 T4 e g 100 7 AT AT
¥ gare fao wurer gaw grm wmiv
ITTITT KT oxrAAY fear W« fr@dr
i amfer (4 &1 fawm 7 o gn wfus
FAW &) ®7 FTH ¥ FHT7)

SHRI JYOTIRMOY BOSU (Diamond
Harbour) I have already explained
to you that my Party has a difterent
spokesman but since I am anxioLs to
highlight a particular item—the 1.em
15 tobacco—] will take just two
minutes

Sir this year there has been an un-
precedented crisis for the totacco
~rowers I had wisited Guniur time
ind again and I had been to Kanrhi-
kacherla one of the main markeling
cenires I have been to Nandigam-
inother main marketing centre and 1
hite seen with my own eyes that
tobacco was being offered to the
buyers at Rs 80/ per quintal about
ten days ago So they have stopped
plucking On the one hand they
were viclims of the cyclone and on
the other of this consp racy and the
Government s total surrender in the
big business especially the ITC whise
tentacles have spriad everywhere They
are big people 1n the Ministry thev
ire big people in Delhi lobbying and
pressurising delaying and stalling de
cisions

When curing itselt costs Rs 50 per
quintal the tobacco 1s being sold at
Rs 80 a quintal They have siopped
plucking Do you know that this vear
the tobacco buyers mainly foreian
monopolists hke the India Tobac.o
Company—a veteren economic oOifen-
der which continuously goes on infring
ing the law—has made a total ad li-
tional profit of Rs 40 to 50 crores
I am very sorry that Mr Moha:
Dharia and the Government has sur
rendered to this big powerful tobacco
lobby Otherwise you would not have
kept quiet We bhave been begging of
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you to come to the market and operate
but you went there only for buyng
5000 metric tons whilst all these years
the production was in the region of
130 muibion quintals Therefore, it is
necessary that you should immediately
enter the market and rescue the tobac-
co growers They had a bonfire m
Guntur they burnt the tobacco What
sort of Government 1s thus® This
Government 1n their Election Mani-
festo talked about helping the rural
economy talked about helping the
agniculturists But here are some
things which we see Sugarcane |s
being sold at Rs 5 a quintal m Uttar
Pradesh and in Andhra today tobacco
is being sold so cheap The grade of
tobacco which was Rs 600 per quintal
is Rs 200 per gquintal thus year tobac-
co which was Rs 400 per quintal last
year 15 Rs 150 per quntal this year
tobacco which was sold at Rs 800 per
quintal last year 1s Rs 450 per qun
tal this year Like this the rural
economy in the tobacco growing dis
tricts of Andhra 15 being totally ruin
ed and destroyed Tobacco growers
are being robbed bv the buyers and
cigarette makers speculators and ex
porters Although the foor price of
export tobacco has been raised by 10
per cent the poor tobacco grower 1s
being allowed to get only a fraction
of the price The Tobacco Board un-
der the Act has an obligation to come
forw ird to rescue the tobacco gro-
wers There are two specific clauses
but we have not wused those Then
why have this Tobacco Board at all?
We send to Members from this House
to the Tabacco Board but we are
helpless people We can send you tele
grams we can talk to you but we
cannot make you move unless you
want This 15 a very unfortunate
position

16 hrs

Our tobacco  production last year
was not so bad as It is this year It
was in fact a better year The aver-
age price of our tobacco was Re 8
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per kilo, while the same tobacco Ameri-
cans are selling to the British vendars
or cigarette makers at Ra. 23 per kilo,
In Italy the price of Rs 25 per kilo,
in Germany Rs 28 per kilo and n
Japan Ra. 40 to 60 per kilo The
earning of the Ceniral Excise from
this year are Rs. 487 crores last year
the actual were Rs 432 crores How
15 it that the Central Government in
spite of the fact that they are earming
enormous amount of money do not
come forward to rescue these people’

In the end, I would appeal ta the
hon Minister to make a clear announ
tement on the floor of the House to-
day that he s going to buy atleast
10 000 metric tonnes of tobacco at the
price directly from the producers 1f
you not do 1t you will stand condemmn
ed for all times Lo come

SHRI S K SARKAR (Joynagar}
Mr Chairman Sir 1 rise to support
the Demands for Grants of the Com
merce Ministry [ would not hike to
encroach much of the time of the
House I have to make a few sugges-
tions to the hon Minister

At the outset I would lhke to con-
gratulate the hon Minister for pre
senting an import and export policy
which 18 really radical in nature and
which has no paralled throughout the
last thirty years This policy surely
brings about a revolution in the matter
of import and export So far the ex-
port and import policy was a controlled
one for the first time it can be sad
that here 13 a policy really directed
towards promotion of export and im-
port ‘There 15 a shaloka 1n Sanskrit

sforey @iy Sesy

This 18 really going to happen in our
country This lberal and pragmatic
policy will boost our foreign trade and
our country will be much benefited

Now I would like to draw the atten
tion of the hon Mimster to the ban {m-
posed on the export of wild life skins
of lizards and non-poisonous saaices.
You will be astonished to hear that
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wr can eéam Rs 10 crores yesriy by the
export of wild like skins particulacly
of non poisonous snakes This has
been banned by the Ministry of Agn-
culture Before the imposition of thus
ban, the stockists were holding stocks
of these items The stocks held by
them would be total loss for them
as they are not allowed to export, and
thereby the countrv would also lose
in foreign exchunge They want
that at least they should be allowed
to clear their old stocks. As I saud,
we would be able to earn foreign ex-
change also [ do not know, why the
Government 18 hesitant to have a
clear policy on that As a Member of
the Consultative Committee of the
Minisiry of Commerce 1 wrote a letter
to the Viimister and he showed his
helplesiniss because he sawd that 1t
15 heing controlled by the Mimstry ol
Agriculture  particularly the Wild
Board The Wild Life Board is head
ed by Shn Patel, our Finance Minis-
ter out 1t appears that he 1s not look-
ing after the matter seriously

1 would like to tell the Mimister that
the Joint Secretary Mr Jajal 18 res
ponsible lor all these things and
for loss of foreign exchange to the
couniry I met him personally about
this matte1 and he told me that lhe
earmin, {1om this 1s nothing but a
drop in the ocean Is 1t the answer
expected of an officer like him? He is
an IAS officer, a top bureaucrat and
1 accuse hum for the depletion of foreign
exchange I would request the Minis-
ter to have an enguiry about this man
He 1s reported to be a man of Sanjay
Gandhi  Previously, he was put n
the Ministry to spy over Shri Jagjivan
Ram when Shn Jagivan Ram was the
Mimster of Agriculture I request the
Ministers concerned and who are pre-
sent here as officers to kindly look in
to the matter and take pecessary
action I also request the Commerce
Minister to see that the wild life sins
of lizard and non-poisonous snakes
which were already there ready for
export and which are on the point of
deterioration are allowed to be ex-
ported and the country is allowed to
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earn some foreign exchange I am
told that they can earn at least Ra, 10
crores of foreign exchange. So, I re-
quest the Minmster to take a serious
note of thus.

I have suggestion shout the marine
products exports Sir, you will be
astonished to hear the increase in the
exports of marine products They
have registered a  santastic incprease
over the last few years In 1985 we
exported only worth Rs 5 crores and
last year our exports reached to about
Rs 190 crores So within a span of 12
years how much 1ncrease has taken
place' It has an enormous scope for
the future The Government has
taken a stand to export more and
more of the marne products In this
respect one thing I want to submut
about my constituency The Sunder-
bans in my constituency 18 the best
place for prawn culture 1n India
Why 1s India in the whole of Asa
it 1g the best place for practiming
prawn culture It has no parallel and
1n one year alone if we can try serious-
ly, we can contribute another Rs 100
crores worth of prawns for export
from this area of Sundarbans But
the trouble 15 that the State Govern
ment 15 very hostile in this respect and
they are not allowing 1t If 1t 18
allowed, the country can earn valuable
foreign exchange and I do not know
Why the State Government stands in
the way It s still I mean, umntellig-
ble to me

So, 1 request, as a member of the
Marine Products Export Development
Authority, that the Central Govern-
ment Authonty, that the Central Gov-
ernment should come forward with
specific 1deas and outlook so that this
development of the Sunderbans cen be
taken up and this particular item of
prawn culture can be developed there.
I think we should give all emphasis to
it Previously West Bengal's mamn
item of export was jute, ar';::v it is
going out as Indigo-way , s &
West Bengall I personally feel that the
export position of West Bengal can be
replenished by marine product exports
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alone, I think some sort of this policy
should be taken up immediately so
that the State Government can be per-
suaded to allow thizs prawn culture to
be developed there. This is my sug-
gestion about these two things.

Then I have one or two more sug-
gestions to make. I do not know
why the jute and textile industries
have now been shifted to the Industry
Ministry. Maybe, 1t 18 an industry I
want to say that those items which are
sent abroad as export commodities and
as they are exportable commodities,
this Mimstry should have some say.
Like the Marine Exports Development
Authority, there should be two Autho-
rities, one for Jute exports and another
for Textile Exports in the Mimstry of
Commerce and let the Industry Mims-
try come and jomn in the deliberations
of these Authorities These are my
suggestions. I do not want to take
more time. I again support the De-
mandg ot the Mimstry of Commerce
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MR CHAIRMAN, Mr Chandre

Gowda The tme is very short. I
would request the Members to co-

operate with me.

SHRI D. B. CHANDRA GOWDA

(Chikamagalur): Mr. Chairman 8ir,
this is one of the Ministries through
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Wwiich ecommon mpan feels the presence
of \he Gevernment The main pur-
pose or responsibility of this Minstry
13 to see that the requirements of the
comumonman, namely essential com-
moditie, are made avallable Its ves
ponsibility 1s also to see that the in-
flationary tendency ls contamned the
price 1s reduced or price-level 153 main-
tuned and the distribution system 18
regulated

In fact 1 have to content myself
for the simple reason that thus Minis-
iry 15 in the hands of a well.unforned
and dedicated person  But, Sir the
expericnces ol this Mimister have not
yet yielded the results [ hope they
would yield results in future I would
Lke to say that the per capita income
of an Indian today i1s about Rs. 365/-
1t 15 almost o rupee per day 40 to
60 per cent of our people live below
the poverly line The requirement ot
the majority of the commonman ot
the Indian gociety has to be met ind
the commonman has to be looked
atter thiough thi. Minmstry As re-
gards availability of essential com-
mod iy comparatively during tre
day. ot emergency the consumers ..id
the freedom or the liberty But to
duy t 1, unfortunate to -ee that the
seller hag the lberty It has row
become g seller s market During ‘he
days of the emergency at least the
stock ot essential commodities and
the price of them had to be exhibited
through the necessary Lst Boards
Sir, today the entire tag system has
gone away and the consumer 1s at the
mercy of the trader in respect of pri-
ces I would request the honble
Minister to revive and contlnue the
system of exhibiting the prices
through Boards

So far ag distributien of essential
commodities 1s concerned there i3 no
other way but (o resort to public
distribution gsystem Consumer €O~
operatives are the backbone of public
distribution system Unfortunately
cooperative gystem in India has grown
by it owet method and its own woay

CRAITRA 16, 1800 (SAKA)

Min, of Comm

C.S. & Coop #
and it hag bécome the monopoly of
few individuals who have taken it as
& part of their career Therefore, it
needs certailn gmount of {raining—
particularly in the field of consumer
items When an ordinary trader ean
make huge profit why not cooperative
societies ]

Now Sir, 1 will say a few words
about kerosene and cement There is
scaraty of cement although 1t is avaul-
able in the black-market at a higher
rate Last tme when Shn George
Fernandes the honble Minister for
Industry wag in Karnataka there were
number of representations made about
the non-a\alability of cement and he
had to make g statement that he
would see to it that larger gquota of
cement will be made available to
Karnataka Then, Sir a5 regards
kerosene you will agree with me
where there 15 no electrnicity gas etc
it 18 not possible for the mar
dnd willager to "1ght the lamp After
enhancement of duty on kerosene the
price of kerosene has gone up and 1t
ha. almost become beyond the reach
of the common man So far as dis-
tribution of kerosene 1s concerned
nobody knows as to who distributes
the kerosene o1l in the villages This
has to be regulated

Then Sir mposition of ban—es-
pecia ly onu the exports of pulses and
vegetables—has not ylelded any
results eacept that the grower i3 get-
ting the maximum possible price and
the middleman is making the money

1629 hre

[MR SPEAKER in the Chair]

Now 1 would like to draw the at-
tention of the hon'ble Minister to the
commodity boards Foreign exchange
earnings from coffee have exceeded
Rs 150 crores But Government have
not taken care to resolve the problems
of the labour and the small growers
who are large in number Fortunate-
ly—at least during the last three
vears—more than the growers the
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consumer 1n India is getting the coffee
at the lowest possible price compared
to the price fetched in the foreign
markets, It 15 one of the happest
boards and ] would like to congra-
tulate the Minister and the officials
concerned for this remarkable achiev-
ement But Sir particularly for s
achievement we ghould look to the in-
built arrangements in the pool sys-
tem of marketing The pool s3stem
of marketing Was not only given gains
to the growers but has also looked
after the interests of the consumers
and the nallon In fact I would 1ke
to urge that flus pool system of mar-
keting be introduced 1n the Cardamom
Board too Ag long back as mn 1973,
I wag a Member of the Board At that
time a resolution was moved and
passed to the effect but it has bLeen
kept in the cold torage for the last
20 many years 1 do not know what
nterest 15 working behind this ULn
less cardamom 13 brought within ‘he
purview of the ‘Pool System mnohody
knows what amount of cardamom 1s
produced and who are the exporters
of this item what 18 the value of the
cardamom that s produced and ex-
ported Unlesg 1t 19 brought within
fthe purview of poolad marketing it
giveg room for evasion of income-tax
Now anvbody can sell cardamom to
anvybody else and anybody can export
this item Moreover how much quan-
tity of cardamom 18 exported 1s not
known The worst sufferers are the
small growers and particularly the
grower m Kainataka because the
export quality of cardamom 14 the
“Alleppey Green which 15 very well
known in the export market nnd
‘Mvsore white 1s not being liked
very mucth T would request the hon
Mimster to consider this and <ee that
a pool system of marketing is intro-
duced 1n cardamom also When we
are able tq have a pool gystem of
marketing In coffee why pot in the
cardamom®

I now come to the exvort of textile
fabrics and the ready-made garments
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Now, there 13 one organisation called
Textile Export Promotion Councll
which ig working in Bombay Previ-
ously the present Chairman of ihe
Textile Export Promotion Coupcil
used to be a manufacturer of these
items. It was the practice for the iast
20 years In the recent elections for
Chairmanship, the exporter hag be-
come the Chmrman of the Textile
Export Promotion Council Sir  he
has vested interests and being the
Chairman of this Council, he 1s ex-
ploiting lis  position to the extent
possible to help not only his own men
bui he 15 exploiting the whole export
system 1 am told that very recently
a representation was also given to the
Minister about this problem Now
thig Managing Council and the Chan-
man of the Textile Export Promotion
Council are trying to corner a few
officials too to have their own men
so that they can go on mernly with
this business Recently I am told
that the Mmsiry hag 1investiguted
certain bogus quotas which have een
given to about 40 persons who were
penalised and their quotas have been
cancelled Persons who ure not man
ufacturers of this item got quotas and
they sold them to others not only pub-
lic'v but they advertised in the news-
papers saying that they hpve quota
for export of this particular item 1
would therefore request the hon
Minister through vou Sir  that this
matter of Textile Export Council has
to be looked into very serlously and
unlesg it i gone into at the earliest
possible time before any damage 15
done T think the whole purpose of
bringing this matter to your consider-
ation would lose sight of With these
words I thank you for having given
Mme an opportunity to speak on this
subject 1 suppori the Demands for
Grantg of the Minstry of Commerce
and Civil Bupplies and Co-operation

SHRI ANNASAHEB P SHINDE
(Ahmednagar): Sicr hiy Ministry has
the responmbility of Civil Supplies
and maintenance of price line and
Mr Dharig is a very honest and
patriotic worker and therefore he
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1 should like to make a few obser-
vations on the price line. The whole-
sale index seems to be behaving
somewhat well. But if vou look to
the details, particularly for industrial
workers, for agricultural labourers a
very disturbing picture emerges. I
hope the Minister himself is aware of
it because 1n his own ministry's report
he has mentioned it. In fact the
‘Economuic Survey published by the
Financg Ministry mentions;

“Although the index of wholesale
prices rose only by 23 per cent
over the year ending January 21,
1878, the increase in some groups
was much higher. Foodgrains stand
higher over the year by 5.6 per
cent, largely on account of pulses
whose prices have advanced by as
much as 384 per cent. Fruits and
vegetables are up by 242 per cent,
eggs, fish and meat by 155 per
cent and condiments and spices by
28.3 per cent.”

1 should like to caution the Minister
that he should not be misled by the
fact that simply because the trends in
agricultural production are encourag-
ing the picture is bright. You will
find from the records of past years
that good agricultural production
overshadowed weaknesseg in  other
sectors of economy. There are two
disturbing trends as far as this year
is concerned. First of all the indus-
trial production has not come up sa-
tisfactorily. Moreover there is a
heavy dose of deficit financing in the
economy and I think, therefore,
pext year Mr, Dharia js going to have
a very difficult job; I wish him sue-
cess and godspeed in maintaining the
price level. But there are a lot of
dangers in the situation,

CHAITRA 1§, 1900 (SAKA)

Min, of Comum.
C.5. & Coop.
About import-expert I have to
a few observations mainly from
point of view of agric tural
dities. It is not & happy sign that
growth rate of export has fallen d
drastically this year. If he does
take adequate fteps there would
further fall and the position which
country has attained over a number
of years will be jeopardised. I am
sorTy the country will lose the very
important position it occupies in the
export market. I do not understand
thgloglcofhlnninlthegxpoﬂ of

g3
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getables, onion and potatg should be
banned. But how much quantity 18
exported, of the quantity of 20 million
tonnes that are produced? The Nation-
al Commission on Agriculture has
gone on record saying: “On rough
estimates the annual production of
fruits and vegetableg in the country
18 20 million tonnes, hardly one per
cent of which is utilised by fruit and
vegetable preservation industry. It
18 estimated that 25 to 30 per cent of
the production of these perishables
goes waste during various stages of pic-
king, packing, transporting and mar-
keting.” We must remember that ex-
ports of fresh fruits and vegetables
constitute less than one per cent of the
country’s production. National Commis-
sion hag corroborated this elsewhere.
How is the government going to serve
the interest of the consumer by ban-
nming the export of one per cent pro-
duction? The price of the products
goes up not because of exports. Take
potato for instance, It is highly peri-
shable commodity; in the post harvest
period prices crash. Had there been
adequate cold storage the government
would be in a position to release
quantities during off season period.
That would have checked the prices.
Banning export is no golution. Ulti-
mately it is going tp harm the produc-
tion efforts, On the one side the
Janata Government says: wWe areg EoO-
ing to invest 40 per cent on agricul-
tural development; on the other hand
they are taking stepa whereby agri-
cultural production is bound to suffer.
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I have discussed this with a number
dexpeminﬂdleaumrymewhidc.
Potato and vegetable  production,
onion production has come in this
country because outlets for exports
have been provided, By banning this
you are doing incalculable harm to
the agriculturists in this country.

They are talking in the name of
employment. He must realise the
employment potential in  vegetable
production. If you require ten labour-
ers for producing other crops, for
wvegetables ten times more labourers
are required. Therefore, by banning
the exports ang discouraging the
production of these crops, you are
directly or indirectly bringing down
the employment potential. You have
to visit the vegetable growing areas
to see how much distress is there.
Nasik District, because Mr. Mohan
Dharia knows it personally, it produ-
ces thirty lakh tonnes of onion in
one district alone. Now this year
thousands of onion growers will be
totally ruined and it will take ten
Years for them to rehabilitate their
economy. Now who are the onion
growers? They are those who have
no adequafe water; they are poor
farmers, who cannot grow sugar cane,
who cannot grow other crops, they
are only marginal farmers who have
very inadequate water and who are
in the drought prone areas, they are
the onion growers. By banning the
exports, the prices have crashed this
year. Whatever have been the pro-
mises given by the hon. Minister ac-
tually he has not been able t¢ pro-
vide them reljef.

He hag been good enough to send
e a copy of the reply he has sent
to the Maharashtra Government about
onion exports. I would just like to
say: Don’l wrgue likg in a court of
law, Your letter jg like arguing in
a court of law. For any all-India
agricultural commodity, no State
Government cap take the responsibi-
lity. Hae has said that the State Gov-
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ty. No State Government can take
the. responsibility; the Governmetit of

‘ India has to take the responsibility.

Simply because in some terminal mar-
kets there are higher prices, it 18
no argument. I had gone into this
matter gnd I will only say that the
Government of India must take the
responsibility and it should not shirk
the responsibility.

If in Farukkabad tomorrow the
potato prices—they have already cra-
shed—if they crash and if you say
that the UP State Government should
take the responsibility, I do not think
that the country will accept what
you are saying. Already you are suf-
fering, your party is suffering loss in
the public opinion. Public is going
away from the Janata Party and the
main reason is you have failed 1w
understand the problems of agricul-
ture and the agriculturists in the
country. There is a distress every-
where and thousands and lakhs of
cane growers, potato growers, onion
growers are shouting and you  are
not in a position to provide them re-
lief.

Take the case of export of sugar.
1 do not understand the logic of limit-
ing the export of sugar. First of
all, do you know how much we are
going to produce this year? Six mil-
lion—sixty lakhs and we have a carry
over of sixteen lakhs and the totai
comes to 76 lakhs and the maximum
that can be consumed in this coun-
try including the defence requirement
is only 45 lakhs and there is a sur-
plug of thirty lakhs. You are going
to export six lakhs and the rest of
it will rot. Now the argument is that
we will incur Keavy loss by expor-
fing. That argument is totally in-
correcy because I know the inside
and out of the industry. Take the
price of sugar. What is the price of
sugar in Maharashtra and Andhra?
The controlled price of sugsr in Ma-
harashtra and Andhra is Rs, 160 or
Rs. 173 and the international prices
are slightly higher and there is “no
reason why the Government should
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incur Thes if we export all the sugar
frotr: Andhre ang Mabarashtrs. But
the bureaucracy involves you into the
technicalitics and you are not in a
posttion te find solution to this prob-
jem. Yom should be in a position to
push large quantities of commodities
which are not required for domestic
consumption

Then there 18 one more argument.
You swear by the name of Gandhiji
and all of us swear by the name of
Gandhiji All of us have respect for
that mame But the point is, the
greatest message or mantra Gandhiji
gave to this country and to all of us
was Swadeshi. But you have forgol-
ten Swadeshi, while you talk of rural
development, while you talk of agn-
culture and while vou talk ol!m Gs;nt;
dhifi, you are having massive impol
“!hi: number of agricultural commodi-
ties. Now what would have happen-
ed? 1f industrial commodities worth
about Rs 500 or 400 crores are impor-
ted in this country there would
have been a havoc and the whole in-
dustrial community would have ris-
en in rebellion against you and I do
not think you would have done that.
But the farming community is mnot
organised and hence they are not in
n position to offer proper resistence
and that 15 why you are importing a
large quantity of edible oil and cot-
ton. Wirst of all, you should exploit
all the possibilities of raising local re-
sources and then there is a DGTD. 1
have only one specific request t, make
to you. I do not want to enter into
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this country should be the Chairman
of DGTD like organisation and the
tachnical persons and persons in-
charge of agricultural production
should be th, Members of the Com.
mittee. Without the sanction of that
committee, nothing should be impor-
ted, and even the quantum which
should be allowed to be Imported,
that shoulg be allowed to be import-
ed only with the sanction of the com-
mittee, Otherwise this country’s in-
terests are never going to ba gale.
This countrv’'s farmers gre going to
suffer. And I tell you that f thus
country's agriculture is not protected
against indiscriminate imports, I am
afrmid, whatever gaing in agriculture
we have made, we would lose them
and the country woulg suffer and the
future generations would suffer.

With these observations, 1 would
like to say that I am thankful to you
for giving me the opportunity to
speak.

SHRI P, ANKINEEDU PRASADA
RAO (Bapstla): Mr. Speaker, Sir,
representing the tobacco growers in
Andhra Pradesh, and coming from
the constituency which was hit by the
recent cyclone, I oppose these De-
mands for the Government's failure
and for Government keeping g sileht
spectator when the tobacco prices
crashed down by 25 per cent, 26 per
cent of the tobacco grown was not
harvested for want of markets.

Sir, it is & long historv of tobaeco
in this country Our country ranks
as fourth or fitth In the world In
tobacco production, nearly 100 to
120 milllon Kgs. fetching Rs. 130
crores for agriculturists and Rs.
100 crores as foreign exchange
and Rs 400 crores as revenmue



355 D.G. 1978-79
[Shri P. Ankineedu Prasada Rao]

There is one more point which you
should not forget and that is that this
whole tobacco crop has to be harves-
ted and sold by the agriculturiets
within tw> months After two months
there 18 no capacity for agriculturists
to hold the crop because the crop
deteriorates for want tp re-drying and
storage facilities, The agriculturists
cannot gtore it any longer 1t has to
ha passed on mnto the hands of the
trader. This crop was neglected from
the beginming by the Government
The Government has not spent much
money on research and devclopment
.of this crop and has not taken any
steps for explr ing new markets for
this crop or giving a prope: price for
1he agriculturists

About marketing, 1t 1» completely
left into the hands of the private tra-
ders, manufacturers and cxporters and
the Government ncver bothered 1o
intefere with if for stabilising the
prices fo: the faxmers, The STC pur-
chased only 5 few million K. Gs of
tobacco for its commercial operatiuns,
but it did not enter into the market
for price stabilisation operations,

This year it is a very bad year for
the tobacco grower, The tobdcco
grower was hit by the cyclone. He
was forced io replant the tobacco crop
and the investment wasg doubled.
After the tobacco was grown, the
quality of tobacco deteriorated due to
the natural chmatic conditions. As
against 50 to 55 per cent bright crop,
it deteriorateq to 25 to 30 per .ent
giving lower qualty yield to the to-
bacco grower and ofterwards, by Feb-
ruary 1, when the crop was going to
be marketed, n‘ter harvesting there
was an artificial slump which was
created by the trader and there was
ne buyer in the market at all f1ll the
end of ¥ebruary Only 10 per cent
of the crop wag marketed by the end
of February and the prices had gone
down by 25 to 30 per cent, and a scare
was created among the tobaceo grow-

APRIL 6, 1078 Min. of Comm. C8. & Coop. 356

ers that they will not be able tp sell
this crop at all and they are ready to
give the tobacco crop at throw-uway
prices,

100 milhop kilograms of tobacco
was sold up till now and 20 millwon
Kilogramg still remain with agricul-
turists  Unless the Govermeny pur-
chase it within a month’s time, this
will again co ito the hands of trauders
at throw away price, and anything
the Government doing afterwards
will be a help to the trader, roi to
the agriculturist,

Neither the Government no;  the
Tobacco Board nor the STC came (o
the rescue of the tobucco gruwers
when there 18 a slump n the market
and the production 1s or 1y 20 milhon
more thig year. The normal require-
ment of 100 million Kgs was al-
1eady purchased by the tiadurs at a
reduceg rate. There was no govern-
mental agency ip come into the mar-
ket and purchase it; hence they
bought only 100 million Kg. or 110
mulhion Kgs, at 76 per cent of the
price.

The tobacco grower has already
lost 25 per cent 20 million Kgs. of to-
bacco is lying unsold with the grower.
It will pass on to the trader, if the
Government doeg not purciase 1%
Instead of making the purchascs
through the traders, Goverument
shoulg think of purchasing il from
the grower, either through the To-
bacco Board, or STC or any govern-
mental organization, within 4 month’s
time in the absence of which the to-
baccg irade will go ito the hands of
the traders again. It will he a boom
for the traders again, if 1t is done
after a month. Thig was a loss not
only to the agricullurist, but* also lo
the Government. Government is also
losing fore.gn exchange, excise and re=-
venue, due to neglect of this crop.
One-fourth was lying in the fleld;
25 per cent is still with ths growers,
without a purchaser. As a temporary
messure, at least 25 million Kgs. should
be purchased by Government direct-
ly from the agriculturists, I would
suggest a long-term measure also. The
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kets was not done by the Government
or 8TC or Board or the To-
bacco Promotion Council. This should
be there.

The Voucher System is a very good
system; ang it is in the interests of
the growers But the Tobacco Board
made a mesg of it and made the tra-
ders unite and force Government to
withdraw somre of the clauses of the
system, If vou want {0 go to the res-
cue of the growers, vou should also
urrange for auction platfoims, along
with the ntroduction of tne Voucher
System, where farmers' level grading
should be crompulsory A minimum
floor price for the tradeig at the aue-
tion should be there Unless these
measuics are taken by Government,
introduction of the Voucher System
hy itself will noy help The floor price
should be declured Grading systum
should be made compulsory.

As u competition to the puvate
parties, Government shouid puichase
at least 50 mullion Kgs of tobacco.
Leaving 1t completcly to the manu-
facturers, tiaders and expuits will
not help the grower. I go no! know
what sms the tobacco growers have
committed Unless Gove.nment or
one of the governmental agencics e.g
the Tobacco Board or the STC tomes
to the rescue of the grower by adop-
ting a support-price measu¢ as dis-
tinet from the commercial activities,
and unless something like this is done,
the tobacco grower will not be able
to raise thig crop next year.

With these words, I thank you, Sir,
for the opportunity given ip me.

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND COC-
OPERATION (SHRI MOHAN DHA-
RIA): Mr. Speaker, Sir: It 1s true
that the time given for this debate
was short; but I must appreciate the
feelingg of the hon. Members, as also
the criticisms that came from them.
At the outset, T can assure my collea-
gue, hon. Shri Shinde that I will not
take the position, “The King can do
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no wrong” Particularly when I look
at Mr. Shinde and my other colleagues
on the other side. I cannot afford to
take that position. (Interruptions)

We are dealing with 3 subjects, viz.,
Commerce, Civil Bupplies and Co-
operation I know that it is very
difficult to do justice to all these three
subjects 1n & very short span of time,
However, these 3 subjects are wvery
much concerned with our economy
and with the socio-economic transfoi-
mation of our country, I am well
aware of the significance and impor-
tance of these three subjects that are
under my Ministry, and I would like
to deal with them both in the inter-
national and the national perspective.
It may not be possible to go into all
the details ang to reply to all the
points that have been raised by hon.
Members, bug I will do the best with-
In the time allotied,

It hag been stated that our exports
have badly suffered. May I take this
opportunity to explain to the House
that when we think of gur imports
and exports or of our foreign trade,
we should not forget and lose sight
of the social objectives that we che-
rish, This whole foreign trade 1s for
what purpose? What are our objec-
tives? To me, the objectives are very
clear. I have po doubt in my mind
that our export trade shall have to
grow and that tog with a faster speed.
All possible endeavour shall have to
be made for achieving new heights
so far as our exports are concerned,
but while laying all the emphasis on
exports, let us not forget that we
want exports for the attainment of
the self-reliance of our country. We
want exports to acquire new science
and technology developing in the
modern world and we want transfer
of appropriate technology to solve the
monumental problems facing the
country. If the problems of poverty
and unemployment are to be golved,
then these exports should necessarily
help us in strengthening the basc, in-
dustrial and agricultural, strengthen-
ing the economic and technological
base of the country, so that we can
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create such conditions whereby the
milliong of our people can have a bet-
tar standard of living, sand they get
opportunities to work. Right to work
may not be guaranteed 1n the Consti-
tution today, but all our efforts should
ultimately resuly in taking care of
our youngsters who are prepared to
work, to see that they get work. Ex-
poris cannot be for the sake of ex-
ports alone. Exports ghall have to
subserve gur domestic demands,

I know that exports during 1877-7¢
were expected to be of the order ot
Rs, 5750 crores oy perhaps more. As
per the present estimates, they wull
be ot the order of Rs. 5400 crores [
may be gsked why there is shortfal'
of about Rs 350 crores But then,
may I bring to the notice of the
House the situation that existed when
we took charge of the Government
last year® Prices were spiralling

SHRI P. RAJAGOPAL NAIDU
(Chittoor)* Even today.

SHR] MOHAN DHARIA‘ It 1s not
correct. I challenge it.

SHRI P. RAJAGOPAL NAIDU:
Yes, it is s0.

SHRI MOHAN DHARIA: You may
say that If statements gre made on
the basis of ignorance, it 1s difficult to
contradict them: It is not fair to have
this sort of dialogue. You can listen
You may or may not accept what I

I am not here to say that you
should necessarily accepy whatever I
say.

Last year, when we took charge, it
is true that the supply pomtion of
wheat and rice was gatisfactory, but
in the case of edible oils, pulses and
several other essential articles, the
position was critical, and naturally
the Government had to initiate seve-
ral measures. The Government had
decided that export was necessary.
But the only limited question then
was that we would take care of essen-
tial domestic demand first and then
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we would have exports. And natural-
ly, it w=o happensd that we had to
curtail export of several items, Take,
for instance, cement. There were
contracts to export cement to the tune
of nearly 22 lakh tonnes and more.
We have said that we cannot export
because the power shortage has affec-
ted all our cement factories. In a
State ke Karnataka, the power shor-
tage wus of the order of 50 per cent

17 hrs,
MR SPEAKER 55 pei cent

SHRI MOHAN DHARIA: Today,
it 1g 55 per cent So, the question
before us was whether we should
allow export or we should stop ex-
port of cement and we had to stop
this

Simulatly, about the export of de-
otled cakes, my friends said that it
should be exported more But the piice
of de-oiled cake mn the country was
ruling at Rs 2400 per tonne. By whom
1s jt required” It 1s required by our
farmers It 1s required for cattle fecd,
chicken feed or poultry feed The
domestic price had already gone up
to Rs. 2400 per tonne. I had no altei-
native but to regulate these expotis
Now, the prices have come down.

ot weiteng wf wiw . 1,300 W0 1

SHRI MOHAN DHARIA- It 1s be-
cause of my efforts, the efforts of the
Government that the prices which
were ruling at Rs 2400 per tonne have
come down to about Rs 1300 or Rs
1200/- In whose interest wag ks
done? It was in the interest of agri-
culturists because f we go rot pro-
wvide these inputs to agricultursts at
reasonable prices, we have no right
1o ask them to give us their agricul-
tural produce at reasonable prices
Again wq had to cut down the export
of thus item for these reasons.

ﬁlﬂﬂ* : Wﬁﬂﬁ
wr are & wow W T



365 DG 1918-78

8HR] MOHAN DHARIA: For the
information of Mr. Patel, I must say
ipat in Karnstaka, in Mabarashtra
and in many other Stateg of the coun-
try, these oil cakes from groundnut
are utilised by way of manure (Inters
ruptions) I am happy that except
Mr., Patel, every Member of this
House supports me on this.

In 1876-77, while the prices of
groundnut oil which ig used for edi-
ble purposes, soared from Rs. 7/- to
Rs. 10.50 per kg. 50,000 tonnes of
HPS groundnuts were allowed to he
exported outside. I had to take a de-
cision that 1 could not allow this to
continue when the prices of edible oil
were so high in the country. Natu-
rally, this year, export of this item
has not taken place and to that ex-
tent, we have a short-fall

In the case of onions and potatoes,
I am coming to those factors., Here
I support my friend, Mr Shinde We
do not export for the make of export,
In the case of onions, the decision to
regulate the export was taken by the
Government last yeur and this tem-
porary ban was put last year While
i Maharashtra, the prices were rul-
ing 1n between Rs. 30 to Rs. 40 per
quintal at Calcutta, the prices were
to the tune of Rs. 180 to Rs. 200/~ per
quintal, at Madras, it was between
Rs. 150 to Rs. 160 and even in Bom-
bay which 15 so near Nasik—about
120 miles away—the price of onions
was above Rs. 100. Naturally, I re-
questcd wll State Governments to
examine why we should not make
purchases within the country and
make the supplies so thai we can
give reasonable prices, remunerative
orices, to our farmers and make
available onions at reasonsble prices
to our consumers in the country. 1Is
it wrong? I entirely agree that so
far as our growers gre concerned,
they must be given remunerative
prices.

This year, I have taken a decision
that through NAFED, we shall make
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quintal. I am having representa-
tions from the farmers that it should
be about Rs. 40. But I have taken a
decision that it ghould be at Rs. 45.
i have also told the Maharashtra
Government—by and large, B0 per
cent of onions are produced in
Maharashtra and alsp in Gujarat. I
am picpared to go and purchase all
the onions in the country at the rate
of Rs 45 If they are in need of
money, I am prepared to give money
to them

SHRI ANNASAHEB P. SHINDE:
But the reports from Nasik mandies
are that if 2,000 carts come, only 4
tarts are purchased at Re 45.

SHRI MOHAN DHARIA: My hon.
friend, Shri Annasaheb Shinde, was
very much in the Ministry, He knows
that NAFED is an apex body of these
various marketing federations at the
State level. Whenever purchases are
io be made, they are made by
NAFED, through the State marketing
federattons I have been requesting
the Chief Ministers I discussed the
matter in December, 1877, with the
Chief Minister of Maharashtra. Lest
he should forget, I wrote a letter to
the Chief Minister on 2nd January,
1978 saying that you please have
immediately a meeting of all the co-
operative societies and marketing
federations, so that adequate pur-
chases are made. If these marketing
federations gre not giving all possible
cooperalion, 1 cannot send from
NAFED agents tg every town and
village. ‘That is not possible. I want
the cooperation of all.

SHRI S. R. DAMANI (Sholapur):
Have you placed adequate funds at
the disposal of the State Government
to purchase onions at Rs. 45°

SHRI MOHAN DHARIA: I assure
the House that for the purchase of
onions or potatoes or whatever things
that are decided upon, Centra] Gov-
ernment shall not complain about
lack of funds and that the funds
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shall not be lacking, This is an
agsurance that I have given. Unfor-
tunately, my colleagues from the
ruling party in Meharashtra have
unecessarily created politics out of
this. I do not want tg create politics,
I am concerned with the interests of
the growers. I am not prepared to
make any issue of prestige. I think,
the prestige of our farmers and gro-
wers is much more than your or my
prestige. It is most unfortunate that
instead of giving cooperation, the
politics is being made out of it
especially when the Central Govern-
ment has taken a specific stand that
money will not be a difficulty, that
we are prepared to give remunera-
tive prices to growers gnd, even if
losses are to be incurred, NAFED
will jncur the losses and, over and
above, if onions are to be exported,
we shall allow.

During the last year, since May,
1977, nearly 40,000 tonnes of onions
were allowed to be exported. I am
telling my hon. friend, Shri Shinde,
that through NAFED we have ex-
ported onions to the tune of 40,000
tonnes, Again this year, I have taken
a decision to export 10,000 tonnes. I
can assure the Housc that after meet-
ing the domestic needs of the coun-
try, after protecting the interests of
producers, whether it is onions or
potatoes, ...

SHRI JYOTIRMOY BOSU: And
consumer also.

SHRI MOHAN DHARIA; When I
say, domestic needs, that includes
consumer also. When I am taking
care of my all these things, certainly
1 shall take care of my friend, Shri
Jyotirmoy Bosu.

SHRI M, SATYANARAYAN RAO
(Kurimnagar): He is a gentleman;
he is = person who consumes and not
produces. e

mm:wum
consume time.
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‘SHRT MOHAN DHARIA: My sub-
mission is that so far as these agri-
cultural products are concerned, I
would like to assure the House that
Government would like to take all
possible steps and measures to pro-
tect the interests of our growers,
Unless and until the growth rate, in
agriculture and industry is not kept
up, we cannot solve our economic
problems and there cannot be further
exports. My point here, is limited.
My point ig that we have taken cer-
tain deliberate decisions and as a re-
sult our exports have come down by
Rs, 500 crores. The EEC countries
and other developed countries have
taken certain protectionist measures.
Naturally, our export of items like
textile have suffered. This is alsg a
point. Then there wus a recession
and because of recession, our export
of steel hag suffered by about Rs. 100
crores.

SHRI M. RAM GOPAL REDDY:
Can I make a suggestion? The com-
moditics which the Minister is men-
tioning are consumed throughout
India, The State Governments can-
not purchase ang supply them
throughout the country. Can he
agree with it? If he agrees with it,
let the State Trading Corporation
take up thig job.

SHRI MOHAN DHARIA: To con-
sider hig aspect, T have convened a
conference here through NAFED of
all State Marketing Cooperative
Federations on 11th of April. We
shall be discussing all these aspects
and wherever Government has to in-
tervene, we shall be happy to do so.
There js no problem. The point is
that on accounf of all these odds, and
these delibermte decisions exports gid
otherwise get affected, the export
would have gone well above Rs. 6000
crores. But there was a case that
we should first take care of the rising
prices and this House will be happy
to note that though immediately after
the taking over of the new Govern-
ment the prices had, no doubt, gone
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sions, the priceg have again come
down. And today, as against the same
day last year, the prices are lower
and not higher. A point was made
by Mr. Shinde very rightly that the
wholesale price index might have
come down. So far wholesale index
is concerned,

MR. SPEAKER: Consumer index.

SHRI MOHAN DHARIA: So far
as consumer index is concerned, it is
not true, Heré may I bring to your
notice through you that fortunately
now this has also started reflecting,
so far as our CONSUmMErs are CONCErn-—
ed. If you take into consideration,
point-to-point comparison, it will be:
seen... o

MR. SPEAKER:

SHRI MOHAN DHARIA:
point-to-point comparison.

MR. SPEAKER:
enly by five points.

Only five points.
I say

It has come down

SHRI MOHAN DHARIA: My sub-
mission is that while in the whole
world, the prices are going up
India is one of the countries where
they have come down, Should we
not feel proud about it? This has
been achieved against all these odds
and when there is no emergency—it
was during the emergency that the
prices had gone up by 12 per cent;
in 1976-77, the prices went up by 12
per cent. Now when there ig full
freedom including freedom of strikes
and what not, even then it has been
possible to contain prices. I think it
goes to the credit of the country and
to the credit of our democracy. I
wes just mentioning to you that so
far_ag point-to-point comparison is
contdrned, in the case of agricultural
labourers, Mr. Shinde would be happy
to know that in October 1977, it was
810; from 334 it had come to 318 in
February 1978: it has come down
by—4.8. So, in the case of con-
sumers—] wil] not go into all these
details just now because the time is
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short—I tan assure the House that
because of the measures taken by the
Government, it is not only that the
wholesale price index has come down,,
but the consumer price index,—-
point-to-point price index—in t_het
case of agricultural labour, industriall
labour, has also started coming down,
It js one of the positive sighs and
that too while taking this care. It
will not be proper to say that our
exports have guffered; it is mnot
correct. May I now bring to the
notice of the House that because of
our certain positive steps in the case
of tea...

Y aa fag (F7aT) @ @©, TE
HR AT F JI § | Far g

SHRI MOHAN DHARIA: No. So
far as gur is concerned, any amount
of gur can be exported and so far as
sugar is concerned, we have taken
the decision to export sugar to the
tune of 6.5 lakh tons—and that too,
despite incurring certain losses. Un-
fortunately, the inter-national prices
are 1ow&but here the prices are high.

My friend Mr. Shinde talked about
a formula and sp on. He will kindly
concede that it is a succession that
we have entered info. But we are
now trying to remove those imba-
lances. I am aware of it, but to
blame this Government for those
sins will not be fair.

SHRI K. SURYANARAYANA:
No, we are not blaming you.

SHRI MOHAN DHARIA: This
House will be happy to know that
because of certain positive steps that
we have taken in the case of tea in
the terms of value exports mre up by
87 per cent more; coffee is 66 per
cent, tobacco 13 per cent, spices 112
per cent, cashew kernals 36 per cent,
silk textiles 36 per cent and chemi-
cals 35 per cent. Engineering goods
will go up from Rs, 554 crores to
nearly Rs. 630 crores. So, there also
you will find there is a positive gain.
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Handicrafts have gone up by 37 per
cent in gpite of protectionust trends

Iz 1 may quote one item, export of
diamonds and jewellery which was
of the order of Rs 150 croies last
yoar will this year be of the order of
Rs 400 cioies and the Housc wall be
happy to know that next year they
wil] cioss the 500 aore mark These
dare all labour oriented these are all
diversithed eapurts So the whole
base has been expanded

This yea: what we have done i3
that, instead of expoiting groundnuts,
ollcake and cement and making all
these thing, dcarer i1n this country and
cleating their scatcity in the country,
we have cieated therr availablity
here and we have diveisified owt
export base I hdve no doubt that
this new policy will fuither help 1n
bullding up a better industral strue-
ture and better production here, and
a better agticultural structure hecie
and will help in having betler
exports

80 far ag onmions and potatoes aie
concerned may I inform the House
that I have discussed this matter with
my colleague Mr Barnala We are
trying to have 80 to 100 centreg all
over the country where we could
produce more vegetables and where
we could have better pioduction to
take care of our domestic demand
and to have eaport of these articles
also

SHRI ANNASAHEB P SHINDE I
h d made the pioposition that either
foi export or iumport of an agrcul-
tura] commodity there should be one
institution like the DGTD which
takeg care of the national agricul-
tura] production and the national
interests of growers

SHRI MOHAN DHARIA T agree
it 15 g very positive and constiuctive
suggestion which Mr Shinde has
made and I shall be happy to have

all possible cooperation from that
sde I may say that there are many
Members who do cooperate let us
not be under the impression that they
are there only to oppose

Now, during the year, this House
may be awale that these protectionist
tiends have developed very fast I
have been to various countrieg and
have had discussions, and this House
will be happy to know—as I had al-
ready indicated with figures earlier
in the House—that the quotas of
India have been increased as agamnst
the quotas agieed to earher Even
though the quotas of some other
countries have been cut in our case
they have been 1ncreased So far as
America 15 conceined i regard to our
handlooms, they have decided not to
put this article in the quota and so,
naturally, there will be fite export
of handlooms and this will he'p us
turthe: during this year So, these
constraints are being lessened

In the case of steel 1t 15 mosi un-
Ioitunate that there is depression all
over the countiy and all over the
world Evep in the case of Japan
trom 130 mallion tons of steel they
have decided ty bring down thewr
production to 95 million tons of teel,
but this country

SHRI S R DAMANI Regearding
handlooms you say that ;n USA

SHRI MOHAN DHARIA ‘lhere
cannot be a question and answer
seasion now Mr Damani

SHR] R DAMANI  According
to the reports, they are 1estrictng
our exports

SHRI MOHAN DHARIA ‘There
cannot be a question-answer scision
just now If you tel] me about any
particula:l cases I wall take neceswary
action

I was telling that even though these
protectionust tendencies are here, how
are we going to meet them®
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MR, SPRAKER, You wers men-
tiguing about steel

SHRYT MOHAN DHARIA In case
of steel, because of recession, we
could not export ag enticipated At
the same time the House would be
happy to know that the steel that was
produced here—the production of
steel 1n the country has gone up -
was utilized within the country It
has gone into the creatipn and streng-
theping of our industria]l infiastruc-
ture 1t will help in having better
production in days to come Though
the exports have gone down 1t 15 a
good pointer, 1 take it as s Kood <180
because the stet hi been utibsed for
creating some indu tis n some
areas all over the country

There a1e some other aspects also
I have announced the policy and have
made a detuled statement the other
day and I would not Like to repeat
it Alongwith other factors may I
bring it to the notice of thig House
that thus Commerce Muustry along
with State Tirading Corporation and
MMTC had acquued a very bad re-
putstion” During this one year this
House will be happy to know that the
Commerce Ministry i no more u den
of cprruption We have cleansed the
Ministry and this new policy takes
further care of it By and large
corruption in these organization has
been removed to a great extent
Then, when I speak of samplication
of procedures, i1t will not only to help
and encourage the jndustries, impor-
ters and exporters but at the same
time, we have taken care of this
aspect of Corruption also ‘We are
also taking this Ministry from the
controlling role to the promotional
10le T would very much like that
the Commerce Ministry functions as
a promotional Mimstry and 1t 15 n
that context that we have taken cer-
tun steps

Much has bien said by several hon
bgrg about our varigus agencles
hke State Tradmg Corporation and
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MMTC With regard to the MMTC,
I would like to correct one figure,
which was brought to our notice by
Shn Damam yesterday So far as
this figwe is concerned, 1t ;5 2349
ciores and not 23 49 crores It 1 be-
cause of the musplaced decimal pouwnt
It 1s puntera devil It 18 on page 130
ol the Annual Report of the Depart-
ment of Commerce

We had esked the [ndian Instnute
of Management to go into the work~
ing of the two public scctor bodies,
1e. State Trading Corporation and
MMTC and their subsidiaries We
1eceived a report I must say that
that it 1s an interim ;eport, on the
basis of which we have jmtiated
action We would very much ke
that SIC and MMTC should function
s catalytic agents m the socio-ecoro-
mic transfoimation of the countit

Several hon Membeis have men-
tioncd about the heavy service char-
ges of the STC For the information
of the House T would like to comev
that 1 have gone into this aspect and
we are taking several ;egulatory <teps
also But so far as the -<eivice
chalges of the STC ware concerred,
thise are, 1n case of sugm 05 per
cent  silver 1 per cent  stmi-p 0=
cessed leather 025 per cent coffee
025 per cent footwear 1 to 3 per
cent finished leather 25 to 3 per
cent marine products drieq fish ve
stock meat 1 to 25 per cent tobacco
025 to 2 per cent etc  These gie the
chaiges that aie levied F¥or imports,
in 16spect of edible o1l the charges
ue 1 per cent newspunt | per cent,
tement 15 per cent and there are
many aiticles which aie chargea 1n
between 05 to 25 per cent o1 so
Hele again we are takung some steps
In the case of textiles fibres etc the
charges aie § per cent, but thig 18
to protect our indigenous mdustry
When I say textiles, 1t 13 the man-
made flore and yarn I would lLike to
speak on that subject There were
criicisms by some of my friends—I
think—Mr Pandey and some others
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1egarding ympoit of polyster filament
yarn in between those 11 days A
decision was taken to delnk and it
18 on that basis that licence, were
1issued. But then there are 8 umts in
ibe country, besideg the Petrofils, a
public sector co-operative undertaking
wl.ch 15 coming up in the country
80, theie was a question at the une
end of giving protection to these in-
dustizes also Unfortunately, the
prices in the country were ruling too
high The margin of profit was 300
to 400 per cent The price was ruling
somewhere m between Rs 182 to Rs
220 per kg. for the polyster filament
ang naturally we had to take some
care Therefore, we felt that this
he«vy margin should be brought down
and the actual users should be n a
pomition to utilise it Then there was
a guestion of giving protection to our
mndigenous industry, Therefore it was
decided that those who are the actual
uzers should be alloweq to import
through STC STC should make the
imports for these actual useis in the
country and those who are exporter.
should be allowed to mport. The
pnees were fixed ranging between Rs.
165 1o 175 on the basis of different
denierg ranging fiom 30 to 150 Here,
we have taken care go that the ex-
herbitant premium must go Much
fuss has been made that something
wrong has been done Even the name
of the Prime Minister hag been drag-
ged wnto it I must make 1t clear that
there 15 nothing fishy and it was just
to take away those heavy premua
which were being earned by certain
parties that the government had taken
a decision and the House will be
happy to know that the priceg which
were ruling somewhere at Rs 200 per
kg. after our decision were brought
down to Rs 125—130 I am claritying
the<e pomnts go that there should be
no unnecessary doubt, ag the rumours
are being spread and the speeg of the
rumours canmot be imagined

Therefore, I would stregs these as-
pects I will not go into all the gs-
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pects. But I feel that so far as our
exports are concerned, let ug mnot
forget that what is needed is g diversi.
fication of our exports and also &
diversification of markets. Take for
Instance the marine products. It s
tiue that we shall be having export
worth Rs 200 crores in the year 1877-
78 of this item

| SHRI JYOTIRMOY BOSU: You
want to starve the people of this
country, the most protein-starved na-
tion?

SHRI MOHAN DHARIA: We will
take care of production also....

MR SPEAKER, Mr. Bosu, you do
nol appear to be go.

SHRI MOHAN DHARIA. I thunk
he 13 a fish-eater. 1 do not think he
1» o man-eater,

It 1s true that we shall be exporting
fish to the tune of Rs, 200 crores, But
1t this 90 per cent are shrimpe, then
again bulk of our exports of shrirmps
aie only to Japan gnd USA. It s
very wrong. We shall have to
diversify all our varieties and we have
&lso to enter intp various markets. In
this context thig House will be happy
to know that we are having a dialogue
with the African the Arsb
countries, the East Asian countriey we
are having a dialogue ag alsg with the
various Communist countries, i.e, the
Socialist countries We are not only
having our dialogue but we have en-
tered into various agreements alwo.
One of the important features ig that
we have started going from rupee
currency to free currency. Thig is
one more positive result that has bsen

achieved by this Ministry,

1 would not like to dilate mere, g0
far as Commerce is concerned, In
case of foreign trade I would like to
assure the House that our foreign
trade is for the purpose of subserving
the social objectives of this country.
It will be for the attainment of gel-
reliance of the country. It ghall Pe
for the acquisition of new science and
technology in the interests of the
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country and we shall see that in this
process, more and more employment
it generated and economic and social
justice ig given to the people. That
should be the aim of foreign trade
and 1t shall be achieved,

Regarding Civil Supplies, by and
jarge from all sectiong of the House
there wag appreciation. Several
frends gaid that at the time of Dival
and Holi there were years and years
"“hen nothing was available without
queues and this was the first year
when all these things were available
without queues. But it is not enough.
What 15 needed 18 a permanent gys-
tem Here several of my friendg in-
cluding Mr Chatterjee insisted on a
massive public distribution system
They have made a reference to my
own 1cpoit  May I say to the House
that thjs echeme 15 now not only a
scheme of the government, M.
Chatterjee wanteg that there should
be a commiiment of the government,
if I may quote his words. I can as-
sure the House that there is g com-
mitment of the government, Even
the Planning Commission jn their
Draft Five Year Plan Vol. I, have
said:

“In the casc of consumer goods,
the public distribution system is
already operative 1t covers....”

“The public distribution system
does not necessarily Iimprove the
distribution of income but it helps
to prevent deterioration in distribu-
tion, ip inflationary conditions.
Shortages of essential goods ag well
as monetary inflation can be highly
regressive if the public distribution
system does not prevent serious cuts
in the consumption of the poor.”

And, therefore, they have said in this
Sixth Five Year Plan thiy public gis-
tribution system must be necessarily
made operative and enlarged.

SHRI SOMNATH CHATTERJEE: I
hope you will have your way.

CHAITRA 16, 1000 (SAKA)
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SHRI MOHAN DHARIA; Then
there was a meeting of our National
Development Council. Thig meeting
wag held on 20th of March, 187&
There was certain consensus, includ-
ing with Shri Jyoti Bosu, the Chief
Minister of West Bengal. All have
agreed on this paragraph. I am read-
g that paragraph on which there
WaE consensus.

“While commending the empha-
sis—the document gn the minimum
need jprogremme, the Council re-
cognises that the public gistribution
system covering essentia] articles of
masg consumption needs to be ex-
panded and strengthemed without
any delay.”

So, this 35 not only the commitment of
the Central Government, but this is
also the commitment of the whole of
the country. This ig the commitment
of all the States. So, I am happy for
this feelng. My friend Shri Somnath
Chatterjee wanted a commitment #rom
me. I am telling him that it is not
only a commitment of mine, but it is
the commitment of the Central Gov-
ernment and the commitment of the
State Governments glso. Now it is
not Shri Dharia's scheme but it is
the scheme of the whole country.

SHRI SOMNATH CHATTERJEE:
Pleage see that it is not scuttleq by
anybody.

SHRI MOHAN DARIA: So far as
this scheme is concerned, it sp hap-
pened that on the basis of my own
report on the esgential commodities
ang articles, while I wag in {he Plan-
ning Commission, we prepared one
scheme. At that time we took into
consideration the views of several
ministries. It is not only g distribu-
tion scheme, but it j; a Production-
cum-Distribution Scheme——what are
the articles requireq by the common
man right from morning till late in
the night. How can we take care of
production in the country—both in-
dustrial and agricultura] and agricul-
tural product; on priority basis and
how can we make arrangements for
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their procurement, for storage, trans-
port and gistribution? And yguin,
while making this distnibution we
woulg very much like that all Indian
citizens, vur brothers ang sisterg be-
longing to any part of the country
get these essential commodities by
angd large, at the same price, It is
one of the major suggestions in that
scheme. Thig scheme has been sent
to all our State Governments. I am
happy that nearly 7, 8 or 9 State Gov-
ernments have sent their reactions.
In the mean time there were elec-
tiong in five States. I have again
written to those Chuef Ministers, Theur
comments will also be recelveg here
by mid April. No sooner all these
things are received, 1 shall go to the
Cabinet and because of thig decision
taken by the National Development
Council, because of this plan which is
accepted by the Central Government,
I see no dificulty whatsoever that it
should be one of the positive contri-
butions of the Civil Supplies Depart-
ment to the country during this year
to come, Of course, I know, it will
take four, five years to have this
coverage. We woulg like to have pne
distribution centre for a population of
every 2,000 citizens, There may be
certain villages which may be far
flung, where the population may be
even less. But even then we should
have the net spread far and wide and
if it is to be g permanent system, all
these centres should be necessary wel]
spreadover. In the country, there are
2,40,000 gdistribution centres. Out of
these, nearly 1,80,000 fair price ghops
are run by private irade and rest of
the other shops are run by the co-
operative gocieties.

Then there are severa] inherent
difficulties. We shall have to jnvolve
the cooperation of all the citizens
There should be proper vigilance.
These fair price shops should play fair.
They cannot be unfair. With the co-
operation of the people, with their
vigilance, they shoulg function pro-
perly and if the Vigilance Committees
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from those areas say that they ave
not functioning a0, I have sug-
gested to the State Gover that
their licence should be cancelleg im-
mediately, So far as the further ex-
pansion iz concerneq we would very
much like to strengthen the coopera-
five system ang if the cooperatives
ate nol coming forward we would
very much like even to involve the
¢ram panchayats 1n this distribution
system. Sir, with the cooperation of
the House and with this mood of the
House I have no doubt, within 3 of
4 years, it will be possible fgr us to
have that massive production of essen.
hial commodities and articley ang to
have better and equitable distribution
at reasonable prices If we coulg do
that jt will be possible for us to break
this wvicious circle of prices bemg
chased by the demand for dearness
allowance No sooner than the DA
comes into arculation again there is
the 11s¢ 1n prices (One more care ;3
dlso taken, When we want thes®
articles at reasonable prices then nu-
turally the inputs particularly or the
farmers also shal] have tp be made
available at reasonably prices Wa
cannot expect wheat gnd rice at lower
prices and give inputs at higher price-
It cannot follow; it cannot happen
So, that carc haq to be taken by us

I am making one more announce-
ment today That i regarding the
rapeseed refineq oil. Last year we
started with Rs 8/50 per kilo, Then
we came down to Rs. 7/50 per kilo.
Now in any part of the country at the
consumer end, from the 1st of May
1978 onwards, the price shall be Rs. 7
per kilo. T am bruinging it down by
Rs 500 per tonne. (An hon. Member:
Don't bring it down further) No, it
won't, because I have to take care of
the producers also: I have to take care
of the farmerg also

Similarly much was sald about
{obacco. I do appreciate the anxlety
of the hon. Members go far as distress
sales of tobacco are concerned, The
Centra] Government ang the Tobaceo
Roard have been criticiseq also. Be-
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I go to the decision that we have
en may I bring to the notice of this
House that when the whole of Andhra
Pradesh was affected by cyclone,
néarly 65000 hectares of lang which
were under tobacco plantation were
completely destroyed? The Tobacco
Board met 1n Delhn  Mr. Jyotirmoy
Bosu happens to be a Member of the
Tobacco Bourd. We met here in Delh;
and we took a decision and we made
available nearly Rs, 45 croreg for the
farmers, we gave all possible help for
them for replaniation. All these far-
mer, wre happy and because of that
he lp all these ctops are now standing
again  Theie Is a massive production
of tobacen today and naturally

SHRI JYOTIRMOY BOSU: Not
massive really

SHRI MOHAN DHARIA: That 1s
why the prices have gone down; the
prices have ciashed. And here one of
the reasons 15 the himited export out-
let Becsuse now we are repaying
Russia wheat through wheat, Because
this 18 rupee trade our exports, so
tar as other articles are concerned,
will be less by about Rs. 50 crores.
Thut is the country with the biggest
demang of tobacco from our side and
thewr demand has come down and it
has affected us on that count also
But then there is a demand that Gov-
ernment ghould make immediate pur-
chase, mght from the producers
through STC and accordingly decision
waos taken to purchase 5000 metric
tonnes of tobacco earlier.

AN HON. MEMBER: That was 2
commercia] operation.

SHRI MOHAN DHARIA: Now there
is a demand from the hon. Member-
that at least 10,000 metric tonnes of
tobaceo should be purchaged by STC
directly from growers. It is the de-
mand, Sir, Government has taken a
decision, whatever may be the loss
we ghall have to incur, we shall pur-
chase 10,000 metric tonnes from actual
growets of tobapco and from growers'
Cooperatives. We have taken the de-
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cision. Now there wil] be proper co-
ordination.

There will be a proper coordina-
tion between the Tobacco Board and
the 8.T.C. Tobaceo Board is not that
way @ trading organisation. My
friend, Mr Bosu will appreciate that
this job has to be done by the S5.T.C.
We shall take all possible cooperation
from the Tobacco Board &nd also from
the Members of the ‘Tobaco Board
sp lar ag its operation 18 concerned.

Sir, some criticism was made that
the STC had jomned hands somewhere
or the officerg of the STC had joined
hands gomewhere Wwith these big peo-
ple, producers or whatever that is, 1
would Jike to assure the House that
if there is any officer dealing in such
a manner, please bring it to my notice,
You can take it from me that he can-
not continue 1n this post. It cannoi
happen.

We have already taken that care.
By and large I must say that the ope.
rationg of the STC have certainly
brought credit to our country. This
one million tonnes of cement that wag
imported by the STC came to be
known to the country or most of them
came to know of it after the imports
actually started arriving in the coun-
try. That much care we have taken,
as you know, in those operations. And
I can assure you that if there is any
kind of shortage or scarcity of cement
created artificially by certain vested
interests, to take care of jt, we have
slready taken a decision that cement
supply should also be adequtely made
to the people till the production goes
up. We have taken the decision In
case of edible oils, the House will be
happy to know that last year we had
to go to the market after the gearcity
was felt here. This year, this House
wil] be happy to know that the oil
year starts from 1st November and,
before 1st November last, we sat to-
gether and planneg for the whole of
the rar tever are the require-
ments ci country for the year
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1878-79. The House will also be very
happy to know that gecording fo the
requirements of the country, the oil
to be purchased by and large has been
contracted and it will be coming to
the country regularly. There will not
be any deficit, there will not be any
tcarcity whatsoever, It will be done
in & planned manner. So, i1t is how
we have been operating in so far as
Crvil Supplies and Commerce Ministry
ure concerncd.

My hon, friend, Shri Annasahcb
P. Shinde was & hit sore that this Gov-
ernment 1s not taking care of the
agriculturists, He has every right to
say so. May I bring to hig notice that
while tie support price of cotton ear-
lier was Rs. 320 we carried that price
to Rs. 255. Cotton Corporation of India
was previously making purchases of
cotion only at the support price.
While 1 was in charge of the Cotton
Corporation of India, we took a deci-
sion that the Cotton Corporation of
India will make purchases not at the
suppori price but at the market price.
This was a major change.

SHRI P. RAJAGOPAL NAIDU: In
Haryana, the Cotton Corporation
started this.

SHRI MOHAN DHARIA: This was
a major change from the earlier policy.
Then, Sir, in the case of grams, while
the support price was fixed at Rs. 85
by the earlier Government we took
it to BRs. 125, In the case of ground-
nuts also, the support price was taken
up to Rs. 160; in the case of mustard
seeds, there was np support price so
far. It is the first year that we fixed
the support price at Rs, 225 so that
they grow mustard more and more,
Now we are planning that for gll the
agricultural products, which are of
masg consumption or which are of
egsential character, there should be
support price.

The Agriculture Ministry will be
mov'ng the Cabinet. It shall not be
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{air on my part to say on their be-
half. The Government is very much
vigilant. All this js being done by
us—for what? It is done to protect
these farmers. It 1z done to protect
the interests of the producers. To say
that this Government has not taken
care of the producers, would perhaps
be most unfair I do not want {0 go
into political aspect of it ag to what
are the reasons, this, that or the
other, I also personally know  wery
well. 1 do not want 1o go into this
because thiy is not a political question
nor is this the proper forum

MR, SPEAKER:; Anyway you comas
ty the Comimerce Ministiry.

SHR1 MOHAN DHARIA. We aie
thinking on g high plane, There arc
areag wheie, 1n the inlerest of the
country and in the interest of our
commuinly all sections pf the House
shal] have to cooperate with each
other so that the interests of our pro-
ducers are properly safeguardeq and
mterests of our people are properly
safeguarded. From our end, I can
assure the House that whatever be
the positive ang constiuctive sugges-
tions they will not only be welcomed
but it will also be our endeavour to
see that they are properly considered
and implemented.

Regarding the Department of Co-
operation, T would not like to take
more time of the House But, I can
only say that during this year we have
again made a lot of efforts to gee that
the Cooperation Ministry is revitalis-
ed. We have formulated a national
policy for the whole cooperative
movement That Resolution has been
adopled and it has been accepted by
all the States ang they are coming
forward with all possible cooperation,
On the bazis of that Resolution we
have circulated an action program-
me—42 points action programme—
on each count, how we can revitalise
the cooperative movement f{n the
country. How this movement could
be rescued from that rotten politics.
We do not want this cooperative
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either of the bureaucrats or that of
the over-zealous political personali-
ties. De-officialisation and re-politi-
calisation of cooperative movement is
a must and it is iﬁ this context that
we hdve taken several steps.

In this context, I would appeal to

the House that we gll political parties
shall have to make efforts wherever
Wwe are in power to take care that our
levers of power are not utiliseq io
interfere with this movement. The
moment we interfere, that very mo-
ment the cooperative movement will
go for ever. It cannot gustain. If
we want healthy cooperative move-
ment in the country, all politicians in
the country, all. these who are enjoy-
ing power—may be from this party or
other parties—will have tp take care
that the power is not utilised in gis-
“turbing this movement. On the con-
trary we should make every endeavour
so that thls cooperative movement is
kept outside the area of poitics ang it
tunctions in the interest of the country
and in the interest of our democracy.
Through this cooperative movement
Wwe not only achieve decentralisaticn of
economy but also decentralisation of
political power to a great extent and
if we want this whole democratic set-
up to be strengthened then thig de-
centralisation of economy and decen-
“tralisation of power will go a long
way in standing as a guarantee for
‘the permanent democratic functioning
in the country. Therefore, when we
speak of the cooperative movement,
thig is the approach of the government
and I would like to have the coopera-
tion of the whole House.

MR. SPEAKER: You have to pro-
“vide institutional guarantee,

SHRI MOHAN DHARIA; It is the
institutional guarantee which jg very
much necessary. Unfortunately, ins-

“teag of this institutiona] guarantee
“there j5 much of individual interfer-
cence. That is the whole tragedy of

" juswsAowr ‘aAyeradood Sfoym S1yy

CHAITRA 16, 1900 (SAKA)

Min. of Comm,
C.S. & Coop.

= Wita quor (AAare) - gan
TS WY TEeeRrEr g AT T8,
faat #ad FrAl ¥ WA afod
& weaiia &Y T@r g f o geigaT Ay
AT F FATAT T, TAIAT FLAT B,
IHF T I 7T FIAT & | SET HT
favama oy §, SAar &1 favara s
g

st Wga gfn 7w T g,
& wrowr Famar =Wrgar g R ¥ oS
HI9HT 42 FITET T TATH TG0,
u gua g forar & f ot Fomfe
qaHe FAG §, T TAAT F HTATT T
AT #rafes g F FE
F TTUTT 9T AT FAET | Y TETHE
AT ATET F HTETL 9T WO §, ST
Fraaifed qaliz T w7 A &

§ wwr aow fewwar g R
ZATA 78 Fifaw o fe Tsggaar #7
9 qr R @< Y, 7 Nfafewer qrieat
T 7HT BY, Tfew FTaT FT & HGX T3 |
uF 7% Ofc & gw wrarifea wade
F WITT F JITC FH FT BT F4A )

Sir, I am grateful to the House for
the way in which the Members have
expressed confidence, the way in
which they have cooperated. It is
something unusualI know that. But
I must say that this gives us more
strength and more capacity to work,
This gives us perhaps a new orienta-
tion in our whole way of working.
I am sure the House will give their
cooperation for ever. I have no
doubt that these Demands which I
put forward will be unanimously
voted. Thank you, very much.

st wew fag : wmTw gy,
Hell HEIT T 1, A, T AT @VE-
i 9T #¥ FuAr T arfee ad
T 1 78 ey & fr gama faa
a9 @l & oY qhe FT 1 77
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X 6T wx o 8, fearr & agt
M G 97 A% wET frare @,
fewm qaE & W )

AT W17 FIVAHTT FT AT IOTIA
¥ fan @ feq, o 7= gl § 1
a7 TE g fgn 1 T o
w7 afemn 5, WA wT T P R,
raam I W RE

wr %1 oifeeata 9 F fan mw
74 %, wfae &, Afer mddr g
Tt & fr oefwe & o, a7 39 59,
B9 I 3T ot aE & o A
FETd ATEIT githr R e

ot agw fear:  dar fv &
i T § oW gwrr svewest
T FE frerA @, A &z waiE
w1 g7 fow & mmAw 3 ¥ fag
§arv ¥ g gwrd grwr wifew
R | AT e T 0T w1 fow fmr
W oI wET SHTET IAEA
Wi T4 WG W At famA &, Ar
W T IAHT FOE 7 51 e
T ) g aw Afa ) §
e %1 faege aw w2 fear i
e oo qe N grww A1 0
WA TRAT qEE & )

qF ATAAT AT & gt ¥ X H
wgT & | T WW A ITH 1500 T
o 1 T T gEE T At i sfe
W, At | 500, 600 ¥7T T WY § |
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T B urrwwaT 8 W g SW-
Y @ T ot srdenly sl e
€ | & it fewrar wnget g fE oW
s stege ¥ 70 g & S
w7z garh wfaw oh, AT
T T ava w1 W@

ot it T W (FqEr) TR
F1 g w17 ok arfieearsy & wwerr g —
fors arfierara #r mw w1 O T
#frr ifsera w1 aw 7 wa faan
T | W g qet aran, A e
#1 IAFT T o qwel oY | ol
AT AN F AR T TG
WY W ¥ dg ¥ qf srww ¥ fr o
ot &, @t st o £ e ey
FT TETT X £ ava 97 faarx et g
fir foer 3w % ww Y ot &, gt A
w3 fatar 1 qfr v femré
ax Y

wit g anfeay & wfy o o
fs g mam-any &1 T x f
arar | & gET Y g wwar g e
g #1f miferata Wy q¥ SomT
Srear ¢, @ guw fog gree qwer
gfz fear i | 393 W A wdeA—
caw B oo o ¢ o (sweaw)

@t ety et @
T v ¢ frgedr e i
T gt g wilee 1+ T T
o ¥y | (wiie)
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toigm et o it
arer & AR frar gy fe arfee
TS WAt §, a1 Hr g Ao it
W @ 1 & qovr T we
(varwarmm) |

ot ot o W o e ¥
i ¥ W ¥ orere ) et @ 1

oft e ey w2 ® AT
£¥r fr gt < w1 o g Pt
e AN TRE W
fmmars #r S gy o 2 W A
IRT 3 ATw & g 2H Wy avar fer
¢ 1 werfa & dfade oy AW
¥ | oAk are off FeT Y I gmT d
g W qwe §, W wW
w garh wfem @t '

MR SPEAKER I am not allowing
any more questions This s not a
question and answer seshwn Al} the
questions should be put at the tume

of making the speech and the Minister
has to reply to the extent possible

BHRI H L. PATWARY No ques-
tion, only clarification

MR SPEAKER No, no Do not

record anything
ot qwe qwo gt : ¢

SHRI MOHAN DHARIA May 1
answer thig question?

CRATTRA 18, 1000 (AK4)

Mig, of Comma. 306

CS. & Coop

MR SPEAKER If you atwwar this,
questions,

there will be a number of

SHRI MOHAN DHARIA. Ths js

the last gquestion

& & agir ff waTT ur e o WY
w1 vy & o ¥ e wife e W
oY warer § 1 feT ot oy qee e v
& 9u & fag veretvm & faers gara
vt e ek foewm @ 0
I & wenhy I€ & I STl gt
awdft &4

SOME HON MEMBERS rose

MR SPEAKER You write to humn
and he will reply 1 ghall now put
all the cut motions moved to the
demands for grantgs of the Miustry
of Commerce, Civil Supplies and Co-
opeération to vote together, unless any

hon. Member desires that any of this
cut motions may be put separately

All the cut motiwong were put and
negatived

MR SPEAKER 1 ghall now put the
demands for grants to vote

The question 15

“That the respective sums not
exceeding the amounts on Revenue
Accounteand Capital Account shown
in the fourth column of the Qrder
Paper be granted to the President
out of the Consolidated Fund of
India to complete the sums neces-
sary to defray the charges that wall
come ih coucse of paymeant during
the year endmg the 3lst day of
March, 1879 in respect of the heads
of demangs entered m the second
colump thereof against Demands
Nos 11 to 18 relating to the Mims-
try of Commerce, Civil Sugplies
and Coorperation,”

The motion was adopted

**Not recorded.
269 L8183
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Atyocities om Harijons (M)
me 1978-70 in respect of the Misistry of Commeres Civil Suppliss and Cappwatron voted:

No. of Name of Demand Amount of Demand for Grant Annuuntnmnd for Grant.
Demand on wmntwmg.s by t,l;se Howse vuted by the House
on 16-3-19

1 2 5 '

Revenue QCapital Revenue Capatal
Ras. Ras. Bs. Ri.
INISTRY OF COMMERCE,
ucl'\?ll.. SUPPLIES AND CO-
OPERATION
of Commerce,
IR
. 29,81,000 - 1,49,04,000
F Irade and Bxpnrt
" uction . . 49,18,92,000 67,60,90,000 245,04.63,000 338,04,52,000
vil Supplies and
- Cico.perurgan . . . Basgtooo  3,67,57,000 31,26,92,000 18,57.83,000
11.50 hrs 18.00 hra
[Da. Susmia NAvar in the Char) mnﬁtaﬂ'n &mtﬁaﬁn@ﬁr

wiwtEy fo 4 37 et W s ¥
MOTION RE: ATROCITIES ON T W15 W A faree wlrwe angw

HARIJANS—Contd. ¢ are wh oy 7Y § Wik e aTRe
iwﬂw&w&&mﬁnw«ﬁ

MR CHAIRMAN: We will now take Srawt & forg feg ard ) (wawa)
i, s consdron 0 . st e e e
Paswan on the 4th April, namely:— Wit arm A @ aedr ) (wwanr)
“That mhtlmml‘ e!::':!aas its wwrafe ag@ : wm 9w saTEr
o et “:r*“"" e & @ 15 W ol Dew qrEd )
Andhrs Pradesh, Mahiruhirs, Kar. 791 6TeT0n &, urer e e
nataka and other parts of the wTEw & oy A7 ¥ Feng <aT v )
country.” 1§ AT wX fafre agw w gamr
along with amendments moved there- WET W) 3T TR A% faax e
o . ' /T AR | 9w frre w1 wwT oW
ot forrw e arew (mpeer) : 0 W9 F R@or mr 4 ow
qwTafr wgar, g o 3w wiw fime o s & & afer
fem ¢ ) Wiz B A W A wiaT W A AW ad o A e
¥ fog sTowr srefiwar ¥ ST ferr e § ... (wowwm) ww

7% O & S A AR | R o dz ad

ot g S oW frad wiwe § qw A wwe ;B sowe

g% ww difog ) siymd )



ol wgmw © CuTowy e
wrfigg e aw o A1 o e ff g,
reeay’ Wt wor aff I3 wwar §
WWERT ¥T NOT AW IZ gEAT kAW
o fewie feerm oy Y 1 st
fewwwm e aft gur § wefog saear
¥T WV At 95 WwAT (sawaw)

I cannot hear everybody at the
same time. I will only listen to one

person.

SHRI B. P. MANDAL (Madhepura):
I rise on a point of order. You have
to hear it. My point of order 1s this.
Five minutes is too inadequate to

express our fpelings.... (Interrup-
MR. CHAIRMAN: Will you please
sit down?! I do not want to allow

any point of order before the work
beings.

4% gAY 6 9 frz w1 g o
¢ 7g Bt ez o s A 2
Tt & W€ & A qry fawz IF &
Tz w1 far | g oF oF fiee
®T W FAT wifge 1 oww A
aw W Ay AR, qft |1 75 Iy )

SHRI B. P MANDAL: You cannot
say In this way. You cannot lose
your temper and say “sit down" in
this way. This is not the way It 1s
not a school and you are not a
teacher.

awrafe T srmeqr ¥ Sw
¥ forg frwre o we @Y fifrg

lﬂﬂod’fom:miw-(qw
w0 T 5y awd §—Faz wreT o

It is mot a gchool and you are not a
teacher and we are not your students.

wwafh wiv : & @ ard grew
¥ wgr g f—wre W W @
HT9 JF TwgrT w30, A 3% wg o
U@ ¥, v o ol o v &

N fnfdy §, 75 gr=w ¥ fiwfadt
&1 xad ¥ faafdt o oy Y 8,
O 99 X1 & §T, K6T WIT YW H
i W9 foew W o v f, W
Wit 91T woAT wonw w7 §, oar
WITR! AfY wT WHY | wT w1
oIAT FFATT Ay &, gTIW AT gETT
UTTHY TEHT B, Y A0 7 T g
w TEAr grr—ag @ o ara )
T =t wfads wg W qETaT §
wToRr Tg gAwaT srfgy oz
% wrdx aw IAT &, v wf fewdw
gIE ¥ anx @ oot N fredm
wE i gut | feede e g Fam
WITH! I @ 9T W aTE are
qriT T E, @ I

st dto dYo syw : g YIRS
WA w3, afeT wmoe ot srfim
wawdt ¥ www st gefy L,
(wrwarmr) . .

There 13 a certain responsibility to-
wards the constituency. We shall
respect you, but you ghall also res-
pect the Members of the House. But
you should not treat yourself as a
teacher and us ag boys.

MR. CHAIRMAN: Shri Jyotirmoy
Bosu may speak.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Madam Chair-
men there is some mistakes, On
behalf of my Party, Mr. Somnath
Chatterjee is to speak and his name
has already been gent. Let Mr. Som-
nath Chatterjee speak.

MR. CHAIRMAN: Mr. Somnath
Chatterjee may spesk.

SHRI SOMNATH CHATTERJEE
(Jadavpur): Madam Chairman, it is
a matter of great concern that even
after 30 years of Independence this
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duty so far as giving them not
adequate physica] protection, but
also working for their advancement
is concermed.

Madam, Article 17 of the Constitu-
tion gbolished untouchability, but un-
fortunately that has been on paper
only. So far as Article 46 of the
Constitution is concerned. it is one of
the Directive Principles that the
State has to take proper steps for
the purpose of promoting with special
care the educational and economic
interests of the weaker sections of the
people, and, in particular. of the
Scheduled Castes and the Scheduled
Tribes, and it gshall protect them from
social injustice and all forms of ex-
ploitation. Like all other Directive
Principleg in the Constitution, 1t is a
very important provision, but it has
also remained dead letter and this 1s
not the result of the coming of the
new Government only. During all
these 30 years these people have been
at the receiving end. Only, Madam,
plous wishes have been expressed.
Bogus schemes have been formulated.
but unless and until the root of the
problem iz looked into and tackled,
there can never be any possibility of
avoiding these types of conflicts in
the country and these types of inci-
dents Madam, these people are the
poorest people of the society in the
country and they are always in the
minority wherever they reside. Un-
fortunately in this country in the ab-
sence of lang reforms, these people,
the Harljans and the weaker sections
of the people of this country, have
always remained in a feudal set-up.
And as a result, they have always

&
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the victims amd
mn,mtuﬂy ' . of the
upper castes, but aleo 'by ptbeiw'viz

3
E
§
§
ef &

country, Various land reform laws
have been passed in the country, in
various States. But during the 30

:

years of Congress rule, and s
during the last 8 years ie. from 1071
to 1977. there has been np attempt to
bring about land reform. Only mere
talks were there,

The 20-point programme provided
for land reforms, ang it provided for
giving special facilities and nghts to
the Haryjans. It is a matter of al-
most a joke that the report of the
Commussioner for Scheduled Castes
and Scheduled Tribes, which was pub-
lished in September 1878, refers to
the so-called great provision in the
20-point programme of the former
Prime Minister. which was supposed
to bring about a complete trarmsfor-
mation in the society. The Congress
Government of the last 30 years has
utilized this problem only for its
politica] ends. It is a matter of irony,
and of nothing but hypocrisy that the
former Prime Minister 13 now going
about the country, ghedding tears for
the Harijans. She is doing 1t only
for the purpose of getting votes; and
for no other reason.

Unfortunately, even under the pre-
sent Government, these instances have
not abated. It 1s a reality which we
have to accept. During the last one
year, what has happened in different
parts of the country? 1 have the
figures for the last 3 years; in U.P.
alone, in 1875 there were 3871 ins-
tances; in 1978, when the Emergency
was at 1ts heights, the pumber was
5887; and in 1977, there were 5047
cases, Therefore. 17 thousand cases
of atrocities were there in up alone
during the last 3 years,

There have been umpteen cases of
forcible eviction from their lands and
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We have to see how
¢y Has percolated and
the studentsg In the country.
ria, there was an attack by the upper
caste students on the Harijan students
who were living in the Harijan Hos-
telg in U.P. The Harijan youths have
been burnt in Rajasthan.

13
[
55

some of these political parties, espe-
cially by the last ruling party. Even
during the present Government of
the Janata Party, in the various States
there has been no respite for the
Haryans The problem is that there
has been no social education and no
social emancapation. The Harijans
remain below tle poverty line—at its
worst himit. They have been demied
all the ordinary privileges due to
human beingg in this country. They
are bemng utilizeq as chattely and not
&3 human beings, by zamindars and
big land-lords. Without there being
land reforms, without giving them the
right of ownership in land and with-
out their participation in the process
of production and without the rght
to freedom from the strangle-hold of
the rura]l rich and kulaks in this
country, the lot of the Harijans can
never improve. This is the minimum
requirement which has to be appre-
clated by everybody in this country,
Therefore, whatever be gaid,
whatever attempts may be made to
convert these incidents as fights bet-
ween groups of crimingls—sometimes
it is said that hardened criminaly are
fighting amongst themmwelves, as a
mﬂlﬂt & which somie harijans have

or fortuyred—§s doss oot
explain why, whensver such events
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§1ven to the people of this coun
They still remain backward and they
have been kept backward for the
purpose of exploitation. We would
like to know what are the policies of
this Government and what steps the
Janata Party is going to take in the
matter.

We want that there should be pro-
per land reforms with secunity of
tenure to these people and they
should be given title to the land. It
is also essential that the district autho-
rities should be made respomsible for
it. I know that this is not pure law
and order problem, but somebody
must be made strictly responsible for
this, Please do not forget that they
form 13 per cent of the population
and their largest concentration in an
arex iz 23 per cent and mot more.
Therefore, in every area they are in
a minority; not only a manority, but
they form an economically weaker
section of the soclety. So, they can-
not have any protection for them-
selves, unlesy protection is given by
the governmental agency. Therefore,
until you bring about m total land
reform,
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the people who are rural rich and the
wested interests in the rural areas
have a sense of awareness that these
pecple are also citizens of this coun-
try. that these people are human be-
ings and not mere tools of exploita-
tion in thig country, these incidents
are bound to happen. But, so long
as You are not able to achieve that,
you must provide them protection,
and this protection only the district
authoriies can give.

Now there 1s a feeling among the
district authoritizs who belong to the
upper castes of apathy towards these
people, 1f not a~' -.pathy. There-
fore, therc 1s no protection for these
people. The same cancer of caste-
ism is pervading in the district au-
thorities Tneretors, you have to
provide some drtciient punishment
to make these district authorities res-
ponsible, that if theie 15 even one
incident in anybody’s area, not only
the people of that area would have
to suffer but the district authorities
will also be held responsible. Some-
thing like that has to be done.

Please do not gloai over these in=
cidents. Please do mot explain
away these incidents as law and or-
der problems. Please do not try to
give the impression to the people
that this iz a fight between criminals.
These incidents are increasing day
by day. This is a malady in the
social structure. the national fabric
of this country. Unless this is tackl-
ed from a proper perspective, you
will worsen the situation in the coun-
try.

Do not forget that such incidents
are being taken advantage of by
persong who are there in the wings,
who want to come back and who are
utilising these sections of the people
who have deprived of the where-
withals in this country. and want to
establish a  dictatorial regime in
this country, where domocracy will

APRIL 6, 1078

Harijans (M) 396

be in danger. This is the warning.
Therefore, please see that you do not
play into the hands of such persons
any more, and pleasg do pot compro-
mise the democratic rights of the peo-
ple of this country. Therefore,
this is a matter which should have
the immediate and most serious at-
tention of the people of this count-
ry.

Take the case of areas where
there have both some pretence of
land reforms and where the weaker
sections, peasants and cultivators are
a little more politically aware. There
are no such incidents in such places.
In West Bengal you will hardly find
any such incidents because the peo-
ple there are political conscious.
Even the cultivatorg and Harijans
are politically conscious, That is why
such incidents do not take place
there, But where you have kept them

in the dark days of feudalism this
15 becoming a more pronounced
feature. Therefore, I request the
Government to give serious attention
to thas,

dt an fewre qrree (gofye) -
& ury & on wEw ST A g o
oror wfow fear f fs e o1 a@
Hofr ® uw gETdh |+ wE W ww
e g et 1 wefr wElew ay o
#1170 fFeoark e gefy ?

ww il wg\ew : g w gt
:mmﬁmwﬂ:

wt wTo quo wlter (Shgraraets ):
g s Wikt oo B
o gE i o ot § )
wearere a3 § a1 92 § x o¢ o Ty
farare wwr v & 1 woerd ety o
g fag war o wifirer WY o ot § fe
warwrc wa gz § 1 off aw oew ¥
fawet wre ag fy ferar @y far wearer
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R § 1 ey ¥ g winy
feararfown w ) & w o
wft arn Wi g fe v v o
& o saver g § 1 & wger s f
fredt woere wr ¥ <dar oy § I
1 W aTr g Jwd ) frer g § Wi
o @& qgk gard feafr ax oY
ot TR YWY 1 7 fraw s
P xw & & o Al wEET 1 QF A
& xec w @ g f o d goeeR
gra e foar o @ g, <O
& o1 Y B, ] e @ o1 @ § P
daes M rg T R W Wy o
W R o faw
o ¥ Wl ag oW wrely dw e
w73 Ay forw ot g w@r T T g e
FTE) T FT T F1AT § W | w71 oY
FTAT ¥, IWT W 977 §, gAw o
| §, 79 A7 g1 R, SEW o g
§, 7 =m0 a8, oy Wi o e g,
AT 3a ¥ § wfeanfr . gER wm
T ¥ g Wt wgA ¥ wfww T o
R IR A N R, "W e
X B, w@w Wt 7 &1 sefaw wer
ma, M Y g afeRal | swaw
FY i gy goere T g 1 aveafa-
semy 7w St aTw wrelY
T aeh ? ftawawr g 1 &
o =g ¢ fe wawc g @ &,
e ap @ § 5w A O & vyl
oA § 7 gver e Sidwew
setdag ot mt ramwg | oy
wrf coehiftne naer iy § fis et
al fear a1 waor A s @
i od § fr o W) searenly @

CHAITRA, 14, 1000 (§AEA)

Hovane () 983

wor & g Wik § ot roewr qEO
o wearwre wowm § Wi A
wtoT SR wC o k1 gEO
g § 7 T s N .
e gt 7 ogw awr o OF §, dfew
AF ¥ yorory 7l Frrerfk B “T QA ]
e §, 7 sfar 5 f, 1w oW
AT o, ag Y AT &aqrg A § 1 w0
™ I v & fag o gag ol G
aar & | % ¥ weaw o W
N g o 7 g § e faw
@ & W fowers Ty w1 @y B W
T ¥ ¥ itz Y oy A ag e
ot afy eday, fowwg ot e Afew
YT BTG AT AT TAT | W™ A
i gerd | @ g agd an
& fiw dwrer e o, Afoer e 1 8,
% a1 #¢ foyy awt W W
wrgem 1 gArt o ¥ 9w
ITATL B §, wHENl & qw, Q¥
are Tk wyd Svit e g, e A W
8, fedfim Sofr w7 g av sqw Soft wy
€, 5% & g g X £ -
fodw frfewa & =i gt 8, ¥ew
ol femram 4 S ar dur
A § I WETHICARY | w1 W
frwmr g w1} wnfaw & g @ eTaifaw
DA R TR
WR s & fawrs ww g g
Yo § o) Iy v fear amar 80
wgr omen & fe s v @} 8,
X 400 B Ta ww 350 @ K
i o ¥7 g g wifgd o g
&1 W7 18TTHZ ¥ § Y xanwr naww
¢ fie fufomr | ooy o ceofden
fear orvr 8 e 12 oxdz dfiwn oo
mEerd | Sw ™ W e
w R !

WY &% Y or anhr § ww
v g a § ol e fredes & wear
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wraTeTer ¥ ¥ W, o wgr wnm § fr g & Wt we vt 8, fgquny

Wt qre offen o @ deT g few
wepmaew o § 1 s wf
W o gerare e § 3 & Fvd
whreft ot & For srearare gt i ot
werwrlt § srarere ¥ ot wody
wrdt § stz FeiE emr X qw ot anft
e st mahe
Fogewvm § | w@ g W feeen
Marr § ¥ gyl wEAT WA
oy ¥ fin oy woere Y forderdy §
garly ot gardy Al oY Tar wET
o ¥ Aw & mfos § 1 Rgew W
ot zrew & i o amafes § wey
Hramafrrgr ek

sy W gurdl frad § s
et ) e agtwn g ? agt
v A s Y et o a d, afew
¥ o fafeemt & oh Teg ATy Ar
ot 8, I T w7 qeTav o7 W g,
ot a7 e M v T H
of aYsdr § ¥ T Freren s vk,

LS VE GRS LI S
aoeTe A W ¥ e FA
arqur WY &, & wY @ @, e
dorarr WYY Y TR | T FHTAY, B 9T
gy i sreETeT ¥ I, ag AT
e § 1 gl @ oy %, war 87
v ag o i, T gRgn

wTr ¢ groer §F o€ &, g w0
sy ¥ folr s T O & W
gT &n # ey, oz, Wiy W

WY farmrd ¥ ¥ @ 3 gaTT WO STt
gur B 1 WT TW TR A 3 AT
FAT AT REGee wELW WX AT
grosx & dwdae ¥ fadr frar g 7 3 g
wO¢ v ffry, 300 vz Nfad
300%0% SfeR, 100 v T AR 0
o™ 7% g ¥ ) g g3 g § 6
cqred o o wer gare § + & goe
¥ aqdw wom A fe e A
grgare B, ware A w4 oY g guTe
g w0 o ag garcwifews g ar
wifirma g, ag & it wg wwar

wWfed W% ATSw ¥ A Wi
wowTT, A & & sefrer wean ¢ e fewfr
%] §AR, TV WY GAR | ¥E T
¥ Afcirfrae g & @ W a7 If
Ty

wfavre #r foord onfr @, 99 7%
fregww T §, afew 99 9 A
wriaf A et & 1 ow v wifew
¥ oy weode gY ot §, g g v B,
o o7 ¥ 1 g ATy P it ot
oy feafr & 1 sore o e off oY
mend 7 oy fod framr g, ww
aw ®T9 AAEE T W ! qg
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TTRTT T ww 3 P A o Tous
wrree cady, oy & quar wiger  ?

awmfr mww ;w12 fre
¥ ford §, uw momee Al )

ot o qwe FON : 7Y T AW
swarw 8, W Teqe fer qe-gw wae
qu ¥ &

ot ferw wremw avgfear ($Ow
amr)- fed ot dww 7 frz ge 8,
& wit dw @, wrw 12 ez e am
. ) '

awmfe wpnew : A, o ¥ A
o g o Iawr aww 7 ool )

oft wTCe qwo gl : gAY
FoeTT WY, o Ay W arae dv ) IEY
*9 ft 7 fear w11 Afew 37 qowTe
¥ N i R ¥ e e W,
afar 3@ o F  ogEm Wk
from dgerrgs @ty 1 waee
¥ gtg T arx §, ghort # anam
Y Fer wrr ¥, oy v ¥ www
wr § 5 g ew A,
Tl @ | ama drs §, wfww R
o wrem g § AF sfra mb & winl
e &7 ATy faar av At ade # §
g aE v fmrer ) & ww o-
BT ¥ T ¥ agy vff damy o
arfir 7 ) oM o T TG Faw
¥rofword, g ragwa g 1wl
ol ey § 1 gard o
T mft &, gara Wik afewy ot §,
& OF ot ¥ ot awere guRt ank §,
fem R o gem o g 7

22e 2wt ¥ wl o gl et
&, o &t we gn dwr ey vy § Afier
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B 1w g X v fmr wm § ot
gy suEmet WY ooy ¥ e
fomamrd | @ qTHTC saPr Y
fewor o MY vr oy wErfrewr § 7
¥ frden wor Wit fe 7g onfifes
Y § fim it ¥ G mff fiwar v oy
aff & Qar o, fewr 1+ ag ow
aneat § farm o€ g W g T
/T gt wnt W g

a1 £ s Fodme TR
foat mr g S @ § e &
xafed ot vy § fs g, Y 9t 200
™ S wr oy § Ay woed W
T F¥m ? o9 qgy IEE TOAT
we, foc sy fe Ofed, oo =y
Efe et urdt fwwer 1+ awgmTU
wIEHT EOT 1 | gAT S e
war §, ST w WX §, avelr arX §
RO AT Y ¢ gArt ore e
HATY @7 o oY & A gw Ay wofr
AT W A & | a7 &Y @w ¥ W
@ fiford a1 ax W Af9d, Fwmw
daar § o vw a4 Awd 1 ax
wr § i frgeaY o) 10 & ardd, 9
a¢ Wt v §, I oremd Wi gy
I wiagAl Mg T2 § W)
fiwe feread feamd 81 arere & W
T T &, e T AW & FrsdarT
am argy § fe g3 ot 1 goaTA BY
W 3 | s B faenft faar @,
AWy T FIT & T o Y T O
fear R | a9 ¥ v ¥ v e
ey &t gara faar omd, Ty &t
figear oY feur ary, wre v Y
aY—gratte varar A wifgy, Afea
ST WA AET  gEd, v gur a6t
ar gart sty fadwer o) & frar w1

& sl gror gy Pl wetar fie
ar & xa FoeTe & Aot xo feofa #
w3tw Adf v Wiy, ar ¥ ¥ g



Atrocthes on

A wiTo THo wdw]

fram At & 1 oY v W woar o
B W wifd, ok fag swew
¥ wg)arer e §, qp @y
ez an woy w9 W Dy vE
Wi o I ¥ ag avar §, @ I
T werer w1 warr s =gy |
AW ¥ Bedr dn gt % 3
T w1 R Y, R e § e
waNT 93 Y 3 1 sfawrfen ®
amw R e gura fafreet gordr o
A& fm der @, Wi amy @
THe o # ol amar W), o ¥
ATT AT A AT T AT FY AT
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& oo ®1 wmvrdy 7 e wme A @
<7 g9a fyar |

ot fewrew e anw awfr
wgITE, AT 4T wTE AT R | g
&Y 7 giERe femr ar ) gw arr
Wz § & a7 o1g owewz 3 Ry W
awmE’t ar

wwiaf sgwg  qurEi—sr fom
Ll

SHRI CHITTA BASU (Barasat)
Mr Chairman at the outset let me
concede and make my pomtion clear

MR CHAIBMAN Let there be
suence in this House because we ~re
discussing g very serious matter

SHRI CHITTA BASU. At the outset,
let me concede and I also make this
very clear that the Harijans of our
country did not receive proper atten-
tion from the erstwhile government
Equally, it iy admitted that the per-
formance of the present Janata Gow-
ernment in the direction of protecting
their rights .

APRIL g, 1078

Harijans (M) 404

MR CHAIRMAN Please try to be
brief as far as possible

SHRI CHITTA BASU [ should be
compensated for my time Mr Chair-
man 1t 15 to be equally admitted that
the performance of the Janata Gov-
ernment has not always been very
satisfactory in the direction of pro-
tecting the rights of the Harijans of
our country and adivasis also What
paing me most 18 the attitude display-
ed by the Government now On the
last occasion, when this House was
seizéd of a caling attention motion,
the Home Minister made certain obser-
vations and 1 myself had taken the
opportumity of taking part 1n iths
debate only to set the records straight
In course of his intervention, the hon
Home Minister assiduously cought to
make iwo propositions Ome proposis
tion was not to accept my contention
that tha atrocities perpetrated on Han-
jang are on the increase Rather he
wanted to just shy it away 1Ihs
second proposiion was according to
me—1f you will permut me to make a
submussion—p  preposterous one So
far ag the first proposition 15 concern-
ed, my burden has been very much
lightened by my Hon and esteemed
friend Shri Ram Dhan who made the
position very clear the other day Ac-
cording to the information made avail-
able to me by different Government
sources, I mentioneg that there has
been a trend of increase of atrocities
during the years 1974-75 and 1976 ond,
on the basis of the trend in the jear
1877 1 only limited myselt to the con-
clusmon that the figure of atrocities
on Harljans during the year 1877 will
touch the 7000 figure an all time high
You may be knowing that, on the last
occasion my esteemed colleague Mr
Ram Dhan, with facts and figures
made available to him not from official
sourceg but from unofficial sources and
the Scheduled Castes and Scheduled
Tribes Commission, sought to prove
that the flgure went beyond 9000,
whereag my contention wag only (hat
it would touch 7000—and the Minister
contradicteq even that Therefore, the



country proposes to advance. He says
that the Harljans and Adivams of cur
country constitute over 15 per cent of
the population and the crume fgures
8o far collected by um of crumes com-
mutted on Hari)ans constitute only less
thap 1 per cent of the total cnmes
commttted, Am I to draw this con-
clussion that as our iriends at the
lowest rung of society clam job reser-
vation—they say it 1s a favour but I
don'f gay it 1s a favour: it is a right—
and they have a job quota, mow the
Home Mimster of the country wants
an atrocities quota for the Harijans
and Adivasis of our country? (Inter-
ruptions)

Oh, it 1 the permissible quota?
Thank you very much. I stand cor-
recled The grouse of the Home
Minister 1g that 1f 15 per cent of the
atrocitieg 15 permussible and so why
should be object when the percentage
of atrocities 15 only 1 per cent? This
ig a preposterous theory which every
honest Member of the House who 15 &
democrat of the country ghould fight
back and I appeal to my Scheduled
Casfes ang Tribes and Hamjan and
Adivam friends and others also,—all
democrats—that thiz preposterous
theory should be fought back with
dignity by the democratic forces of
our éountry

All this time [ have mentioned only
the negative features and since you
are not giving me time I cannot bring
forward the pomtive features also.
Yes, I know there are certain things
that have been dome. Recently the
Uttar Pradesh Government introduced
an ordinance. ... (Interruptions). The
Uttar Pradesh Government recently
inserted & new Section in the UP,
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Zamindari snd Land Re-
formg Act of 1950. Thé new Ordi-
nance empowery the BSub-Divisional
Magistrateg to forcibly evict ullegalk
occupants, 1 e. illegal occupants of the
land allotted to Harjans. The essence
is quite good that if a certain part of
land hag been allotted to the Haryan
and somebody has evicted him, it wil
be 1llegal and the Sub-Divisional
Magstrate can and should, according
to law, restore the land to the Harijan
evicted. But the whole point is that
there should be proper implementation
machinery for this and this mplemen-
tation machinery ig not being made
available,

Lastly, I would gay that these
down-trodden people constitute the
lowest rung of our society. Please see
that they are given certain amount of
economic muscle go that they can fight
back the social oppression By econo-
mic muscle, I mean that the land re-
forms ghould be implemented, that is
the main pomnt Unlegs the land re-
formg are properly implemenied, you
cannot provide economic muscle for
the scheduled castes and scheduled
tribes, Harijang and other down-
trodden sections of our goclety to
fight back the soclal oppression let
loose by the upper castes This is the
crux of the question I have figures
with me to show—I have no time to
quote them that in States where land
reforms have been introduced, there
are less and less disputes between the
Harijang and non-Harijans.

I would once again appea] that the
Government of the Janata Parly
should take particular and immediate
steps to implement land reforms with
a weightage for the scheduled castes
and scheduled tribes, adlivasis etc. so
that this social oppression can be
fought back with the economic muscle
that would be provided to them.

oft ww w Py (War) : wwrefe
wgvea, wrw s qgd ot vk e, e
¥ xw uafow waw & (u T aER 9T
wre-arT wEw At ofr 8 efoet &
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\[ofY wr ¥ i) it 1 ord? weii oot S wifge
g fix farf writor itz fitar &, 3ot o
ST a7 wAAC wifeet ¥ oawC @
wifgr | gwx wee= fiow §, W9
v §f Q@ § o 7 Yaw won A g g @ K

¥ forg wfer o6 soeey ¥ forg woiw
o wr f—xah Wi 4 T it B
WY | W W OO 9 /W
wrrar & wire wafg +f arcare o &
fir st W ¥ are o ey vy o
1 g9 &9 W wrer war <@ § e
oY x7 ¥w & Wi afcedr ot wr qwr )
#fww ww & waway g fe gag oy wor
& & xw X gweT 9x ararfow, aw-
#ifes W fas—dAT gfewon &
forarc giwr srfeg | & wrow o wrow
sreas ¥ X Iw § Frdaw s wgw
fr ot s oY wrd wror ww @ §,
Iew wgok ¥ g wrar wfgg )
('wererarror)

ot fam oo oy - ofr
TEAT, TF T ¥ ATH TET (42 ATG—
g 7Y I gFAr &) gere arw Ay
Tw fad s 7 foed faa o A4
Aty oy Afes @ T W W A
S7AT | §7 A7 A gF wrIaArdy TE wwy
i

(wawarrer)

g AT qgw fewr war qn, ww ofY
TATT AR & A q1, qfE e aqgt
U AR TG | G @ TG ¥ g
Ta &, , , (wwam)

st gRo qwo wrw (warAT): forg
T & wig aqgr FT G §, Ig 3w
"t ¥ e waw R AT &, |
(vawamr), . .

&t Wie dte WUW . AT AT WIS
MTET {—T WTE ST HEAT §—
Hw-fesme-sTE--RAw | sEw v
fearr § fin we sw oy ¥ foe 9§ w

wwrafir agften < wRvrivee s fre
R eftet agr T wo oy £ fod
vk §, # 3% el Tt o g

LUl U

o o dYosiwm : ury ek
v o 1§, e oy g Y
g §

| Swerie g . 22w fes 8,
¥ aweY ey st g )

&t alte dYe Wyw : AT whvEE
wo 1§ ATt & ? wrw A qR Y gATAn
t

st W ;& qwey a2
R, WA GmMFCR L)

Mr. SBatya Dey Singh. Please con-
tinue quickly and finish in five
minutes

SHR] SAUGATA ROY (Barrack-
pore): Ig it the prerogative of the rul-
ing Party as to who from the Opposi-
tion should be called to speak? Uptil
now of the two Congresses you have
not gllowed a mngle gpeaker. How
could this go on?

SHRI B SHANKARANAND (Chik-
kodi)' Every party should be enabled
to participate. We are sitting here
and no member of the Opposition has
been called.

MR. CHAIRMAN: Please have
patience,

SHRI B. SHANKARANAND: No
question of patience. You are not
calling any Member of the Opposition,
You are calling only from that side.
anpwawpthnthtthqvh.n
Opposition heret
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MR, CHAIRMAN: I3 pot My. Chija
Bssy from the Opposition?
SHRI B. BHANEARANAND:
i the oaly Opposition you know.

MR. CHAIBMAN: Is not Mr. Chat-
terjee from the Opposition?

w7 awy waary we R §, gkt
ook &z wr—dsre ot ) Few Y

Yo o)

SHRI B SHANKARANAND Please
be fair to all gides.
wit fereromer wogfovay + el
AR, § qF e w7 Ao I
TR § | T §wET I 0 O
gt g 3 woar dwer @ faamy
ga% arx foez & fgara ¥, A oo
qre OrdF ey ¥ Wi oY, wTeT g8y
we &1 fer | v 3w fowe & qanfaes
s aATAr WE &3 foar a1 e O
og ¥ Fas faarer mv

v aghen ;=T ww
o &, frel) % vt Frmrer

it farwerreraon wegfnn - fot fre
¥ ¥ oy A9 K9 AT M@, L (W-
waT™) Forw =T & gaET: FAT
amm Frav &, & o oy &) I
araw &, ge arer & Foaet oo
Y 70w Ady 8, & s AR, o gn
t, o woR yew foawmar wEd &)
§F WA A wO W § .

ot ¥to o wwk  (gorwrwr) -
U Eear w7 T E-—qw w@E
wur oY T wra | 2 Y 92 % Ty, CweT
ooy oy v o w2 W faar wm
ag Al wra W= oy § e, o
g & g WY W e wr arew
fodprr 1 gfeot & ufr ww ww % feer
¥ O §, Wt e fifrr

That
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worfly svet ; &-sywy & W
fora fritwr wor wglt §—andh.
oy wr e’y & oo wftenr £, folle
wolt aofve Y g€ & | v et
wif o oy wor @ qewy T §, wer
o A wgr wwer & & et S
Tl xO% ¥ OF ) o g1 W0

solemnity, the way in which thus
debate demands. I pequest you all to
please listen to each gpeaker in mlence
and everyone will have g chance to the
extent the House desires

shwwitwfog - oy sy v o1
fe wromft & arz T ¥ wiEw @
wfar qu ¥w & we € of §, 3w
® T T wifge | gfomT wT
FaY aw A A vW Aw A gur R
st foms afY &7 & WY wwegr w7
e fwar &, 7% ¥ wgrewT MR

wi weeita wee  Ad, TTo WHETHT
¥y . (wrwmmr)

ot wew Aw fay - vt amwr or Wt
o ¢ (wrwawr) ety
HEWR, AR ©7 ¥§ O & wrow
W a1 7§ § fr oY sremeTe wok wr
& et w wver frar a1 o vt
7 o fis g oFr e S §, ag
wrer dvw mft &1 WTeaTC @ W W
wer o o ) gy o wred &
g WY F wrfr § our g §, & W
a0y BTG o i el § o g
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[sh wewr qr o)

e aft gt o gard A W 2
g WY Sare oy § 1 9T @ X WY
oy §, w1 gury € gfrepy won
gy § W gHrT ) gETET Wy
& dfir wra gardr amr ¥ gy € darc
LR

MR CHAIRMAN. Shri Satya Dev
Singh, will you please gpeak and not

waste your time?

ot v yw fag o, 7 7 W
g ot f5 w9 qu feg o §,
fe dexfe ik Tw ¥ ot S e
Ry X ara M ¥ Q&
a9 agwe §, TaTa §, ag feaw
e & wE ) A arelE o7 ¥ € o

ar 9 gn gy &2 g § W e

afqur 4w @ ¢, SUE WX AT A
§ oo wdewc § | xwfav & ag w7
T ¢ fr Y gleor wgad oy A 3,
IR aut oiw faan §, wEwnen WY
g frw & WY s @ g afesw
g wg frar @1 (warwwew)

wTa Efedra ¥ @Y T AT
amy s 7§ o @y §, e fedt ow
=feg a1 g HTA9 1sg S w &
g AT | gEd fa g awma QY g
W A §F SN A STAT T947 BE BT
wfaema &, gr s it § 0
o B2 ¥ 2 o 3 v gw gwF
fog sa7 & <@ § 1 g% garsr €Y wvd
¥ 9 ¥ fag fowadr o s g
g o & sy gfom W
wTaeT ¥ frzm g Wy ag g
aawe &, T A gAT ATALE | W
I o sfaesr 3, Iud O gl
& 1uma SERI G Bw wT ATITOR FTAR §
T SuET nraTd § o Tk fag e
savr sfasr st @9, v@ W
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& ot v Sar g, wht g g X

qrifit | srre g ST faer Y weaA

wge el fwr AR amr Wit v

B ¥ dza o wre w6 oY o awen

:’: afy grft ofew wotr aweqr oy
|

& ax wer ¢ e o ot gt
T T Y @ §, I qut & et
wY wre Fw firar ang o o wfe @
¥ ferg, o Y, e fg wrre wrad
Taw Wt w T qF, A g TER qe
s wifgg wife g aam qT O%
woiw w1 2t § ot xEwy g a¥ar
ghoraY & ama qT A gfaard 2R #r ara
&, oY 9a% fag aumr & wrafrey s
@y ¢ 3% gfaard 3 gfy afer
¥ 99 qF Wy o AwT ATAT q¥Av
fo utr 3 & Y a1z ¥ AHA A
vafer w= ot ¥ R guTr son
qiar | gt # zur qurer & fan
&3 araTore greve At §, IAE o 2T
q¥qr @Y orfes wfsarear & 3wy oY
AT qi

& favqw & q19 75 T7 g1 §
fe wm faelt & v W gfom §,
a¥ fav ghor ot #1§ arr Y grft
&1 o dgrft o §, gy < Y g Afead
et gwer g1 w dd fefy A
#F g § 1 |19 ST it T ot Y
& 2w iforg 1 fggwaemz e e
waft | ;g Tf7 § a7 fedw g ar or-
fafreddta fuferdy @ ave @Y, oy arer
¥ oY o arrofreer T fgga & 70 2
qe gy § | AT o IwTE Wiy arfear
oy § 1 A ¥ Ao e gy §iC
Ry st wewrafy faerdr o
qfcarc & o & §y areor ¥ qfw
wY dmaw ¥ sOr 9r) g Iy
qréf & avr avfergt aadk § W qg
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mem,l'lnmw
A ¥ wht o e W
arrfow wgfiy & frwre 8 1 & qg anmr
£ e 23wl swrefirs s emfaw
8fer ¥ gare v ) W@ DD
wr T § v qg wwrfas-fow,
s see § st v s
®1 g gw fgr qdr ) v@ wffeor &
FEE B gRIN Y 9T qd )

19 hrs, i

fred faat sinedt wfzor mit
i‘;ﬁm‘rmmma‘mf‘mm
Fo ST & ool or oy T A mEgem
&1 gEaR fear v ¥ 1 gy qodfes
IO §, emiaw 7 gfom Wt
T SR X § 1 TN R I K
forg ammr & afcedts s odm o
g wiga) 27 faar s<ft ol ¢ g
ferg e & ot 3are § o W wy
T W q9ET F g9 ¥ A7 qdqy |

SHRI T. BALAKRISHNIAH (Tiru-
pathi): Madam, the Scheduled Castes
people in thig country form the bulk
of the Hindu souiety They are one-
fifth of the total population of our
country but today their condition is
bag economically and goclally, They
are gocially gnslaved economucally im-
poverished and they are deprived of
the human rights and humgp values
Though people are talking of human
values and human rights these human
values and human rights are not ap-
plied in the case of these scheduled
caste people It 18 damn shame. Thig
18 g couniry where Buddha was born.
Thig i a country where Kablr was
born This iy & country where Chait-
anya was born. This is a country
where the Great Shankaracharya and
Ramanujacharya and all religious
gurus were born. This s a country in
which Mahatma Gandhl, Nehru, all
these people were born. Gandhijl
salg thaf untouchability s a blot in
the Hindu society. Nehru sald, it is
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shamefu] to have untouchability still
in this But in gpite of that
We ste t that untouchability has
not been wiped out from Hindu socle-
ty. It is deeply rooted It i not a
one-day thing. It is there from times
tmmemorial. However, I gubmit to you
that our great lesders, in the framing
of the Constitution, made provision
under Article 17 saying that untouch-
ability has been abolished. But caste
system hag not been abolished. There
iz no provision in the constitution to
abolish the caste system,

In consonance with Article 17 of ‘he
Constitution, Untouchability Offences
Act of 1955 was enacted. But that
Act wag not ymplemented properly by
the BState Governments. There are
many Stateg which said that there
need not be any mimmum punishment
of imprisonment. They were all ;atis-
fled with mere fine. That 18 why these
atrocilies on harljans were i1ncreasing.
In order to give more powers to the
States to punish the culprits and the
perpetratorg of these crmes and
atrocities on haryans the Act was
amended m 1976 and the Protection of
Civil Rights Act was brought out with
larger rovisiong and more powers for
the State Governments How many
States, how many Governments have
since unplemented ithe provisions of
the Protection of Civil Rights Act?
If that Act 18 gincerely Wnplemented
Lke any other cnminal Actg 1o this
country guch crimes would not have
increased, there would have been a
decrease i1n these crimeg on harijans.
But unfortunately in this country that
has not happened. What 18 the main
reason for thege atrocities on harijans?
The main reason is socio-economic.
Certain lands were given by the erst-
while Government to harijans. Some
little lands here and there were given
to harijang and these lands were
taken away, the moment when the
Janata party came into power at the
Centre (Some hon. Members: No.)
They are now feeling this. The land-
lords and thé wealthy pattadars in the
villageg were gaying, “this Government



is our Government, your Government
has gone; our Government has ame.
$o, we have got the right to take back
the linds” That way they are creat-
ing troubles; they are committing atro-
citieg on harijans. Thege atrocities are
mainly due to the land gisputes. It is
because of these Kulaks whp have
got the sympathy of the Government.
There are landlords who have got the
sympathy, When they have got class
consclousness op caste consciousness,
ig it possible to stop these atrocities by
this Government? And is it possible
for this Government to take stringent
action?

MR. CHAIRMAN: Now you should
conclude.

SHRI T, BALAKRISHNIAH: I must
take at least ten more minutes. I
have many things to read

MR, CHAIRMAN: You have taken
nine minutes.

SHRI T. BALAKRISHNIAH: This
clasy or caste consclousnesg is «mong
the leaders Therefore, they are not
able to stop these atrocities. If they
have got the will and determination,
this would have been stopped long
back.

In thig connection, Madam, Chair-
man, I want to quote you one ins-
tance There are volumes that have
been written by the Commissioner for
Scheduleg Castes anq Scheduleg Tribeg
1 am going to mentlon a very few
cases on how thig prejudice starts and
how thiy provokes the upper classes
to commit atrocities on harijans In a
speech given by Dr, Ambedkar, he said
that in Gujarat one harijan went on
a pilgrimage. On return he wanted
to give a dinner to his own caste
people. In that dinner, ghee was serv.
o3 to the harijang by the harijan
devotee. It was taken a# an offence
by the caste Hindus. It was the right
of the caste Hindus to serve ghee at
the dginner. Thiy is not the right of
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-the Harijang to sarve ghee in o dinner.
You gee fhat f§r the simple reason
mad on flinsy grownds thess Caste
Hindug were frowned. This I enly
an example that I am giving.

There {s another instance in Maha-
raghira. There 5 harijan woman went
to a tank to get water in a brass
vassel. 1t wag abjected dnd ghe Haras-
sed for the reason tbat it was not the
right of the harijan woman to use the
brass vessel to get water, It is the
right of the caste Hindus to use brass
vessels.

There 13 an instance in Madbya
Pradesh where a hanjan grew must-
aches up So he was taken to task.
It was the right of the upper castes
to have moustaches upwards. Should
this be & right to have moustaches
downward or upward? Various ctro-
cities have been commtted 1n Andhra
Pradesh. For instance there was burn-
ing alive of Kotesu of Kanchakach-
erla, chopping off of a boy for alleged
theft murder of two persons in Kandu
kur, tortures in the pame of Naxali-
ties,, murder of a youth in Guntur
talug, brutal murder of Shri Vande-
nam, West Godavari, brutal murder
of President, BhMmavaram of GCun-
tur, handing a person, murder
and seven assaults, beating threé per-
song to death by Police in Kurnool,
shavirig head and procession on a don-
key In Kurnool

Now I come to Bihar. There, there
wag branding of the women with hot
iron rod in villageg of Gaya District,
one shot dead and 13 burnt alive In
Belchi village near Patna share crop-
pers, poor landlesg labourers shot dead
in the name of Naxalites (Editorial,
Hindusten Times 19.5.77), attack on
harijan labourers by landlord in Pat-
hada village. I am mot suggesting
anything, There i3 no remedy. I have
only meationed the mature of crimes
that have been commitisd on harijems.

MR. CHAIRMAN: Will you please
condliude now?

BHRI T, BALAKRISHNIAH: I have
not given any suggestion as tohow it



for the protection of harijans
atrocities, there {s a provision in the
Civil Rights Prolection Act for the
collective fine. In many of the Stutes,
the present policy is this. The State
Governmentg are paying compensation
to the familiegs of the victims. That is
not the proper thing. I want to say
Government ghould collect the collec-
tive fines from the community res-
ponsible for commuting the atrocities.
That should be given to the harijan
tamnilies who are the wvictims of ter-
ture and atrocities.

1 also submit that the priesthood
which is hereditary should be removed
and the hanjans should be taken a«
archakpg In the temples Land re-
forms should be prought in the rural
areas. Atrocitieg are committed in
remole villages where there .8 no
police or official help. Officials are
colluding with landlords I can give
many instances but there {s no time

Madam  Cheirman, Government
should see to it that land reforms are
implemented immediately. Then all
the universities must introduce a
ressarch study on untouchability and
atrocities on Harijans. Bonded labour
ghould b done away with, The Janata
Government has not come forward
with any galternative economic and
social programme. What iz the pro-
gramme of the Janata Government?
One year {5 over. BStill they have not
thought of any programme. Harljans
living in the rural areas have fo
depend on landlords. Ag long as they
are obedlent and falthful they are
all right. There will be cordial atmos-
phere. When they want equality and
assert for their righty then the confiict
starts between the landlords and the
Harljans. What steps do the Govern-
ment propose to take to end this ¢on-
flict—particulaly in the rural areas.
Either they should rehabilitate all the
Harljans in towma and cities and pro-
vide them industries or they should
269 LB-—14
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see fo it that preper protectien is wro-
vided to Harijans living in the rural
aress,

Lastly, Sir, we are superseding so
many State Governments for bréak-
down of constitutional machinery and
when there is some law and order
deterioration. If there is to be a World
Government then this Janata Govern-
ment would have been superseded for
having commitied these atrocities. I
feel sorry and shed tears to see that
this Home Minister very often comes
with facts and figures as a defence.
He shouid feel ashamed of it. &t Is
his community in the North who has
sald that Harijang are inferlor and
they are superiors. Madam Chairman,
I may say that we are the authors of
Vedas, we are decendants of noble
race. We are not inferior to any
community. That is how I feel. Harl-
jans are equal to any other citizen in
the world and they have every right
to live in this country and people must
see that interests of Harijans are pro-
tected in the proper way just like that
of other citizens With these words T
ronclude.

Wt dte flo  wWew (wigu)
wwrefr miww, & ¥ wToe) s
g ot wror ¥ oarw fear | awefr
wERT, TR €6 W 6 oFaw ger &
wx fr gart 2wdy dw ¥ giw fafre
ar v ]z fufreet gg o fagred
glowr T gy wrly s w Rewer
gt £ ) ot wwmfy ofr, 7y Wit
ez ¥t tfifafufordt mif g wwelt &)
st et % Bt o oEr v f
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[ o o shvw)

et # wm w1 0w @,
s @, gaewr @ av ey Hifeas
T, gurdh Al ¥ o T aew
ww kAR gfrar & fedt ot
Bm X ww e fY, qwt W ¥ av e
8 § 1 & sawT % 3aEor 3w o

gfivar =1 #¥7ar ey a0 & fegad
wrgr & WrTRT, W, AT, T, 9%
gl arfr & GTWiC v ATE ¥ qrEr
M T OF | g o gl ¥ A
e ¥ R E ) wrewy affwifed ¥
Wt faely gadt sfr & «iwr qrarr @@y
X ) T wETT wATE F) AT AR | pEHY
g &% 1 wAyw # fe wrdw & am
§UT, WETITY W AUT gWT, S WE
WITEHT | FH WIT ¥ 6 g AW q6 |
TE FTHA AT WA IS € A @y
EATY AT A WE-wE F, wmA ¥
uv v ¥ a5 & fr e &
¥ ¥ GrTT 9T FHiT gwTS AT
& 1 st Y go % Fol o8 wot Y
a1 8, AT AT I ) wORT R
Ford wrr gm gt W ¥ e
LAl ;

feger & aft wfe g€,
tivraw gor, wwer o awr Wit
wHw W ® g 6T S ot
WTAT T AW EW W W) g AR &
wrEl, mem A ar ik ? wen i
fwer gt B, wfes & famen ghom 2,
W o 1 Wt S quer apn
wft B aw e fod ol WY
Wk gEer e Fredfafafdt
wfisd fs «& T &1 g afoafon ot

wYr gt 9T yem w4 g1 )
qe arvfin sve : g gfom
qwr §T T g o A ?
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W v fo Wew : Pavar e
A Rt o femr 8, v A€
g & 1 &1 Wt e W &, awe
o & o1 owg wwrew & ) Wy
gxr<t A aw gedft TO® & wew
fomr &1 st owwm yew yfcww
wor & o o aver ft A wore e
a6 wor § A 98 wreed oy aw &
fi ol wft wvm § 7 yufed gt
9T o= Pt ¥

wrharet &1 o frgem ¥ P
at awfayy o o ¥ ag o
gFTfas wrare afr  arAd, Qe
TAACATER A BT ATCROAR | ST
Tw xeafae amar @ e & oww
A8 Nfafews war & wyx v,
fggema & dfram, 38R or i,
&g w1 (AT Fhm, wiraon fear
ot ¥ AT ® aUIT ¥ 9¥7 T
Mrgrnfus v sRT Af 1 g
A ¥ AT gy eAainT § W i
A R ag e oA § g k
TENTHE CRACATIENA | W1 Tl ¥R
qErRmwT § gF  getew § Wi
Fh Avw gearAmvw d 1 gt
9T R g E W W aga
# afan § ot gfoaat & ey
wfaar § 1 efcars gfcxs & WY waw
# wark ¢ et 8, A fem awrw oy 3TN
€Y 2ar & fe s ¥ oF afe & o
AR i ow onfa ¥ sfer e e
3 qwrz nfeat § 1 caw gy tm oA
470t R i qw dm § ame 3 gane
Iﬂi'qprrﬁ aifeat & wf 1 ww
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w7 aamwe §r Qar § fie v dnfh 3
wark gt &, afiea gawr wwre yficw
o &, oot of aff § 1 xaw gaaC
wot-sqwent &1 xR Ay Ay e g
(wwatey)

gafog g wodt e W wid
fir ag wrsg 7 % fe ow vdz gfom
Wit 15 vz gfeam § ow qvdz oY
A gur, g FYam g ) qw fow
¥ oied a7 Sop Y €T ) TE X
g T W ¥ 39T IAT g |
g 3@ W ANY U 61 A g,
HWY g 9TET A oA 6 1 gER
ardfy & o wgr, g wowa ag § e
15 YA o W wewE g
gfors a7 ot @ ag wawe 2w €,
£ WIAET BT TAX AN qAGEH 8,
Tg AT HYL FATK & § W g7 ¢ M
TR AT B, IAX TR G G |
o W o ¥ 08 figm g wox 8,
A g P §, awr A dwA §

gt 9 faaferar & s i
# foadore faay mor &, afer i
* ard ¥ 3% feg A e faa Af
b1 gz ok we g ad ¥ ¥ g
£ | T ww aw gw @ gfem, wife-
Tt a1 fred aif o1 oW At gwr &
fao? o & g% o A gwr, wq F
o gt ot 1 ¥ afew st N
Y wET 9 v A fewy AqdY
Leic ]

gfortwY ot fowdmer fiear mar §,
¥ §) OF 7w § | 29 arfised, @)
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st & o fordew vt vt v
T E )

g g e afmg & oW
fogHo¥e ® T WY, AT IqF
®Y & v gfaw foady 8 d=w
o< faar, o1 wrgrer =y wifead a1
frd wa 9—agr 97 fad wgw Wk
Aty §, v fw gt agt e o
wre s §—fq & wror oo
g 92 gfewr zw wifeed o €

fage & gk *% o= w1 @ o
fifg, gw o fafige o ot §
qfes ¢, ax-o qw ot & omd §, Afew
gr€ w1 aw, WY W wregw fF St
8, 3% T fear o @ 4

& wgm mrgf«szﬂﬁt
3 & 7aw W g@ g ¥ @ An
wrfyy iy 15 Tz o) 1 Tz aitg
qrizy ¥ fem, sRE WS @ Jaw
% 2, W g & amd g waw
g omr | I W F qu fawwed
4t aifgg 1 Qar « g1 = “wfs d@od
&7 %1 &1, WA wwe wuw § yE” )
ITH! WY A Wk W §, awed
Efeygs aft § | W AT TAT )
ar a, A Aar fis g4 fex i vwes
¥ w7 91, TE WIWAT JoUAOWIo H ¥
wrai, & o srfgy | § ghoer mfy
g 1 &fem * gowan § e ag egwe e
o gurw & | Wl ¥ A N
g &, T T gl Y e 2wk
ot yzae § 1 wafog & wower § f
R X TN ¥1 GoqWewe ¥ &
arar oy, oY g Wt e W IR
wod g

& Wt gw e fesr 37 &
o oft wim, wwe  faomficht s
m«ﬂtlﬂ“:m Mt
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0 Rote o)

A agR ff, WA § | I AT
o wft gt & 452 §, ool ¥ 01
arefiz gk &, g w1 w0, o R
ol s ¥ W wF, & CEer qver
o wwen g

o wivzfar g, few
woew o § fr orferie & tawidhay
g N o 0 ok o, N
W et g% fawre st )

ot wmiwe fay (WrTd)
wwfr aiew, ag aga difcw wa g
W agt Wik e ydaatdem ot ¢ 7
i aeer & oy § e Yawidaw
i o us oY ok

ot Wte fto dewm ; wax
Tuvieftae rrd oy feam, oY g weew
g Y o1 fie et Ak gaatda B
X vt e o g € 4 feg-
SRS E CEAR AR el edi sy
o &

oy vl faar §
That in the motion,—

add at the end—

“and recommends that a Com-
mittee of M.Ps be appointed to
go into its causes and suggest pre-
ventive measures "

& fox & s g § o W
WErR & T w adf e (W
tifefed §, oW W g o
fergw wwiwia § fis e of g
I WY | W 3w o
ggwisramyg |

MR. CHAIRMAN. Mr. Saugata Roy.

ot vt e e (fedenee):
T qw Ay W g g |
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wt v ot {Rrerfce) : dwr
AR wis Wk §

warefie sfen : WY WeRY Wl
fordfy, vt oy wow v § 7

N wwgm . ow 0
e o7 W g g | W e o
wfr weaw Wiy Wy ot o o ¢
TER oF sgfos fraw Y waamr
4 dwwa: Frrt o feeme ¥ off §
& wor o ff & @ Neardi ot g §
W e ¥ ox e qud £
et v oF 9 warw y § Fe g
¥ oft gv W ot que ¥ oft o
T | Aot v o v awdeh
wfegm sire gue ¥ At o
BT ¥ % T W qumew |

SHRI SAUGATA ROY (Barrack-
pore); Madam Chairman, I have been
listening to the debate on the atroeities
on Harijans with a lot of anxiety,
pain and interest and I am very happy
to find that there are people in the
Janata benches who have the courage
to speak out the truth, people like
Mr. Ram Dhan and Mr. Kureel, who
were open enough tg declare that
atrocities on Harijans have increased
during one year of Janata rule. If the
figures given by the Home Minisiry
are any indication, atrocitieg on Hari-
Jjans m 1873 were 7,781, in 1876 they
were 5,088 and in 1877 the year In
which the Janata Party came Into
power the figure was 8,872, which was
much greater. Not only that. If you
take the figures from April to Decem-
ber, you find that the number of
atrocities on Harljans in Madhya Pra-
desh was 1503, in Uttar Pradesh it
was 4,819, in Bihar it was 301, whereas
in Mahsrashira it was less—297. Just
listen to this. It was 4,019 in Uttar
Pradesh. These are figures supplied by
the Home Ministry, ... (Intéerruptions),
Madam, the poiat I am trying te make
is that, as Mr. Balakrishniah has point-
ed out already, in this one yeur of
Janata rule, for whatever reason, after
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Chaydhuri Charan Bingh became the
Home Minister of India, the Kulaks
of India have felt emboldened to kill,
to do atrocities on Harijans, to evict
them from their land and to practice
untouchability It is a fact and my
figures are those given by Chaudhun
Charan Singh himself When these
thungs , the whole nation should
be in anguish And what did the
Home Minister of India say when these
thungs happened, when the Belclu
incident happened® He sald ‘It was
a clash between two groups of hardened
eriminals with longstanding rivalry’
And what did be say again when the
incident took place in Rohtas District?
He said The Vishrampur Iklungs
were the result of rivalry between two
criminal gangs and had no caste ovil.
tones * This 18 what the Home Minister
of India said And what did he further
say? Already my friends have men-
tioned that It 1s preposterous, but I
would lhike to repcat

“gRIY IAWEAT 7 85 T AT
g o 15 wadt g & ol
85 WraEr AN # IAF farams go At
T ATAIT 99 14 THE &, 99 THE
wT wifom Wi gfoomr & fawrs 4 §
19Ed 1 15 B T o g g @
¥ 1 WA WK 85 Hredr 9 A1 qF
B § ag 99 wrady

Who was saying this* Not a bania,
not a shopkeeper but the Home Minis-
ter of India whose constitutional re-
sponsibility 18 under Article 46 Article
46 of the Constitution says

“The State ghall promote with
special care the educational and
economic interests of the weaker
sections of the people, and, in parti-
cular, of the Scheduled Castes and
the Scheduled Tribes, and shall pro-
tect them from soclal injustice and
all forms of exploitation "

The repository of all thus power he
says this Thig reminds me of a
story This of a munshi who wanted
his son to crass a river and go to the
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other side I heard thisstoryfrom an
hon Member of thus House The
Munshi was a good calculator So he
calculated the water at the bank.
Measured near the banks, it was 1 ft,
2ft and then 4 ft deep, on the gides
He calculaled that the average depth
of the water 1n the middle of the river
will be 5 ft Again, measured near
the other hank, 1t was 1 ft, 2ft, 4t
and then 5 it 1n depth So he calcula-
ted that the river must have 5 ft
depth 1n the middle But the river
actually hag 5 ° depth gn the gides and
20 depth jn the midle The son was
asked to crosy the river, since it had
only 5 depth Ag 1t happened, the son
gol drowned The Munsh said, in
Bhojpuri language

q& W )
afest gaw =15 |

In other words [ had caleulated all
right but why did the boy get drow-
ned? Madam I have no objection if
Mr Charan Singh wants to drown
himself but he wants to drown others
also along with him

W a1 3 E @™
9 AT W TET |

He has no nght to drown the people
of India If the Home Mimster of
India cannot protect the Harijjans of
this countiv, he should resign, he
should give up his post, he has no
right to be in the chair which was
occupled by Sardar Patel and Gowvind
Ballabh Pant

I have said this ;n much anguish
and sorrow Not that [ have anything
personal against Mr  Charan Singh
But hus open opposition {0 land reforms
1s every day emboldening the kulaks
and upper castes, 1o take steps
against Harijans and to do atrocities
against them

M: Charan Singh has instituted a
number of commissions of enquiry
Hag he constituted one judicial en
quiry into these atrocities® He has
not said amything about having such



437 Abrocities on

{Shr1 Saugata Roy]

an enquury. Has this Government got
the courage to appoint a judicial com-
mission ot enguiry into all these Han-
jan killings® (Interruptions) Madam,
this way, my spcech wil not end
You must be prepared to face facts

MR. CHAIRMAN I am on my feet
Will you please sit down® Mr Bagn,
will you please sit down’ Will every-
one sit down? (Interruptions) Please
sit down.

AT a3t § A fem fadew
§ fir x@ gev ¥ ge sfe o) woa faax
= w0 & gfawre § 1w w g
AR WeR K AT WY U A § |
ITH T WA 41 wiEeR ¥ AR
W) T 39 1 Afaw g gEfag
ww wrf & gfa 1 o qhw w,

oY §HrQ HifAg

SHR1 SAUGATA ROY Madam the
followers of Mr Charan Singh have
dlso got the right to protest As 1
was saying befoie I was interrupted
this Goveinment has  nstituted so
many enguily commussions We have
no objection bui why does nol ‘*his
Government come iorward with cou-
age to institute a judicial commission
into all these happenings and Harijan
killings Lhe report of the Commil-
tee of the Assembly on Belchi incidents
has not yet been published Why has
1t not seen the hight of the day? 1lo
my Janata friends I want to-say

“Look and be ashamed” (Inlei-
ruphions)
MR CHAIRMAN Mr Roy, please
conclude
SHRI SAUGATA ROY It 18 not for

me to conclude I have been interrup-
ted after gpeaking for 5 minutes

MR CHAIRMAN You hive already
spoken for 10 munules

SHRI SAUGATA ROY No Madam
T have spoken for 5 minutes Let us
admit factg viz that there have been no
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atrocities on Harijans in West Bengal
and they have not been there in
Assam The reason is that in West
Bengal people will not dare to do
atrocities on Harjans The poor
people there are so organized Today
land reform is the need of the hour
Ag Shi; Citta Basu has said, {t wall
give muscle to the harnjans, who need
it badly TIhese poor people need this
economic muscle For giving this
muscle to these people, merely re-
maining n the Government and talk-
ing shop 18 not sufficient People from
both pides of the House have to go
to the villages to protect the interests
of the harjans ‘loday the people of
the country expect much from the
Janata Parly They still have repect [o1
Prime Minister Shri Morarp Desay,
and the Defe.pa.e Mimister Shri Jagj-
van Ram and the Partv President
Shri Chandrasekhar  But people are
wking today

ARy A ¥ 7 o feg
e’

Why 1s the Prime Mimster keeping
quiet’ On {he 15th of August he 15
sued o elrculir to all the Chiet Mins
ters that whenever any killing of
horiy ns takes plac  the  Dhstrict
Magistiate and the Superntendent of
Police should he taken to task We
want to know what has been done up-
11l now That information should he
placed on thc Table of the House

1 want to say that some members of
the Janatl: Party were relishing Lre-
cause Shrt Jagyivan Ram has been in-
sulted |y some young men belonging
to Congress (I) But, should they not
feel ashamed thata person like Shrl
Jagjivan Ram was insulted n a State
ruled by the Janata Party, which 18
the ruling party at the Centre? (In-
terruphions)

oft wx fuc iy 9% A Cdy
dfea wummafa foarst & A¢ gv gww
. (wrwam) L.

e
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Why could you not prevent it?

AN HON. MEMBER: Who did it?

SHRI C. M. STEPHEN
RSS gangs.

(Idukki):

SHRI SAUGATA ROY Madam, I
am sorry there 1z so much contro-
versy, But the fact remains that these
atrocities on harijans have gof {0 be
contalned. The countcy has to face
petween two choices. In Bihar n
Bhojpur the harijans have taken fo
Naxalite activilies. Sumliarly, the
girijans of Andhra and the Santhals
of West Bengal have tsken 1o Naxa-
lite activities. On the other side, there
18 the danger of fascism 1n the name of
poverly. Like Hiiler came to power.
somebody else may come and capture
power, Therefore, both sides of the
House should take courage in their
hands, try to introduce land reforms
and fight the battle that the hanjans
are waging for a better life, better
living, a life free from exploitation,
poverly and bhackwardness.

e wihm @ AW 7 A &
40 ez Yy ¥ wEA WY sAT TR0
%, W7 W7 A W1 AWT AR TG

g7 ... (wgwaw) ... .afe awrar
wgs § A feaar samar wgh B
..... (vwgm) ...

wto wewite fag (EVfmarege) ¢
o w2 oy ayr Sfud, arfe o ST
Lo £1 (0L (sqwwm) . ..

it sfrem win (W4T AE
fur g fr w Ofer .

. st wree gwe Trkm (WAW)
oh e forw we i ) fie wfirare
wrew o gu-2agw ¥ fiedr v Aife
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S8HRI C. M, STEPHEN (Idukki):
There must be a fair distribution of
time among the parlles. This is the
point of order I am ralsing.

I know that today the time allotted
to the Janata Party is 31 minutes, to
my party 21 minutes. I would lLike to
know how much time has been given
to the Janata Party. To that exient
that proportion has to be maintained.
If more than 31 minutes have been
given to the Janala Parly, to that extent
I must also get time. This 18 not a
matter of direction at all. This is a
matter of right of the respective par-

ties, and there ghall be no discretion
at all,

It at all, when a debate takes place
on a motion hike this, more preference
must go to the opposition, but even
my fair time 15 not given to me The
time that wa. left was like this: 31
minultes Janata Party. 21 minutes Con-
gress (1) and 12 minutes Congress.
That propertion has to be maintained.

Without calling me, you are again
calling a Janata Parly Member. How
many minutes have they taken, and
are they eunlitled to have that much
of {ime? I have no objection to giv-
ing more time to them, but time must

come to my party also in the propor-
tion of 31: 21, otherwise, you are not
thstributing time properly at all.

MR CHAIRMAN: The truth of the
matter is that I have been more liberal
to the opposition. Instead of calling

two from this side and one from that
sde.... .. . ..

L wE,, e saeas

SHRI C M. STEPHEN: You may call

two or three, but the limit Is 31
minutes.

MR. CHAIRMAN: anyway, you are

all getting time. Why are you getting
exciled?

SHRI C. M. STEPHEN: You will
kindly undergtand my point. It is
not a question of the order of calling.
It is a question of giving proportionate
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time You may call two or three from

any party, but lo that cxtent, time
must come {o my party You cannot

Pm me down to 21 munutes. Two
hours have gone by From the party
which has got 21 minutes you have
callied only one Member, but from ihe
party which has got 31 minutes you
have called five Members, What 1s
the justification?” IHow much time have
yoy given to them”

MR. CHAIRMAN: I have called Ram-
lal Rahi
Nl twaw ot (Faafor)
aTafe wgE, & s @reT ¥ ag
iz 8w e & TgF YR N AT E)
WAty A W9 WOAT WY
o= w1

ot Taew vt Kxw A v aw
wgar wrgan fis wré < frera areer
oft ¥ &w & wear gfeot a7 g @
QAT & AEAeq § o) wywrg v g,
g fargr wdt i arfaa 21

ot frearcan aegfamr wa
sqaTar 67 WA & | S A oL qrg &
g qF AR, I A7 T & i
a1 ama® uYv faw /W & avr g &
farz ¥ & Y A7 71 AYaT Y A
T | TEW qET [T T WIAT A
forwran fean, Tafg gasY wrod qam
foar | da am wF ¥ foe 7§ WiT
qH E LAAT T | 7 4T qAwq
EY o w1 A fae B oA 9 oW
T WY % 9T A 0,7 9 EART AT /9
s & far W g ogR Qe
fram i ge o ¥ & saewr wr 9w
I WE
MR. CHAIRMAN Will you please
understand that the Chair has a cer-
tain discretion® This Member has

tasted for 100 hours and he iz coming
after that. I have given time even

though his name is not in the list . 7
have that discretion and I follow it.

ot crerenw oot : FwTefr TR,
% ag Wit sy =g fa o wow ¥
T® A% guw 9T Igfeqs g1 W@ E o
ag arw & xifouw g W § fw
wa & wmar QY ¥ gTETC Wi o§,
# argr wroaT, oA aWr waeny @,
wify 7 a1 ¥ genqa svar g fedt &
wq H, 7 & foelt ®) waw @
afe? & ag wwx 7 fm § s ow &
wAaT O ¥ aoer A §, KTar e
son g fs ma & sfcoml a¢ wearw
ay wx &1 o i AwC ¥, T
HTAT HFC F, 57 30 A o9TaT A wHig
1 EEHT 4T 6T 1AW ) gET ST
AT qrét & gra & avpa v mfer
@ ft ot gafg & fs @
fawer, fadw, wifea, difer, sl afeam
&2 =y aven w mfaw gefaa @m
IA¥1 HHF TAMT ITRAT BN
argit, Iaw1 afir g o w@9 )
afe Y 71 7w § 7w o ? D
& T 9x, g1 % fw foww awa @,
faest et ¥ weerdt 7 oy gfeme
3¢ & of, 3w g o gy {0 AR
o Qg ? SRR frrd S AW ¥,
WA & w12 ghom awt e sfet &
wrET 9 fey a7 ¥, g 9 &< W
sy, feefy oY w2w & firelt oY Fordt &
aTFT 2w wrey fe R W F 5O
zat i w1 4 o1 @ £ & oY o
wgt, Ao¢i frard ao awar § 1 SwY
T §y gac mdm & qw Al wY
flrr =2 &Y | g & @ 5 e ar 1
w5} 73T 74X ¥ are gt ¥ ¥o
ot yafy srinft e @ sagd
), g £, fafort §1 5o 9t
afi feordnt | afer aff, afew iy
ofe &Ffr o1 Wy §) B N WY
wud vz 4 oY, wafeay w27 ot oty
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ot & NF, faglt g9 s, ™R
wrer qv, fyer T |

aga yfiw faerewr &1 41w fara sorfa
¥ wor @ ar, W A 8 gy Feeh WY
sqw ¥ 77 74 W farrrd & Arq Ay
&% 763 § fin vy 2 o7 9 TIH W
g’ & sgm { e faeger adh
g ¥ dhwfr e @ g

drady ara, gl 1 18 sfrwe
QTTAY 47| HF IAT I A Fead
s o7 A 77 frar mar § ek
#fcomt w1 7w 77 Fray mar @1 gfomy
W W 15 WA @ T &
WY §T6T g = Ao, @t o WY
ar w7 xa Afae fe ghowar Y v
afare €1 3 @ # 1 fra frr a1,
fraft amt #Y frars ? gmaw &
T 6 9T & a0 e fifew
T |

gt ), wit § ogr ¥ v v
a7 AN gE P AW E
omf ST CF FT N, TR K FF A
frogee frmare o forar mam ) =g
wgar ¢ fr ag 721 3% groft §, TR
=3 #T I 1 =T, 9g 7 fredt w5y
et % wEY 211 AfET AE e
T AT A AT WTRHET AL T 9
red ¥ T W WTRC wEA W fa
qE 4T/ TAq FOT | AT s & &hr
s § v a8 e 8 8y o
w7 f5 owx v A wnoit vy @ £,
qek w8 W@ & a7 wEwT vier @i
£ gg T wer iy W dar o fear
T A FreArt gy HEU AT AT
oT w< wrer Aoy ferar o | g Wy
fwar nar, feq fog' fear mw? o9t
gafex a1, Jawr Iy & fav oy =
fiar war 1 gfees oY et o Y O
@, gfwe ¥t Jw T § oW

CHAITRA 16, 1000 (SAKA)

TATAW AHIT, GTAT ATA
qF T wrest §, Ty s §, forai
o wrk &, A% arr & ometr g g,
=reqra fo dar W §, WS ¥ @
T ME @ 4T, WET gfwa uwe
daY §1 Iawr T A ¥ A0 Wi
drer W ar W frara ey &
ey T mar | faq g od
Iaw) fawrer T IER 9w 9w g
HITT T6Y FET AT |TAT AFGTE ST
& ®TT W gAY Anrar § 0 Swr
gfere g ATt oY #Y FEAT T Sy
arixdwr I da ¥ieagaww
TR & &9 ¥ wET) AP 9T IEA AW
dty faar, T SEEY WY W, wr
eyt gfere ¥ faofgay oo fe oed
o AT fear | gAY gy war a1 f§
ATAT WA wEAT ) TAFT WM O
Y QHT %% £ THA AR F AU |
wi s wfyge @t wwre W, wi
Y wifey 3% Tov W & e
7, wd wrft wrfgd owor wowTT )Y,
i wHT wifgd g0 afae @ ¥ uie
et QR wede s
WL W g7 giomy qe g §
g« arwr a% ®7 amf & W
g T v ST et e g
qt A aey 1 & agr qger ) o )
at 3% o oot 9T qF ¥ ) MY R
wredt o qer &1 Y ow Y W Em
faar 1 € arfear o s Wy
T gfere aret weraTw ¥ F and § wet
sar & fog) # werm dange
¥ Wt g ¥ oY § 1w
X & fag Wt sy & W 8
7a% ar TR ¥ fawar faar for gre
SR gaT {1 T & wrT Wl R
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[si Trerersr Y] KT | Ay gl e g et et
T v §) SEd ww oWw W ::;TE“&,F{; I o

ez 7w frar war @1 N wEW H
femrrar wrar § i o IR KgIA A
et vk @€ oY &1 WY €T TTOr
wxrex &1 wavan wrar § v 9w fw
§ gTEy 9t w7 A W fw anmw
formit & 9a%F faq ¥ 1% g oY
s, qedtg ATA 1 AYAAT §, 99
qea aTH & Atoary & few ¥ wews
wit 7y g€, w1 A A g, Wl
firer Y, #TR FT@T 971 IAE AT A
gary fr% & &Y 3 6 W 3
dnreem o gy

wa & gy 9T "mer Fara
AT § | T AR AH AT T g
frg a6 qUAr dEal g
I TET A IAHT AAL G 91, IAH!
Wrq v AT X FreT T, 9T o
araeT forr wearf o et gu °t I
¥ qrq I IR AT FC A9 v
JAT NrAT AP F GOTT TH F @R
q oz =T 3 T 9 TR
wT ¥ @1 TG T OF g I
W= WY AT M T AT IHF AW
AT ST WY TR A W AT
qEl o feedt odfr @ 1 w9
g ® AT | B 9T R A e
fegdmg NI QML S
@rer X AOT B AT g, 9T WU
g T TR ¥ WA M7 e
SWTC %7 AT ZEAN F 709 HH AY
@l | ARAT g F AHAY
g e W R ¥ fF aamre
;ﬁﬁt&!ﬂhﬁmw,ﬂﬂﬁs

|

Fradr wear & qmwar g 1 forr Rewafs
ax @ o g€ A ww §owmed A
% fag & ow srdwat fom ame W

T B AR w9 AW &
qfeme # a2 a0F ¥ wEd ¥ drer
AR 1 4T 7 T At o ow
feradt o | AT g §oww
feaie forard v weqare &7 et g
T wE vy wdm fom ¥ fawes
aqw ghoamr #1 fowmd § ghomr
&t W e W 2 w1 F¥ forwrad
g FrET IR TE g S AT A
T ¥ /G F7 forwnw @ swwr oW
¥ e qF A feavmr &
Free ug # fr awfeg a=t o o o
gfemr & ag fodt &% o ar el & -
zicg 1 wrE S v ww afaq ¥ foe-
T BT q9IT F fA0 AT war g )

gqral qudrr 4 Gl gfrww Y
wrr Tl e g Iwer e aw ad
et w§

TAT TRFNZ {717 (7% & ghesmr ¥
X F P A T TR [T qGT AL
war, fter mar Afew w5 grant T
g€ 25 wid w1 fagre £ wzAr gvewy
qEm E 1 "I A ¥ S aAeeT
g AT UF TR A KW T 4T
IR w7 fear o7 oY ooR gawrd i
ot gET | qafr ¥ gforn e ¥
Arq Fat faT T4, T AT qAE Y
wHARg R ? g
tfrgraigR A A g avaT M X
@ | \TS T q wel oft, A g
ooy e Aewr At oY
ger fF gfrot e gt @ sl &
IR A AR AT TG & 1 @R
st ot & gy ¥ P ek A @
“ed Ay sTor g @ o &
gPoortt #Y gt S st ot o7 § W
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qg wuf A T A geir @1 o7 W
@it a1 (e @, a1 HAaT i T
oT gw TEh, a1 g @

o gov agge oy (40) w9
fafireet Wt wifct w0 & ghoowat &1
& &, v frm Ao ot € s

EET T &1 )

ot gt Tw W 0 are gt

¥ fart & ¥, T 45 ST

(Interruptions)

MR CHAIRMAN' May I say that if
T need help of anyone of you, I wsll
ask for 1t? Please conclude

&t TRaT THY 3 F@ &
wgar wgar a3 fr sy wEF oA
fo & gfrom mfiwet W A1 ogfe
g & 1 s dr E 0 SfEw
Fg o TTA  FANE FAST ATEL FOAT
et ¢ 1 wfe sa wem & ghom
qfawrr arde mo o, WrEo o o7,
N IAT WA F Mg WA femr mm,
Wiy ag waow @ f& w3 w
famg & fawis ar s ow T
Ty ¥ fawrs go T w07 i A7 g
I WAW A AEY @ A@A, gAY AETH
A TA B AGATH F AT | wHiAG
Iy fgewer Ady gnit 1 gl mHOdY
Ay fodr o &, & o www g &1 AT
O T ¥ o7 ST ARG TAT W |
WY qBd § R W@ W 1 19-9-77
w1 Y gov W ¥ T wE qown
1§ 97 AL GF WY W@ |
a7 §, gfromt qx e ag X §
% off g1 aY 5, 7 g ghAE Ay
ATEY s e ) Brfier Serc e s
¥ w1 9T 9 g T, FE WA W
aft A wror woRre s AT w9

CHAITRA 18, 1800 (SAKA)
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forar, g dfery ®Y Wt formr iy
w61 & wrf g g faer 1 felt
ag1 5 fir sfav ag 5, 7 g gfom
w1 T¥eeT T 7 Wi W1 e faar
I wrr aw g gf | TmURw ¥
qew 7t o St A fear S et
w7 g1, oAr afuwd & e ?
wwid fr wa G wrf o aren A
2, T8 AT A, w0 TR arer
TG & 1 AT 7 araeT foaw o 7
AIEAT gRA T qATE, gl X A
1§ FhF FTIL A4 T A E 7 G W
¥, w17 947 ¥ & | & weAT g
7 fr i 7, 2 92 & a1z ger §, Afen
3T wraTy & wrq wgAT Wgan g 5
T A A0 TET @R AT g A -
fa1 <4t § fe grar w1 &, gw QY
AMTAHY 77, TR TEY awTH 1 g @i
Wit § adlw, wifvw i Afew g™
=1y F {7, 3w fgdt & fod ey
¥ fay 1 g wgw ey wwy §
THRITTHMN SIS | g7 Ty aarem
T dAlE, Erd wma o adr §
T qar ¥ O Ay foeel 30 o@wW
R FTAT WA B, Tewa wOAT gy
P, AeaTA 4T A & Afew giom
AT & AT 9T @Y P FT IN AR
FAMI W17 9% gF § AT G W
F21 AT AT /AT FAT, gWWT ¢
®ETHI, §H U8 WG AGT FT T |

WYAET TETa, AT qEF F I Aeww
®Y 1 TAT FT 7R Y, WA AR ¥ O
oAt g g § fF oww e
fram. . T fum, @ 3w €
AT, T # wan Aifad | et gk
qfefeafoat %, wudtfos amamrer #
anmnﬁwmmﬁmwt.
€« favame 9t wrow w@d ¥ for o
3, ¥TOIV YR 93, N A7 U IO
ST A | YT A SR W |
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20 hrs.

wwrafe Agnew : oft anpE geaet. .
§ w7 o

wit wrea wuw () el
T, AT FT AL | 8 AW
™ ) wr oo aw g e g7
Iuwr oo wifsT o

wwrafe W ;. wT /Y Y ang
g, 3 ¥ sy fR omw wewy
vov o (wwEm) & W wrefag)
wY Mff g gAY, O AT AT G TEAT
g.... (wwaw), . . . %= s
e ferg ot & gura < v fr 2
W2 WG AT TART 10 AX % FAL
femr a2 | (wrwer)

SHRI SAUGATA ROY: Madam, I
move a motion for extension of time
by another two hours tomorrow.

MR. CHAIRMAN: Please sil down..
(Interruptions)

SHRI SAUGATA ROY: You cannot
run the House; you do not know the
procedure. It is already past eight
and oyu are saying #9417 fag ot

gurs fedr &, 3 #F gramw <o ?

wwafe wgwg : fafrew, s
difordr

THE MINISTER OF PARLIAMEN-
TARY AFAIRS AND LABOUR (SHRI
RAVINDRA VARMA): If the Hous:
wants to extend the time for this debate,
it is up to the Housetodoso. Bur ..
that case, it must be decided whether
we it to-night or take up the dis-
cussion tomorrow after 6.00 pm.

SHR] SAUGATA ROY rose

MR. CHAIRMAN: I want to put this
to the House.
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SHRI C. M. STEPHEN: You cannot
like that; you cannot put it that way.

I rise on behalf of the party....(in-
terruptions) you have to listen to me.

MR. CHAIRMAN: I will listen to
you after I have got a clarification
from the Minister. The question s
that today the Minister will not be
able to reply to all the points that
have been made. The debate can be

cut short here and the Minister can

reply the next day. If you warft the
Minister to reply to some of the points
that have been made, then I have
nuthing tu say....(Interruptions)

SHRI SAUGATA ROY: I am mov-
ing a formal motion for extending the
time of the debate by another two
hours, to be held from 6.00 p.m. to-
morrow. You may ask the leave ot
the House. ... (Interruptions)

MR. CHAIRMAN: It is for the Minis-
ter to say....(Interruptions) It is

for the Business Advisory Committee.

to decide.

SHRI SAUGATA ROY: It ig for the
House to decide.

SHRI RAVINDRA VARMA: Madam,
you have asked me what our attitude
is on this question. We have no objec-
tion to the debate being continyed lor
two hours tomorrow from 6.00 p.m.

MR. CHAIRMAN: I think the House
agrees,

SOME MEMBERS:; Yes,

MR. CHAIRMAN: The House now
stands adjourned till 11 a.m. tomor.
row.

20.06 hrs.

The Lok Sabha then adjourned. fill
Eleven of the Clock on Friday, April 7,
1978/Chaitrg 17, 1900 (Saka),

a



